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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 3. 1980/Agra-
hayana 12, 1902 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speakey in the Chair]
ORAL ANSWERS TO QUESTIONS

SHR] JYOTIRMOY BOSU: I am on
& point of order on the question of the
Eusiness of the House. The questionx
relating to the Ministry of Industry
have been shifted to next week, When
the Parliament Session is on, the Mix-
ister goes away. No doubt a corri-
tendum has been issued, but all the
questions reluting to the Ministry of
Industry have been ghifted to next
week, because it is inconvenient to the
Minister. [s the Parliament subordi-
rate to the Minister of Industry?

MR, SPEAKER: 1 did it with the.. .
tInterruptions).

SHR1 JYOTIRMOY BOSU: Why
cid he noy authorise the other Minister
to answer them?

SHR] KRISHNA CHANDRA HAL-
DER: It is a \ery pertinent question.

SHR] JYOTIRMOY BOSU: 1t is
very humiliating.

MR, SPEAKER: There is no ques-
tion of humiliation. Thig was done on
the request and with the consent of
the member concerned who had put
the question.

SHRI JYOTIRMOY BOSU: What ig
thg practice? The practice is that the
Minister who has to reply a question
can authorise the other Minister to
Teply on his behalf. A whole jot has
been shifted. :

MR, SPEAKER: Without the con-
sent of the member I did not do it. I
took the consent of the membey con-
cerneq whether he would like that it
can also be replied by some other
Minister. Then I did it.

SHR] JYOTIRMOY BOSU: Who is
the concerned member?

MR, SPEAKER: The member con-
cerned is why has put the question.

SHRI JYOTIRMQY BOSU: Once
2 question is tebled it becomes the
property of the House. Let us set it
right. Once a question is tabled, it
has become the property of the Housc.

MR. SPEAKER: Iy is all right but it
is coming on the 10th,

SHRI JYOTIRMOY BOSU: Why
wholesale shifting? Why should not
the other Minister reply? (Interrup-
tions). This is too much. (Interrup-
tions). Then what happens today is
that there iz a void. Op 10th, therc
will be over-crowding.

MR. SPEAKER: There
question of over-crowding.

MR. JYOTIRMOY BOSU: How?

MR, SPEAKER: I don't think (In-
terruptions). Let us go with the
business.

SHRI JYCTIEMOY BOSU: Do not
allow these things; do noy make the
Parliament gsubservient to the Prime
Minister’s Secretariat. (Interruptions).

MR, SPEAKER: No, no, Mr. Jyotir-
moy Bosu, this is improper. (Inter-
ruptions). This is most improper.

SHRI JYOTIRMOY BOSU: I is
most unfortunate. It ig a surrender to
bureaucracy.

MR. SPEAKER: There is no ques-
tion of surrender, whatsoever, (In-
terruptions).

wag no
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SHR] JYOTIRMOY BOSU:. 1 am
saying 1 Lave never geen it—th2

wholesale questions have beey shifted
(Interruptions).

MR, SPEAKER: That does not mesn
that you have not geen it. I am pre:
siding. 1 am doing it with my due
conscience,

SHRI JYOTIRMOY BOSU: You arc
veiting a new precedent,

MR, SPEAKER: Shri Chandradeo
!"rasaq Verma.

SHRI JYOTIRMOY BOSU: 1t ig a
new precedent. You kindly ask your
Secretariat ‘o produce one example.

MR. SPEAKER: Yes_ ] have; I think
so. Shri Chandradeo Prasad Verma.

Special drive against unlicenseg arms

*229. SHR1 CHANDRADEO PRA-
SAD VERMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
crnment have asked the State Govern-
ments to launch g gpecial drive against
the unlicensed arms and their illegal
manufacturer: and

(b) if 50, the details thereof and the
reaction of the State Governments
with regard thereto.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHR] YOGENDRA MAKWANA): (a)
and (b), The State Governments were
asked in September-October, 1980 to
launch g special drive to unearth un-
licensed arms. A statement listing the
important suggestions conveyed to the
State Governments in this regard is
laig on the Table of the House. The
replies received go far indicate that
the State Governments have reacted
positively to these suggestions,

DECEMBER 3, 1880

Oral Answers 4
Statement

suggestions conveyed to

Enportant
State Governments regarding unearth-

ing of illicit arms and ammunition

(i) A small cell may be created in
the Police Headquarterg exclusively
for tackling the problem of unlicensed
manufacture, sale and possession of
arms, ammunition and explosives;

(ii) All Sub-Divisional Police Offi-
cers and al] officers incharge of Police
Stationg may be directed to make
special efforts to unearth unlicensed
manufacture ang sale of fire arms and
ammunition; ’

(iii) Suitable rewards may be given
to police officers for commendable
work done by them in thig behalf.
Suitable cash rewards may also be
given to individuals giving information
leading to the recovery of unlicensed
arms and explosives, the identity of
such persons being kept secret; and

(iv) The question of giving amnesty
1o those who voluntarily surrender
unlicensed weapons within a reason-
able period of time to be fixeq by the
State Governments may be considered.

m——

o S T AT AW : WA WEIRA,
Ak 3w ¥ ghagre aga ST ¥
W E 9rEeT ffe
IT ) AT T I H FEAW FT
RE R g @E
qIE i #E AwEw Ag ¢
o Sl Y 7 qEwn fd R qTET
¥ W ¥ T g AT Ag gaX 0
5 W amy § goRaEE #W S
T T W T FA & fq¥ v w7
vt & & far oo fed T
serImgw st @
dwa vofer feg we & A wRlv SO &
Ceai L iF SURG IR R A KL
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Tl ¥t § 7 Rt A% R WA R,
FAEFTAAE AT T AN T T & 0T
geey ¥ gg FW ATQ E

WY QRT AFAAT : FTHATE A
2R T fau e are awg
& SR oo WTeS JAT avet daefaat
H go o WX fage ¥ gFHr af

= oy ¥ wEE i ;oA wEee
7 o faacwr & 8, 99 ¥ w@ o
f& ot gt o7 ga-fedome gfem
wifed 1 5@ IR § qoF fea mw
2« wel agEa 7 FAT @ fw oo
% 3o glamz frer & | &1 IR
amasdr & f& & ghaare  wgi-wet
faw E-wgt T aW, FF TATET WK
Fgi 97 frawcat q%e ¥ & 7

W AN HEEAWT WAL, 1980
7 216 foesw 1 s, 7 T,
coR @ @ o A, s @ o
= WY 276 FEfAT AR &, Aq@HT
go fdte. fagre Wi qumw & 1

MR. SPEAKER: Before the Hon.
Member puts the next supplementary
1 may inform the august Houge that

yesterday, in the Business Advisory

Committee, we were of the consensus
that no Question should be given
more than 8 minutes. So, please con-
fine yourselves particularly to this
time-limit, so that we can have more
of Questions.

Now, Mr. Arif Mohammad Khan.

W wiftes Agew @ @ §@X
TTERg & gfaard ¥ faene N wiwam
J[AT T 3, T W@ ¥ wfafew =
FETT ¥ oY frwrad § fe o & argdy
7w ¥ aEEY F wer AW §
R §, wiC war 5 T Y o forered
2 f& foex fiw a6t ¥ 3Y wuiwl

WX garias adl ) ww § aneE|
fe 7y 9, famr & fawe fefame fowrd
2 7 T 2w narEe ¥ W 0w qqe
* JaTe § qEETe ST WAW wrE X
ag e fear ar 1§ A R @
Fas qg s argat g e fredr @
st & fam waieg vl wamnfas
i ® g Frfeaer Ford & aragz
argdq fey w1 § @ At ¥ FAtw
F, T R IT & qTLEA W@ wOA
N FEAE FEN . L .

ot gntx wwarr B ogd
Faman § 6 g ¥ want ¥ Rz radiin
# frar & ) g oarh aofesdy w fog
TR 1 gmEAi TR ¥ W ge
wHTHEE A1 @ § )

Y oY a0t & HvwgT & A F
N, T v § 1 A
TR TRnT T L ¢ c -

weaw www ;- Wy fedw & 7
ITER |

) QT REART : T TR TR
g —

Andhra Pradesh, Arms seized: 43.
Haryana: Guns—12,
Pistols—176.
Revolver—1.
Knives—I'1.
Barchas—17,
Swords—3,

During October 1980, 236 cases were

registered or action taken under the
Armg Act.
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Himachal Pradesh; Total number of
arms peized: 09. During 1980, 238
cages were taken up.

Punjab: Pistols/Revolver (Desi) 140;
Pistols/Revolver (Foreign made)
7e....

MR. SPEAKER: This is a routine
thing....

SHRI YOGENDRA MAKWANA:
Cartridges—276. Then, regarding Tri-
Pura Arms 254. Upt, 10-10-80.. Then
regarding U.P. arms seized. 1,812. We
have Bombs 9, Grenades 14, Cartridges
4757. Sir, regarding Delhi,  Pistol/
Revolver—-50, knives daggers—766.
Cartridges 197. ..

MR. SPEAKER: 1t iy all right, Mr.
Makwana, you need not read the
whole of jt.

MR. SPEAKER: Yes, Mr. Bosu?

SHRI JYOTIRMOY BOSU: sir, the
mischief is done mainly through two
items. One ig explosives, for whicn
vou require potassium chloride and
certain barium chemicals—] could not
tell you because I do not know science
much—ang the other is steel for the
manufacture of fire arms both single
shaft and multiple shaft. Will the hon.
Minister please tell us whether they
are trying to catch the root cause?
Potassium chloride cannot be produc-
ed in the roadside factories. How are
these people getting explosives, potas-
sium chloride ang things like that?
One truck-load of potassium chloride
was caught red-handed in Calcutta. 1
would like to know from the hon.
Minister whether any specia]l effort is
being made to draw up an exhaustive
list of sources of raw materials and
the manufacturing units which have
the equipment for production of fire
armg and fire guns?

SHR] YOGENDRA MAKWANA: I
said thay all efforts are being made
to seize illegal arms and the sources
from which they come, including the
raw materials,

Lous of life to police in communa) riets
+

*231. SHRI CHANDRABHAN
ATHARE PATIL.

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of HOME AF-
FAIRS be pleaseqd to lay a statement
showing;

(a) the number of police officials
and constables injured or who lost
their lives during the communa]’ riots
from August 1980 onwards in some
parts of the country;

(b) the steps Government have
taken to protect their lives: and

(c) the steps Government propose io
take to create confidence in their minds
ang boost un their morale?

THE MINISTER Of STATE (N
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA): (a)
A statement giving information re-
ceived so far from the State Govern-
ments, Union Territories is laid on the
Table of the House. Information in
respect of the remaining States/UTs is
being collected and will be laid on
the Table of the House,

(b) According to the normal prac-
tice policemen are deployed in suffi-
cient numbers and are provided with
necessary prutective equipment while
dealing with riots.

(¢) Working conditions and wei
fare measures, which have a direct
bearing on the efficiency and morale
of the polic2 forces, are being con-
stantly reviewed,
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E
Nimber of pelics officials and constadles injured or wohe lost Mrlmumﬁdnmnm
August, 1980,
Sl Name of State/U.T. No. No.
No. injured kitled
1. Andhra Pradesh ., . . . . . . . . 1 Nil
(minor
Tnjuries)
2. HMaryana . . . . . . . Nil Nil
. Himachal Pradech . . . . . . . . Nil Nil
4. Janun - and Kashmir . . . 40 (CRPF Nil
Personnel;
5. Kerala . Nil Nil
%, NMadbva Pradesh . . 1 D.S.P. Nl
6 Cons-
[ tables
. Mavipur . Nil Nil
4. WNagaland . . . . . . . . . Nil Nil
<+ Punjab] . . . Nil Nil
. Rajasthan Nit Nt
+1. Sikkim Nil Nil
12, Uripula . . . . . . . . Nil Nil
13. Andaman and Nicovar Islands . Nil Nil
14. wunachal Prade<h . Nil Nil
15. Chandigarh (U7, Nil Nil
16, isaara and Nagar Haveli Nit Nis
1-. Dedhi | 59 Nil
18, Goa. Daman and Diu . Nil Nil
19. Miroram Nil Ni
2o, Lakshadwerp Nil Nil
21. Pondicherry} Nil Nil

SHRI CHANDRABHAN ATHARE
PATIL: May 1 know from the hon
Mxmater while answering paragraph
Noaxtwagstatedthatthewm'hn:
conditiong and welfare measures which
have a direct bearing on the efficiency
and morale of the police forces, ars

being constantly reviewed—so far, as
far as I know most of the Police per-
sonnel are unable to get accommoda-
tiontoliveinwhﬂetheyarerequhod
to take shelter or accommodation .

slum areas in Bombay, wheﬁwr%
Government has any plan to construoct
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suitable accommodation for the Police.
men in employment, and if so what
mensurey they have taken so for.

SHRI YOGENDRA MAKWANA:
Law and order is g State subject and
the State Government ig takmg neces-
sary action for housing of
Under the Central Government there
wag a Police Housing scheme. It was
in existence up to 1976-77. But during
the Janata Perty regime they have
scrapped it. Now again, for the revi
va]l] of the same scheme we are dis-
c with the Planning Commission
and § wil] be considered.

SHRI CHANDRABHAN ATHARE
PATIL: Sir, the Police are required tv
be on duty for 24 hours and hence
they are umble to look after their
families. May I know what plans the
Government has to educate the child-
ren of the Policemen and also to get
shem employed in service when they
are eligible for that?

SHR] YOGENDRA MAKWANA.: Sir,
all these ggpects were discussed jn the
Conference of Chief Ministers and as
I stated the State Governments have
agreed to look after all these, So far
as the Centra) Forces are concerned,
the Central Government has taken
action for providing medica] facilities
and other amcnities to the Forces. It
is a long list and I would not like to
read that,

WY wrararfew faw arfew : sy
W, wer N ¥ A RN fm g Iw A
o aw w1 faur mar § Afww FwA
@ arle & & gwn, 59 & T A
aar &) &Y AR W @ R
Tg A THW G § | W aE G
fat § dfew foma ot wwEe
N 39 §af Qg @
¥ wETaT W AR T § IF & A o)
fex §, f& agt g gor ar T g,
W oo &, JeT R §, wiew § o
& wg wvwn wget § 6 o e &
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¥z ¥ ¥ 9T 50 R O
S fag and §, aw gfea @y ogdy
9T gRft § I O, Fwd g we
7o €1 A & Y A & bR Y WD
FaAT &Y d|y 37 F gL A WAy w5k
2’

whaw o ¢ s s o
q At ey 3 & gfaw A
el &3 9T o) #gd & fr gw wifa
T T AfeT R 3w @R W
I § I AEAW 9T I WA
fam w1 gfaw ® gEra FE@T WA
2 ) U A WA § qan I99T @
f§ gfaw ¥ ew éaww # fag smafo
N Afea Sz wgar ¢ f5 w1 oD
B g T gfew W s A
¥t wrafar ar ardr st v § Afew
®TA7E FaT & Tw W& T 1 |
ToEa ¥ ) wedy aa @ ag aWW X
aft &

WETR WEWAY : 9% WY WV FF T
gramwr T AT g7

at ey few qfew o &
A T G E | EEIR WEHEAAL X
w ¥ g § fow & gfow aren &3
O T | 39 A v ¥ qre fewdde
Tam fAwr f6 w1 ¥ @ 3 2
ag 9 T § Gc0W FE F w01 T\
qfe fegidie ¥ o< geam A faar
TG | Y A qTAT F QWA QU AW AT W
FH T G FAT qgar 7

SHR] YOGENDRA MAKWANA. I
have laig the statement on the Table
of the House which containg the infor-
mation supplied by different States.
The information has not been given
by some of the States, States like
Bihar, Uttar Pradesh, West Bengal.
Gujerat, Maharsshtra have not sup-
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supplied the information. Some other
Stales have also not supplied Some
States have supplied the informatioh
which I have laid on the Table of the
House. If hon. Member wants, | shall
lay that information on the Table of
the House as and when information
from those States is received.

So far as compensation to the police
personne] killed while on duty and
while not on duty, the life cannot be
valued in terms of money. But even
then the Government hag laid down
certain criteria. 1 would like to in-
form the House that in B.S.F. if death
is on duty Re. 2500 is given in shape
of FDR from B.S.F. Benevolent Fund
and monthly family allowance of
Rs. 150 is given for ten years. If there
is death in normal course of duties
then Rs. 2,500 is given in the shape of
FDR from B.S.F. Benevolent Fund
and monthly family allowance of
Rs. 150 for ten years is given

MR. SPEAKER: You can supply
this information,

SHR] YOGENDRA MAKWANA:
Then I will lay iy on the Table of the
House.

at afte ww waw . EEREg,
qAAE Wt S 3 ot g7 FY q@amn
fr gfaw grefer &w 1976 a% 797 oY
4t ¥fe 9 s ot g ¥ arg
Neg &9 F F= F @ om o
AgRY, 4% 39 §<A ¥ famele s
1 Xg=AY M A 9w T g
w1 ag A A8 T g o e
= T fFar o sfs o=at ¥ g
qg AT Y 7% oY, Ao Fawad wifaw
¥, fs oz ot d=w W A+ wiad
@ § T W qga 37 @ a;
g st T @ g, @
TR & @ & A @ e § gw o
¥ TEw ¥ fear g ? AwAe Faeadz
w¥faw & = g wiw A ok fe A

a1 =z wigt @ N B fen
Fa Wi oSl w ag T ond, qwW
I g W w1 I /H g T
aft ?

W GIRA WA O RN,
T WY TR 39 o N i w @
§ ok gx T § Atw § fe & i
TG AT ®T | A T gWT, 4 A
(owwts) . . .

I have given factual information, it
was stopped after 1877 and we tried
to revive it

Wages for building constructien
workers

*232. SHRI K . PRADHANI: will
the Minister of LABOUR be pleased
to lay a statement showing:

(a) the details regarding the wage
rates in the employment in the cons-
truction or maintenance of roads er
in building operations in the Central

sphere as well as the State sphere;
and

(b) whether Government propose to
increase them and cover those enga-
ged in stone-breaking, stonc-crushing,
maintenance of buildings and the
construction and maintenance of run-
ways in the Central sphere?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY). (a) A statement
showing the rates of minimum wages
prescribed by the appopriate Govern-
ment in respect of the employment in
construction or maintenance of roads
or in building operationg is laid on
the Table of the House,

(b) Yes, Sir. Proposals to revise
the minimum wages in respect of the
stone-breaking stonge-crushing, main-
tenance of buildings and the construc-
tion and maintenance of runways have
been notifled vide Gazette of India Bx-
traordinary, Part II Section 3 (II)
dated 3rd September, 1980. -
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Daily rates of minimum wages in the employment in the construction or main tenance of roads or in

building ofcrations

S, S ate'Unioa Territory Unskilled Semi-skilled Skilled lb?hl‘ y Clerical  Date of
No., Skilled revision
3 2 4 4 5 6 7 8
1. Central Sphere Rs. 4.45 Rs.5.56 Rs. 7.12  Rs, 8.90 Rs. 7.12
to 6.50t0 B8.12to 10.40 te 13.00 to 10,40  16-12-78
2, Andbra Pradesh . Rs. 5.15 Rs. 7.35 Rs. 10.30 .. Rs. 8,00 20-8-76
per dayor per dayor per day per day
Rs. 155.00 Rs. 219/- or Rs. 310/- or Rs. 241f —
per month p.m. p.m. p.m.
3. Assam . Rs, 6.00 v Rs. 8.00 3-10-74
per_day per day
or Rs.180/- or Ris. 210/-
p.m. p.m.
4. Bihar* . Rs. 3.90 Rs. 4.05 Rs, 6.20 Rs. 19.75 Rs. 5.60  June, 78
to to to to
Rs. 4.85 Rs. 5.80 Rs. 7.45 Rs. 8.00
5. Gujnrat® . . Rs, 5,50 Rs.5.75 Ras. 7.65 Rs. 8.50 Rs. 175 1-9-76
t06.38 toB8.50 tog9.35 to 200/-
p.m.
6, Haryana . Lowest Rs, 9.25 and highest Rs, 30.00 {Not ciassified 2-1-80
accor, to skills)
7. Himachal Pradesh . Rs. 6.2, .. Rs. 6.25 1-5-79
to 6.50 to 11,00
per day per day
(4 & or
Rs. 187.50 Rs. 187.50
to to
195/ 330/-
p.m. p.m.
8. Jammu & Kashmir —— Not yet fixed
q. Karnataka . Rs. 3.00 Rs. 6.00 Rs. 7.00 Rs. 10.00 21-171-74
: to 4.75 to B.oo to 9.00 to 14.00
1o, Kerala® . Rs. 4.00 Other cate gories not specified wage rates 15-5-77
to 4.95 vary Rs, 4.50t0 Rs. 6.95 per day,
i1, Madhya Pradesh . . Rs. 2.00 Rs. 3.15 Rs. 4.30 .. Rs, 72,00 1-2-74
t0 2.75 10 4.30 10 5.50 to
116/- p.m.
12. Maharashtra . Rs. 3.75 Rs. 7.00 Rs. 9.00 . .. 2-10-77
to 7.00 10 11,00 to 18.00
13. Magipur . . . Not clasnsified according to skills wage rates 24-9-50
vary from Rs, 3.00 to 3.50 per day
. Rs, 8.00 .. Re. 10.00 1-3-80

14, Meghalaya . .

*Linked with CPI number
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S. State/Union Territory Unskilled Semi-skilled Skilled Highly  Clercial  Date of

No. shil revision
3 4 5 6 7 8
15. Nagaland . Rs, 8.00 Rs. 10.00 Rs. 13.00 .. .. 31-1-8o
to 15,00
10, Orisa . . Rs. 4.00 Rs. 5.00 Rs, 7.00 Rs. 8.00 - 1-5-76
15. Punjabe . Rs, 9.50 Other cate gories not specified highest rate i-1-80
is Ry. 25.90
18. Rajasthay . Rs. 7.00 Rs. 208 Rs, 240.50 .. .. 1-1-80
per day o to
or 227 p.m. 337 p.m.
. Rs. 182
to
187/- p.m.
19, Tamil Nadu* . Not classified according to skills—wage rates vary Rs. 1of- t-12-76
from Rs. 6.00 10 Rs, 15,00 per day. w0 12f-
20, Tripura . Rs. 4.00 Rs. 5.50 Rs, 7.00 .. Rs. 7.00 31-12+73
21, Sikkim @ . (Not classified according to skills. The lowest rate is 6-9-80
Rs. 8.00 and the highest rate is Rs. 17.00 — covers
workers borne on muster roll, in the State) Not under
Minimum Wages Act.
22, Uuar Pradesh . Rs. 6.00 (Rates not fixed according to categories), 20-1-98
per day
or
Rs. 156/-
p.m,
23. West Bengal#® . Rs. 131.00 (including D.A. according 5-6-73
to zones)
to 206.85 per month,
24. Andaman and Nicobar Rs. 5.50 Rs. 6.6; Rs. 8.05 Rs. 9.65 Rs. 2.55 1-6~75
to 8.05
25. Arunachal Pradesh Not yet fixed
26. Chandigarh . Rs, 6.25 (Rest of the loyees not classified 15-7-75
s ? Highest rate is ;‘«. 10.75} 7
27, Dadra and Nagar Haveli Rs. 5.00 .. .. .. .. 159-76
28. Dellu . . Rs. 9.25 Rs. 10.40 Rs. lds:.go .. Rs, 27; 1-1-1980
per day per day to
or or Rs. 383
Rs. 240/- Rs. 320 g..m.. ‘a:car»
.. p.m. ing
P qualifica-
cations

*Linked with CPI number.

@Minimum Wages Act has not yet been extended to Sikkim.
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8.  Stute/Union Tarritory  Uisskilled Semni-akilled  Skilled Highly Clencal Da.u: of
No. skilled revision

' 3 4 5 6 7 8
29. Goa, Daman and Diu . Rs. 4.50 Rs. 7.00 Rs. 10/~ Rs. 12/- Rs. 8,00 20-2-75

to to to to to
Rs. 5.50 R« g.00 Rs 11/~ Rs 14/~ Rs 10,00
30, Lakshadweep . Rs. 5.25 (Rest of the empleyees not classified 1-8-77
Maximum rate 13 Rs. 8.00)

31. Mizoram Not yet fixed a— e e e e e —
32. Pondicherry o — Not  ver fixed

Nota—Range of wage rate is according to zones.

SHRI K. PRADHANI: As per the
answer given by the hon. Minister I
have gone through the Gazette Ex-
traordinary, of the Government of
India Section 3, where under unskil-
led labour, I find that the age limit fo,
boys is above 12 years. Regarding
“Girls, child”, no age limit is pres-
cribed. May I know from the Minister
whether children and girls of any age
are alloweq to work in building and
construction works and if 5, how the
wage is determined?

SHRI P. VENKATA REDDY: For
boys and girls who are below 18 years,
they are being given 80 per cent of
the wage that js fixed for the adults.
Childrep;, cannot be employed for
stone-crushing, stone-breaking, etc.

SHRI K. PRADHANI: In the last
para of this notification, it is men-
tioned, “Notice i hereby given that
the said proposals will pe taken into
consideration op or after the expiry
of 2 months from the date on which
the Gazette containing this notifica-
tion is made available to the pubtic”.
It was published on 3rd September,
1980. But it is not known when it
was made available to the public. May
I know whether the time ig over and
the notification has been implement-
od?

SHRI P, VENKATA REDDY: It
wag published on 3rd September. 2
monthg time is given for receiving
objections and suggestions. That
period ig over. Now, a meeting of the
minimum wages advisory board ig go-
ing to take place today, i.e. 3rd De-
cember. After they have considered
it the necessary notification will be
issued.

SR wewn W qee AEEY
& wrarg welt ot { ag SrAAT Qv §
f& o sfs afgard w17 F@ § 7
N gy 92t ) W v faedy oy
zq feadfd #1 g @ & {0 W&y
AEEY W7 ITA ST R E 7

SHRI P. VENKATA REDDY: There
is no discrimination between males
and females.

Y THTEATT wwENY : Weue oY,
FET { gy a7 I ¢ {6 e et
¥ foru W Wt qugd &1 @ a7 fear
2, @1 ¥ HelY AEITW § TG ATAAT ATEAT
g 5 9@ Wit 93T UF W o
FTHATH WY o § A AE-uEw FuT-
fat & fag werraew 7ol w1 &
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w7} a7 Ty war &, anr aay g foar
w1 ? gl A § ag I e §,
fr feveq & SRR RAGQ S W
aw oy A four war 8, &) ¥ w0
s § 7

SHRI P. VENKATA REDDY: With
regard to Sikkim, in consultation with
the Sikkim Government, the Central

Government ig taking necessary steps
for extending this labour legislation.

! WA WEA! © OF aE FT
W G R AW & fag w1 Ad
gt &, weT-ars &=y &, GAr v Y

SHRI p. VENKATA REDDY: At
per the Act the appropriate Govern-
ments are the State Governments as
well ag the Central Government.
Where it comes within the purview
of the State Governments, the State
Governmentg are empowered to revise
the minimum wages,

ot i Ferg s : e wgiey,
¥ mm Wl ot & geT Tgar §
o T W X genma e el
3 wTET § FIW FE Ao FaT N Ay
iy, AfeT I TRET FIRERT T
Ad AN @ F fawrs 1 FEAE
# aripft ? -

SHRI P. VENKATA REDDY: Sir,
it iy extendeq to all private and pub-
lic sector and all the industries and
there is no discrimination, Minimum
wages are fixed for all. There is no
discrimination.

Plan for uses of Atomic Energy in
varioug Fields

*233. SHRI BHOGENDRA JHA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) what is the latest position with
regard to India’s cavacity ang practi-

cal plang Yor the present and imme-
diate future with regard to the mul-
tifarious use; of Atomic Energy in
varioug fields of national life;

(b) the further requiremenis of re-
sources and efforts on our own and
from abroad necessary for research en
development and practical utilisatiomn
of atomic energy; and

(¢) the factors or Yorces hindering
fullest possible development in this
regard?

THE MINISTER OF STATE IN
THE DEPARTMENTS QF SCIENCE
AND TECHNOLOGY AND ELECGC-
TRONICS (SHRI C. P_ N. SINGH):
(a) to (c). A statement js laid on the
Table of the House,

Statement

(a) Plans for fuller exploitation of
the country’s capacity to develop and
use atomic energy in varioug areas
like generation of power and indus-
try, agriculture and medicine during
1980—85 are being finalized.

(b) ang (c). Besides finance, ade-
quate industrial capacity, especially
to fabricate large ang sophisticated
equipment, and trained technical man-
power are essential for thig purpose
International cooperation in techno-
logy and supply of material and equip-
ment not available in the country is
also an important requirement and
where this jg not forthcoming we have
to develop our owp capacity. Inade-
quacies in these matters hinder fullest
possible development ang efforts are
continually made to overcome these
difficulties.

SHRI BHOGENDRA JHA: Sir,
what I like to know and the country
also likes to know ig whether and
when we are proposing to become
self-sufficient in the matter of know-
how, the resources etc. with regard
to development of puclear energy for
our multifarious needs. For exam-
ple, Sir, we have just recently beems
seeing how our efforts are being hass-
pered due te the delay in supply of
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enriched uranjium from USA and in
future also that can be apprehended.
So, in such a gituation 1 want to
know the exact position with regard
to our techrnical know-how, the re-
sources and the Government's deter-
mination to become self-sufficient in
this regard?

SHRI C. P, N. SINGH: Sir, this is
a field which is very very advanced,
mn the advanced countries ang we
are doing our best. In fact, Sir, we
have to take intg consideratjon the
existence of hindering factors such as
restrictiong placed on exports of cer-
tain equipment and materials by
some supplier countries gnd changing
international situations. With all that,
the country is fortunate in having
scientistg and engineers who have, to
a great extent managed to gvercome
varioug difficulties and the indigeni-
sation programme is at 5 pace which
is very heartening.

SHRI BHOGENDRA JHA: Sir, the
answer in Part (a) is vague and to
me, it appears evasive. I like to
know whether the Government feels
the necessity op applying nuclear
energy particularly in view of the facl
that with regard to thermal power we
are facing trouble all around, with
regarq to development of hydel also
we are lagging behind . In such a
situation, Sir, to meet our power re-
quirements, industrial requirements
ang to apply nuclear energy in the
face of changing the conditions for the
better jn particula, areas, barron areag
etc., in such a situation, whether we
have got any time-bound programme.
198085 years is mentioned, that is
being stated. Whether we will go on
applying nuclear energy in the mat-
ter of industrial development, even
agricultural development and chang-
ing the topography of the country also.

With regard to para (2), Sir, whe-
ther it is a fact that some of our nu-
clear scientists are not getting en-
couragement to work hard, to work
effectively and so much more incen-
tive is required gor those who are
working here, for those who have
gone abroad ang to attract them in-
sidet
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SHRI C. P. N. SINGH: With ze-
gard to the hon. member’s question of
Part (1), I would like to inform the
member that we have taken lengthy
strideg as far as overcoming our elec-
tricity needs go. In the field of in-
dustry, atomic energy is being utilis-
ed to a great extent, and 1 would
like to just say a few things in order
not to take too much time of the
House. In industry it is used to deter-
mine silt movement to enable dredg-
ing in harbours ang prevention of ero-
sion; locating blockageg and leaks in
buried pipelines; water seepage in
damg and locating defects in castings,
forgings and fabricated components.

In the field of medicine, it is applieg
in diagnosis to evaluate Yunctioning of
the thyroid, blood circulation diges-
tion, presence of lesions in lungs,
liver, kidneys brain; treatment of
dreaded diseases like cancer and steri-
lisation of medical products like dres-
sings, ointments.

In the field of agriculture, it ig used
for developing high yielding varieties
of rice, svheat ground-nut; disinfes-
tation of wheat; studies on extending
shelf lite of potatoes. onions. ‘fruits
and fish. .

Ag far as the encouragement to
scientists of Indian qorigin who have
settled abroad is concerned, we have
to a great extent given a lot of incen-
tives. There gre various fieldg of a
sensitive nature and unfortunately,
we do not have that advanced techno-
logy. But the Government of India
hag always and at present is also tak-
ing stepg to get these scientists who
are working in these advanceq fields
so that we can take advantage of their
expertise.

PROF. MADHU DANDAVATE. Is
the hon. Minister aware of the fact
that wherever atomic energy is har-
nessed for peaceful purposes it is
being utilised not only for dredging
the ports ang harbours but also for

diverti the direction of the rivers
and to t extent, evep, controlling
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the floods. I would like to know whe-
ther any concrete research work is
going on in thig direction to see that
the atomic energy is harnessed for
this purpose?

SHRI C. P. N, SINGH: The hon.
Member hag given 5 Vvery good sug-
gegtion and we will definitely look
into it.

DR. KARAN SINGH: In the deve-
lopment of atomic technology jn this
country, the Bhabha Atomic Research
Centre in Bombay (BARC) hag play-
ed a critical role and yet we watch
with surprise that after Dr. Ramana
wag "transferred to Delhi, for a long
time, the BARC remained without a
Tull-time Director. In & critical es-
tablishment like that which hag got a
key role to play, would the Govern-
ment be king enough to tell us: whe-
ther a full time Director hasg been
appointed for BARC? If not, why this
inordinate delay? When will the
appointment phe made?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): 1 agree
with the hon, Member that it should
hava a full-time Director. But at the
moment, Dr. Sethna who is a very
capable anq prominent scientist is
looking after the centre. There are
certain difficulties but we think that
these will be soon golved.

SHRI NIREN GHOSH: Is it a fact
that certain atomic projects which
were scheduled to be completeq 7, 8
or 10 years back, are lagging behind
for completion. If so, what are they?
When will they he completed? Can
we manufacture an atomic gun of our
own without importing equipment
from outside? How ‘far self-sufficiency
we have achieveq in thig respect?
What are the equipment on which a
ban has been put by the outside coun-
tries?

SHRI C. P. N, SINGH: Regarding
the hon. Member’s question about de-
lays, I am sure the hon. Member is

26

aware that in the past few yearg be-
cause of various power break-downs
some of the construction in heavy
water plants has taken more time than
scheduled. For instance, the heavy
water plant at Baroda which wag to
be commissioned in 1977, coulgq not
become truly operative. It js only
now that it has started working.
Similar is the case with the Rajasthan
Atomic Power Station. So, wherever
we had these difficulties, the present
Government is giving maximum
thrust so that unavoidable delays in
the commissioning of projects, will not
be repeated.

News Item Captioneg “Step to bring
back Scientists from Abroad’

*239, SHRI R. K. MHALGI. Wil
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to lay a state-
ment showing:

(&) whethey attention of Govern-
ment{ has heen drawn 1o the report
published in the Free Press Journal,
Bombay dated 15 August, 1980 under
the caption “step to bring back scien-
tists from abroad”;

th) if so. the detailg thereof; and

(¢) the action taken and progress
made o far?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P, N. SINGH): (a) to
(c). A Statement is laid on the Table
of the House.

Statement
(a) Yes, Sir.

(b) The Government of India and
the Uniteg Nations Development Pro-
gramme have signed a project on
“Pransfer of know-how through Ex-
patriate Specialists of Indian Origin”
under which outstanding scientists/
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engineers/technologists etc. of Indian
origin residing abroad will be invited
ty spend some time with Indian Ins-
titutions to provide specific technical
inputg for development in  priority
areas. A sum of $ 100000 has been
initially allotted from the UNDP IPF
allocation for this year. There will be
no direct counterpart contribution of
the Government of India. The cost of
International trave] of the Scientists/
Engineerg etc. invited, as well ag their
per diem at UN rates during their
stay in India, will be met out of UNDP
funds allocated for the Project.

(¢) The particulars of about 300
expatriate volunteers have been exa-
mineq by a Working Sub-Committee
constituteq for the purpose. Suitable
cases were referred to appropriate
organisationg for possible utilisation in

the light of national priorities, Eight

cages have so far been finalised. Five
of them are expected to come to India
before the end of the year.

SHRI R K. MHALGI: It is good that
our scientists and experts abroad are
invited to spend some time in Indian
institutions. It is also an extremely
good thing that there is 5 satisfactory
response to the invitation May I
know the composition of the working
of the sub-committee which is to swun-
mon the applicantg of the outstanding
specialities, of Indian origin abroad?
What are the guidelines for the selec-
tion? What is the procedurg being
adonted for the selection and areas of
priority?

SHRI C, P. N, SINGH: A working
committee consisting of representatives
«f the CSIR, concerned Government
institutions, public and private sector
industries and the resident representa-
tive of the UNDP hag been constituted
to get the formulation of criterig for
application of the scheme. In the sub-
committee, there are s number of
members. I de¢ not think I shouid
‘waste the time of the House in nam\ns
these 17 members,
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Ag far as the choice of experts as
to who would be invited is concerned,
I wouid like to state that the follow-
ing areas have been given priority:

High technology areas; developing
areas; skills techniques and exper-
tise of a type not readily available
in the country.

The other question was regarding
tire choice of experts. There I would
like to state that the person selected
should normally be one who has be-
come an expatriate either through a
change of citizenship or through be-
coming a permanent resident abroad.
He must be a person whose qualifica-
tions and previous experience are of a
type which would enable him to make
a significant contribution in the pro-
posed area. A suitable proforma
which has been designed, is to be used
to get the necessary background infor-
mation specially about the specific
contribution in the areas concerned.
The experts of the type available in
the countiry are not to be invited as
far as possible.

SHRI R. K. MHALGI: It has been
stated in reply to (c) that about 300
expertg have been examined by the
working committee so far and out of
them 8 have been selected. May I
know from <which countries these 300
persons of Indian origin have volun-
teered themsclves for the selection?
What are the nameg of the 8 persons
who have been sgselected? Who are
those five persons who are expected
to come by the end of this month?

SHRI C. P. N. SINGH: These 300
applicants were from Indiang in wvari-
ous parts of the world where these
technologies are very advanced. The
names of the five persons who have
been selected and who are coming
\ery soon are:

Dr. S. M. Deshpande;
Shri Mahendra P. Garg;
Shri Satyajit Dutta;
Shri Yash Pal;

Dr. Sushi) Bhatia;
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The other three are:
Dr, S. Bhattacharya:
Dr. H. P. Didwania;
Shri K. Thangamuthu,

Some of them will be here for a
month and scme for two or ‘three
months as is convenieny to the scien.
tists who are coming.

SHRIMATI PRAMILA DANDA-
VATE: 1 would like to ask how many
scientists have committed suicide or
died unnatural deaths during the last
fen years. . .

MR. SPEAKER: Is that covered by
this Question? (Interruptions).

SHRIMATI PRAMILA DANDA-
VATE: Secandly, what stepg are being
taken by the Government to prevent
our scientists from going out of this
world?

MR SPEAKER: The first part does
not arise out of this,

SHRIMATI PRAMILA DANDA-
VATE: This ig abou scientists. Sc
many scientists have committed sui-
cide.

MR, SPEAKER: To the secong part.
he can reply. Please repeat your sec-
ond part.

SHRIMATI PRAMILA DANDA-
VATE: What steps are being taken by
the Government to prevent our scien-
tisis from going out of this world?

SHRI C. P. N. SINGH: This Ques-
tion is regarding bringing back our
scientists from abroad and not from
the other world.

Manufacture of helicopters
+
*242. SHRI p. M. SAYEED:
SHRI M. V. CHANDRA-
SEKARA MURTHY:

Will the Minister of DEFENCE be
pleased to state:

{a) whether Union Ministry are
examining new proposals o meet the

needs of the three services ang the
civilian sector for manufacture of &
helicopter;

(b) if so, what are the proposals
under examination; and

(¢) when the final decision js like.y
to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (¢). No
new proposals as such are under con-
sideration. M/s. Hindustan Aeronau-
ticg Limited are designing an Advanc-
ed Lighy Helicopter for meeting the
future needs of the three Services.

SHRI P. M. SAYEED:; In his reply
the hon. Minister hag stated that the
proposal has been under consideration
for designing a helicopter by the Hin-
dustan Aeronautics Ltd, May I know
from the hoa, Minister whether the
Hindustan Aeronautics Ltd. is already
manufacturing helicopters and whe-
ther the new helicopter is being des-
igned by them independently or 1n
collaboration with any foreign coun-
try?

SHRI SHIVRAJ V. PATIL: 1t is a
question relating to the new design
of helicopter. The Hindustan Aero-
rautics Ltd. is trying to develop g new
design and in consultation with for-
eign firms.

SHRI P. M. SAYEED: It is always
alleged that the quality and efficiency
of our manufacturers gre always in
question. May I know whether Gov-
ernment has undertaken any cost
study of the helicopter and whether
the quality and efficiency. of the new
helicopter proposed to be manufactur-
ed have been ensured?

SHRI SHIVRAJ V. PATIL: Attempt
is being made to develop a new kind
of helicopter which will meet the
needs of all the three Forces; and the
Hindustan Aeronautics Ltd. ig trying
to see that the helicopter ig a good
helicopter, a strong helicopter, 5 heli-
copter which goeg with great speed,
a helicopter which meets al] the needs.
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SHRI KRISHNA CHANDRA HAL-
DER: In view of the reply given by
the hon, Minister, 1 would like to
know from him as to what is the
number of helicopters of the new
design, which he has said just now,
that will be required for the three
Services—Army, Navy and Ajr Force
—and whethzr the Hindustan Aero-
nautics Ltd. wil] be able to manufac-
ture and meet all their needs.

SHR] SHIVRAJ V., PATIL: We are
at the stage of preparing a design and
after we have a design.. .

MR, SPEAKER: Explain fully well
0 that the Member is satisfied.

SHRI SHIVRAJ V. PATIL: .. . the
ilindustan Aeronautics Company Ltd.
ail] manufacture the helicopters, This
~ompany would be able to meet al] the
needs, would be able to manufacture
the helicopters required by all our
forces.

(Interruptions)
SHRI K. C. HALDER: How many...”

SHR1 SHIVRAJ V. PATIL: The hon.
Member wants to know whether we
wil] be able to produce enough num-
ber of helicopters. The answer is:
“Yes”. The second part of the ques-
tion of the hon. Member is: whether
the helicopters will meet gll the needs
of our forceg oy not? We are trying
to design a helicopter which wily be
capable to cater to the demands of
Air Force, Navy and the Army. it
woulg be able to meet the demands
of these forces, -

SHRI XAVIER ARAKAL: The Gov-
ernment is going to manufacture a
newly desizned helicopter in collabo-
ration with the foreign countries. The
Hindustan Aeronautics are going to
put up new units in different parts of
the country, in order to meet the
demands of the forces. The hon.
Member has also mentioneq that the
demand is so great. ] wang to know
whether the newly designed helicop-
ter units will be manufactured in the
existing units or in the new unitg that
are to be set up. If a new unit is to
be set up for this purpose, I want to
know whether it will be in Kerala.

SHRI SHIVRAJ V. PATIL: We are
at a preliminary stage now. We are
going to have a design and after that
we are Boing to see whether g new
unit ig to be established and all these
things. It is not possible to say any-
thing as to where we would have thei
at this stage.

DR. VASANT KUMAR PANDIT.
The second pary of the question No.
242 clause (8) is whether the Govern-
ment js examining new proposalg to
meet the needs of the civilian sector
for manufacture of helicopters? In
this context I would like to know
\.hether any news plans are undor
consideration for the manufacture (1
helicopterg for civilian needs. If
what are those?

SHRI SHIVRAJ V. PATIL: Sir, «.
are already producing the helicopters
required for the civilian purpose:
Now, we arc thinking of having &
Lielicopter which wil] meet the nee<-
of our three services. We are alreauy
producing the helicopters for the vi .-
llan purposes. We are concentratinu
upon a new desgign for the military
purposes, Of ccurse, as the time passe:
if modifications in the helicopterg ro-
quired for civilian purposeg also, wu
may do that. But we are not conce:-
trating on that. We are at the moment
concentrating on the helicopters which
are required by our armed forces.

AN HON. MEMBER: Question Nuo.
243 may be taken up.

MR. SPEAKER: It has been trans-
{ferreq to the Ministry of Education
and Social Welfare. 1 wil] now ca:l
the questions again. Question No. 239,
Shri Virdhi Chander Jain—absent.
Question No. 234, Dr. Krupasindhu
Bhoi—absent. Question No. 237 Shri
H. N. Nanje Gowda, Shri K, p. Singh
Deo—absent,

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH;:
The BAC wanted the allocation of 8
minutes per question. But what wil
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happen when we go through the entire
question lisy before time?
MR, SPEAKER: Here the question
ig absentism on the part of members.
AN HON. MEMBER: Question No.
230 may be taken up. It js important.
MR  SPEAKER: Al] right.

xeqw x4 wxg At Wi whastiat
wt-frrta

*230. W I T\ T
wel 7y FA™ A FAT F

(%) ¥ goes gavd & 32 99
4139 F g F 70 wHVE FIW
R 900 sfuFTar wfy ad qar-faga
T E;

(&) # gaTa = av faae
g At wHaEl 1 UgA & ¥ far
¥ FEOTT TET UG qAHTI (7

(w) afeady, 91 o= F=g fasom
AT 057 GIEFT & §AN § HATA
gTTT &7 T @ FTUATEr &1 FI7( 47
27
THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (c). A

Statement is laid on the table of the
iiouse.

Statement

Approximately 70 per cent of the
Junjor Commissioned officers, Non-
Commissioned officers and Sepoys in
Fhe Indian Army retire from service
in the age group of 32 to 49 years.
Personnel, other than officers, in the
Air Force retire at the age of 39 to 41
years. However, they are eligible for
extension of 6 years to be followed
by extensionsg ¢f 3 yearg at a time till
they attain the age of 55 years. Only
thoge Airmen who do not attain the
rank of Corporal are retired after 15
vears’ service. The sailors in the
Navy retire at the age of 50 years.

The majority of officers in the Armed
Forceg retire at the age of 48—80
years.

2. The Government is fully alive to
the problem of resettlement and wel-
fare of the retireq Armeq Forces per-
sonnel. Several measures have been
taken by both the Central and the
State Governments in this regard.
Some of the important measureg al-
ready taken by the Government and
some others which are under conside-
ration, are given below:—

(a) Employment

A number of concessions Ssuch as
reservation of posts and relaxation in
age and educational qualifications
have been given by the Centre and
State Governments gnd Public Sector
Undertakings. The reservation made
for ex-servicemen in Central Gov-
ernment Departments and Public Sec-
tor Undertakings are ag under:—

Posts Qentra’ Govt, P bl ¢ Sectar
- == Undertaking
Ass'stance Commandants
:n Para Miltary 109 -
Group ‘C* 107 143
Group <) 207, 243
Besides, the State Governments

have alse made reservationg of posts
for ex-servicemen, which vary from
State to State.

The ex-servicemen disabled in
action, are accorded the highest prio-
rity for civili employment. The de-
pendents of ex-servicemen killed or
severely disabled in action are given
priority over other candidates in the
matter of employment.

(b) Self Employment

Ex-servicemen are encouraged to
engage themselves in self-émployment
ventures. The Yollowing %kinds of
assistance ijg provided to the ex-ser-
vicemen in this field.
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(i) Assistance in securing Agen-
cies of various Public ang Private
Sector Undertakings.

(ii) Resettlement on land,

(iii) Assistance for getting up Smal]
Scale Industries,

t¢) Vocational Training

In order to suitably equip ex-ser-
vicemen for varioug civil jobs, voca-
tional training is organised for them
by the Government,

td) On the Job Training

The Government have approved a
scheme for providing ‘On  The Job
Training’ to service personnel during
the last year of their service.

Schemes under consideration of the
Government

¢1) Restoration of Eco-System

It is proposed to utilise the services
of ex-servicemen in the task of ecolo-
gicaj restoration. Schemes for consti-
tuting task forceg of ex-servicemen
for taking up programmes o¢ affores-
tation soil conservation and water-
shed management in the hill areag are
at present under consideration,

t2) Peace Keeping Forces

It ig also proposed to recruit suit-
able ex-servicemen in the Peace
Keeping Forces which the Central
Government ang the various State
Governments are proposing to raise.

13) Lateral Induction in para-Military
Forces

The Government is alsp considering
a proposal to absorb retiring service
personnel in the various Para-Military
Forces,

SHRI KRISHNA CHANDRA HAL-
DER: In view of the reply given by
the hon. Minister that about 70 per
cent of the personne] retire from ger-
vice when they are in the age group
of 32 to 49 y. .3, is the Government
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considering the question of enhancing
the retiring age jn all the three ser-
vices by five years and, if so, when are
they going to announce it?

SHRI SHIVRAJ V. PATIL: The
army, navy and air force require
young persons, able-bodied persons,
why would be able to stand the stress
and strain of the services. Keeping that
in view, young people go there and
ietire at a young age. At present
there is no question under considera-
tion for enhancing the age of retire-
ment for soldiers, sailors and airmen.

MR. SPEAKER: Shri Ram Vilas
Paswan,

SHR; KRISHNA CHANDRA HAL-
DER: Sir. you have allowed me t®
ask the first question. I am entitled
to two supplementaries,

MR. SPEAKER: All right. I up-
hold his right.

SHRI KRISHNA CHANDRA HAL-
DER: It is mentioneq in the state-
ment:

“However, they are eligible for
extension of 6 years to be fol.owed
by extensions of 3 years at a time
til] they attaip the age of 55 years."”

Why not in the case of jawans?

SHRI SHIVRAJ VvV, PATIL: That
is already there. If we thini that
certain officers and péifons working
in the Army, Navy or Air Force are
having good health and would be use-
ful to the services, they extension can
be given. That is why we have men-
tioneq it. But we are not considering
giving extension to all persons. That
is a different thing.

WY T faa@ qrEET o FT Hdr
HERA ¥ T KL T w7 HE § [T A
¥ fem gu st e s g s A
o @R #Y Qs ar gy faer g 7

SHRI1 SHIVRAJ V. PATIL. Statis-
tics have already been collected and
are availablé, but jt will not be possi-
ble for me to give it now,
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MR. SPEAKER: They will give it
to you. He will lay it on the Table.

SHRI K. LAKKAPPA: After their
retirement, thousands of these young
people are searching for jobs and are
not getting them. They have also no
means of decent iiving after having
served the Army, Navy or Air Force.
Therefore, I would like to know whe-
ther any special efforts are being made
by the Ministry to organise employ-
ment for them so that they can secure
a decent nuving and also render useful
service?

THE PRIME MINISTER
MATI INDIRA GANDHD:
teague has already replied to this
question. We have beep deeply con-
cerned about thig matter, ang ¥rom
the beginning we have been taking
special interest. We have taken up
this matter with the Planning Com-
mission. We have met the represen-
tativeg of ex-servicemen’s associa-
tions and others and many steps have
peen taken—I think these steps have
peen made public—to help them get
employment., We have taken up the
matter with the State Governments,
with industry, with public sector units.
We are planning to take them in the
Special Peace Keeping Force which is
being set up and also in special pro-
grammes for environment etc. Many
of them live in the hilly areas where
such work is important. So, we are
going into this in great detail. If any
hon. Member has any other sugges-
tions, we ghall be willing to look into
it

(SHRI-
N]y col-

(Interruptions)**
MR. SPEAKER: Nothing will go
vn record.
WRITTEN ANSWERS TO

QUESTIONS

Deputation of IAS Officers to Public
Sector Undertakings

*234. DR. KRUPASINDHU BHOI:
Will the Minister of HOME AFFAIRS
be pleased to lay a statement showing:

**Not recorded.
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(a) the total strength of 1AS Officers
in the country,

(b) the number of IAS Officers who
are on deputation with the Public
Sector Undertakings;

(c) the number of IAS Officers in
the Board of Directors in various In-
dustrial Sectors; and

(d) what steps are being taken to
minimise the numbey of deputationists
from agmongst the IAS Officers w0
various Public Sector Undertakings by
replacing them with technically quali-
tied persons for better management of
the unitg?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
The total strength of IAS Officers in
the country is 3898 (as on 1-1-1980).
Of these 661 officers are at present on
deputation to the Government of
India.

(b) and (¢). The number of IAS
Officers who are on deputation with
commercial and industrial public
enterprises of the Central Government
is 33.

18 out of these are holding posts of
Chief Executive and Functional
Directors.

(d) Under the existing policy, no
officers is generally allowed to be on
deputation to a public enterprise for a
total period of more than 2-3 years (2
years in the case of those holding posts
in the scale of Rs. 2500—3000 or above
and 3 years in the case of those holding
lower posts). During this period he
has to exercise an option between the
two alternatives of (i) resignation
from Government service and perma-
nent absorption in the concerned pub-
lic enterprise and (ii) reversion back
to the parent cadre. Only in a few
cases, officers are given extension of

deputation beyond the prescribed
period on consideration of public
interest.
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Solar Huts

*237. SHRI H. N. NANJE GOWDA:
SHRI K. P. SINGH DEO:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Centra] Electronics
Limited has found out a new technique
to make solar huts in the country;

(b) if so, the details thereof and
whether such  type of huts can be
provided with gufficient energy gene-
rated by direct conversion of the sun
light into electricity;

(c¢) if so, the details thereof and
whether solar electricity so generated
will be cheaper as compared to elec-
iricity generated by water and coal:
and

(d) it so, when and where guch solar
wits are likely to be constructed?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to (d).
Under the solar energy programme of
the Department of Science and Tech-
nology, the Central Electronics Limited
(a public sector undertaking under the
Department) has developed photovol-
taic cells, and panels consisting of such
cells, for direct conversion of solar
energy into electricity. Such panels
may be placed on roofs of buildings
and the electricity generated used to
operate certaip appliances such as fans
and TV sets and for lighting. Such
applications were shown for demons-
tration purposes on two huts, one in
the CEL premises and another at Pra-
gati Maidan, New Delhi; these were
referred to popularly no “Solar huts.”

The cost of solar energy based elec-
tricity, so generated by photovoltaic
panels, is at present not generally
cheaper than electricity generated by
water and coal; however, in certain
areas remote from the normal conven-
tional sources of power and where
electricity is needed in small unit sizes,
photovoltaic sources are nearing eco-
nomic competitiveness with conven-
tional sources.
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Solar photovoltaic modules develop-
ed at Central Electronics Limited
under the Department of Science and
Technology’s demonstration program-
me are currently being used in the
lighthouse beacon at Dwaraka Port for
..p navigation, for pumping water in
e golar distillation plant at Avania
Village in Gujarat, for drinking water
supply at Tejara village in Rajasthan,
for lighting in Choglamsar village in
Ladakh and in a few demonstration
pumping systems. The programme
envisages scaling up the fabrication
techniques for silicon solar cells and
panels developing modules for appli-
cations such as pumping of drihking
water, minor  irrigation community
lighting, for educational radio and TV
sets, cathodic protection of oil pipe-
lines and for wuse in communication
equipment in the remote areas. The
principal efforts relate to reduction of
costs and improved reliability. A
major project costing about Rs. 12
crores ever 5 years, including applica-
tion of photovoltaic systems in rural
areas for a variety of purposes (with
emphasis on water pumping for drink-
ing and minor irrigation), has been
drawn up.

In the meantime, a short-term pro-
gramme to be completeqd by 1981, for
fabrication and field demonstration of
Solar photovoltaic pump sets of about
25 KW aggregated capacity and other
units of 5 KW capacity is underway.

N T Aiwlm oA |
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Specia] Assistance for Farmers of
Undeveloped Districts of Orissa

2194. SHRI HARIHAR SOREN: Will
the Minister of PLANNING be pleased
to state;

(a) whether Government propose to
allocate special assistance for the far-
mers of the undevelopeq districts of
Orissa; and

{(b) if so, whether the farmers of
Keonjher district are also proposed to
be provided with such grants?

THE MINISTER OF STATE IN THA
MINISTRY OF DEFENCE (SHRI
(SHIVRAJ V. PATIL). (a) and (b).
No, Sir. There is no scheme under
which the Government of India gives
special assistance to the farmers of
under-developed districts in any State.

——

Allegations by All India Coir Board
Staff Union

2195. SHRI E. BALANANDAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that serious
allegations have been made by All
India Coir Board Staff Union during
the financial years 1978-79 and 1979-80
regarding embezzlement and misuse of
Government funds under the heads
“Exhibitions, Publicity, Establishment
and other Charges” of the Coir Board
has occurred;

(b) whether action has been taken
to inquire into this and bring to book
the persons responsible; and

(c) whether it has affected the repu-
tation of this organisation?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Allegationg regarding misuse of
funds for publicity, participation in
exhibition etc. made by the Al} India
Coir Board Staff Union have been
looked inty und action on the prelimi-
nary findings has been intiated,

(c) No, Sir.

Formation of Central Cadre of Trans-
lators /Hindi Officers

2196. SHRI T. S. NEGI:
Ministey of HOME
pleased to state:

Will the
AFFAIRS be

(a) whether it is a fact that for
eligibility Lo appear in the Hindi
Assistant Examination conducted by
the UPSC in 1458, the minimum educa-
tional qualification was B.A. with
Hindi as one of the subjects;

(b) whether Government are form-
ing & Central Cudre of Translators,
Hindi Officers and Hindl Assistants/
Junior and Senior Hindi Translators of
the varioug Ministries who are hikely
to be inducted in the Central Cadre;

(c) whether it is proposed to pres-
cribe a higher qualification for induc-
tion in the Central Cadre if so, the
reasons therefor; and

(d) whether Government propose to
take appropriate steps to safeguard the
interests of thoge Hindi Assistants/
Hindi Translators, who are only
graduates?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir. No such examination was
conducted by the Union Public Service
Commission in 1958, In 1959 a special
examination was conducted by the
U.P.SC. for the Departmental Clerks,
in which Departmental candidates
with one year or more service could
be pelected for appointment to the post
of Hindi Assistants. The minimum
qualification for the Departmental
candidates to appear in the exami-
mation was preseribed as B.A. with
Hindi as a subject.
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(b) The matter is under considera-
tion of the Government.

(¢) Draft rules for the Central Cadre
which include the question of quali-
fications also are still under considera-
tion, and in view of this the questior
does not arise.

“1i) At the time of initial formation
of the proposed service, the cases of
ull the oflicers/employees working
against the posts likely to be included
i the Service will be considered.

Suppfy of Essential Food Articles to
Central Poilice Personnel

2197. SHRI T. R. SHAMANNA;
Wilt the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it hag come to the
notice of Government that the Gov-
-inments of Tamil Nadu ang West
Bengal are giving essential food arti-
cles at concessional rates to the Police
Department Personnel; and

(b) whether the Central Govuin-
ment are considering the proposal of
giving similar facilities to the Central
Police Personnel?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) No, Sir. The Central Police
Personnel are already allowed Gov-
ernment contribution towards their
ration expenses on a different pattern.

Flow of Foreign Money

2198. SHR] R. L. BHATIA:
SHRI ATAL BIHARI VAJ-
PAYEE:
SHRI TARIQ ANWAR:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s attenti;-
has been drawn to the news jtem
captioned ‘Jamaat funds from
West Asia; Sheikh’ appearing in the
Tribune dated the 2nd September.
1980;
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(b) whether any investigation has
been made by Government into the
flow of this foreign money into India
and it reaching the J&K State
Jammat-e-Islami and such other
bodies, whose activities are not condu-
cive to internal peace and harmony;
and

(c) if so, the outcome thereof and
the steps which Government proposc
to take to check this clandestine flow
of foreign money into lndia?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢). The Government have seen
a reported statement of the Chief
Minister of Jammu and Kashmir on
misuse of foreign funds received by
the State Jammat-e-Islami. The
Jammat-e-Islami Central Relief Com-

mittee, Jammu and Kashmir have
reported that they received
Rs. 86,592.00 as foreign donations

during the period from 6th July. 1979
to 26th February, 1980 for providing
relief to the fire victims of April 1979
disturbances in J & K Valley.
The donations were received
through banking channels by the
JEI Central Relief Committee
from the people of Saudi
Arabia, Qatar and UAE in response to
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their appeal for help for the rehabili-
tation of the victims of April, 1979
disturbances in J & K Valley.

Ag regards flow of foreign money
into India, under section 6 of the
Foreign  Contribution (Regulation)
Act, 1976, organisationg with a definite
cultural, economic, educational reli-
glous or social programme are sending
halif  yearly returns showing the
amount of  foreign contribution
received and the source and purposes
for which such  foreign contribution
was received and utilised.

Setting up of New Cement Plants

2199, SHRI AMARSINH V. RATHA-
WA: Will the Minister of INDUSTRY
be pleased to state:

ta) whethepr Government yre const.
dering to get up more cement plants in
the country during the Sixth Five Year
Plan to meet the demand of cement of
the country; and

(b) the
plants?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir. Additiona] capacities have been
sanctioned for installation during the
Sixth Five Year Plan period.

(b) The details are given in the
statement attacheq herewith.

if so, details of the new

S tatement

Sl1. No. Name of the Unit Location Capacity
(inlakh
tonnes)
1. Cement Corporation of India Limited. . « Neemuch (M...) 40t
2. Do. Akaltara (M.P.) 400
3. Do. . . . . + Yerraguntla (A.P,) 400
4. U. P. State Cement Corporation Limited . . Dalla/Chunar (U.P,) 16- 8¢
5. J&K Minerals Ld., . . . . . Khrew (J&K) 200
6. M/s. Century Cements . . . . . . « Malhar (M.P,) 800
7. Damodar Cement & Slag Ltd. .. MadhuKunda (WB) 2.6
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51. No. Name of the Unit

8. Manglam Crment Ltd.

9. Narmada Cemnrents Lid,

10.  Kerala Ind. Dev. Corpn,

11, Rassi Cejnents Lud,

12. Orient Paper Mills Ltd.

13. Mysore Ceanent Lid,

14. AC.C L.

15. Texmaco Lid.

16, Rayannd Woo 'en Mills Limited
17. Graent Gorporation of India Limited
18. Do.

19. Papyam Gements

20. Kesoram Geraents Ltd.

at.  Andhra Cements .

22. Larsen & Toubre Lid. .

23 Qentury Spg. & Mfg. Co. Limited
24. Karnataka State I, D C.

25. Shree Cement Limited

26. Mouodi Rubber Limited. .

27. Qoromandal Fertzs.

28- Ind-an Rayon Corpn. Ltd.

a9 Steed Authority of India Lumited. .

Location Capacity
(in lakh tonnes)

Morak (Raj.) 400
Jafrabad/Magdalla 1000
Rutnagiri (Guj./Mah,)
Palugiiat (Kerala) 420
Vadapalli (AP.) 300
Adilabad Dt (A.P.) 9-00
Narsingarh (M.P.) 400
Gagal (H.P.) 5 60
Yerraguntla {A.P.) 4° 00
Janjgir (M.P.) 4-00
Adilabad (A.P.) 400
Tandur (A.P.) 10° 00
Yadiki (A.P.) 400
Ankireddipalli (A.P.) 400
Nadi Kudi /A.P,) 2- 50
Chandrapur (Mah.) 11-09
Do (Mah)) 1000
Chittapur (Kar.) 4 00
Beawar (Rajasthan) 12° 00
Bhatapura (M.P.) 9.00
Kalamalla (A.P) 1000
Malkhed (Kar.) 540
Chilhati/Rourkela
{M.P./Orissa) 21- 40
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Editorial regarding approach to MRTP
Companies

2201. SHRI S. M. KRISHNA: Will

the Minister of INDUSTRY be pleas-
ed to state:

(a) whether his attention has been
drawn to the editorial ‘Approach to
MRTP Cost’ appearing in the
‘Financial Express’, New Delhi dated
the 5th November, 80;

(by if so, how far Government
have softened its approach to the
larger private sector undertakings to
allow an automatic annual increase
of 5 per cent in the manufacturing
capacity of 34 selected industries and
to exclude the export performance of
an MRTP Co. from the MRTP Act's
criteria of market dominance; and

(c) which are these 34 jndustries?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes Sir. -

(b) Government has not softened
its approach to larger private sector
undertakings. Government's objec-
tive, however, continues to be the
optimum utilisation of capacity, and
the maximisation of production, with-
in the framework of Government's
socio-economic policies.

Towards this objective, Govern-
ment have announced that a list of 34
industries (among which are included
industries which are of core, basic
and strategic importance to the
national economy or are linked there-
with or are export-oriented) would
be permitted automatic growth at
the rate of 5 per cent per annum
limited to 25 per cent in a five year
period. Dominant companies would
not, however, automatically be able
to avail of this facility. Their cases
will be considereq under a stream-
lined procedure, under the applicable
legislations, ie, MRTP Act and
I (D&R) Act.

50

As part of maximising export-
oriented production, exports would be
excluded while computing “domi-
nance” under the MRTP Act.

(¢) A statement is attached,

Statement

Schedule of Industries in whose case
the facility of automatic growth is
allowed

PART—A:

1 Metallurgical Industries:
(1) Ferro Alloys
2 Steel Castings and forgings
(3) Special steels

(4) Non-ferrous metals and their
alloys

2. Boilers and steam generating
plants.

3. Prime movers (other than elec~
trical generators):

(1) Industrial turbineg
(2) Internal combustion engines.

4 Electrical equipment;

(1) Equipment for transmission
and distribution of electricity.

(2) Electrical motorg

(3) Electrical furnaces

(4) X-ray equipment

(5) Electronic components and
equipment.
5, Transportation:

(1) Mechnised
upto 1000 DWT

sailing vessels

(2) Ship ancillaries

(3) Commercial vehicles.
6. Industrial Machinery.

7. Machine Tools, Jigs, Fixtures,
Tools and Dies of Specialised Types.

8. Agricultural machinery /Tractors
and power tillers,

9. Earthmoving machinery.
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10. Industrial instruments: indicat-
ing, recording and regulating devices
for pressure, temperature, rate of
flow, weights levels and the like

11. Scientific instruments.

121 Nitrogenous and  Phosphatic
Fertilisers falling under Inorganic
fertilisers under ‘18 Fertilisers’ in the
First Schedule to the IDR Act, 1951.

13. Chemicals (other than Fertilis-
ers):
(1) Inorganic heavy chemicals
(2) Organic heavy chemicals
(3) Fine Chemicals,
photographic chemicals
(4) Synthetic resing and plastics

including

(5) Synthetic rubberg

(6) Man-made fibres

(7) Industrial explosives

(8) Insecticides, fungicides, weedi-
cides and the like.

(9) Synthetic detergents

(10) 'Miscellaneous chemicals (for
industrial use only).
14. Drugs and Pharmaceuticals:

(a) Drug intermediates from the
basic stage for production of high
technology bulk drugs; and

(by High technology bulk drugs
from basic stage and formulation
based thereon with an overall ratio
of bulk drug consumption (from
own manufacture) to formulation
from all sources of 1:5.

15. Paper and pulp including paper
products.

16. Automobile Tyres and Tubes.
17. Plate Glass
18. Ceramies:

(1) Refractories

(2) Furnace lining bricks-acidic,
bagic neutral
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19. Cement Products:
(1) Portland cement

(2) Asbestos cement,
PART—B:

In addition to industries listed in
Part A above, the following industries
to the extent they are not already
included in Part A above:—

1. Automobile ancillaries

2. Castings and closed die forgings
3. Tractors

4. Commercial vehicles

5, Conveying equipment

6. Diesel engines, pumps ‘

7. Craneg

8. Earthmoving,  mining  and
metallurgical equipment

9. Hydraulic equipment

10. Industrial machinery, includ-
ing chemical plant and machinery

11. Machine tools

12, Textile machineg

13. Power transmission and dis-
tribution equipment (other than
cables and wires)

14. Power transformers

15. Switchgears.

[NOTE: The Schedule of industries
follows generally the First Schedule
to the ’ndustries (Development and
Regulation) Act, 1951, Items of
manufacture reserved for the public
sector under Schedule ‘A’ to the
Industrial Policy Resolution, 1956
are excluded for the facility of auto-
matic growth.]

Setting up of Industries in U.P, and
Bihar

2202. SHRI RAM SINGH SHAX-
YA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Central Govern-
ment have received any application
for setting up industries in-the back-
ward districts of U.P. and Bihar dur-
ing 1979-80;
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(b) if so, the number thereof and
the names of the industries proposed
to be set up;

(c) whether licences and the let-
ters of intent have been jssued to the
applicants in this regard; and

td) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). During the year 1979-80,
nine applications for grant of indus-
trial licences were received for set-
ting. up industries jn the backward
districts of U.P. and Bihar. These
applications were for the manufac-
ture of Electronic Watches, Pulp,
Wrnung & Printing Paper, ERW
& cel Tab.-, Hydrogenated Oilg and
Vanaspati.

(¢y and (d) All the nine applica-
tions prave since been disposed »f.
Five applications have been approv-
ed and Letters of Intent issued. The
remaining four applications have
been either rejected or closed.

Take over of Indian Paper Pulp Co.,

West Bengal

2204. SHRI M. ISMAYL: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether the expert appointed
by Government to examine the ques-
tion of ‘“Take over of Indian Paper
Pulp Co., West Bengal” has submit-
ted its recommendations;

(b) if so, the salient points of the
recommendations;

(c) action taken by Government
en the recommendations;

(d) if answer to part (a) is in the
negative, how long it will taken for
the expert committee to submit its
recommendations;

(e) whether pending submission
of the recommendation, Government

are taking steps to release adequate
funds for payment of wages, bonus
etc. to the workers of Indian Paper
Pulp: and

(fy if so. the nature of steps taken
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (¢) The report of the expert
group ha, just heen received, and js
being studied.

(d) Does not arise.

tey and (f). Arrangements have
been made for payment of lay-off
compensation to the employees of
Indian Paper Pulp Company.

Guidlines to Statey; Re. Promulgation
of Ordinances en Detention

2205, PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFA'RS be pleased to state:

ta) whether any guidelines have
been issued to the States to promul-
gate ordinanceg providing for deten-
tion for a definite period; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! YOGENDRA MAKWANA):
(a) No, Sir. However, a Central
Ordinance, viz. the National Security
Ordinance, 1980, providing for pre-
ventive detention in certain cases, is

already in force in all States (except
J & K).

(b) Does not arise.

Amendment to Payment of Gratuity
Act, 1972

2206. SHRI SUBODH SEN: Will
the Minister of LABOUR be pleased
to state:

(a) whether representation has
been received from West Bengal Tea
Employees’ Association, Jalpaiguri
dated the 27th July, 1980 for amend-
ment of Payment of Gratuity Act,
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1972 in order to cover those emplo-
yeeg under the Act whose income is
beyond Rs. 1000/. in view of the
reduction of purchasing power of the
rupee; and

(b) the steps proposed to be taken
by Government op this demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P,
VENKATA REDDY): (a) Yes, Sir.

(b) Various proposals for amend-
ment of the Gratuity Act, 1872
including amendment of the salary
limit are under consideration. The
suggestion of the Association will be
given consideration while taking
decisions on the proposals.
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Occupstiona} Diseases
2207. SHRI D. S. A. SIVAPRAKA-
SAM: Will the Minister of LABOUR
be pleased to state:

What are the research on occupa-
tiona)l diseases made by the Ministry
of Labour during the last two years?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): A statement
listing the studies on work environ-
ment and occupational diseases car-
ried out by the Central Labour Insti-
tute, Bombay and Regional Labour
Institutes under the Directorate
General, Factory Advice Service and
Labour Institutes is attached.
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Rotation of Officers of C.S.S. Grade I
working in Ministry of Health and
its attached Offices

2209. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) the particulars of officers of
the Central Secretariat Service Grade
1 who have been working in the
Ministry of Health and its Attached
Offices for more than 24 years; and

(b) the reasons for not rotating
them not only for their proper career
development but also to ensure
healthier administration?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(ay Please see the statement attach-
ed.

(b) The question regarding rota-
tion of such C.S.S. Officers is under
consideration.

Housing scheme for police personnel

Statement
Particulars of Officers of the Central
Secretariat Service Grade I who have
been working in the Ministry of
Health and Family Welfare and its
attached offices, for more than 24
yvears.

S. No. Name of Date from which

the Officer working
(with date in the Ministry
of birth)

S/Shri

1. S. L. Kuthiala 1-11-1941
(b, 1-12-1924)

2. 0. P. Bali 4-7-1944
(b. 2-5-1924)

3. Shiv Dayal 20-7-1951
(b, 2-11-1929)

4. N. N. Ghosh 6-7-1955
(b. 1-3-1923)

5. A. N. Gopalakrishnan 6-12-1943
(b. 9-10-1923) *

6. A, S. Sikund 1-5-1945
(b, 8-9-1924)

7. S. D. Lal 30-11-1945
(b. 5-7-1925)

8. J. S. Sandhu 25-5-1945
(b. 4-9-1924)

2210. ACHARYA BHAGWAN DEV:
Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) whether Government have
drawn a housing scheme for the police
personnel;

(b) if so, the outlines thereof; and

(¢) the extent of financial assist-
ance provided during the current
financial year to each State under
the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA;:
(ay and (b) The Government
of India introduced a Police
Housing Scheme with effect from
1956-57 to provide financial assist-
ance to the State Governments for
the construction of accommodation
for their Police personnel. The
Scheme was intended to provide 100
per cent family accommaodatior to
upper subordinates (non-gazetted)
and 14 per cent family accommodation
and 86 per eent barrack accommoda-
tion to lower subordinates. The Cen-
tral assistance under the scheme wus
by way of loan. The period ot re-
psyment of loan which was 15 yeurs
till 1873-74 was made 25 years {rom
1874-75. The Police Housing Schem..
which was a non-pian  scheme tiil
1973-74, was made a plan scheme
thereafter. In pursuance of the deci-
sion taken by the Nutional Develop-
ment Council to transfer some of the
Centrally-sponsored schemes to the
State plans, the Police Housing
Scheme administered by the Ministry
of Home Affairs was transferred to
the State Plan gector during 1979-80.
Hence at present there i: no Certral
Housing Scheme for Police personnel

(¢) Does no arise,

Communal Incidents in Tamil Nadu

2211, SHRI THAZHAI M. KARUNA.
NITHI: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) how many communal incidents
have taken place in Tamil Nadu from
January 1979 to October 1980, Dijstrict-
wice detajlg thereof;

(b) how many Scheduled Castes and
Scheduled Tribeg have lost their lives
and property in the above incidents,
the amount of loss of proverty ete.
District-wise: and what remedial action
has been taken to compensate the loss:
and

(c) the details of the action Govern-
ment have taken against the culprits
who are responsible for loss of lives
and properties of the Scheduled
Castes, District.wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; YOGENDRA MAKWANA):
(a) to (c). The information ig called
from the State Government of Tamil
Nadu, and will be laid on the Table
of the House on receipt thereof.
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Minimum Wages in Mines

2213. SHRI T. M. SAWANT: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government have poti-
fied proposal for revision of wage rate
for workers employed in manganese
mines and mines other than coal
mines;
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(b) if so, the rates thereof;

(c) what rate is payable to the un-
skilled workers in coal mines;

(d) whether a demand has been
made by manganese workers (o bring
their wages at par with coal mines
workers; and

(e) if so, what steps are being taken
in the light of the aforesaid demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) The
Government have recently revised (in
September, 980) the minimum rates
of wuges for the workers cmployed in
vanious mining employments including
Mangarese mines.

(b) The rates of wages ure as
u:laer:-——

1. Unskil.ed —Rs, 6.65
per day

2. Semi.skilled —Rs, 836
per day

3. Skilled and Cierical —Rs. 10.00
per day

(.~ The total emoluments of an un-
skilleq worker employed in coal! mines
ag on 1-1-1980 was Rs. 55080 per
month.

(d) Yes. Sir.

(ei Further revision of minimum
wages in the empioyment in Manga-
nese mines as well as in gther mines
is ynder consideration of the Govern-
ment.

Report of the working Group on

Triba! Development

2214. SHRI GIRIDHAR GOMANGO:
Will th> Minister of PLANNING be
pleased to state:

(a» whether his Ministry received
the Reporr of Working Group
on Tribal Development for Sixth Five
Year Plan:

{b) if <0, what are the recommenda-
tions of the Group regarding the flow
of funds for Tribal Sub-plan 2areas
from different cources:

(c) whether his Ministry has wccep-
ted 211 the recommendations of the
working Group ani worked out the
plan. sthemes, programmes and ear-
markinz of funds: arnd

(@) af <o0. the reasonc therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL ) (a) Yes, Sir.

(b) to (d). The recommenda:ions
made in the Report of the Working
Group on Tribal Developmen; are
under consideration of the Planning
Commission.

Implementation of Government orderg
on Reservation in BHEL, Trichy
2215. SHRI K. B. S. MANIL: Wil

the Minister of INDUSTRY be pieased

to state:

(a) whether Government of India
orderg providing reservation for
Scheduled Castes/Scheduled Tribes at
the time of initial appointments, pro-
motions and in confirmation stage
have not been implemented in BHEL,
Trichy, Tamil Nadu from the date of
issue of these orders; if so, the reasons
therefor:

(h) if implemented, the cadre-wise
detaily from the date of issuc of these
orders;

(¢) how many employees from la-t
grade to officers grade are employed
in BHEL, Trichy, Tamil Nadu from
tho commencement of the concern; and

(d) codre-wise and the yecar-wise
details with the particulars of Schedu-
led Castes and Scheduled Tribes and
the general?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI S.
A, SANGNA (a) The Government
directives in this respect are being
followed by the Trichy Unit of BHEL
from the Jdale of issue of the:e dircc-
tives.

(b) For purposes of implementing
the reservatinn orders. the posts have
been classified into Groups A, B, C
and D. The detailg in respect of initial
recruitment under these Groups sare
given in Statement-I. In respect of pro-
motions, the information is given in
Statement-TI.

(c) Total numher of employees
Group-wise employed in BHEL, Trichy
as on 31-10-R0 is as given in State-
ment-IT1,

(d) The group-wise details of the
number of emplovees giving the
figures helonging {0 Scheduled Castesz/
Scheduled Tribes as o» 31-10-80 are
given in Statement-ITI. Compilation of
year-wise information will take time.
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Seatement—II

NUMBER OF EMPLOYEES PROMOTED IN SC/ST/OTHERS
GROUP-WISE

Group B Group C Group D
Year SC ST Others  SQ ST  Others S¢ ST —&h—c:
1973 . 1 1 1y 56 2 776 29 —_ 92
1974 . - - 90 39 3 u33 74 - 3
1975 . X — 203 25 -— 17 78 1 184
1976 . 3 —_ 18¢ 111 i 1011 35 -— 78
1977, . ! - 126 72 24 545 39 - 65
1978 . 3 —_ 280 107 —_— 1100 48 — 200
1979 . - —_ 72 192 4 1106 25 — 82
1980 . —_— —_— 239 198 1 1048 24 1 68

Note : The nwwber  of employees promoted  belonging to SG/ST deprads upon the
number within  the considerationjeligibility zune, Such employees are, however,
assessed by the Departmental Promotion Comnmittee with relaxed  standard.

(b) if so, what is the percentage of
shares held by Financing Institutions;

(c) the names of the
and

(d) whether the Project is to be

Statement-—111

Total No. of emnloyces geup-aise as on .
1-10-198u in BHEL [iruchys promoters;

Total No, «f SCG ST

Group C. A A
cmployee taken up uuring this curreny financial
e e o e e year?
A 1,2 86 7 THE MINISTER OF STATE IN THE
B 1,081 a5 . MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) A
C 8,280 1,057 6 letter of intent has been granted
to My/s. Tamil Nadu Newsprint
b %419 767 34 & Papers Ltd. for setting up a
ToraL 13.023 1,835 50 new undertaking for the manu-

facture of newsprint and writing &
printing paper in Salem District, Tamil
Nadu. Exact location is yet to be
decided.

{b) The percentage of shares to be

Setting up of a Newsprint Unit at
Pugaluar, Karur

2216. SHRI S. A. DORA] SEBAS-
TIAN: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the newsprint manu-
facturing unit in the joint sector is to
be started at Pugaluar in Karur cons-
tituency in Tamil Nadu with a cost of
Rs. 184 crores;

held by the financial institutions has
not yet been decided.

(¢) The Government of Tamil
Nadu is the promoter of the project.

(d) The implementation of the pro-
ject will be taken up as soon as the
total finances required for the project
are mobilised.
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Industries in North Bengal

2217. SHRI A. K. ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) number of industries, big, me-
dium and small in North Bengal, total
capital invested and the number of
men working there, with names and
location in details;

(b) any industry lying closed, facts
in details;

(c) whether there is any scope of
agro-based industries in North Ben-
gal like paddy husk based cement
factory; and

(d) if so, steps taken on that?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) The requisite
information is given in the attached
statement.

(b) Information regarding closed
units in North Bengal is not main-
tained in this Ministry.

(¢) and (d) The scope of a com-
mercjally viable paddy husk based

DECRMBER 3, 1900 Writen Answers 72

cement plant in North Bengal appears
to be limited. A list of agro-based
small scale industries suggested in
the Industrial Potential Surveys for
establishment in the districts of North
Bengal is attached.

Statement

The number of Small Industries
Development Organisation (SIDO)
units registered with the West Bengal
Directorate of Industries in the five
North Bengal districts as on 31-12-
1979 was ag follows:

Cooch Behar .. 822
Darjeeling .. 1608
West Dinajpur .. 1330
Jaipaiguri .. 1635
Malda .. 1408

Unit-wise details of investment and
employment are not received regu-
larly. The district.wise and industry-
wise position abouq the registered SSI
units and detajls of emplovment as
revealed by the 1972 SSI censug are
given in the annexure.
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List of prospective agro-based indus-
tries identified in the Industrial
Potentia] Survey

1. COOCH BEHAR
1. Industries based on tobacco.
2. Rope from jute waste,
3. Tannery.
4. Rice Mill,

5. Saw Mill.
11. DARJEELING

1. Cannijng & Preservation—fruii:
& vegetables,

o

Corn flukes.

3. Fruit juice powder.

4. Dehydrated potato chips.
5. Ginger & ginger products,

6. Papain & pectin from  raw
papain,

7. Caffeine from tea wastes.

8. Photo-chemical industries.

®

Bristles dressing & brush mak-
ing.

10. Splints & venecrs.
11. Hardboard from saw dust.
12. Wood wool.
13. Saw Mill & packing cases.
III. JALPAIGURI
1. Straw boards,
. Ginger products.
. Rope & twine

. Oxelic acid from saw dust.
. Tannery.

D e W

. Garlic powder.

IV. MALDA

1. Mango processing.

2. Corn flakes.

S. Mini rice mill

4. Modernisation of hullers.
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V. WEST DINAJPUR
1. Rice bran oil.
2. Card-board from jute sticks.
3. Poultry & dairy industry.

Setting up of cigarette industry in
North Bengal

2218 SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be pleased
to state:

(a3 whether Government have pro-
posed to establish a cigarette indus-
iry al Cooch-Behar of North Bengal
District; .

(b) what will be the total cost of
the project and by what time it will
be completed; and

(¢) location of the project and the
avenue of employment to the local
people?

THE MINISTER OF STATE IN
I'HE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) There is no proposal before the
Government of India for the estab-
lishment of a cigarette industry in
Cooch-Behar of North Bengal District.

(b) and (c¢). Do not arise in view
of the reply to (a) above.
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Payment of Minimum Wages by

Private Companies

2220. SHRI KRISHNA PRATAP
SINGH;:

SHRI SUBHASH YADAV:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
that employer: are not paying fuli
wages 1o their emplovees as per
Government orders and in pursuance
of the Minimum Wages Act; and

(b) if so, what steps Government
propose to take to ensure payment of
minimum wages to the employees by
various employers and particularly
the limited and private limited com-
panies in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b).
Government are aware of the com-
plaints about non-implementation of
the Minimum Wages Act. Whenever
specific complaints are received they
are investigated by the Inspecting
Officers and if found correct appro-
priate action under the Law is taken
against the defaulting employers. It
has also been decided to strengthen
the enforcement machinery with a
view to ensure more effective imple-
mentation of the Act.

Price Rise of Paper

2221. SHRI SUBHASH YADAV:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have rais-
ed the price of psper;

(b) if so, the extent of rise in
price allowed; and

(c) the steps to ensure availability
of paper?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). It hag been decided to
revise the price of white printing
paper to Rs. 3500/- per tonne having
regard to increase in the cost of pro-
duction.

(c) Adequate capacity is being set
up to meet the countiry’s requirement
of paper and with the expected im-
provement in power and coal avail-
ability, it would be possible to achi-
¢ve higher cupacity utilisation lead-
ing to increased production. Govern-
ment are also importing Writling and
Printing Paper to mect the require-
ments of consumers,

Review of Working of ESIs

2222, SHR1 JANARDHANA POO-
JARY: Will the Minister of LABOUR
be pleased to state:

(a) whether Government gre con-
sidering to appoint a high level panel
to review the working of ESI Sche-
me; and

(b) if so, its composition and terms
of reference?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) Yes, Sir.

(b) The composition and terms of
the Committee are being finalised.

Robbery in Rampura, Delhi

2223. PROF. AJIT KUMAR MEH-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
of the robbery which took place on
the 22nd July, 1980 in Rampura,
Delhi;

(b) whether all the culprits in-
volved in the robbery have since been
arrested; o

- ’
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(c) if so, the details of the recovery
made in the case and who is the head
of the investigating team; and

(d) the efforts made to trace out
the robbery by the area police and
the Crime Branch of the Police?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AP-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) Yes, Sir.

(¢) Rs. 23,910/- in cash, 3 wrist
watches, 4 gold rings and a gold chain
have been recovered. The case has
been investigated by an Inspector of
the Crime Branch.

(d) The Deputy Commissioner of
Police and the Additiona] Commis-
sioner of Police visited the spot imme-
diately after the commission of the
crime. The dog squad was pressed
into service and the crime team was
summoned. The photographs of
known-cruminal were shown to the
complainant and the witnesses. A
Jarge number of suspects having simi-
lar modus operandi were interrogated.
Messages were flashed to different
parts of the country to trace the cri-
minals.

Jobs to one person in each SC/ST
Family

2224, SHR] RAM SWAROOP RAM:
Will the Minister of LABOUR be
pleased to state:

{a) whether Government have any
proposal to provide jobs to at least
one person in each Scheduled Caste
and Scheduled Tribe family; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b).
A proposal to provide employment to
one person in each family is under
consideration in the context of the
formulation of the 1880—85 Plan. The
proposal which relates to all sections
of the society, will naturally cover

DECEMBER 38, 1980 Written Answers 8o

Scheduled Caste and Scheduled Tribe
families also.
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Diesel Generating Sets from East
European Countries

2226. SHRI N. K. SHEJWALKAR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether manufacturers of the
indigenous power generating sets
have complained to the Ministry that
East European Countries had been
dumping diesel generating sets in
India and have been selling them at
a very high price which has po rele-
vance to the cost of manufacture;

(b) If so, whether Government have
examined the matter in detail;

(e) if so, what percentage of profit
has now been made by the foreign
supplierg vis-a-vis cost of the same
set being produced in India; and

(d) what steps are proposed to be
taken to help Indian manufacturers to
have their proper share for supply of
their product to the Nation's jndus-
trial growth?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). No, Sir. The indigenous
manufacturers of alternators required
for fitment jn diesel generating sets
had represented that import of diesel
generating sets should not be allowed,
but jt is incorrect to say that in their
representation they had stated that
the East Furopean countries had been
dumping them in India and selling
them at a very high prices.

(d) The indigenous manufacturers
are being given due assistance, such
as permission of import of raw mate-
rials, components, machinery and also
foreign collaboration.

Tribal Conferences and Meetings held

2297 SHRI BHEEKHABHAI: Will
the Minisfer of HOME AFFAIRS be
pleased to gstate:

(a) how many Tribal Con.tg_rgnges,
State meetings, meetings of Standing

Committees have been held by him
and his State Minigter; and

(b) whether Government propose
to lay on the Table the proceedings of
the meetings and seminars held since
the advent of new Government?

THE MINISTER QF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR; YOGENDRA MAKWANA):
(a) (i) Tribal Conferences — 3

(ii) State meeting —1

(iii) Meetings of the
Standing Committees — 2

In addition to the above, matters of
Tribal Development were also dis-
cussed in the meetings of the Southern
Zonal Council held at Trivandrum on
27th September, 1980, Western Zonal
Council held at Bombay on 10th
November, 1980 and in the Regional
Conference of Ministers of Southern
States held at Trivandrum on 3rd and
4th November, 1980.

(b) There is no such proposal

Guidelineg followed jp finalisation of
Sixth Plan of Andaman and Nicobar
Islands

2228, SHRI MANORANJAN BHAK-
TA: Will the Minister of PLANNING
be pleased to state.

(a) what are the criteria and guide-
lines of the Planning Commission for
finalisation of the Sixth Five Year
Plan for the Union Territory of
Andaman and Nicobar 1slands and
other Union Territories;

(b) whether these guidelines were
followed while finalising the Sixth
Five Year Plan for Andaman and
Nicobar Islands;

(¢) whether it is a fact that a
blanket cut of 25 per cent has been
imposed on the plans of Andaman
and Nicobar Island by the Planning
Commission;

(d) whether Government have re-

ceived any representation for sympa-
thetic consideration of the plan pro-
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grammeg for overall development of
the Andaman and Nicobar Islands

considering its backwardness and re-
moteness; and

(e) if so, what actiop has been
taken?

THE MINISTER OF STATE N
THE MINISTRY . OF DEFENCE
(SHR1 SHIVRAJ V. PATIL): (a)
and (b). In the guidelines issued to
States/Union  Territories  including
Andumaun and Nicobar Islands, Plan-
ning Commission has laid emphasis on
giving priority to the key sectors of
development  (including agriculture,
irrigatjion and power generation), pro-
grammes of employment in rural
arcas, programmes for scheuled castes
and scheduled tribes and Minimum
Needs Programme.

In case of the Union Territory of
Andaman and Nicobar Islands, be-
cause of its geographica] location and
peculiar problems itg nceds and prio-
Tities which are somewhat different
from other Union Territories, have
been kept in view while discussing
the Draft Plan proposalg of the Union
Territories for the sixth Plan—1980—
85.

(¢) Plan outlays are not being sub-
jected o blanket cuts. Needs are
assessed against available resources
and possibility of implementation.

(d) and (e). A representation from
the hon. Membér was received and a
reply has been sent. The Plans are
not final til] the National Develop-
ment Council has accorded its appro-
val.
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Extenrding Provident Fund Act to
Private Schools and Brick Kiln
Industries

2230. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government are aware
that several jndustries have yet to be
hrought within the ambit of Schedule
1 and Appendix A of the Employees’
Provident Fund and Miscellaneous
Provisions Act: and

(b) whether Government propose
to make an advance planning for
covering up slowly the wuncovered
industries like Brick Kiln, private
schools and colleges or even Govern-
ment educational institutions (which

are not properly managed) under the
above Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRj P.
VENKATA REDDY): (a) Yes, Sir.

(b)Y The Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952 was extended to the Brick
industry with effect from the 30th
November, 1980. A proposal for ex-
tention of this Act to teaching and
non-teaching staff of educational
institutions is also ynder examination.
The intention of the Government is
other industries/classes of establish-
ments under the Act as are considered
feasible,
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Import Licence t0 Small Scale Match
Industry

2231, SHRI K. RAMAMURTHY:
Will the Minister of [NDUSTRY be
Pleased to state:

(a) the details of changed circum-
stances in which Government are
sanctioning an import licence to small
scale match industry in Sivakasi for
bringing in an atomic card-board
match box making machine in viola-
tion of the assurance given on the
Floor of Lok Sabha to Starred Ques-
tion No. 658 on 23rg July, 1980 re-
garlling import of machines for manu-
facture of card-board match boxes:
and

(b) whether it has been ensured
that such a machine, though smaller
in size, is not being manufactured
within the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) and (b). The
question of grant of import licence to
M/s. Pioneer Press Pvt. Ltd., Siva-
kasi, for the import of four-colour
automatic off-set printing machine
for making card-board match bhoxes
(outers) is under consideration of
Government.

et faEe

2232, siwd,  fagrad wgddt
T W HAl qg AT AV FAT FGT
f&:

(%) =1 =g &= & fF oF wiafrs
faae 1 T F@ H, TW AR F
ffu  #FEg F@ # I SRfw
arfasr #1 diwA § AR -
favwr  gra md wfaw free #®
wres gk e ;

(m) =ar ag +iY a9 & fF 58 g*rT
X § gEA I grar & B
qf sy FEwfEt §1 w % gTE
qIar @, Wi

(7) afz g, & Ta1 T 9F AY
T A 7 & A g
FIAT F39 1 SEF ¢ 7

M ®Awa # S Hay (a0 Yo
2.2 ) : (3) & (v) ;e
fo=w farar—' gfufaoa 7 @oua,
faarma  #w1v arg-faoiaa 8 gaearay
F owrgn g fqdr seafes fasmg
9T FTAFTE 77 F fom goars ava avedy
gffar & =Fear g1 WAl
¥ Ww fawee & fan afafra ¥
HOIA AFGFTIr GT G &1 f|rd
EES N 20 SN N G LA o> I 00
F Ie9 gM 8 14 faqi & fadq
TAF-ANT I AIEST A AL T
wafy &1 39 4197 % FITAT o gwAr
g, % are ¥ faars & gaw< agwa
AR

o] gt ataw g faarat
F o A 7 N F e # wEew
W 2 waifE wmwer & faeew &
fau ¥ gwg-dmr adi & | A
faarz sfulqaw, 1947 & d@weT 4
F o YEIEl & qT9-aTe gHT QAT
fratfasd & gw qz Y fa=arx far
ELREAS

Ingurance Fund for Workers

2233. SHRI HARINATHA MISRA:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that the
phenomenon of industrial sickness
both in large and small industry has



87 Written Answers

been on the increase during the last
few years to the detriment of
workers; and

(b) whether Government propose
to create an Insurance Fund with a
view to safeguarding the interests
of workers thrown out of job in case
of lay off, closure or liquidation of
the Units?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) the number
of Unitg enjoying cash credit limit of
Rs. 1 crore and above reported as
sick by the Reserve Bank of India
went up from 306 in March, 1878 to
345 in June, 1979. Information re-
garding the incidence of sickness
among other industrial Units js not
available.

(b) There was an item for discus-
sion in the National] Labour Con-
ference which was scheduled to be
held on 23rd and 24th October, 1980 to
consider the constitution of a fund
for assistance to workers in the event
of the closure of an undertaking on
account of sickness, which if neces-
sary may be utilised for keeping the
industria] uuit running. The item
could not be discussed due to post-
ponement of the Conference.

Statement by Chief Minister of J&K
on Communal Violence

2234. SHRI JYOTIRMOY BQSU:
SHRI NITYANANDA

MISRA:
SHRI CHIRANJI LAL
SHARMA:
Will the Minister of HOME

AFFAIRS be pleased to state.

(8) whether his attention has been
drawn to a statement made by the
Chief Minister of Jammu and Kash-
mir on October 20, 1980 criticising
the Union Government for its
ability to curb communal riots in the
country; and

(b) if so, Government's reaction
thereto?

DECEMBER 3, 1980  Written Answers 8’§

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) According to the infor-
mation released by the State
Government of Jammu and Kashmir
the Chief Minister of Jammu and
Kashmir had said that the country
could never move ahead unless the
cancer of communalism was nipped in
the bud and a lif2 ¢¢ l.oaoar and
protection assured to minoricies. He
had added that the Central Govern-
ment had a special responsibility in
this regard and they should act to
curb communalism with heavy hand.

(b) Government are conscious of
the need for the maintenance of com-
munal peace and harmony, and ade-
quate guidelines on the subject have
already been given to the State Gov-
ernments from time to time. The
Government have made known their
determination to deal sternly. prom-
ptly and effectively with any situation
that will create a law and order
problem anywhere.

IAT T T 93T Al ¥ Wenfaw
farra ¥ f&¥ daT

2235. Y Tow gRR fEg
FT FIFAVHAY I JGqTT FT FAT H4T

fF -

(%) SOX RW & gqaEw Fal
& ot faam F foo s
faoiy g fearaeie ;W)

(@) #7a1 F9 §FR T A
AT & faw e g @1 fasiw
agrEar [ 9T faa fear & 7

El

W saca ¥ e it (s,
faaew @Yo wifew): (%) o (@)
I WA { ogrd dar § Iw ¥
N @ qur 3w agat W) af@gT
FemaT A T IET @ Ao @&



89 Written Answers AGRAHAYANA 12, 1902 (SAKA) Written Answers g0

wEqTeT, THIE, g, fegd e,
freie Wk TR ER & g
o famd faga § fao g §
wenrst faen faw sgmar & &0
@ & fau i qa £

WAAT FqEAPT A AT, 1978
¥, qzrdY i Afge e wl ¥ aww
w3 9X faae #¥3 & fau Ak 39w
gaaE F Ao swrEr swEifa &
gars I 3 fm, g s 0 oqA-
@ #TE A dto  fwEww f
g H fagE a@dl ¥ faww
a gafar o T
gfafa  enfor & ot afafy J
THRI, 1980 F HfAW g H ‘O
fre 913’ & Argey ®owrey frarE
YT A1 g | wERfya TEa daAat
W 57 G F qUHe § 39 faqe
FIET ARARIFIATIEIG | s Afafa
1 faerfoon W w7 A wW wR
Y 97 AIFTL 3740 AHAT T F19H F7
fag s & a3 dr ST 939 & 9gry
&t § wrfTE fawm & gadw & fag
faia @gr 3t i & e F=E
¥ FE gEaq fa@u 91 G99 &

Lock-Out in Hindustan Pilkington
Glass Works Ltd., Asansol

2236. SHRI SAMAR MUKHER-
JEE: Will the Ministey of LABOUR
be pleased to state:

(a) whether he has received memo-
randa dated the 3rd June, 1980 and
the 11th July, 1980 sent by the CITU,
AITUC and INTUC unions jointly
protesting against the lock-out in
Hindustan Pilkington Glass Works
Ltd. at Asansol rendering 1800 em-
ployees jobless; and

(b) if so, the steps taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) Yes, Sir.

(b) The matter was brought to
the notice of the Government of West
Bengal which being the appropriate
Government under the Industrial
Disputes Act, 1947 is principally
concerned with the subject matter.
The State Government, who had
requested the Union Ministry of
Industry 1o take over the Unit
have now been informed by the
Ministry of Industry that the clr-
cumstances do not justify the take
over of the Unit undey Industries
(Development and Regulations) Act
and that the Labour Commissioner,
Government of West Bengal may be
advised to resolve the Labour-
management dispute so that lockout
is lifted and normalcy is restored in
the factory.

Inter-State Migrant Workmen Act

2237. SHRI RAVINDRA VARMA:
Will the Minister of LABOUR be
pleased to state.

(a) whether any steps have been
taken to assess the working of the
Inter-State Migrant Workmen
(Regulation of Employment ang Con-
ditions of Service) Act; and

(b) if so, what are the main con-
clusions that have emerged from the
assessment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b)
The Inter-State Migrant Workmen
(Reguiation of Employmgnt and Con-
ditions of Service) Act and the Cen-
tral Rules framed thereunder, came
into force with effect from 2nd
October, 1980. It is therefore, too
early to attempt any assessment, of
the Act/Rules, at this stage.
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Six Hours Shifts
2239. SHRI G. NARSIMHA RED-

DY: Will the Minister of LABOUR
be pleased to state:

(a) the total number of labourers
working in all the industries (Pri-
vate and Public Sectors) which run
three shifts and two shifts;

(b) whether Geovernment propose
to have shift of six hours work in-
stead of eight hours so that gbout 33
per cent or more people can be em-
ployed; and

(¢) if so, the details thereof and,
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) The ]atest
available figures of average daily
number of workers in factories was
63,58,000 for the year 1978. Figures
for factories which run three shifts
and two shifts are not maintained by
the Government separately.

(b) and (c¢) There is no such pro-
posal at present in view of the cur-
rent requirements of the economy.

Insarance Facilities to Farm/?hnh-
tion Labour

2240. SHRI A. A. RAHIM: Wil] the
Minister of LABOUR be pleased to
state.

(a) what steps Government are
taking to give some insurance facili-
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ties to the farm labour/agricultural
labour in the States like Kerala and
Karnataka especially working in
plantations; and

(b) whether any concrete steps are
under way to create an incentive
oriented labour in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA  REDDY): (a) Pre-
sumably, the thrust of the Question
is on health insurance facilities being
provided to plantation labour. The
Plantation Labour Act, 1951 adminis-
tered through State Govtrnments
provides for health and medical
facilitfes to plantation workers and
their families. In addition some of
the various Commodity Boards con-
cerned with the Plantation Industry,
have provided funds for the construc-
tion o hospitals.

(b) Existing incentive Schemeg in-
clude payment on piece rates, bonus
linked to  production/productivity,
etc.

Per Capita Income of Each State

2242. SHR] JITENDRA PRASAD:
Wil] the Minister of PLANNING be
pleased to state:

(a) the per capita income of each
State as on 31st March, 1970 and 31st
March, 1980, separately; and

(b) the steps proposed to be taken
to raise the income of people of the
States having comparatively lower
per capita income?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL): (a)
The estimates of per capita income
of different States prepared by the
Central Statistical Organisation on a
comparable basis for the year 1970-
71 are given in the enclosed state-
ment. Similar estimates for the year
ending 31st March, 1980 are not
available.

(b) In the development plans,
certain special programmes are pro-
vided according to the conditions in

each State. These programgmes in-
clude the Hill Areas and Tribal
Areas Development Programmes, the
Drought Prone Area Programme, the
Desert Area Development Programme
and schemes for concessional finance
and investment subsidy for Indus-
trially Backward Areas. Certain
other schemes ¢of rural development
directed towards improving the con-
ditions of target groups like Small
Farmers and Agricultural Labourers
also tend to benefit backward areas.
For specia] programmes of develop-
ment for the backward areas, special
Central Assistance is being provided
to augment the State’'s own effort in
these directions.

The resource transfers, as a device,
to correct regiona) imbalances at the
State level have been built into the
formula for the distribution of Cen-
tral assistance for the State Plans. In
the Gadgil Formula, 10 per cent of
Central assistance was set apart for
distribution of States whose per
capita was below the national
average. It js now proposed to raise
the percentage of Central assistance
so distributed to 20 per cent of the
total. In allocating the 10 per cent
of the assistance for specia] problem,
under the Gadgil Formula, special
weightage is given to the backward
States. It is also proposed to provide
additional market borrowing during
Sixth Plan period to such [States
whose per capita income is below the
national average.

Seatement

Net Statr Dom~stic Product at  Factor
Cost (per Capita). 1970-71 .
(at current prices)

State Rs.
1. Andhra Pradesh . . 586
2. Assam . . . . 570
3. Bihar . . . . 418
4. Gujarat . . . . 845




95 Written Answers
State Ks.
5. Haryana 932
6. Himacal Pradesh . 676
7. Juamu & Kashigir . 557
8. Karnataka . . . 675
9. Kerala . . . . 636
10. Madhya Pradesh . . 409
11, Maharashira . . 811
12, Maaipur . . . 408
13. M-ghalaya . . . 644
14. Nagaland . . . 508
15. Orissa . . 541

~4

16. Punjab . . . . o

17.  Rajasthan . . . 629
18, Twmil Nada . . . 616
19. Tripura . . . 503
20, Uttar Mradesh . . 493
2r. West Bengal . . 729

Cement Allotment to Madhya Pradesh
vis-a-vis Kerala

2243. SHRI DILEEP SINGH
BHURIA: Will the Minister of
INDUSTRY be pleased to state:

(a) the basis on which quarterly
quota of cement is prescribed by the
Central Government for each State:

(b) State-wise quarterly quota of
cement allotteq by the Central Gov-
ernment in 1980;
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(c) whether itis a fact that Madhya
Pradesh is allotted quota of cement
less than the quota thereof allotted
to a smaller State like Kerala
whereas the area of Kerala is less
than the area of Bastar District .in
Madhya Pradesh;

(d) whether the Central Govern-
ment propose to consider allotting
cement quota jn accordance with the
requirement of each State; and

(e) whether the Central Govern-
ment wiil consider allotting additional
cucta of cement to those backward
States where works are in progress
under the Adivasi sub-plan?

TIHE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The States are given allocations
every quarter on the norms of past
consumption and overall availability
of cement. -

(b) A statement js attached.

(¢) Allocation of cement to the State
is made on the norms of past con-
sumption and overal] availability of
cement and not on the basis of the
area of any particular State. The
basic allocation oj cement to Madhya
Pradesh is 1,58,400 tonnes as against
1,69,300 tonnes for Kerala.

(d) Since the overall availability
of cement in the country is less than
the demand, it is not possible ag yet
to meet the requirements of the
States in full. Enhanced allocations
to the States will be possible as soon
as availability position improves for
which every effort is being made.

(e) Requests from State Govern-
ment's for additional allocations to
meet urgent requirements are con-
sidered sympathetically and addi-
tional allocations are made to the
extent possible.
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Statement
(in ‘coo tonncs)
SLNn, Region/State Allocation of Cement during 198o.
Gr. 1 Gr. 11 Gr, 111
Jars—March Aprile=Junc July=Scp.
' NORTHERN REGION
1.  Harvana 139.1 144.6 150.1
2.  Rezjasthan . . . 153.1 128.0 130.2
3. Uuar Pradesh . . . 437.6 437.6 459.7
4. Himochal Pracesh 26.7 26.4 37.2
5- Jammu & Kashmir . . 30.6 49.6 48.6
6.  Punjab . . . . 238.9 222.0 223.0
7. Chandigarh . . . . 17.6 22.0 22.0
8.¢ Delhi . . . . . 117.2 123.2 147.4
SOUTHERN REGION
9. Andhra Pradesh . . 336.6 404.6 447.8
10.  Tami! Nadu . . . 360. 5 417.1 373.9
11. Kornataka . . . 264 .2 26 .0 220. §
12, Kerala . . . . . 200.9 329.2 214.3
13.  Pondicherry . . . 1.0 11.0 11.0
14. Andaman & Nichobar . 3.3 ' 5.0 ' 5.0
15.  Laccadives . . . . 1.9 . + 1.9 1.9
WESTERN REGION ‘ :
16, Gujarat . . . . 301.0 | , L367.0 . 376.5
17.  Madhya Pradesh . . 166. 4 . . 186.9 . 186.4
18.  Maharashtra . . . . 560.6 . .522.6 522.9
19.  Goa. Daman & Diu . . 26.4 . L 26.4 37.7
20. Dadra & Nagar Haveli. . 2.8 . . 2.8 3.0
EASTERN REGION . i
21, Assam . . . . . 54.0 49.0 46.2
22,  Bihar . . . . . 222.6 222.6 ‘ 235.7
23. Orissa . . . . . 133.4 ‘ 94.2 81.4
24, West Bengal . . . 288.0 298.0 300.3
25. Manipur . . . . 11.0 1r.o 13.5
26.  Nagaland . . . . .o 1.0 13.5
27  Arunachal Pradesh . . 13.0 13.0 13.0
28, Tripura . . . . 11.0 11.0 11,0
2g. Meghalaya . . . 16.5 ’ 16.5 16,5
g0, Sikkim . . . . 1.0 ’ : 11,0 ' 11,3

31. Mizoram . . . . 6.6 - : ‘6.8 ‘ 6.6
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Educated Unemployeq

2244. SHRI K. A. RAJAN:
SHRIMAT; GEETA
MUKHERJEE:

Will the Minister of LABOUR be
pleased to state:

(a) the number of educated un-

DECEMBER 8, 19880 Written Answers
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(b) the total number of unem-

.employed persons registered in Em-

ployment Exchanges, State-wise,
on the same date?

as

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) Information

employed at the different stages of 1s dct;:;?med in the statement I
education, State-wise, according to enclo
the latest available data from the
Employment Exchanges all over the (b) Information is contained in the
oountry; and Statement II enclosed.

Statement I

ter ag on 30-6-1980 (Provisional)

Educated Job-seekers on live regis-

States/Union Territorics Matric Higher Graduates  Post
Secon- Gradu-
dary/ atese
Undrr
Gradua-
tes

T I T 2 o 3 MM; - 5‘

1. Andhrz Pradesh . . . 335548 151736 103527 10456
2, Assam . . . . . 85041 30257 20474 202
3. Bihar- , . . o . 462146 132480 112605 4388
4. Gujarat e e s o 194569 22351 41997 274

5. Haryana . . . . 105817 24180 32658 3552

6. Himachal Pradesh . . 50107 10043 7334 1133

7. Jammu & Kashmir . . 7286 5171 5798 1571

8. Karnataka . . . 248656 38554 70084 5394

9. Kerala . . 568751 70319 66839 4947

10. Madhya Pradesh 32228 239359 66535 13516

11. Maharashtra 439348 53884 91699 9314

12. Manipur. . . 29990 9524 7970 658

13. Meghalaya . 2562 1006 695 83

14. Nagaland 446 65 30 6

15. Orissa 100866 22898 46741 1188

16. Punjab . . 120180 39274 52803 3796

17. Rajasthan . . . . 56541 57490 44033 4983

18, Sikkim* . . . . b . . *

k3

6

L Y P LS S

601587
136054
711619
239191
166207
63617
19826
363288
710856
351638
594245
48142
4346
547
171693
216053
163047

L J
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1 2 3 4 3 .6
19. Tamilnadu . . . . . 299357 76627 93128 8365 477477
g0. Tripura® . . . . . 19155 9843 4210 178 33386
21. Uttar Pradesh . . . . 271303 326031 159438 22963 779735
22. West Bengal . . <+« 441332 470389 187840 5'93 1104754
UNION TERRITORIES

1. Andaman & Nicobar Islands . . 1685 1 525 37 3338
2. Arunachal Pradesh® . . . . . . PY .
3. Chandigarh . . . . . 12589 6645 7011 1797 28049
4. Dadra & Nagr Haveli® . . . b - . .
5. Delhi . . . . . . 59391 180324 72767 7225 239707
6.Goa . . . . . 11133 1931 2505 110 15709
7. Lakshadweep . . . . 1090 60 68 15 1233
8. Mizoram . . . . . 360 6420 370 58 7208
9 Pondicherry . . . . . 12764 3466 2870 305 19405

ALL Txmra Totar . . - 3970541 1911438 1303154 111837 7296970

Note : 1. *NoEmp'oyment Exchange is functioning in these States/Union Territories.

Al the joh-seekers registered with the Employment Exchanges are not necessarily

uremnloved and registration being voluntary all unemployed persons may not registe?

wit't the Employment Exchanges.

3. Tixl ol figares for University Employment Information and Guidance Bureaux except
fir De:'ii & Maharashtra.

1¥3

T gTATEMENT II

10. Madhya Pradesh . . 80
States/Union Territories Number 11. Maharashtra . . . 113
of job- .
seekers on 12, Manipur . . . 1'0
Live
Register as 13. Meghalaya . . . 01
on 30-6-
1983). 14. Nrgaland . . . . 0° 05
—_ . - 2 - 15. Orissa. . . . . 4'3
[ 16. Punjab . . . . 43
1. Andhra Pradesh . . 13°2 17. Rajasthan . . . . 33
2. Assam. . . . . 33 18. Sikkim* . . . . .
3. Bihar . . . . . 222 19.Tamilnadu . . . . 10° 2
4. Gujarat . . . : 45 20.Tripura . . . . o7
5. Haryana . - - . 34 21.Urttar Pradesh . . . 13°7
6. Himachal Pradesh . . 13 22. West Bengal N . A 225
7. Jammu & Kashmir . . 05 Union Territories
8. Karnataka . . . . 57 1. Andaman & Nicobar Islands 0° 09

9. Kerala . . . . 13- 7 2. Arunachal Pradesh . . . =
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I 2
3. Chandigarh . . . o6
4. Dadra & Nagar Havcli® . e
5. Delhi . . . . . 2
6. Goa . . . . . 03
7. Lakshadweep . . . 004
8. Mizoram . . . . 02
9. Pondicherry. . . . 04
All India Total: 1519

Note: 1.£ No  Empoloyment  Exchange is
functioning in these States/
Union Territorics.

2. All the job-seckers registered with the
Employment Exchanges are not neces-
sarily  unemployed  and registration
being  voluntary  all unemployed
persons  may not  register with the
Employment  Exchanges.

3. Exclude figures for  University  Em®
ployment Information and  Guidance
Bureaux except for Delhi& Mal arashitra.
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Raising of SC/ST above poverty line

2246. SHR] SUBHASH CHANDRA
BOSFE ALLURI:
SHRI VIRBHADRA SINGH:
SHRI JAI ‘NARAIN ROAT:

Will the Minister of PLANNING be
pleaseq to state:

(a) whether it is a fact that Gov-
crnment intend to raise 50 per cent
of the Scheduled Castes and Schedul-
ed Tribes pcople above the povertiy
line during the Sixth Plan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
The Plan frame for the Sixth Five
Year Plan recognises the necessity for
finding an efiective solution to the
problem of poverty. The poorest sec-
tions are the jandless labourers, small
and margina] farmers, ruraj artisans,
scheduled casles and scheduled tribes,
and social and economically Backward
Classes.

The Plan frame lays emphasis on
the special development programmes
for scheduled castes and scheduled
tribes. For the scheduled tribes and
tribal areas, the area-based approach
adopted during the Fifth Five Year
Plan will continue. For scheduled
cestes, emphasis wil] be Jaid on for-
mulation of Specia] Componeny Pians.
The approach to the development of
scheduleq castes and scheduled tribes
and other weaker scctions and Back-
ward Classzs wil] be to intensify the
existing efforts. Keeping in view
their basic needs, family and house-
hold orient:d programmes wil}] be
evolved to ensure benefits from plan
investments directly for the scheduled
castes and scheduleq tribes, The
Prime Minister in her letter No. 281/
PMO/80, dated March 12, 1980 ad-
dressed to various State Governments
has directed that, the objective of the
various development programmes for
the Speciaj Component Plang should
be to enable the scheduled caste fami-
lies in the States to “cross the poverty
line within a short and a specitic
period_ if possible, gt least half of
them in this Plan period itself.”
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Suspensiop, of power generation at
Rajasthan Atomic Power Piant second
anit

2247. SHRI JAI NARAIN ROAT:
SHRI MANPHOOL SINGH
CHAUDHARY:
SHRI HIRALAL R. PARMAR:

Will the FRIME MINISTER be
pleased to state;

(a) whether it is g fact that com-
mercial power generation which be-
gan at the second unit of the Rajas-
than Atomic Power Piant near Kota
has been stoppzsd: and

(b).if so, the details thereof and
vvhat furiher action Government has
taken in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OQF SCIENCE
AND TECHNOLCGY AXND ELEC-
TRONICS (SHR] C. P. N. SINGH):
(ay and (b). Np Sir. The second
unit of the Rajasthan Atomic Power
Station is expected {o commecnce
commercial operation only by the
end of March 1981,

Setting up of Joint Paper and Paper

Pulp Projects by India and Kuwait

2248. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY be pleas.
ed to state:

(a) whether any discussion hag tak.
en place between India and Kuwailt
to discuss the possibilities of setting
up joint projects in India in paper
and paper pulp;

(b) if so, whether any delegation
from Kuwait has also visited India
recently; and

(c) if so, the details regarding the
decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (DR.
CHARANJIT CHANANA): (a) to (¢).
Genera] discussions had taken place
during the visit of a Kuwaiti delega-
tion to India in September, 1980 on
possibilitieg of collaboration ang co-
operation in industrial fields. How-
ever, these are at 5 preliminary stage
and no concrete proposal for setting

up a joint pulp and paper project in
India has emerged yet.

Schemes under specia] component plan
for Harijan welfare

2249. SHR] A. C. DAS: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(2) whether it is a fact that a
series of schemes have been prepared
by Government under the special
component plan for the welfarp of the
Harijan Communities;

(LY if co. the names of the schemes
prepared under this programme and
proposed to be implemented in Orissa
during 1980-61; and

(¢) the details thereof?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). It is g fact that the State
Governments with substantial Sche-
duleq Castes populations are formu-
lating Special Component Plans. This
Special Component Plap of each State
includes a large number of schemes
and programmes drawn out from the
State Plan itself. The Specia] Com-
ponent Plan envisages that in each
sector schemes relevant to the deve-
lopment of the Scheduled Castes
should be identifieq and formulated,
funds earmarked and the flows of
benefits quantified. Like other States
the Government of Orissa have also
formulated a Special Component Plan
for the Scheduled Castes for 1980-81.
In thig are included programmes froin
all sectors: Integrated Rural Develop-
ment Programme, schemes for agri-
cultural production like mini-kits,
demonstration plots, schemes for
handloom weavers and other artisans
and craftsmen, cottage and village in-
dustries, schemes for social and civic
amenities for the Scheduled Castes
including drinking water and housing
etc, and programmes for education.

The Government of India have also
introduced a Special Central Assist-
ance to the Specia] Component Plans
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for the Scheduleq Castes prepared by
the States. The Special Central As-
sistance is an gdditive to the State
Plan and programmes for the Schedul-
ed Casteg and does not follow a
schematic pattern for specific schemes.
It ig for the totality of the State's
effort in the Specia] Component Plan
for the Schecduleqd Castes,

Pension tg freedom fighters

2250. SHRI F, H MOHSIN: Will

the Minister ¢f HOME AFFAIRS be
Pleased to state:

(a) whether, during the period of
Janata Party Government many free-
dom fighters were deprived of their
pension on the ground that they hava
not produced jail certificate to prove
their sufferings;

.

(b) whether such of the freedom
fighters who could not get the jail
certificateg (as records have been des-
troyed during British regime), could
produce certificates from Legislators
or ex-Legislators to the effect that
they suffered jaij along with them for
the period of six months;

(¢) in how many cases, pension was
stopped or cancelled by the then

Government and whether they have
been restorad now;

(d) whether sufficient publicity has
been given for enhancement of pen-
sion and removal of income limit, etc.;

(e) the number of freedom fighters
getting the pension at present and the
number of caseg still pending; and

(f) the estimated expenditure per
year on that account?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The title to Central pension is de-
termined nn the basis of the criterion
prescribed and the documents furnish-
ed by the applicants and in consulta-
tion with the concerned State Govern-
ment. The claimg of only those ap-
plicants have been rejected who had
mot furnished the full and requisite
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information or on review of ther
caseg or otherwise not found conclu-
sively eligibie under the rules govern-
ing the grant of pension.

(b) Yes, Sir.

(¢) Freedom Fighters Pension pro-
visionally sauctioned are suspended/
cancelled when a strong doubt arises
about admissibility of pension on one
or more of the following grounds:i—

(a) Applicant is not g genuine
freedom fighter.

(b) Suffering is less than six
months,

(c) Sufferings not in connection
with freedom movement.

(d) Submnission of false documen-
tary evidence.

(e) Internment/externment/abs-

condence is not supported by
docun:entary evidence,

(f) Annual gross income from ail
sources was more than
Rs. 4999 which was the pres-
cribed income ceiling until
1-8.1980 from which date the
income ceiling has been re-
moved under liberalised pen-
sion.

As on 1-11.1980 pension was sus-
pended in 5,934 cases and cancelled
in 1055 cases. Pension hag been res-
tored in 1235 cases.

(d) Yes, Sir.

(e) Out of 249,768 applications re-
ceivedq from the freedom fighters as
on 1-11-1980, pension has been ganc-
tioned in 1,18,965 cases. No applica-
tion for the grant of pension is pend-
ing initial scrutiny., 37,343 cases stood
ag “filed” for wangy of documentary
evidence from freedom tghterg and/
or reports from the concerned State
Governments. Ag soon as the requir-
ed jnformation is received, the cases
are finalised snd pension sanctioned
when the cleim ig adequately estab-
lished.

() About Rs. 425 crores,
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Setting up of a Public Sector Industry
in Bijapur, Karnataka

2251. SHR] K. B. CHOUDHARI:
Will the Mirister of INDUSTRY be
pleased to state:

(a) whether Government have any
proposal to establish a major central
pulbic sector undertaking in Bijapur
district, Karnstaka; and

(b) if so, details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A. SANGMA): (a) and (b). Decisions
in regard to the locations of Central
Public Sector Projects are based on
techno-economic considerations. How-
ever, the Sixth Five Year Plan (1980-
85) ig under formulation and as such
the details of the industrial develop-
ment programme in the country in-
cluding those in the State of Karna-
taka during this Five Year Plan
period have not as yet been finalised.

Centra] approva)l to ‘“The Compulsory
Screening of West Bengal Filmg Bill,
1979

2252. PROF. RUP CHAND PAL:
SHR] JYOTIRMOY BOSU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a Bill
called “The Cympulsory Screening of
West Bengal Filmg Bills, 1979” is
awaiting clearance from severa] Min-
istriegs of the Central Government for
a long time; and

(b) if so, the reasons for the delay
in the clearance of the above Bill?

THE MINISTER OfF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH). (a)
and (b) The Compulsory Screening
of West Benga! Films Bill 1979 was
received as a draft Bill for previous
sanction of the President under pro-
viso to Article 304(b) of the Constitu-
tion before ity introduction in the
State Legislature. The Bill proposes
to impose restrictiong on the freedom
of trade and commerce or inter-

I10

courses within the State gng various
constitutional and legal issues are
involved. These are being considered.

Patents obtained by Defence Research
Organization

2253. SHRI K. T. KOSALRAM: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that during
the past 30 yearg only 6 patents have
been obtained by 35,000 scientists
working in Defence Research and De-
velopmen; Organisation; and

~ (b) if so, the steps being taken to
improve the research effort in the
Defence Research Organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRIL
SHIVRAJ V. PATIL): (a) and (b)
No, Sir. The primary role of Defence
Research and Development Organisa.
tion (DRDQO) is to design and develop
weapong and equipment required by
the Services for which it is not a
practice to cbtain patents. However,
some itemsg which have civil applica-
tion also, have been patented. 101
patentg have so far been obtained by
DRDO of such items,

Maharashtra-Karnataky Boundary
disputes

2254. SHRy A. T. PATIL:
SHRL VILAS MUTTEMWAR:

Will the Minister of HOME AF-
FAIRS be pleased to state what steps
Government propose to take for early
solution of thie Maharashtra-Karnataka
boundary dispute?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
The Maharashtra-Karnataka boundary
dispute can be resolved only with the
willing cooperation of the State Gowv-
ernments concerned and towardg this
and the Centrsl Government wil] be
glad to extend all ggsistance to the
State Governments,



111 Written Answers

Applications for issus of licences to
manufacture colour TV

2255. DR, VASANT KUMAR PAN-
DIT. Wil} the PRIME MINISTER L~
pleased to stute:

(a) whether it jg a fact that several
applicationg frcm  various  firmg In
India gnd abroad have been received
by Gove: iment for issue of licences
{0 man: .actare coloured TV in  the
country;

(b) if so, the names of all such
firms whose lctter of intent are now
being processed for grant of licence
to manufacture coloured TV,

(¢) whether it is a fact that Gov-
cernment wil| allow the import ol
coloured TV know-how and liberal
import ¢f electronic components in the
first stage of manufacture: and

(d) whether any licenees have al-
ready been given, if so, the details
thereof, the capacity and the phased
Indianisation ot in(?ig(:nuus manufac-
ture?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) and (b) Applications for the issue
of industrial licencees to manufacture
colour TV gets have been received
from the following two firms:—

1. M/s. Rajasthan Industrial and
Mineral Development Corpo-
ration, Jaipur.

2. M/s, Indo Nationa]l Ltd., Mad-
ras.

(¢) Government has not decided {o
launch the manufacture of colour TV
sets and so the question does not arise.

(d) No industria] licences have

been given for manufacturing colour
TV sets,

Plan to develop Coir Industry

2256. SHRI V. S, VIJAYA RAGHA-
VAN: Wilj the Minister of INDUSTRY
be pleased to state:

(a) whether the Central Govern-
ment have approved any plan for the
develonmert of coip industry: and
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(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHALNANJIT CHANANA): (3)
and (b) The plan outlayg for the 1980-
85 period for the coir industry are
under finalisation,

Representation from East-Indiag Photo-
graphic Traderg Association Ltd.

2257, SHRI KRISHNA CHANDRA
HALDER: Wil! the Miuister of IN-
DUSTRY be pleased to state:

(@) whethep Government have re-
ceived representation dated 31st Octo-
ber, 14930 from East India Photographis
Traderg Association Ltd, 43, Lenin
Saram: Calcutta-13 regarding supply
of photograpbic materialy by HPF to
this Asscciatien: and

(by if s0, whut steps Government
have taken op this representation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SIIR] CHARANJIT CHANANA): (a)
Yes, Sir,

(b)Y The mutter was examined and
it was found tkat it is not possible fcr
HPF to supoly photographic material
directly to thic Association,

Earning of meney by Indian Space
Department

2258. SHR! K. MALLANNA: Will
the PRIME MINISTER be pleased tc
state:

(a) whether it is a fact that the
Indian Space Department apart from
having severa] purely scientific and
technological achievements of its
space programme to its credit has now
started earning money as well; and

(b) if =0, the details regarding tech-
nologies and materials developed by
the Indian Space Research Organisa-
tion and how far it has entered the
export market to earn foreign ex-
change?

THE MINISTER OF STATE IN
THE DEPARTMENTS OfF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) and (b) While.
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the Department does not undertake
any production activitiegs in order to
earn funds_ it has attempted to trans-
fer technologies and materials deve-
loped in the course of its own pro-
grammes to other appropriate agen-
cies. Details of these are containucd
in the Annual Report of the Depart-
ment. The Department has not enter-
ed the export market to carn foreign
exchange,
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Separate Scheme for setting up of
Small and Ancillary Industries

2261. SHRI LAKSHMAN MAL-
LICK. Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government propose
to formulate separate schemes to set
up small and ancillary industries in
the industrially backward districts
in the country; and

(b) if g0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
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(a) and (b). In the Industrial Policy
statement of 23rd July, 1980 it has
been stated that “it ig proposed to
promote the concept of economic
federalism with setting up of a few
nucleug plants in each district iden-
tifled ag industrially backward”. A
nucleus plant would generate both
backward ag well as forward linka-
ges in the shape of ancillaries and
also assemble the products of ancil-
lary units which will be made by a
large number of small units.

The ancillarisation effect of the
scheme would promote a spread
cffect in the shape of higher employ-
ment, dispersed investment and
higher per capita income of the peo-
ple in the area. It will also help to
upgrade the technology of gmall scale
units so as enable the economic
growth of the region to be accelerat-
ed. For the purpose the Govern-
ment of India is in touch with the
various State Governmentg to formu-
late complete proposalg for each
State separatcly. No formal sche-
mes have, however, go far been fina-
lised.

Third Naga Gucrilla Force

2262. SHRI CHINTAMANI PANI-
GRAHI: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that a third Naga Guerilla force
trained in China is now regrouping
and emerging in Nagaland; and

(b) if so. the details thereof
their strength?

and

THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA). (a) ang (b). Government
have seen press reports to this effect.
These, however, refer to factional
fights among the China-returned
Naga hostile gangs which have been
camping in Burma across our _rbor-

.ders. \
T
Government are keeping close

«watch and have issweq instructions
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for intensifying vigilance and stren-
gthening the security along the in-
ternational border,

Setting up of a small car factory in
Punjab
2263. SHRI DEVINDER SINGH
GARCHA:

SHRI TARIQ ANWAR:

Will the Minister of INDUSTRY
be pleaseq to state:

(a) whether Government of Pun-
jab have approached the Central
Government for letter of intent for
setting up a factory for manu:acture
of small car with foreign collabora-
tion;

(by if so, whether Punjab Gov-

ernment has been granted permission
for this;

(c) the cost of this small car; and

(d) the consumption of petrol and
diesel in thig small car?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The Punab State Industrial De-
velopment Corporation Ltd a State
Government Undertaking, has appli-
ed for an industrial licence for the
manufacture of passenger carg with
foreign collaboration,

(b) No, Sir.

(c) The applicant has stated that
the ex-factory value of the passen-

ger car would be Rs. 30,000/- per
vehicle.
(d) These details have not been

indicated.

Demand to revise price of cement

2264. SHRI K M. MADHUKAR:
Will the Minister of INDUSTRY be
pleased ty state:

(a) whether it iy a fact that the
cement industry has demanded a
further revision of cement _ prices;
and :

(b) if so, the details and Govern-
ment’s reaction thereto?

& : " !"‘."
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA):
(a) and (b). The retention prices
were revised and re-fixed with effect
from 3rd May, 1980. The Cement
Manufacturers Apsociation have re-
presented that the increase allowed
is inadequate and does not fully
cover the cost escalations which have
taken place. This representation is
being examined.

Reports on Ccommunal Riots

2265. SHRI AMAR ROY PRA-
DHANA: Wil]l the Minister of HOME
AFFAIRS pe pleased to state:

{a) whether Government have re-
ceived reports on the recent Commu-
nal riots; and

(b) if so, the decision taken there-
on?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) ang (b). The
Central Government has not ordered
any inquiry into the recent commu-
nal riots. The State Government of
Uttar Pradesh have apointed a Com-
mission of Inquiry headed by a Dis-
trict Judge, under the Commissions
of Inquiry Act, 1952, to investigate
into the incidents which took place
in Moradabad on the 13th August,
1080. It will be only after the re-
ceipt of the report of the Commission
of Inquiry that the Central and State
Governmentg will be able to take any
decision thereon.

Tribal sub-Plang for Tribal Welfare

2266. SHRI MADHAVRAOQO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether State Governments
have launched Tribal Sub-Plans for

the welfare of tribals under the
Sixth Plan; il

(b) if so, the details of such Su.l:’r-’
Plang for each State and the total
outlay thereof; and

(¢) the number of tribal population
in each of these States?

“THE MINISTER OF STATE IN
THE  MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir.

(b) The tribal sub-plans cover
both protective anj developmental
measures. The outlays for the tribal
sub-plan flow from State Plans. Spe-
cial Central Assistance sectoral out-
lays from the Central Ministries and
institutional finance. The total out-
lays for the tribal sub-plan for the
Sixth Five Year Plan will be known
only after the current Plan discus-
sions are finaliseq in the Planning
Commission.

(c) A statement showing total tri-
bal population in the sub-plan
States/UTs g attached.

Statement

Tribal Populationin sub-plan Staie) UTs,

S.No. State UTs Tribal  Population
according to 1971
Census  (in lakhs)
1 Andhra Pradesh 16- 58
2 Awsam . . 16- 07
3 Bihar . . 49°33
4 Gujarat . . . 3734
5 Himachal Pradesh 1-42
6 Karnataka . 231
7 Kerala . . 2-69
8 Madha Pradesh 83-87
9 Mabharashtra . 29 54
10 Manipur . 3'34
i1 Orissa . 5072
12. Rajasthan . . 3126
13 Tamil Nadu . . 312
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8.No. States/U ['s Tribal  Pupulation
according v 1971
Census (in lakhs)

14 Tripura . . 4.51

15 Uttar Pradesh 199

16 West Bengal . 25473

17 Sikkim . il

18 A&N Islands . 018

19 Goa, Damun & Diu 007
Toran . . M;;q»;]; .

*¢The Scheduled Tribes were specified
only iu 19375, The estimated populations
is or 52 lakhs.
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Turnover of E.T.T.D.C.

2268. SHRI SUSHIL BHATTA-
CHARYA. Will the PRIME MINIS-
TER he pleased to state:

(a) the turnover of the Electro-
nics Trade and Technology Develop-
ment Corporation in the past three
years compareq to the original
budgets and reasons for shortfall;

(h) whether it is a fact that all the
proit fer the company comeg from
the canalised 1tem such as TV tubes;
and

(¢) the break-up of the import
for canalised items and items order-
ed by the Department of Electronics
and other items?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECQHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH):
(a) Turnover of Electronics Trade
and Technology Development Corpo-
ration ag compared to original budget
is as follows:—

1077-78 1978-79 1979-fo
(Rs. in crores)

Targets 12-50 16- 50 15°00

Actuals 11°54 12+ 19 10-65

The reasons for the shortfalls are:
Losg of consignment on high seas due
to accident, delayed deliveries by
foreign suppliers, delayed deliveries
by indigenous manufacturers against
export orders due to technical prob-
lemg faced and lack of production
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capacity for exports, difficulties faced
in meeting two-way trade pbligations
with East European countries. In
some eases there have been delayg in
receipt of Letters of Credit resulting
in delay in executing export orders.

(b) and (c). No, Sir. The follow-

ing details of the turnover of the
company, the component of canalised
items therein, and the net profit after
tax show that all the profits of the
company do not come only from
canalised jtems.

1977-78 1978-79 1979-80%
(Rs. in Crorces)
(i) Canalised items 5°94 6- 41t 537
(it) Items ordered by Deptt. of

Electronics . 1-27 175 115

. (iii) Others 433 4103 413
ToraL 11-54 12°19 l0‘65

Net Profit after tax (Ks. in lakhs)  20-24 2775 24+ 15%
*Figures arc provisivnal, subject to audit. )
BHEL's failure to meet its commit- power generation in the country’s

ments

2269, SHRI RASHEED MASOOD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is 5 fact that be-
cause of the failure of BHE], to meet
it: commitment, installation gf the
additional power generation in the
country’s power units have beep con-
siderably delayeq and have alsp ham-
pered the timely maintenance of the
power units;

(b) if so. the extent ty which BHEL
hag faileq to meet its commitrent
towards the power sector in the
country stating the present output of
its varioug units as against the ins-
talled capacity;

(c) the reasons for constraints in

the production of these units of
BHEL; and
(d) the measures taken by Gov-

ernment to remove the constraints?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI "CHARANJIT 'CHANANA):
(a) and (b). It is not a fact that be-
cause of failure of BHEL to meet its
commitment installation of additional

power units have been considerably
delayed and have also hampered
timely maintenance of the power
units. However, in gsome cases sup-
plies have been delayed with pespect
to initially committed deliverieg but
these delays, by and large have not
affected the commissioning of the
units. \

(¢) Major causeg for the delays in
the past have been non-availability
of wagons, delayg at the Port power
cuts affecting production jn BHEL
and its sub-contractors’ delays in ob-
taining jmported components/mate-
rials.

(d) By and large, BHEL has ade-
quate capacity to meet the require-
mentg of the power secfor. However,
wher, expansion or creation of capa-
city jor new items is necessary
BHEL /Government have been taking
necessary action,

Quantum of Central Investment
setting up Projects
2270 SHRI SOMNATH CHATTER-
JEE: Will the Minister of PLAN-
NING be pleased to state:

(a) the quantum of Central invest-
ment made in the different States

for
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since 1975—year-wise and State-wise
~—for setting up of projects to be run
by the Central Government or Cen-
tral Public Sector Undertakings; and

(b_) whether any schemeg are being
considered or approved for such in-
vestment during the next 5 years and
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THE MINISTER OF STATE IN
THE MINIRTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL): (a)
The attached statement indicates the
value of property (Gross Block) of
Central Public Sector Undertakings
(excluding Departmental Undertak-
ings) since 1975.

if so, the nature thereof and the .

amount of proposed Central invest- (b) Investment decisions for the

ment of funds—State-wise? next five years are yet to be finalised.
Statement

Value of Property (Gross Block) of Central Public Sector Ut dertaking (excluding
Undertoking)

Departmental

As on As on As on As on As on
318t 3 st 3:st 3ist 31st_
March  March March March March
— 1975 1976 1977 1978 1979
’ (Rs crores)
1. Andhra Pradesh 269-0 3109 390-7 489-7 5'3'9
2. Assam 1935 271-9 3129 3707 3827
3. Bihar 1671-8  1882:9 25091 28153 28770
4. Delhi 2228 2749 40007 3363 4278
5. Gujarat, 301-3 432°5 523" 4 6269 76202
6. Haryana 194 51-6 14277 14477 2139
7. Hiinachal Pradesh 09 4-2 11-8 87°5 1076
8. Kirnataka 186-8 2120 268- 2 4144 529-8
9. Kerala 2022 246-8 2741 325°5 382-7
10. Madhya Pradesh . 837:6 1366+ 3 1492+ 7 17936 1846- 1
11. Maharashtra 306 4 3715 6303 909 2 976-6
12, Orissa . 577°0 6:9:-6 6465 6544 710°3
13. Punjab 77°5 1635 2 197-8 2257 344°5
14. Rajasthan 160 2 187:7 2271 2771 292°0
15. Tamil Nadu 384:5 493:6 466-9 5634 6:5-8
16. Uttar Prad~sh 2565 305-6 376-2 486-9 6381
17. West Bengal 7583 566-0 768-3 1058-8  1082:9
18. Jammu & Kashmir 69 7:2 57 58 6-2
19. Goa 2-9 29 33 49 54
20. Other S\ates & Umon Termoncs cxclud-
ing Delhi . . 8-8 11-8 67-9 107°5 130°2
21. Unallocated . . . 947-6 1322° 3 1734°9 1986-8  2B802-2
22, ToTAL . . . . 7423° 9 Q1123 1145i*2 13705°3 15667-9

Source; Annual Reports of the Working of Industrial & Commercial Undertakings of the Cen-

tral Government

(Bureau of Public Enterprises, Ministry of Finance).
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Detentions under Natiomi Security
Ordinance

2271. SHRI TRIDIB CHAUDHURI:
Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) in how many cases the orders
of detention under the National Se-
curity Ordinance, 1980- were upheld
by the Advisory Boardg formed for
the purpose of reviewing these orders
in different States gng their break-
up State-wise and Union Territory-
wise; and

() in how many cases these orders
were reviewed by the concerned
State anq Union Territory adminis-
trations suo-motu and the detenus
released?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) 24 cases of detentions
under the National Security Ordi-
nance, 1980 were upheld by the
Advisory Boards as on 24-11-80 in
various States/Union Territories as
indicated below:

1. Manipur .. 1
2. Uttar Pradesh .. 15
3. Delhi .. 8

Total 24
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(b) None of the sbove 24 cases
were reviewed by appropriate Gov-
ernments suo moto.

Permission to import of equipments
by TISCO

2272, SHRI p K. KODIYAN: Will
the Ministey of INDUSTRY be pleas-
ed to state:

(a) whether Government have
allowed Tata Iron and Steel Com-
pany (TISCO) to import equipment
for oxygen plant;

(b) if so, the getails thereof;’

(¢) whether hig attention has been
drawp to a news-item appeared in
“Business Standard® dated October
3, 1980 in this regard; and

(d) if so. the details and his reac-
tion thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) Details are appended,

(c) Yes, Sir.

(d) The decision to allow imports
wag taken after taking into conside-
ratio various aspects such as fund-
ing pattern, periodq of delivery, gua-
rantee on technical competence. The
insinuationg made in the newg item
are baseless,

DETAIL OF CAPITAL GOODS APPLIED FOR : MACHINERY & EQUIPMENT

Quantity

1. Description ITCNo. -

84-66 Machinery & Equip-]
ment for 2 Nos.250(
tonnes

Oxygen Plant ,"

2. Value of initial spares

3. Estimated freight . .

4 5
TOTAL
FOB
Value i
((Rs.) lakhs Origin

United Kingdom ;
France ; West Ger-
day e many

1072- 303 lakhs

103- 608 lakhs

g5- 837 lakhs
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3 4 5

4. Insurance

5. Total ci.f. value [Total of
cols. (1) to (4) above] .

6. Inforrign Exchange
Rates of Exchange

7. Agents, Commission. if any,
payable, in foreign  ex-
change . .

11-759 lakhs

1315-595  lakhs

DMB8.314.167
FF 4,393.316
£ 4,938,675

Rs, 100= 436355
=DM 23-10
= FF 353-30

2}°, of FOB valuc of equipment
and spares to Tata » Ltd.
London, vide RBI’s Letter No.
EC/CT/233-57-B-78 of 4-1-78.

Maternity Benefit Act

2273, SHRIMATI GEETA MUKER-

JEE: Will the Minister of LABOUR
be pleased to gtate:

(a) whether Government are aware
of the pumeroug loopholes in the
working of the Maternity Benefit Act,
1961 taking advantage of which the
employerg deny the maternity relief
to thousands of women workers; and

(b) if so, whether Government are
considering accepting the recommen-
dation made by the Status of Women
Committee and supporteg by the
Jeading women's organisations that
the provision of maternity relief be
ensured by levying contribution from
employers and the fund administered
on the pattern of the Employees’
State Insurance Scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) The im-

lementation of the provisions of the
Maternity Benefit Act, 1961 in estab-
lishments other than Mines or Cir-
cuseg is by the State Governments
who are the appropriate Govern-
ment under the Act. No major loop-
holes in the working of the Act have
come to notice.

(b) The recommendation is under
consideration.
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MR.T.H. Expanding Industries

2275. SHR1 P, RAJAGOPAL
NAIDU: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether relaxations were made
in the restrictions regarding MRTP
in expanding industries and

(b) if so, the details thereof?

THE MINSTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) Government has not
softend its approach to larger private
sector undertakingy Government’s ob-
jective, however, continues to be the
optimum utilisation of capacity, and
the maximisation of production, with-
in the framework of Governments
socio-economic policies.

Towards this objective, Govern-
ment have announced that a list of
34 industries (among which are in-
cluded industries which are of core,
basic and strategic importance to the
national economy or are linked there-
with or are export-oriented) would
be permitted automatic growth at the
rate of 5 per cent per annum limited
to 25 per cent in a flve-ycar period
Dominant companies would not, how-
ever. automaticallv be able to avall
of this facility. There cases will be
consid~red under a streamlined pro-
cedure, under the relevant provisions
of the MRTP and Industries (Deve-
lopment and Regulation) Acts.

As part of maximising export-ori-
ented production exports would be
excluderd whil=  computing “domi-
nance” ynder the MRTP Act.

Snrvevot Crimes against Women

2276 SHRTMATI PRAMILA DAN-
DAVATFE: Will the Minister of
HOME AFFATRS be pleased to state:

(a) whether Government have
taken anv stens to make a compre-
hensive survey of crmies against
women:

(b) whether a project study has
been undartaken bv the Bureau .bf
Police R-search and Development &fid
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(c) if so, the findings thereof

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b) Yes Sir. The
BPR&D has undertaken a survey
entitled “Crimes Against Women.”

(c) The Work of collection of re-
quigite statistics for the years 1977,
1978 and 1979 from all States/UTs is
in progress.

Economy in use of Paper

2277. SHRI ARJUN SETHI: will
the Minister of INDUSTRY be pleas-
ed to state:

e

(a) whether need to save paper has
been repeatedly emphasised by pro-
ducers and distributors of paper;

(b) whether apart from the was-
tage of paper at Government and
private offices paper was gquandered
during election recently in the Stu-
dents Elections, in the capital and
posters were pasted every where on
walls, trees and buses; and

(¢) whether to avert the predicted
paper famine, Government propose
giving a serious thought and enact
law in this regard for the economy
of the paper?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No
particular representation has been
received from producers and distri-
butors repeatedly emphasising the
need to save paper.

{b) Government are not aware
about the wastage of paper in Gov-
ernment and private offices and also
squandering of paper in Students
Election held in the capital.

(c) Government have already is-
sued the paper (Conserva‘ion and
Regulation of Use) Order, 1974, pre-
scribing certain restrirtions on the
sdvertisement or propaganda mate-
rial, calendars, diary, invitation or
greeting cards. The provisons of this
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order has been temporarily held in
abeyance upto 31st March, 1981,
keeping in view the availability of
paper, and the requirements of the
users.

Amendmnt of Disturbed Areas
(Sepcial Courts) Act 1976

2278, SHRI N. E. HORO: Will the
Minister of HOME AFFAIRS Do
pleased to state:

(a) whether it is a fact that the
Central Government have decided to
arm itself with concurrent powers te
declare an area as ‘disturbed’ and
constitute special courts to facilitate
speedy trial for certain offences com-
mitted in a specified area;

(b) whether Government have also
decided to amend the Disturbed
Areas (Spescial Courts) Act, 1970
for conferring these powers on the
Central Government; and

(¢) if so, the details
policy in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The mater is under ex-
amination of Government,

(¢c) The question does not arise.

Bidi Works Welfare Fund

2279. SHRI D. S. A. SIVAPRA-
KASAM: Will the  Minister of
LABOUR be pleased to state the items
on which expenditure was incurred
from the Bidi Workers Welfare fund
during 1980-81?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): During the
year 1980-81 upto October, 1980, the
following expenditure has been re-
portedly incurred under varicus
heads from the Beedi Workers Wel-
fare Fund:—

(a) Administraton —Rs, 6,86,802.99

regarding

(b) Health —Rs, 21,46,448.62
(c) Education —Rs. 2,39,629.00
(d) Recreaton —Rs. 6,923.7¢
(e) Housng -—Rs. 31,950 .00
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Scheme for Tribal Development of
Basatar

2280. SHRI ARVIND NETAM:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is mny proposal
under consideration to formulate a
comprehensive scheme for the trial
development of Bastar District of
Madhya Pradesh; and

(b) if so, the detaily thereof?

JTHE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Comprehensive plans
for development have been drawa
up by each one of the 7 Integrated
Tribal Development Projects of Bas-
tar District, super imposed by a
Bastar Tribal Development Authority

(b) The Tribal Development
Authority Bastar will oversee the
implementation of various develop-
ment programmes in the District.

Licences jssued to States

2281. SHRI NIREN GHOSH: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) number of applications for in-
dustrial licences from the different
States for the last 2 years State-wise:

(b) the number of licences granted
State-wise during the last 2 years;

{c) the total capital investment en-
visaged in those licences granted
State-wise: and

(d) the number of licences grant-
ed se far during the current year-
State-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA)

(a) A Statement is enclosed, (State-
ment—I) |

(b) A Statement is enclosed
(Statement—II).
(¢) The information regarding

total capital investment envisaged im
the industrial licences granted is not
centrally maintained in the Secre-
tariat for Industrial Approvals of the
Department of Industrial Develop-
ment.

(d) A Statement is enclosed (State-
ment —III).

Statement - I

NuMBER OF INDUSTRIAL LIGENCE APPLICATIONS RECRIVED DURING THE YEARS 1978 & 1979.

S1. N 1m¢ of the State/Union Territory Industrial  Licence
No. Applications
received  during
L e e S T Yo
1978 1979
1. Andhra Pradesh . . . . 10 0 17
2. Assam . 17 6
3. Bihar 34 25
4. Gujarat 156 223
5. Haryana 57 86
6. Himachal Pradesh 22 22

7. Jammu & Kashmir

13 15
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S!, Name of the State/ Industrial Licence App ications
No. Unjon Territory received during
1g78 !97;

8. Izn'aln . . . . . . . . . . . 29 28
9, Karnataka . . . . . . . . . . . 67 103
10, Madhya Pradesh . . . . . . . . . ... 73 75
11. Maharashtra . . . . . . . . . . 316 304
12, Mcghalaya . . . . L . . . . . — 2
13. Nagaland . . . . . . . . . .. — 1
14. Orissa . . . . . . . . . . . . 32 25
15. Punjab . . . . . . . . . . . 62 ' 49
16. Rajasthan . . . . . . . . . . . 62 8o
17. Tamil Nadu . . . . . . . . . . . 83 99
18. Tripura . . . . . . . . . . . e I
19. Uttar Pradesh . . . R . . . . . . 93 112
20. West Bengal . . . . . . . . . . 109 87
21. Chandigarh . . . . . . . . . . . 3 i
a2, Wnan & Nicobar . . . . . . . . . 1 —
23. Dadra & Nagar Haveli . . . . . . . . . 4 3
2¢. Delhi . . . . ... 29 12
25. Goa, Daman and Diu . . . . . . . . . 7 14
26. Pondicherry . . . . . . . . . . . [ 2

——— e

ToraL . . . . . : ?,7? -~ qu’::.

Statement-I1

STATE—WISE BREAK—UP OF NUMBER OF INDUSTRIAL LICENCES GRANTED
DURING THE YEARS 1978 AND 1979

Sl Name of the State/Union Territory No. of Induateial
No. Licences issued
during . .
1978 1979
1 Andhra Pradesh . . . . . . . . . 17 17
2 Andaman & Nicobar . . . . . s . . 1 —_—
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S1. Name ol the State/ No. of Industria! Liceiices
No. Uaion Territory 1issued during

1978 1979
4 Assam 1 2
4 Bihar 12 3
5 Chandigarh 1 —
6 Dadra & Nagar Haveli — —
7 Delhi 6 6
8 Goa, Daman & Diu 2 —
9 Gujarat 46 48
1o Haryana 13 16
11 Himachal Pradesh . 4 1
12 Jammu & Kashmir 2 2
13 Karnataka 26 24
14 Kerala . 7 11
15 Madhya Pradesh 8 7
16 Maharashtra . 101 1t
17 Manipur — —_
18 Meghalaya —_— —
19 Nagaland — —
20 Orissa 2 6
21 Pondicherry — -
22 Punjab 9 13
23 Rajasthan . 10 8
24 Tamil Nadu . . 28 26
25 Tripura . — —
26 Uttar Pradesh . 26 33
27 ~ West Bengal 23 29
28 State not indicated . 3 2
ToraL 348 365
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STATE-WISE BREAK-UP OF NUMBER OF INDUSTRIAL LICENCES GRANTED

DU (NG THE PERIO)D JANUARY—OCTOBLR, 1980

SL. Name o” the State/

No.

Un

.on Territory

Nou. o Licences granted during
Januarys- Obtober,1980

1

Andhra Pradesh

2 Andaman & Nicobar

3

ES

[~ IS

~

Arunachal Pradesh

Assam

Bihar

Chauadigarh

Dadra & Nagar Haveli

Delhi

(Goa,

Daman & Diu .

Gujarat .

Haryana

Himuchal Pradesh

Jammu & Kalismir .

Karnataka

15 Kerala

20
21

22
23
24
25

L M

& A Islands

Madhya Pradesh

Maharashtra

Mani

pur

Meghalaya

Mizo
Naga

Oriss

ram

land

a

Pondicherry

Punjab

26. Rajasthan

27
28
29.
30

Tamil Nadu

Tripura .

Uttar Pradesh
West Bengal

g1 State not Indicated .

ToraL . .

R

35

13
T4
33

24
18

————

412
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Crimes involving Police Personnel

2283. SHRI P. J. KURIEN: Will the
Minister of HOME AFFAIRS be
Pleased to state:

(a) the number of cases of crimes
involving police personnel both of the

State and the Central Serviceg over
the past year, and the nature of such
crimes;

(b) the number of such persons sent
up for trial; and the results thereof;
and

(c) whether Government propose to
appoint commi.tees of experts includ-
ing socioiogists and psychoiogists for
identilying the emotional problems of
policemen which  pervert them and
suggest remedial measures?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The intormation is being
collected from the State Governments,
U. T. Administrations and the Central
Police Organisations and will be
placed on the Table of the House on
its receipt.

(c) The Government of India had
appointed a National Police Commis-
sion with an eminent Social Scientist,
as one of its Members to study the
functioning of the Police in its various
facts. The recommendations of the
National Poilce Commission contained
in the five reports submitteq by it so
far are under consideration of the
Government of India.

Industries set-up with the Central
Asgistance in West Bengal

2284. SHRI CHITTA MAHATA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the names of the industries
which have been established with the
Central assistance in West Bengal
during the current year; and

(b) if no, the reasons therefor?

THE MINISTER OF STATE IN THB
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b) During the various plan periods
Central Government have set up a
number of industrial undertakings in
the State of West Bengal. A list of
selected units operating in West Bengal



143 Written Answers

under the administrative control of
varioug Ministries|Departments of the
Central Government is attached. In
addition, the State Government are
algo implementing a number of indus.
irial projects as a part of the State
Plan. While the State Government
receives Central assistance to imple-
ment the State Plan, the Central assis-
tance ig not earmarked specifically for
establishing individual industries.

Selected Ligt of Central Projects in the
State of West Bengal

1. Steel Authority of Indig Ltd.
—PDurgapur Steel Plant, Durga-

pur.

2. SAIL-Alloy Steel Plant, Durga-
pur. f

3. 1.1L8.C.O., Burnpur.

4. Indian Oil Corporation—Haldia
Refineries.

5. Hindustan Fertilizer Corporatiop
—Durgapur.

6. Hindustan Fertilizer Corporation
—Haldia—under implementa-
tion.

7. Hindustan Cables Ltd., Rupnara-
yanpur.

8. Mining and Allied Machienry
Corporation, Durgapur.
9. Braithwait and Co., Calcutta.
10. Bury, Standard Ltd.
11. Jessops Ltd., Calcutta.
12. Britannia Engg. Works,
18. Indo-Burma Petroleum.
14. Balmer Lawrie.
15. Biecco Lawrie.
16. Bridge and Roof Co.
17. Bharat Wagons Co.
18. Bharat Brakes and Valves Ltd.

19. Andrew Yule and Co.
20. National nstruments  Ltd.,
Jadavpur.

21. Bharat Opthalmic Glass Lid.
22. Bengal Chemicals and Phar-
maceuticals Works.

DBECEMBER 3, 1980
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23, Cycle Corporation of India (Sea
Raleigh Unit).

24, Smith Stainstreet Pharmaceuti-
ca]s Ltd. (Managemeni Control).

25. Bengal Immunity Co.
ment Control).

(Manage-

26. National Textile Corporation.

In addition to the projects men-
tioned above Central investment is
ulso made in West Bengal in various
public sector undertakings like Coal
India Ltd.,, ONGC, OIL etc.

Production of Rajasthan Afomic
Power Plant

2285. SHRI ZAINUL BASHER: Will
the PRIME MINISTER be pleased to
state:

(a) the total quantum of electricity
being produced by the Rajasthan
Atomic Power Plant;

(b) whether the plant is working to
its full capacity;

(c) if not, the reasons therefor; and

(d) what steps Government propose
to take to see that the plant works
upto its full capacity?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a)Unit I of
the Rajasthan Atomic Power Station
is generating around 4.5 million ynits
per day. Unit II of the Station is
being test run and is presently genera-
ting around 1.78 million units per day.

(b) to (d). Unit I is operating at
200 MWe agli!nt its rated capecity of
220 MWe, which is a reasonably high
level of generation. ) would ‘be
made tg ensuretbltahighievelof
generation is maintaifed. Unit I 1s
still heing test run and is therefore
being operated at.a lower power level
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Desths ang Cases wnder Dowry

Frobibition Aot
2386. SHRI ATAL BIHAR] VAJ-
" PAYEE:
SHRI M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the State-wise break-up of the
number of deaths and cases registered
under the Dowry Prohibition Act, 1961
during the last three yearg and how
many of them were decided in sen-
tencing the acCused person;

(b) the nature angd extent and de-
tails of inadequacy of the existing laws
to deal with the Dowry problems and
the steps being taken jn this regard;

(c) whether the Institute of .Econo-
mic and Market Research has been
asked to make a study of the problem
so as to evolve a programme of social
ang legislative action; and

(d) if so, the details and method
thereof and the progress of the study
being undertaken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The requisite information ig being
collected and on receipt of the same
a statement will be laig on the Table
of the House.

(b) A proposal to amend the Dowry
Prohibition Act, 1961, is under the
active consideration of the Ministry
of Law, Justice and Company Affairs.

(c) and (d) Yes, Sir. The study will
be confined to an area where the com-
munity is sufficiently representative
and coverg all aspects of problems
affecting the quantum and form of
dowry, the awarnesg of JTaw relating to
dowry and role of voluntary agencles
in curbing fhis eviL A few case
studies will also be condutted among
hom&holds aﬂecte& by dowry abuse.
The data colléction proceas is in pro-

gress. T EEe

Reports of Police Compaission

2287. SHRI CHITTA BASU:
SHRI LAKSHMAN MALLICK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Police Commission
hag since submitted four reports; and

(b) if so. the salient features there-
of and the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The National Poilce Commission
has submitted five Reports to the Gov-
ernment of India so far.

(b) In these five Reports a large
number of ;ecommendatzon; have
been made. The salient features of
these reports are that they deal with
changes needed, in the opinion of the
Commisgion. in matters relating to
various branches of the police and
varioug gspects of their functioning.
The recommendations contained in the
First Report suggesting rectifications
of certain deficiencieg in the living gnd
working conditions of the police which
presently militate against their func-

tioning effciently to public satis-
faction and also suggesting
the modalities for enquiry into

complaints of police mis-conduct in a
manner which will carry credibility
and satisfaction to0 the public regard-
ing their fairness and impartiality
were discussed by the Government of
India with the Chief Ministers of
States at a Conference in New Delhi
on 6-6-79. Necesgary follow-up action
ig since being taken by the State
Governments on the decisions taken
at that Conference.

(2) The recommendations of the
Commission contained in the other
four Reports are under consideration
of the Government of India.
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Rape o Women

2288. SHRI A, NEELALOHITHA-
DASAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of instances of
rape on women reported during the
period 15th January, 1980 to 15th
October, 1980;

(b) the respective number of ins-
tances during this period in the years
1977, 1978 angd 1978; and

(¢) action taken by Government to
prevent further instances of this
kind?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). The requisite informa-
tion is being collected and on receipt
of the same a statement will be laid
on the Table of the House.

(¢) The Government of Indiy have
introduced in the Parilament on 12-8-
1980 “The Criminal Law (Amend-
ment) Bill 1980", which, if passed, will
help successful prosecution of persons
accused of rape and would also curb
the occurrence of further such cases.

Direct Recruitment of NGOs and
Ammunition Discipline

2289. SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that the
Controller of Inspection (Ammunition)
Kirkee (Pune-3) hag issued a letter
with regard to the direct recruitment
of NGOs for Ammunition Discipline
in the year 1979 and selected candi-
dates for different posts;

(b) whether it is also a fact that
Nagpur High Court had issued 5 stay
order with regard to the above re-
cruitment of posts; and

(¢) if so, the details of the actio.n
taken by the authorities in this
regard?

DBECEMBER 8, 1880
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL
SHIVRAJ V. PATIL): (a) and (b)
Yes, Sir.

(¢) The Government counsel has
been instructed to move an application
{or vacation of the stay order.

Concessions to Electronics Industry

2290. SHRI G. S. REDDI; Will the
PRIME MINISTER Le pleased to
state:

(a) whether the recent concessious
1o e.eclronics industry have brought
corresponding responsz in termg of
larger capitai investment in the elec-
tronic industry;

(b) if not, the reasong thereof;

(e) whether electronic industry has
demandced more concessions  from
Government; and

(d) if 0, Government’s reactions
thereto?

THE MINISTER OR STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH):
(a) and (b) The concessions to the
ejectronics industry have principally
been of a fiscal nature and were
announceq in June, 1980 ag part of
the Union Budget for 1980-81. As
such, it is too early to say whether
they have beep responded to in terms
of larger capital investments.

(¢) Yes, Sir.
(d) The matter ig being studied.

Persong arrested in Communal Dis-
turbances and Weapons seized

2291. SHRIMATI SUSEELA
GOPALAN:
SHRI PIUS TIRKEY:
SHRI B. V. DESAIL:
SHRI ATAL BIHARI
VAJPAYEE:
SHRI R. L. P. VERMA:

Will the Minister of HOME
AFFAIRS be pleased to state:
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(a) the number of people arrested
during the communal disturbanceg in
the country since August, 1980;

(b) the number of weapons seized
and peopie arrvsted in connection
with the riots; and

(c) whether there were any foreign
made weapons; if so, the details
thereof?

THE MINISTER OF STATE IN
THE MNISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA  MAK-
WANA): (a) to (¢) The inwrma-
tion for the period from August, 1980
to November, 1950 is being colect-
ed from the various State Govern-
ments and wili be laid on the Table
of the House.

Visit of a Delegation of the Federation
of German Industrialists

2292. SHRI SHIV KUMAR SINGH:

SHRI AMAR ROYPRA-
DHAN:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether a delegation pf the
Federation of German indudsirialists
recent'y visited India;

(b) if so, the name of the leader
and other memberg of the deiegation
and outcome of discussions helg with
Indian counterparts:

(c¢) whether there was an agree-
ment reached between the Indian
representatives and visiting delega-
tion for investment by Germang in
India; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. A delegation of the
Federation of G-e=rman Industrialists
from Federal Republic of Germany
visited India in November, 1980.

(b) to (d) A statement is attach-
ed furnishing the composion of the
delegation. The discussions with the

delegation were of a goneral nature.
It was mentioned that India was
currently preparing the Sixth Five
Year Plap (1980—85) wherein the
tasks and priorities would be iden-
tified. India's policies in regard to
private foreign investment as also
transfey of technology wag speit out
in the meeting. Ther, was a gene-
ral exchange of views on the possibi-
lities of further cooperation between
India ang Federal Republic of Ger-
many in industrial and relateq fields
namely, drugs and pharmaceuticals,
coal, power, metal goodg industries,
steel export oriented industries joint
ventures in third countries ang tech-
nology transfer. The discussion led
to a better understanding of each
other's needs and capabi'ities,

Statement

List of members of the Federation of
German Industrialists

1. Prof. pr. Kurt Hansen, Leader
of the delegation, Honorary Mem-
ber of the Presidential Board,

Chairman of the Supervisory
Board.

2. Mr. Gunter Becker, Managing
Partner, Vereinigte Beckersche
Werkzeugfabriken Remscheid.

3, Dr. Reinhold Braun, Vice Pre-
sident, Siemens AG, Munchen.

4. Heing Von Have, Owner/
General Manager, Heins von Have,
Hamburg.

5. Dr. Arne Horn, Senlor Mana-
ger, Dresdner Bank Mg. Frankfurt.

6, Gard Ludwig Lammer, Mem-
ber of the Board of Directors,
Machinenfabrik Buckau R. Wolf
AG.

7. Kurt Lenz, Deputy Secretary,
Ministry of Economics, Bonn.

8. Ekhard Freiherr von Malt-
zahn, Director Sales Promotion.

9 Dr. Rudo’f Pauli, Managing
Director (Overseas Division) Vil-
lerey and Boch Keramische Werke
KG.
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10, Herbert Pavel, Member os the
Presidential Board, Federation of
German Industries, Koin,

11. Gerhard Schliephake, Director
International Department, AEG-
Telefunken  Energie-und Indus-
trietechnik AG.

12. Dr, Paul A Stein, Member of
the Board of Management Robert
DBesch GMBH, Stuttgart.

13. Max stohr, Managing Partner.
DETIA-Import/Export Agentur,
Obertshausen,

14. Heinz Tombrink, Head of De-
partment  ‘Foreign Trade and
PFuropean Integration’, Federation
‘of German Industries. Koln.

15. Baron Ernst Christian von
Werthern, Member of the Super-
visory Board.

16. Rainer E. Wellmann Member
of the Presidential Board, Federa-
tion of German Industries, Koln.

17. F. Stefan Winter, Departmeant
“Foreign Trade and European In-
tegration” Asia ang Pacific Desk,
Federation of German Industries
(BDI) Koln,

Proposal for Jail Reforms

2293. SHRI CHATURBHUJ: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any proposal
for Jail Reforms;

(b) if so, the details thereof and
the advice given to State Govern-

ments;

(¢) whether Government's atten-
tion has been drawn to the report of
the Tek Chand Commission for Jail
Reforms submitted to the Haryana
Government recently; and

(d) if so, the main features thereof
and Governmeént's reaction to each of
tiem with a view to advise other
States?

DECEMBER 3, 1980
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b) The subject ‘“Prisons”
being in the State List of the Seventh
Schedule to the Constitution, adminis-
tration and maintenance of jaiis is
the responsibility of State Govern-
ments. Notwithstanding this, Gov-
ernment of india have, from time to
time, given technical advice and also
some financial assistance to States to
énable ‘them to undertake suitable
jail reforms. Recently a Comniltiee
on Jail Reforms has been set up by
the Government untler the Chairmgn-
ship of Shri Justice A. N. Mulla (re-
tired) to consider various mdtters re-
]atmg to jail ‘administration and to
make necessary recommenfiations for
effecting improvements.

(¢) and (d) Government have seen
a report appearing in a qectidn of the
Press stating that the Haryana Jail
Reforms Commission have made some
recommendations for imparting job
training in jails. The report is pri-
marily for that State Government to
implement and may ‘be considered by
the Government of India, if referred
to it by the State Government.

Publication of Civil List of Central
Services

2294, SHRI NAND KISHORE
SHARMA: Will the Minister of
HOME AFFAIRS be pleasedq to
state:

(a) the criteria adopted in publish-
ing the Civil Lists of the various
Centra] Services of the Central Gov-
ernment;

(b) the names of the Services
whose civil lists have been published
and the years thereof;

(¢) whether Government are not
in favour of publishing civil lists of
all the Services; and

(d) if so, the reasons therefor and
the steps taken in this direetion?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) No genera: criteria has been laid
down for publishing the Civil Lists
of the various Central Services by the
Department of Personnel and Admin-
istrative Reforms, Civil lists or
seniority lists are published by the
concerned cadre controlling authori-
ties for their administrative purposes.

(b) There is no scheme for collect-
ing the information in regard to the
civil lists centrally in the Department
of Porionnel and Admisitrative Ke-
forms. Hence, the information is not
available in the Department of Per-
sonnel and Administrative Reforms.

(c) and (d) The publication of the
Civil Lists is the concern of the res-
pective cadre controiling authorities.
It is, therefore, not considered neces-
sary to publish them centrally from
the Department of Personnel and
Administrative Reforms.

State-wise distribution and Import of
Cement

2295. Shri B. R. NAHATA:
SHRI AMARSINH
RATHAWA:
SHRI SAMAR MUKHERJEE:

Will the Minister of INDUSTRY be
pleaseq to state:

(a) how much cement has been
quarterly demanded and allotteg to
different States ang territories during
the last three years including this

to them;

(b) what are the criteria of allot-
ment of cement to States for public
sector, industrial sector ang private
use;

(c) how much cement has been im-
ported in the current year and how
much hag been allotted to each State;
and

_.{d) what are the main reasons for
short supply?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
demands of the State Governments
are not collected on quarteriy basis.
A Statement of quarterly allocations
inciuding ad hoc allocations and sup-
plies of cement to the States|Union
territories during the years 1977, 1978,
1979 and upto ihree quarterg of 1980
is laid on the Table of the House.
{P.aced in Library. See No. LT-
LT-22 180]

(b) The States ae given bulk allo-
cations every quarter on the norms of
past consumption and overall avail-
ability of cement. The States are free
to sub-allocate the bulk alioiment at
their disposal among public sector, in-
dustrial sector and public use.

(¢) A quantity of 16,67,4%99 tonnes
of cement has been imported during
the period from 1-1-1980 to 30-9-80.
A statement showing Statewise des-
patches of imported cement during
this pericd is laid on the Table of the
House. [Placed in Library. See No.
L.T- 180]

(d) Main reasons for shortfall 1n
supply are non-materialisation of
anticipated production and difficulties
experienced in transportation of
cement,

Introduction of annual encashment of
leave in Government Offices

2296. SHRI SURAJ BHAN, M. P.:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether, in some public under-
takings, the employees are entitled to
get their leave encashed annually and
this scheme hag resulteq in improve-
ment of efficiency and more produc-
tion;

(b) if so, whether Government pro-
poge to consider introducing the &n-
nual encashment of leave in all Gov-~
ernment Offices; and

(c) it not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Some of the Public Sector
Undertakings have the scheme of en-
cashment of annual leave for their
employees. It is not possible to say
whether this facility has resulted in
improvement of efficiency and more
production.

(b) and (c) It has not been possi-
ble to introduce scheme for encash-
ment of annual leave for the Central
Government employees in view of the
substantial non-plan expenditure in-
volved.

Production by Companieg under
FERA/M.RTP. Act

2297. SHRI DHARAM BIR SINHA:

Will the Minister of INDUSTRY be
pleased to gstate:

(a) the names of the Companies
coming under the purview of FERA/
MRTP Act whose actual production
falls below 10 per cent of their licen-
sed capacity for/and during the last
three years;
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(b) the nameg of such of the above
Companies which have not even
installed the licensed capacities for
more 5 per cent; and

(¢) in view of the above stated
facts, the action Government propose
to take against such companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): (a) and (b) A list
of the companies borne on the rolls
of the Directorate General of Techni-
cal Development which come under
the purview of the FERA/MRTP
Act and whose actual production fell
below 10 per cent of their liconsed
capacity for/and during the last three
years is attached. On the basis of
the available information it does not
seem possible to establish a co-rela-
tion between installation of the pro-
duction capacity and under utilisation
of approved capacity.

(c) All the steps that are permis-
sible under the provisions of the
Industries (Development and Regu-
lation) Act, 1951, and the Registra-
tion and Licensing of Industrial
Undertakings Rules, 1952, are taken
to meet the gituation.

Thelist of comp 1nies coming under the purview of FERA/MRTP Act whos  actual producticn
falls b2’'ow 109, of their licensed capacity for and during the last three years

‘ENGINEERING

S. No, Naim= of th~ und rtaking

Item of maaufacture

1 M/s. Kimani Engg. Corpr. Ltd., Bombay

1. Mis, Kirloskar Kissan Equipment Limited, Pocna

8. M/s. Rallis India Ltd.. Bombay

4. M/s. Escorts Transmission Ltd.. Faridabad .

5. M/s. Kir'oskar Pneumatic Co. Ltd., Poona

6. Mjs. Simnson & Co. Ltd., Madras

7. Mis. Tata Engg. & Locomotive Co. Ltd., Bombay

Tractor mounted Rcad Roller
Petrol Engine

Petrol Engine
Transmission Gears

Torquve Convertor
1. Trailors 2. Bus Bodies

Bus Bodies
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S.No. Name of the undertaking Item of marufacture
8. Mjs. Sundaram Clayton Ltd., Madras Mopeds

13.

14.

20.

21,

21.

23.

24.

25,
26,

27.
28.

29.

3%,

Ms. Premier Automdbile Ltd., Bombay

MJs. Voltas Ltd., Bombay . . .

M/s. BECO Engg Co., Ballabhgarh . .
M/s. Utkal Machinery Ltd., Sundergarh .

M/s. Larsen & Toubro Ltd., Bombay . .

M/s. Gramophone Co. (I) Ltd., Calcutta

Mis. English Electric Co. (I) Ltd., Madras

M/s. Associated Cement Co. Ltd., Bombay
M/s. DCM Data Products, New Dclhi

M/s. Hindustan Brown Boveri Ltd,, Bombay
M/s, OEN India Ltd., Cochin . . .

M/s. Forbes & Forbes Gampbell, Bombay
M/s. Mahindra & Mahindra Ltd., Bombay

M/s. Jardine Henderson Ltd., Calcutta

M/s. Metal Box Co. of India Ltd., Calcutta

M/s. Brooke Bond India Ltd., Calcutta .

M/s. Kosan Metal Products Ltd., Bombay .

MJs. Kirloskar Bros, Ltd., Pcona

M/s. Tata Robins Fraser Ltd., Jamshedpur
Mjs. Chowgule Engg. Co. (Pvt), Ltd., Goa
M/s. Texmac> Ltd., Ca catta.

M/s, Hindustan Motors Ltd., Calcutta . .
Ms. Shri Ram Bearings, Dclhi .

Room Air-conditioners

1. Cranes
2. Machine Tools accessories

Cranes

Valves

1. Valves

2. Misccllancous electronic
devices
1. Radio Reccivers
2. Stylus
3. Pre-recorded cassettes/
cartridges

Electronic test & measuring
instruments
Bin Level Indicators

Data entry systems & data

loging systems
Telem~try hquipments

1. Reeds Relays
2. Potentiometers, wirewound

Regulated power suppliers
Carbon Track Potentiometers

1. Pumps
2. Mining Machinery

Printing Machinery

Printing Machinery & Rotogra
uvre cylinders

Gas cylinders

Gears

Mining Machinery

Mining Machinery

Capsta 1 Lathes & Tarret Lathes,
Mechanical Presses

Pal flashing, grinding lapping
machines
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S —-— ——

8.No, Name of the undertaking Iiem of man fact re

32, Mfs. Rall. Mazaiaes Led,, Udhana . . . . Drilling mic & wond working
machines

33. M/, Jay Engg. Woiks, New Delhi . . . Die grinders High  speed not-
ching press Gang slitting i/ c

84. M/s. Helman Climax Mvg. (P) Lui., Caleutta . . Portab’e  pneumatic  tools,
Pneumatic rotary g.inder

35 M/s Bharat Steel ‘L'ubes Ltd |, Dethi . . R . ‘Tube miking machine

26. M/s, Ahmedabad Mfg. & Calic Printing Co. I«d, . PVC:VIR Cabes

Ahemedal-ad

37. MJs. Aluminium Corporation of India, Calcutta . AAC/ACSR Condtr,

38. M/s. Kerson Manufacturing Co., Bombay . . Motor starters & switches

39. M/s. Jardine Victor Lta., Calcutta . . o Gate & boxes ’

40. Mfs. H. L. Malhotra & Sons (P) I.td., Czlcutta . Steel files

4. Mfs. Vidyut Metallics (P) Lad., Calcutta . . . Hack-saw blades
42.  M/s, Hansa Tr dustrial Tool Co., (P) Ltd . Bombay . Tools bits
43, M/s. G K.W. L., Calcutta ., . . . . 1. Press Tools, Jigs, Fixtures

2. Tungsten carbide Rock Drille
inserts and coal cuatters picks

44. M/s. Greaves Cotton Co,, Ltd., Bombay . . . Oil field diamond bits
NON-ENGINEERING
45. M/s. Dhargadhra Chemicals Ltd., Bombay . . Tetrachloroethane and rclated

products
46. M/s, J.LK. Synthetics Ltd.. Kanpur . . . . Nylon Staple Fibre
47 M/s Atul Products Ltd , Ahmedabad . . . 1. Organic Pigment, Optical

Brighteners, Intefmediate &
Fast Colour bases
2. Sulphz drugs

48. M/s, Colour Chem. Ltd., Bombay . . . . Dyes for Acrylic Fibres
43 M/s Indian Dyestuff Industries Ltd., Bombay . . Dyes for Acry'ic Fibres
50. M/s. Atic Industries, Atul, Bulsar . . . . Ingrain Dyes

s1. M/s. Dunlop India Ltd., Calcutta . . . . Tread Rubber
52, M/s. Ceat Tyres of India Ltd., Bombay . . . Bicycle Tubes
53. M/s. Appollo Tyres Ltd., Chalakudi . . . . Auto Tubes
54. M/s. Somaiys Organics (1) Ltd., Barabanki . . Acetaldchyde
55. M/s. Indian Organic Ghem. Ltd., Bcmbay . . . Benzadchyde
56. M/s. Cibatul Ltd., Bulsar, Gujarat . . . . Hexamine
$3. Mis Burroughs Wellcome Co. Pvt. Ltd., Bombay . Parscetamol
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Supply of Cement to Kerala

' 2298. SHRI SKARIAH THOMAS:

Will the Minister of INDUSTRY be
pleased to state:

(a) the total demand of cement
sent by Kerala State for the years
1978-79 and 1979-80 year-wise;

_ (b) the total quantity suppied dur-
ing the period;

(c) whether it js a fact that there
is a great demand for cement in
Kerala State and that supply is much
less than the demand; and

(d) the steps taken by Govern-
ment fo meet the demand?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
The demands of State Governments
for cement are not collected. However,
the Government of Kerala have indi-
cated recently that their average re-
quirements would be 3 lakh tonnes of
cement per quarter.

(b) Year Total Qty.
supplied
(’000 tonnes)
1978-79 774.6
1979-80 796.8

(c) There is a general scarcity of
cement in the country including the
State of Kerala.

(d) Government are making every
effort to increase the availability of
cement in the country by better
utilisation of existing capacities,
sanctioning new capacities and im-
ports.

Progress position of Kalpakkam
Atomic Power Project

2299. SHRI CHINNASWAMY: Will
the PRIME MINISTER be pleased to
state:

(a) the present position of the
Kalpakkam Atomic Power Project
vis-a-vis the schedule laid down;

(b) whether the project is going
according to the schedule; and

(¢) if not, the detailg thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) and (b). Unit I of the Madras
Atomic Power Project is expected to
be completed in 1981 and Unit I in
1983; they are expected to be com-
missioned in 1982 and 1984 respec-
tively. The schedules for completion
laid down at the time of sanction of
the project, were 1973 and 1976 for
Unit I and II, respectively.

(c) The delay has been mainly due
to the embargo placed by certain
countries on the export of certain
equipment and materials and prob-
lems and delays faced in indigenously
designing and fabricating critical
equipment.

Persons living below poverty line

2300. PROF. SATYAGOPAL
MISRA:
SHRI AMAR ROY PRA-
DHAN:

Wil] the Minister of PLANNING he
pleased to state:

(a) whether it is a fact that about
60 per cent of the total population of
our country are living below the
poverty line even after the 33 years
of independence;

(b) what are the reasons and who
is responsible for this; and

(c) what are the remedies?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) On
the basis of the provisional and quick
tabulation of the data on household
consumer expenditure collected by
the National Sample Survey Organi-
sation in its 32nd round (July 1977
to June 1978) 48.13 per cent of the
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total population of our country is
estimated to have been living below
the poverty line in 1977-78. This
estimate is derived by using the
poverty line of Rs. 85 per capita per
month at 1977-78 prices correspond-
ing to minimum daily calorie require-
ment of 2400 per person in rural
areas and the poverty line of Rs. 75.00
corresponding to calorie requirement
of 2100 in urban areas.

(b) Shortfalls in the targetted rates
af growth in real income accompanied
by high rates of population growth
are among the major factors responsi-
ble for the inability of planning to
make a major dent on poverty.

(¢) The measures for improving the
lot of the poor comprise partly those
orientedq towards the general deve-
lopment of the country, viz., develop-
ment of agriculture, industry, power,
etc. and partly specific individual
beneficiary oriented schemes guch as
programmes for small and marginal
farmers, landless labourers, scheduled
castes and scheduled tribes, hill greas,
etc. In the Sixth Five Year Plan
(1980—85) further emphasis will be
laid on these programmes. The Na-
tiona] Rural Employment Programme
has been launched which seeks to
integrate the development projects
with target group oriented employ-
ment generation projects. The Gov-
ernment also propose to revitalise and
implement the 20-Point Programme
which has come as a boon to the
poorer sections of society. Further, the
minimum needs programme will also
be accorded high priority.

Issue of service card te bidi workers

2301. SHRI VIJAY KUMAR YA-
DAV. Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that the
workers employed in Bidi Industry
do not get service cards; and

(b) whether Government gre wil-
ling to meet the demand of the Bidi
workers on national level and compel
their employers to issue such cards
and if so, details thereof with special
reference to Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P,
VENKATA REDDY): (a) and (b).
The Beedi and Cigar Workers (Con-
ditions of Employment) Act, 1966
under which working conditions of
such workers are regulated is admi-
nistered by State Governments and
they appoint competent authprities
for the implementation of the Act.
The Act does not specifically provide
for the issue of any “service cards”
by employers. However, the Model
Beedi and Cigar Workers (Conditions
of Employment) Rules, 1967 framed
by the Central Government which
have been adopted by some of the
State Governments including Bihar
provide inter alia that every emplo-
yer shall in respect of employees em-
ployed in industrial premises, main-
tain a muster roll in prescribed Form
XITI, and the entries therein shall be
made at the commencement of the
work each day. The rules also re-
quires that the employer shall pro-
vide free of cost to each home wor-
ker, log-books in prescribed Form
X1V and the home worker shall keep
a record of the daily work done by
him, the number of beedis and cigars
manufactured by him and the wages
received by him in the said book and
the supply of books shall be s0
arranged that one book remains with
the home worker at all times during
the period between two successive
supplies of raw materialgs by the em-
ployer.

The Government of Bihar have fur~
ther amended Bihar Bidi and Cigar
Workers (Conditions of Employment)
Act, 1968 in December 1979 and made
provision for issuing of service cards
to Bidi Workers by their employers
with 3 days of their employment.
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Fal] in Industrial Growth Rate

2302, SHRIMATI KRISHNA SAHI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there was a sharp
deterioration in the performance of
industrial sector in 1979-80;

(b) whether it is also a fact that as
against the average annual growth
rate of 6.9 per cent the index for April-
February of 1979-80 shows a decline of
0.8 per cent over the same period in
the ptevious year; and

(c) if the answer to above parts be
in the affirmative, what are the factors
responsible for this poor performance?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). According to the latest figures of
index of industrial production re-
leased by the CSO, the aver-
1979-80 was
lower than in 1978-79;
the average index for April-February
1979-80 was 1.0 per cent lower than
for April-February 1978-79 while the
average index for April-February
1978-79 was 7.8 per cent higher than
for the same period in the previous
year.

age index for
1.4 per cent

(¢) The most important factors res-
ponsible for this decilne in 1979-80
were shortage of power, paucity of
certain critical raw materials, labour
unrest and transport bottlenecks.
The drought led to fall in production
in agro-based industries such as sugar
ang tea.

Price of Vegetables

2303. SHRI P. NAMGYAL: Will the
Minister of DEFENCE be pleased to
state; i

per Kg. freight
airlifted from

(a) what is the
charges of  articles
Chandigarh to Leh;

(b) what is the per Kg. cost of fresh
vegetables like Cabbage, Cauliflower,
Potato, Carrot, Onion, Radisn, Turnip,
Spinath etc. and fruits like apple and
appricot obtained through the Vege-
table Marketing Societies in Leh,
Kargil and Nubra etc. for consump-
tion of Armed forces;

(c) whether Government propose
considering increasing the present
rates in view of high cost of cullivation
and high freight charges; and

(d) if not, the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL); (a) Rs. 2.60 per
Kg. at present.

(b) Per Xg. cost of fresh vegetables
ang fruits as concluded with the Leh
Marketing Society for the years 1978,
1979 and 1980-81 and also with Market-
ing Society, Nubra for the first time
from 1st June, 1980 to 31st December,
1980 are given in the statement attach-
ed. No negotiated contract has been
concluded for procurement of vege-
tables/fruit from Kargil Cooperative
Marketing Society yet.

(c) and (d). While carrying out
negotiated contracts, high cost of culti-
vation and high freight charges have
been taken into account for finalisation
of rates and there has been progressive
increase in the rates of negotiated con-
tracts as would be gvident from the
attached statement.
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Statement
Rates of vegeta bles' fruits contracts concluded with the Cooperative Marketing Socicties, Leh and Nubra

- -

Leh Nubra )
1tems _— —
1 Aug. 78 1 Aug. 79 15 Jul. 8o 1 June 8o
to to to to
31 Dec. 78 31 Dec. 70 31 Mar, 81 31 Dec. 80
(Rales per 100 Kgs)
VEGETABLES—FRESH
Cabbage 98.00 1600 05 120 00 150 00
Cauliflower . 160,00 173.00 200,00 250,00
Potato-s . 100,50 115,00 150,00 187.50
Carrots . 90.00 95.00 115.00 143.75
Onions 200 .00 230 .00
Radish . . 75. 00 70.00 70,00 87.50
Turaips . . . 70.00 70.00 75.00 93.75
Spinach . . . 120.00 120,00 125.00
Peas Green . . . . . 150.00 130,00 223.00 231.25
Knol Khol . . . 70.00 70,00 Bo .00 100 .00
Chinese Wong Bok . . . a),00 a0 00
Pumpkin . . . . . 75.00 65.00
Rap Sag . . . . 100,00 125.00
Lettuce . 92,00
Tomatocs Green . . B . 279,20 393,03 375.00
FRUITS, FRESH
Apples Tha 181,00 175.00 180.00 225.00
Apples Mangol 1Go .00 155.00 16o 00 200.00
Appricots . 140.00 135.00 140.00 175.00

Restriction to State Government Em-
ployees for securing Jobs in Foreign
Countries

2304. SHRI N. SELVARAJU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there are any special
restrictions specified by Government
to Government servants of State Gov-
ernments to register their names in the
Foreign Assignment Section of Depart-

ment of Personnel and Administrative
Reforms for securing jobs in foreign
countries; and '

(b) if so, the particulars of Govern-
ment orders in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) No, Sir.

(b) Does not arise.
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Publications banned or confiscated

2305.'SHRI G. M. BANATWALLA:
Will the Minister of HOME AFF AIRS
be pleased to state:

(a) whether any publication  was
banned or confiscated in Delhi during
the past four months;

(b) if so, the names of the publica-
tions and the languages in which these
were published; and

(c¢) the nature of action taken and
the seaons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF 1iOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) and (c). (I) The following pub-
licationg were banned:—

(i) Urdu weekly “Hajoom” dated
26-9-80;

(ii) Urdu weekly “Dawat”; and

(iii) Untitled Urdu booklet about
Moradabaq incidents printed by
Syed Abdullah Bukhari.

II. Copies of the August 23—29, 1980
issue of Hindi weekly “Asli Bharat”
and plates containing the publishing
material were seized; and the Manager
and Production Manager of the R, C.
Press, Jhilmil Industria]l Area arrested.

III. The publications contained
material prejudicial o maintenance of
pubile peace and order,

agceaifent & wfefefeei
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M.L.As gheraoed in Assam Agiation

2307. SHRI NGANGOM MOHEN-
DRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that MLAs
in Assam are being gheraced in and
the agitation led by All Assam
Students Union and the All Assam
Gana Sangram Parishad is going on.

(b) if so, the details thereof; and

(c) the steps taken or being taken
to settle the issues by talks?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b). The All Assam Students
Union and All Assam Gana Sangram
Parishad are continuing the agitation
and have started a programme of
gherao of MLAs in Assam from 28th
October, 1980. The gherao is continu-
ing at some places.
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(c) Several rounds of talks have
been held at various levely on the
foreigners issue in Assam but no
agreed understanding hag emerged.

Government has kept its doors open
for talks and it is hoped that saner
counsels will eventually prevail
amongst the agitators.

PWB,NCCMMCW
sioneg Officers from Milliary Canteens

2308, SHRI JAMBUWANT DHOTE:
Will the Minister of DEFENCE be
pleased to state:

(a) whether a part time Commis-
sioneq Officer working in Senior Secon-
dary Schools, is authorised to pur-
chase all types of stores from Military
Canteens;

(b) if so, whether he is also autho-
rised to buy liquor, imported items
ang specially gllocated items;

(c) whether he is issued any card
for these types of purchases; and

(d) if not, whether Government are
thinking to do so, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No. Sir.
Part-time Commissioned Officers of
National Cadet Corps are authorised to
puchase only genersl stores of Indian
origin ex-CSD Canteen.

(b) No, Sir. Liquor is not gutho-
rised to such officers. Nor are they
authoriged to purchase imported and
specially allotted items.

" (¢) The question does not arise in
the light of answer given above in
part (b) of the question.

(d) No, Sir. In view of their gpeci-
ﬁcduﬂuandmmibihﬁes,thapm
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marily civilian officers, cannot be
treated on par Wwith commissioned
officers of the Defence Services,
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Assessment of Property Tax by Delhi
Municipal Corporation

2312. SHRI CHANDRA PAL

SHAILANT: .

DR. A. U. AZMI:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
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reply given to part (c¢) of Unstarred
Question No. 6963 on the 6th August,
1980 regarding rejection of review
petition fileq by Delhi Municipal Cor-
poration and state:

(a) whether the framing of assess-
ments of property tax on the basis of
standard rent have been completed
and notified by the Municipal Corpora-
tion of Delhi;

(b) if not, when it is likely to be
completed and notified;

(c) whether the Municipal Corpora-
tion of Delhi have served bills in res-
pect of property tax on assessess on
the basis of the assessment list authen-
ticated on the 9th July, 1980; and

(d) whether 3 petition has been
filed in the Supreme Court by an
assessee against the demand in respect
of property tax for the year 1980-81
made on him by the Corporation on
the basis of the assessment list authen-
ticated on the 9th July, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) and (b). The Municipal Cor-
poration of Delhi has intimated that
the assessment of properties for Pro-
perty Taxes is being made on the
basis of standard rent under Section 6
of the Delhi Rent Contro] Act, where
the cost of land and cost of construc-
tion have been correctly given by the
assessees or is otherwise ascertainable
by the Department itself, failing which
resort is being made to Section $ of
the Delhi Rent Control Act, for deter-
mining the annual value of the pro-
perty. The pending cases under Sec-
tion 6 are being decided regularly.
However, keeping in view the work
load and the quasi-judicial nature of
these decisions, time is required for
their disposal. Efforts are, however,
being made to dispose of the maximum
number of cases by the assessing
officers. Assessment under Section 124
of the DMC Act, 1957 were duly com-
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pleted before the authentication of the
assessment list for the year 1980-81.

(c) Yes, Sir.

(d) The Municipal Corporation of
Delhi has stated that no petition was
fileq by any assessee against the
demand of Property Tax pertaining to
year 1980-81 on the Dbasis of the
assessment list authenticated on
9-7-1980.

Promotion Avenues for Grade C’
Stenographers

2313. SHR] R. S. MANE: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there js
an acute stagnation in Central Steno-
graphers Service and there are meagre
promotional avenues for Gr. ‘C’ Steno-
‘graphers even after putting in twenty
years service;

(b) whether it is also a fact that
most of the Gr. ‘B’ vacancies are being
filled on the basis of UPSC Examina-
‘ion in complete disregard to the inte-
rests of senior employees which has
further aggravated the situation; and

(¢) if so, what steps Government
proposed to take in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH): (a)
There was some stagnation in Grade
‘C’ of Central Secretariat Stenogra-
phers Service but the position has im-
proved considerably because z Selec-
tion Grade has been sanctioned for this
category. Apart from this, Grade
¢ Stenographers with requisite length
of service have been permitted to
appear in the Limiteq Departmental
Competitive Examination, for promo-
“tion as SO'Gr. ‘B’ of the CSSS. -

" (b) No, Sir. The vacancies in Grade

‘B of Central Secretariat Stenogra-
-Pherg Service  are filled 50 per cent
Mp:fmhanonﬂzebasmotsemomy
subject to rejection of unfit ang 50

'disbursed out

per cent on the basis of results of
limited departmental examination,

(c) Does not arise.

Mismanagement of Bengal Potteries
Litd, Caicutta

2314, SHRI INDERJIT GUPTA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Bengal Potteries Ltd. Calcutta is not
being managed properly even after its
take-over by LR.CIL;

(b) whether any inquiry has been
made inte serious allegations against
the present management of inflated
production and sales figures, sub-
standard manufacture of insulators,
nepotism in appointment gf distribu-
tors, lack of ceramics know-how, and
labour practices; etc., and

(c) the total amount of financial
assistance rendered to the company
since its take-over?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) No,
Sir. The performance of the company
has generally shown an improvement.

(b) LR.CI have reported that the
Boarg of Management had looked into
the complaint dated 13-11-1979, of the
Bengal Potteries Workers and Staff
Committee making various gllegations
against the Management and came to
the conclusion that there was no sub-4
stance in these allegations.

(c) A sum of Rs. 127 lakhs has been
of Rs. 141.70 lakhs
sanctioned by IRCL. In addition IRCI
has provided diesel generating sets
valued at Rs. 2330 lakhs on  hire
purchase. Assistance for two more
diesel generating sets costing Rs, 18.29

_lakhs have been sanctioned by IRCI

i'QCEBtly. t
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Report of High Powers Committee on
Ecological Balance

2316. ACHARYA BHAGWAN DEV:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the suggestions made
by the high powergd committee on the
Ecological Balance have been accepted
by Government;

(b) if so, the suggestions on which
Government have initiated action for
implementation; and

(c) the time by which implementa-

Aon of {the rtemeining sugeestiong
would start?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) to (c)
The Repory of the High Powered Com-
mittee to recommend legislative mea-
sures  and administrative machinery
for ensuring environmental proteclion
was submittzd to the Prime Minister on
15 Septembey, 1980. The prinicipal
recommendacion of the Committee was
that 4 new Department of Envioron-
ment (DOE) should be set up at the
Centre to give due recognition to the
importance of environmental
protection in the context
of plans  for national develop-
nient. This recommendation has been
accepied by the Government and the
Department of  Environment (Parya-
varan Vibhag) has been set up at the
Centre vode President of India's Noti-
fication No. Doc. CD-1016 80, dated 1
November, 1980. The remaining re-
commendations by the High Powered
Committee have been remitted tothe
newly created Department of Environ-
ment, for being put up to Govern-
ment in apnropriate form for neces-
sary approval and implementation_

Use of “Stock Witness for Conviction
of Persons”

2317. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to Arun Shorie's article in
‘Indian Express' regarding “stock wit-
nesses” being used by police in obtain-
ing conviction of persons;

(b) main points raised therein;

(c) number of persons so convicted
in each of the last three years in
Delhi, Bombay, Madras and Calcutita;
and

(d) Government’s reaction to the
practice and steps taken and to be
taken in this regard?

'THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

{a) Yes, Sir.
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(b) The main thesis of the article
is that stock witnesses are produced
by the police to get convictions of
persons. It has been further stated
that every police official, every Magis-
trate, and every lawyer kngws that
such stock witnesses are routinely pro-
duced to testify to the allegations and
that in some cases the police has cir-
culated lists of stock witnesses and has
advised the officials in effect, that as
those listeq as stock witnesses have
been produced too often in the recent
past, services of others should be avail-
ed of. :

(c) The information is being collec-
ted from the Union Territory of Delhi
and "the State Governments of Maha-
rashtra, Tamil Nadu and West Bengal,

(d)y Witnesses are produced in
Courts in accordance with the proce-
dure laid down in the relevant statu-
tes. However, the police have issued
instructions that the practice of using
stock witnesses, if any, should be im-
mediately stopped and any instance of
viclation of these instructions would
b~ severely dealt with.

Use of Alcohel as Energy Source

2318. SHRI R. K, MHALGT: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether  Government have
noticed the report published in the
‘Statesman’, New Delhi, dated 26th
September, 1980 under the caption
“Brazil making use of Boheld Solar
Energy”;

(b) whether there is any develop-
ment project in public or private sector
in India to make use of Alcohol as
energy source;

- (c) if yes, when the scheme will
be commercially launched in India;
and

(d) if not, whether Government
propose considering borrowing tech-
nica] know-how from Brazil?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) Yes, Sir.

(b) Some development projects
have been taken up concerning the
use of alcohol as an energy source by
scientific and engineering institutions
such as IITs (Madras and Delhi), Anna
University, Madras, IIP, Dehradun and
Research Wing of Indian Oil Corpora-
tion.

(¢) While alcohol can be used as a
fuel for transportation purposes, and
sufficient work has glready been done,
in India also. to demonstrate this, it
must be emphasised that alcohol is
even more important as an input for
the chemical industry the latter should
be able to absorb all the alcohol pro-
duced and thereby reduce the pressure
on oil based inputs. The problem is
to produce sufficient alcohol. As pre-
sent the main source for alcohol pro-
duction is sugarcane; other possibili-
ties as sources are tapioca, Cassava
etc. However, work is alsg in pro-
gress to use a wider range of biomass
inputs for alcohol production. When
alcohol production is enhanced suffi-
ciently, then it can be used as feed-
stock and if necessary also as fuel.

(d) Since the technical know-how
is available indigenously, no need has
been felt to borrow it from Brazil or
any other country. Also there is suffi-
cient exchange of scientistg and infor-
mation with various countries in this
area as on other area of Science and
Technology.

Complaints re. appsintment of
Liaison Officer, Coir Board

2319. SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether any complaints have
been received regarding the appoint-
ment of Liaison Officer, Coir Board
during early 1979 at Delhi;
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(b) if so, what action has been
taken,;

(c) whether any undue favour has
been shown in this appointment;

(d) whether the Coir Board meet-
ing held on 22nd November, 1879
commented on the working of the
Liaison Officer;

(e) if so, what action is taken on
these comments;

(f) whether proper publicity has
been given at the time of recruitment
to this senior post through press etc.
as prescribed in the Coir Board
recruitment by-laws; and

(g) if not, what action has been
taken to book the person responsible
for this?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

(b) The complaints were looked
into by Government,

(¢) No, Sir.

(d) No Coir Board meeting was
held on 22nd November, 1979. A
special meeting was held on 24th
November when some Members were
critical about the functioning of the
Liaison Officer and the Board had
resolved that the present post of

Liaison Officer shou'd be upgraded.

After careful consideration the Min-
istry of Industry decided that such
upgradation was not warranted.

(e) Does not arise.

(fy According to the recruitment
rules, the post was not required to
be publicised through the press and
hence it was not advertised in any
newspaper,

(g) Does not arise,

Inquiry made against allegation of the
Coir Boarq Chairman

2320, SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state:
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(a) whether any enquiry has been
made into the allegations against the
Chairman, Coir Board;

(b) if so, whether any prima facie
case has been established; and

(c) whether action hag been taken
to book the persons concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). A preliminary enquiry
conducted into the allegations has
established prima facie that the
Chairman had incurred unauthorised
expenditure during participation in a
fair and had sometimes used the staff
car of the Board for unauthorised
purposes. Further action on the find-
ings has been initiated.

Simplification of procedure re. Pension
to Freedom Fighters

2321. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is g fact that Gov-
ernment propose to simplyfy the pro-
cedure of grant of pensions to free-
dom fighters; and

(b) if so, the categories of freedom
fighters being brought under the
reviseq scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) The Freedom Fighter Pension
Scheme has already been liberalised
and the procedure simplified with
effec. from 1-8-1980. Announcements
to that effect were made in both the
Houses of Parliament in July, 1980.

(b) The liberalised pension scheme,
inter-alia provides for:—

(ay removal of annual income
ceiling for all categories of freedom
fighters thereby eliminating the
requirement of verification of in-
come.

(b) enhancement of pension from
Rs. 200|- to Rs. 300|- p.m. in respect
of lyirg freedom fighters and from
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Rs. 100/- to Rs. 200/- p.m.in regard
to widows with an additional provi-
sion of Rs. 50/- each for the un-
married daughterg subject to over-
all ceiling of Rs. 300/- p.m. (all
Accountants General have been
asked to issue reviseq Pension
Payment Orders at new rates to
the existing pensioners);

(c) reduction of the qualifying
period of suffering from six months
to three months in case of women
freedom fighters and those belong-
ing to Scheduled Castes/Scheduled
Tribes for eligibility to Central
Pension;

(d) extension of the last date for
applying under revised scheme for
all categories of freedom fighters
upto 31-7-1981;

(e) acceptance of certificateg in
respect of underground freedom
fighters from the personal know-
ledge of prominent freedom figh-
ters who had themselves undergone
imprisonment for a period of more
than five years in the event of their
inability to produce evidence from
official records due to various rea-
sons,

2. The facility of drawal of pension
thiough Public Sector Banks has been
provided with effect from ]1-8-1980.

3. A new application proforma has
been prescribed which inter-alia,
seeks to ensure furnishing of full
information in complete and accept-
able form, so as to avoid repetetive
references for clarifications.

4. To ensure speedy verification of
the claims of suffering, the State
Governments and U.T. Administra-
tions have been requested to open
Special Cells and appoint Special
Officers. They have been further
requested to give wide publicity to
the new Scheme,

Paper and Paper Board Manufactaring
Units

'232.2. SHRI AMARSINH RATHA-
WA: Will the Minister of INDUS-
TRY be pleased to state:

(a) the number of units manufac-
turing paper and paper board func-
tioning in India during 1976, 1977,
1978 and 1979 with their annual pro-
duction;

(b) the number of new licences
issued for opening new units during
the year 1980 with their production;

(c) whether the production of
paper and paper board is on increase
year by year; and

td) if so, what are the main rea-
sons for its shortage?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The number of units manufac-
turing paper and paper board, and
their annual production during the
years 1976, 1977 1978 and 1979 js as
follows: —

Year Number  Production
of Units  (lakh
tonnes)
1970 . . . 75 4.8
g7y . . 75 9.369
1978 . . . 86 10.06
1979 . . . 106 10.47

(b) Eleven industrial licences have
been issued during the year 1980
(till 31-10-80) for setting up new
undertakings for the manufacture of
paper and paper board. None of the
units have commenced production.

(c) and (d). Although there has
been a steady growth of production
over the last few years, the increase
in production has not kept pace with
the demand, and there is a marginal
shortfall.
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Report of Environments, Protection
Commiittee

2323. SHRI LAKSHMAN MAL-
LICK: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether it is a fact that the
environmental protection committee
set up by Government has submitted
its report; and

(b) if so, the detail; thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH):
(a) Yes, Sir. The report was sub-
mitted to the Prime Minister on Sep-
tember, 15, 1980.

(b) The Committee has made 21
recommendations under the follow-
ing two categories:

I. Adminisirative Measures for
Environmental Protection; and

'I. Legislative Measures for En-
vironmental Protection.

The salient recommendations of the
Committee are ag follows:

I, Administrative Measures for
Environmental Protection,

1. A Department of the Environ-
ment (DOE) should be created at the
Centre immediately to provide expli-
cit recognition to the pivotal role that
environmental conservation must
play for sustainable national deve-
lopment.

2. The DOE should be under the
charge of Prime Minister and pri-
marily play a ‘watchdog’ role, to
study and bring to the attention of
Government and Parliament instan-
ces, causes and consequences of
environmental degradation in all sec-
tors,
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3. The functions of the DOE will
include:

%

(a) Serving as a ‘nodal' agency
for environmental protection and
eco-development in a Coordinating
role.

(b) Carrying out environmental
appraisal of development projects,
and

(c) Direct administrative respon-
sibility for Pollution Monitoring
and Regulation. Conservation of
Critical Ecosystems and Biosphere
Reserves Management and Conser-
vation of Marine Ecosystems.

4. The Report also outlines the
roles of the various Ministries/
Departments of the Central and the
State Governments, the Planning
Commission, Scientific and Research
Institutions and non-Government
organisations in the field of environ-
mental protection. Environmental
Advisers created in the Ministries
and Departments of the Govt, will
have a relationship to the DOE simi-
lar to the that of Financial Advisers
and the Ministry of Finance, DOE
should have an environmental Moni-
toring Intelligence and Early Warm-
ing System, a Legal Wing to review
on continuing and systematic basis
environmental legislation and recom-
mend a central Land Commission
(CLC) to serve as policy planning
agency for issues related to the health
and scientific management of land
resources, a National Committee on
Environmental Planning (NCEP)
for environmental policy matters and
to provide planning and advisory in-
put to DOE and other Central and
State agencies,

5. A Cabinet Committee on Envi-
ronment under the Chairmanship of
the Prime Minister to lay down poli-
cies and review progress of environ-
mental protection in the country has
also been recommended. In State
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Governments, appropriate adminis-
trative departments should be desig-
nated to look after the planning and
coordinating functions related to en-
vironmental protection and strong
technical support should be provided
to the concerned department. The
Committee has strongly emphasised
the need for identifying Biosphere
reserves and appropriate management
of such reserves and also recommend-
ed the training of environmental
managers. The committee has also
recommended measures to promote
environmental education,

1I. Legislative Measures for En-
vironmental Protection.

1. A National Environmenta] Policy
Resolution should be adopted. The
Committee has recommended a Draft
Policy Resolution.

2. The Committee has identified
areas for review of Central and State
legislation, and suggested areas where
new legislation is needed,

3. The Committee hag recommended
that a new subject “Environmental
Protection” should be included in the
Concurrent List of the Seventh Sche-
dule of the Indian Constitution.

4. The Committee has also recom-
mended legislative measures or exe-
cutive action to curb degradation of
the environment from uncontrolled
commercial interests and on account
of short-term profit motives and the
inclusion of fuel and fedder supply
in the minimum need programmes of
the Central Government.

Passing Second Test by Stemographery

2324. SHRI T. S. NEGI: wWill the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether stenographers who
have already completed/qualified the
shorthand test of U.P.S.C. at the time
of recruitment, are again required to
pass the test after clearing the Limit.
ed Departmental Competitive Exami-
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nation for Senior P.A. (Stenographer
Gr. I) which is just one step above
in hierarchy;

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). The Limiteq Depart-
mental Competitive Examination for
promotion to the Section Officers/
Grade B of Central Secretariat Steno-
graphers Service provides an avenue
for junior officers to get accelerated
promotion over their geniors in the
normal line of promotion by seniori-
ty. To ensure that only really meri-
torious and professionally competent
persons get the promotion, it is neces-
sary to have the test in stenography.
Since they are attached to senior
officers after promotion it is neces-
sary to test that they continue to be
technically and professionally com-
petent,

Stenographers in AFHQ

2325, SHRI T. S. NEGI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Steno-
graphers who have joined service as
far back ag 1964 as Stenographer
Grade II have not been given Selec~
tion Grade in AFHQ whereag their
counterparts in Ministry of Defence
of the same seniority have already

got the grade; and

(b) do Government propose to take
remedial measure to give Selection
Grade to all Stenographerg Grade I?
who have put in 14 years service in
the same grade?

THE MINISTER OF STATE IN
MINISTRY OF DEFENCE (SHRY
SHIVRAJ V. PATIL): (a) No Sir.
The Stenographers Grade IT appoint-
ed in Ministry of Defence upto 31st
December, 62 have been appointed
to Selection Grade against regular
vacancies. Some more Stenographers
Grade II appointed in Ministry of
Defence during the period from
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1-1-63 to February, 65 have b_een
appointed to Selection Grade against
short term vacancies.

All the Stenographerg Grade II of
AFHQ Stenographers’ Service except
38, who have been appointed in 1964,
have been given Selection Grade.

(b) No Sir. There is no such pro-
posal at present. However, a demand
of the Staff side in the Departmental
Council (JCM) of Department of
Personnel and Administrative Re-
forms to grant selection grade auto-
matically on completion of 14 years
service, has been referred to a com-
mittee of the Departmental Council,
for consideration.

Reservation of posts for Scheduled
Caste/Scheduled Tribe

2326. SHRIMATI SANYOGITA
RANE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it js a fact that the
Staff Selection Commission had pro-
duced conclusions that SC and ST
candidates were not coming forward
in adequate number for various posts
reserved for these comthunities;

(b) if so, the details thereof; and

(c) the steps the Government pro-
pose to take to attract more Schedul-
ed Caste and Scheduled Tribe candi-
dates to jobs reserved for them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME ATFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Certain shortfall had been notic-
ed by the Staff Selection Commission
in filling up the vacancies reserved
for Scheduled Castes and Scheduled
Tribes, which included  unfilled
reserved vacancies that existeq before
setting up of the Commission,

(b) The unfilled vacancies comput-
ed as on 1-1-1979 were approximately
2500 for Scheduleq Castes and 2300
for Scheduled Tribes in various cate-
gories for which recruitment is made
by the Staff Selection Commission.
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(c) Government have set up a Spe-
cial] Cell in the Staff Selection Com-

. Mmission to carry out special recruit-

ments of the Scheduled Castes and
Scheduled Tribes candidates. The
Cel] is conducting examinations to
fill vacancies which are carried for-
ward as well as new vacancies which
may have arisen.

Price of Application Forms prescribed
by Recruiting CommisZions

2327, SHR! R. K. MHALGI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) what are the prices of applica-
tion forms for employment prescribed
by various recruiting commissions or
boards of Central Government; and

(b) whether Government propose
to reduce the prices of the applica-
tion forms to a nominal taking into
consideration that those formg are to
be sold to unemployed persons to
whom it is very hard to pay the cost?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBATAH):
(a) and (b). The price of application
forms prescribed by the various Re-
cruiting Commissions of Central Gov-
ernment is as under:—

Union Public Service Commission:

Rs. 2/- per form  In posts filled
on the basis of selection by interview
the blank application form js supplied
free of charge against request. In
c1ge of Civil Services (Preliminary)
Fxaminations, there is no separate
application form and the candidates
are allowed to apply in the required
format on blank paper. In the Civil
Services (Main) Examinations a
detailed application form is supplied
and no separate charge is charged
from the candidates.

Staff Selection Commission:

Paise 70 per form. The candidates
are also permitted to apply on plain
paper.
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Railway Public Service Commission:

Rs. 2/- per form (Paise 50{- for
Scheduled Castes and Scheduled
Tribes).

There is no proposal under consi-
deration of the Government to reduce
the price of application forms as the
existing price is very nominal.

Inclusion of ex-Cadre Posts of Re-
search Officers in Grade IV of Indian
Statistical Service

2328. SHRI R. L. BHATIA: Will the
Minister of Home AFFAIRS be
pleated to state:

(a) whether a number of ex-cadre
posts of Research Officers in the
Ministries of Planning and Health
which were earlier filled up by lay-
ing down certain specific qualifica-
tiong from 1970-71 onwards are now
being included in Grade IV of the
Indian Statistical Service alongwith
the incumbents holding them;

(b) whether the Rules framed at
the initial recruitment to Grade IV
of the Indian Statistical Service do
not stipulate such preferenfial treat-
ment being given to such persons;
and

(c) if so, the considerations which
have weighed with the Government
in taking such a step which is detri-
mental to the feeder post-holders
wio arve officiating against Grade IV
vacancies of the Indian Statistical
Service since 1968-692

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBATAH):
(a) No proposal from the Ministry of
Planning to encadre the posts of
Research Officers in Grade IV of the
Indian Statistical Service is pending
in the Ministry. However, a proposal
has been received from the Ministry
of Health and Family Welfare to
encadre nine posts of Research
Officer|Analyst|Statistician in the
scale of Rs, 700—1300 in Grade IV of
the Indian Statistical Service and it

is being processed. On inclusion ol
these posts in the Indian Statistical
Service, the incumbents will be con-
sidered for appointment to the Ser-
vice as per provisions laid down in
the Indian Statistical Service Rules.

(b) and (¢). The Indian Statistical
Service was constituted by pooling
together posts, carrying statistical
functions under the various Minis=
tries/Departments, offereq for en-
cadrement at the time of initial con-
stitution. Certain Ministries /Depart-
ments did not initially parflclpale in
the Service. A few other Ministries/
Departments did not offer all such
posts for encadrement in the service.
Subsequently, these Ministries/
Departments agreed to participate
in the Service. The Ministries/
Departments which had earlier offer-
ed posts for encadrement offered few
more posts for inclusion in the Ser-
vice. Thig contingency was not
envisaged at the time of initial con-
stitution. Therefore, in order to en-
able encadrement of such posts, the
Indian Statistical Service Rules were
amended in consultation with the
Union Public Service Commission.
Provisions had also to be made in
the Rules to provide for inclusion of
the regular incumbents of such posts
in the Service after due screening.
The feeder post holders who are
already officiating against Grade IV
vacancies of the Indian Statistical
Service cannot be considered for
posts referred to jn reply to Part (a)
above as these posts are outside the
regular line of promotion for fthem.
Even otherwise, these posts have
already been filled on a regular basis
by the Ministry of Health and Family
Welfare through the Union Publije
Service Commission and are not
vacant. The Indian Statistical Ser-
vice Rules provide for filling of 25%
of vacanices in Grade IV of the Ser-
vice by promotion of feeder post
holders. Any accretion to the Ser-
vice by way of fresh encadrement
enlarges its strength. Thus, inclu-
sion of additional posts in Grade IV
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will increase the number of posts
available for promotion to the feeder
post holders and thereby improving
their chances of promotion. It will
not, therefore be in order to say that
the inclusion of fresh posts in the
Service is detrimental to the interests
of feeder post holders.

Meeting for Retention Price of Cement

2329. SHRI R. L. BHATIA: Wil

the Minister of INDUSTRY be pleased
to state:

(a) whether the Cement Manufac-
turers’ Association has recently ap-
proached him for an increase in the
retention price of ‘cement’;

(b) if so, the grounds advanced by
them in support of this;

(¢) what is the margin of profit at
present made by the Cement units in
the private vis-a-vis public sector;
and

(d) Government’s reaction to the
increase in retention price of cement?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR;] CHARANJIT CHANANA):
(a), (b) and (d). The retention prices
were reviseq and re-fixed with effect
from 3rd May, 1980. The Cement
Manufacturers’ Association have re-
presented that the increase allowed
is inadequate and does not fully cover
the cost escalations which have taken
place. This representation ig being
examined.

(c) Information on profit/loss in
respect of various factories is not
available. However, working results
of the Cement Corporation of India
for the last three years are as follows:

Year Profit/Loss
(Rs. in lakhs)
1977-78 (—) 9831
197879 (—) 82.46
1979-80 (4+) 109.55
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Shortage of Cement in Punjab

2330. SHRI R. L. BHATIA: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there is an acute gcar-
city of cement in Punjab;

(b) if so, the steps which he pro-
poses to take to rush supplies to that
State; and

(c) the yard-stick laid down for
supplying cement to the various
States?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) There 1is a general scarcity of
cement in the country including Pun-
jab.

(b) Every effort is being made to
step up supplies of cement to Punjab
State tg the extent possible.

(¢c) No specific yard-sticks have
been laid dowpn for supplying cement
to various States wvis-a-vis allocations.
Instructions exist to the effect that
what ever quantity has been allocated
should be supplied to the States.

Nationalisation of Gourepore Contain-
ers and Closures Limited
2331. SHRI M. ISMAIL: Will the
Minister of INDUSTRY be pleased to
state:

(a) the latest position in regard to
the question of nationalisation of
Gourepore Containers and Closures
Limited of West Bengal;

(b) whether Government have re-
ceived suggestion for amalgamation
of this unit with good Government
owned organisation, if immedite na-
tionalisation ig not possible; and

(¢) the reaction of the Government
to the proposal mentioned at (b)?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) to (¢). The nationalisation of
Containers and Closures Limited,
Calcutta is not being contemplated at
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present, However, of the several op-
tions the possibility of merger/amai-
gamation of the company with a large
public sector company having modern
organisational set up for giving it an
integrated management support is be-
ing explored.

Inquiry into vices in Tihar Jail, Delhi

2332. SHR; BHIKU RAM JAIN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is g fact that the
Supreme Court had ordered an enquiry
into the vices prevailing in the Tihar,
Jail, Delhi;

(b) if so, the scope of the enquiry;

(c) whether any interim report has
been received in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (d). The Supreme
Court had passed orders on 30-4-1980
by way of its judgment on g Writ
Petition filed by a convict lodged in
the Central Jail, Tihar that the
District and Sessions Judge Delhi will
hold an open enquiry into the allega-
tions of corruption etc., prevailing in
the Tihar Jail. The relevant direc-
tions of the Supreme Court read as
under: —

“(1) The District and Sessions
Judge, Delhi will, within three
months from today, hold an open
enquiry within the jail premises,
into the allegations contained in
the petition of the prisoner Kaushik
and in the report submitted to this
Court by Advocate Shri Subodh
Markandeya.

(2) He will further enquire, with
specific reference to the charges,
of personal assault and compulsion
for collaboration in canteen swin-
dle and other vices made by the
prisoners against the Superinten-
dent and the Deputy Superinten-
dent.

(3) He will go into the question
of the directives issued in the con-
cluding portion of Sunil Batra's
case (W.P. 1009/79) with a view to
ascertain whether these directions
have been substantially compiled
with and to the extent there is
shortfall or default whether there
is any reasonable explanation
therefore.

(4) Being a visitor of the jail, it
is part of his visitoria] functions for
the Sessions Judge to acquaint him-
self with the condition of tension,
vice and violence and prisoners’
grievances. He will take this gppor-
tunity to enquire into these aspects
also with a view to suggest reme-
dial action.

The result of this investigation will
be crystalised in the shape of find-
ings, followed by specific instructions
with a view to see that the petitioner
and others like him are not burdened
by additional acerbities and harsher
pressures than a legal sentence of
rigorous imprisonment geared to re-
formation and intended for deterrence
necessarily impiled. The Sessions
Judge will also give a specific time
to the jail authorities, for carrying
out his directives, and after the pe-
riod for compliance is over, will make
a fresh visit to verify whether these
mandates have been fulfilled. In the
event of non-fulfilment, a report will
be made to this Court before Septem-
ber 30, 1980 whereupon appropriate
action to enforce compliance will be
taken by this Court in its jurisdic-
tion.”

2. The enquiry is still in progress.
No interim report has been submitted
by the District and Session Judge,
Delhi.

Reconstruction of Coir Board

2333. SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it jg a fact that the
Coir Board is functioning without a
Board of Directors for the last eight
months; and



203 Writicn Answers

{b) if so, what is the delay in the
reconstitution of the Board?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) Yes, Sir.

(b) The term of the Coir Board
expired on 4th February, 1980. The
reconstitution of the Board is under
active consideration of the Govern-
ment.

Amount allotted to Coir Board

2334. SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be

pleased to state:

(a) what is the total amount ear-
marked by the Government of India
for the Coir Industry to be spent
through Coir Board during the finan-
cia] year 1980-81; and

(by what is the total utilisation
during the half year ending 30th
September, 19807

THE MINISTER OF STATE IN
THR MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Rs. 140.75 lakhs,

¢(b) Rs. 20.47 lakhs.

Transfer of CSS Officers of Selectjon
' Grade and Directors

2335, SHRI S. M. KRISHNA: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given
to Unstarred Question No. 1143 on the
18th June, 1980 regarding transfer of
C.S.S. cfficers of Selection Grade and
Directors and state:

(a) whether any final decision has
since been taken in the matter;

(b) if so, what; ang

(¢) if not, the reasons therefor and
how long it will take to decide the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1I P. VENKATASUBBAIAH):
(a) and (b). No, Sir.
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(c) The matter is still under consi-
deration and the fina] decision is
likely to be arrived at soon.

Report of pmpert Substitute Committee

2336. SHRI S. M. KRISHNA: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether the Import Substitution
Committee has since submitted its
report; if so, when and the action
taken or proposed to be taken on some
of the major recommendations made
by it;

(b) when was the Committee set up
originally and how many times its life
was extended and the total expendi-
ture incurred on it in the form of sal-
aries and allowances of Chairman and
Members: their TA/DA, Secretariat;
staff cars, etc,

(¢) whether the Committee's
Chairman and members were given
facilities like use of staff cars, Gov-
ernment accommodation etc. if so, the
details thereof: and

(d) whether the Committee are
now functions officio or its life has
been further extended: if so, the
reasons and for how long?

THE DEPUTY MINTSTER IN THE
MINISTRY OF INDUSTRY (SHRI P.
A. SANGMA): (a) Yes, Sir. The
Report of the Committee was formal-
ly submitted to Government on 16-
10-80 and as such it is too early to
indicate action taken on the numerous
recommendation (totalling 111).

(b) The Committe was set up on
26-6-79 with an initial term of six
months. Its term was extended four
times Jduring its life upto 31-10-80. It
was a departmental committee which
was serviced by the Department of
Industrial Development and Direc-
torate General of Technical Develop-
ment. No separate budget provision
for expenditure on Secretariat, staff
cars, telephones etc. was made as
these facilities were provided depart-
mentally. No expenditure on TA/DA
has been incurred in respect of either
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Chairman or official/non-official
Members of the Committee. The
Chairman was granted an bonorarium
of Rs. 2,000 per month during his
tenure.

(c) No special facilities like use of
staff cars were provided to the Chair-
man and Members of the Committee
beyond what are normally provided
to Government officials. The Chair-
man was allowed to retain the Gov-
ernment accommodation which he
was occupying at the time of retire-
ment as Secretary tg the Government
of India.

(d) The Committee has ceased to
exist “"ith effect from 1-11-1980.

Recruitment for Police Forces in Delhi

2337. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any recruitment for
Police Forces was made this year in
Delhi;

(b) if o, whether no written test
and medical check-up were made; and

(c) if so, the reasons therefor?

THE MINTSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS.
(SHR1 YOGENDRA MAKWANA):
(a) to (c), During the current year
tests and physical/medical checking
have been conducted for recruitment
of candidates in Delhi Police. However,
56 persons belonging to the following
categories have been recruited by
giving relaxation as provided in the
Standing Order, governing recruit-
ment of constables in Delhi Police:—

1. Sportsmen 14

2. Performance of act of
bravery 1
3. On compassionate grounds,
as wards of Police per-

sonnel ) 26

4. Ex-Sepoys of Sales Tax
Department 15
Total 56

They were, however got medically
examined and enlised only on being
declared fit.

Verdict of Supreme Court on Super-
gession of NNDM.C.

2338. SHRI PIUS TIRKEY: Will
the Minister of HOME ATFAIRS be
pleased to state;

(a) whether it js a fact that the
Supreme Court has found supersession
on N.D.M.C. as illegal; and

(b) if so, who is responsible for this
step and what action is proposed in
the matter?

THE M'NISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) On an appeal filed by
Shri S. L. Kapoor. erstwhile Member
of NDMC, against the full Bench
judgement of the Delhi High Court
upholding the supersession of the
NDMC, the Supreme Court pro-
nounced that the Order dated
February 27, 1980 of the Lt
Governor  superseding the New
Delhi Municipal Committee is vitiated
by the failure to observe the princi-
ple Audi Alteram Partem. The Sup-
reme Court went on to add “we
neither quash the notification nor re-
instate the Committee, Nor are we
to be understood as having expressed
any opinion on the merits of the
supersession.” In view of this. there
does not appear to be any question of
taking action against any person,

Licences issued to Top Industrial
Houses

2339. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRY be pleased
to state the details of jndustrial
licences issued to the undertakings
belonging to top fifteen Houses during .
1979 and 1980 (up to September,
1980) 2

THE M'NISTER OF STATE IN THE
MIN"STRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Adopting
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the ranking of the Department of
Company Affairs in regard to the
fifteen top industrial houses, (as on
31-12-1978) the number of licences
granted under the Industriegs (Deve-
lopment & Regulation) Act, 1951
during the perjod 1-1-1879 to 30-9-
1980 are as follows:—

Name of the
Industrial Houses

Total number
of Industrial
Licences issued
during 1-1-78
to 30-9-80

i
!
|
i
i

. Birla

Tata

Mafatlal

J. K. Singhania

. Thapar

1C.L

. Bangur

. Shri Ram

. Oil India

10. Scindia

11, Larsen and Toubro
12. AC.C.

13. Bhiwandiwala
14. Kirloskar

15. Hindustan Lever

L R R

Hslr—raml ‘ MI P R, |

The details of all Industrial Licen-
. ces issued are published in “Weekly
Bulletin of Import Licences, Export
Licences and Industrial Licences” and
Supplement to the “Monthly News
Letter” published by the Indian In-
vestment Centre. Copies of these
publications are avaijlable in the Par-
liament Library.

Aocidents on Pathirganj Road, Delhi

2340 PROF. AJIT KUMAR MEHTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of accidents that
eccured on Patparganj Road, from
Geeta Colony to Shakarpur crossing
in Delhj in the last three years and
the loss of lives involved;

(b) the number of accidents in
which DTC buses were involved and
the losg of life in each accident; and
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(c) whether traffic on this portion
is two way or one way?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) During the last three years 30
accidents were reported, involving
loss of 7 lives.

(b) The DTC buses were involved
in three of these accidents and there
was loss of 3 lives in one such acci-
dent.

(c) Tt is two-way traffic.

Solving of murders of Nirankari Chief
and Gautam Jaisinghani

234]. SHRI RAM VILAS PASWAN:
SHRI CHIRANJI LAL
SHARMA;
SHRI AMAR ROYPRADHAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the murders of the
Nirankari Chief and of Gautam Jai-
singhani have been solved by the
Police;

(b) if not, the reasons for failure
to solve these cases despite claiming
of vital clues by the Police Authori-
ties; and

(c) the steps taken by Government
to gear up the investigation machine-
ry?

THE MINISTER OF STATE IN THR
MINISTRY OF HOME AFFAIRS.
(SHRI YOGENDRA MAKWANA):
(a) to (c). C. B. L is investigating the
case relating to the murder of
Nirankari Chief and sustained efforts
are being made to complete the in-
vestigation .The High Powereq Com-
mittee constituted by Government
with the Lt. Governor of Delhi as
Chairman is closely monitoring the
progress of investigation.

The investigation of the case rela-
ting to the murder of Gautam Jai.
singhani is being done by the Delhi
Police and all possible efforts are
being made to trace the culprits.
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Arresis for Blackmarketing in Cement

2342. SHRI PIUS TIRKEY: Will the
Minister of INDUSTRY be pleased to
state:

(a) how many persons have been
arrested for selling cement in black-
market in the country;

(b) how many, CPWD contra:tors
have been arrested in this connectjon;
and

(¢) what action Government propose
to take againts them?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to
(c). The cement has becn declared an
Essential Commodity under the Es-
se.atial Commodities Act, 1955. Powers
kzve bien delegated to the State
Governments who are to take action
for violation of the provisions of the
Act. Statistics jn regard to arrests
made in this connection are not cent-
rally maintained.

Hardships to Traditional
Occupationists

2343. SHRI MUKUNDA MANDAL:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware
of the hardships to the traditional
occupationists and their gradual eli-
mination;

(b) if so, the facts thereof;

(c) whether Government are consi-
dering any measures in terms of
financial assistance to these traditional
occupationists; and

(d) if so, the details thereof and if
not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) to (d).
Certain surveys and reports have, to
an extent, indicated the economic
hardships faced by rural artisans fol-
lowing traditional occupations. To
alleviate their distress, a wide varie-
iy of developmental programmes and

strategies are being implemented to
help them acquire skills and assets
to raise their income levels. The finan_
cial assistance made available, inter-
alia jncludes providing them the
necessary raw materials subsidies and
institutional credit, organising marke-
ting facilities, revitalising the Entre.
preneur Development Programme (E.
D. P.) and upgrading ecxisting skills
and consequently incomes through the
Training of Rural Youth for Self-
Employment (TRYSEM).

Opening of Legal in E. P. F. Organi-
sation

2344. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased te
state:

(a) whether Government are aware
that for want of a Legal Cell in the
Employess’ Provident Fund Organisa-
tion, there is no up-to-date references
and norms in conductjng the cases;

(b) whether, a high leve] Legal
Cell is proposed to be opened and
mini-Legal Cell in all Regional
Offices headed by at least an Assistant
Commissioner in view of the large
number of cases pending all over
India; and

(c) whether Government propose te
publish up-to-date copy of Hand book
of Legal clarifications which should
not be in any case inferior to the
various books published in the
market?

THE DEPUTY MINISTER IN THW
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) & (b). One
post of a Law Officer has been
sanctioned for the headquarters of
the Employees Provident Fund Orga-
nisation for greater attention te
legal matters. The question of setting
up Legal Cell in the Regional offices
is also receiving attention.

(¢) A Handbook of Legal Clarifi-
cations as is already in use in the
Organisation, is being up-to-dated by
incorporating all important High
Court and Supreme Court (ecisions
from time to time.
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Training in Employees Provident Fund
Organigation

2345. SHRI R. P. YADAV: Will the
Minister of LABOUR pleased to state:

(a) whether Government are aware
that there is immediate need to open
a Training-cum-Evaluation ceil under
the Directorate of Training and Per-
sonnal in the Employees’ Provident
Fund Organisation for training the
new ACs, PFIs and LDCs;

(b) whether Government propose
10 instilue a rigorous training of all
the new recruits includeg ACs, PFls
and LDCs for smooth and efficient
administration; and

(¢) whether there would be group
discussions for explanation of the
accounts. enforcement and legal sec-
tions amongst persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b).
Yes, Sir. There is already a Director
of Personnel and Training in the
Office of the Central Provident Fund
Commissioner who deals with training
of the staff and officers of the Em-
ployces’ Provident Fund Organisa-
tion. A scheme for training new re-
cruits at the level of Lower Division
Clerks and Upper Division Clerks has
been introduced in the Employees’
Provident Fund Organisation recently.
A scheme for imparting training to
officers at higher levels has also been
drawn up by the Central Provident
Fund Commissioner. This will be
taken up after gaining some experience
with respect to the induction level
training scheme.

(c) The techniques of group discus-
sions will. no doubt, be adopted in the
training courses.

Action on Mathew Committee’s Report

2346. SHRI K. RAMAMURTHY:
Will the Minister of LABOUR be
Dleased to state the action taken by
Government on Mathew Committee’s
répor{ on National Employment Ser-
vice?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR! P.
VENKATA REDDY): The recom-
mendations of the Mathew Committee
were examined by the Empowered
Committee of the Government con-
sisting of the representatives of con-
cerned Ministries and Depariments.
The Empowered Committee has
finalised its deliberations. The entire
report of the Mathew Committee
along with the views and comments
of the Empowereq Committee on
various recommendatjons, has now
been placed before the Government
for final decision.

E.S.1. Hospitals in Sivakasi

2347. SHRI K. RAMAMURTHY:
Will the Minister of LABOUR be
plea<ed to state:

(a) the number of small scale units
in Sivakasi and neighbouring areas
that extend ESIS and Provident Fund
facilitiecs to the employees;

(b) How many hospitals have been
established under the ESI Scheme at
Sivakasi; and

(¢) whether fire fighting equipment
and other legal requirements under
the Factories Act are being observed
in these factories?

THE DEPUTY M'NISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) 220 such
units are coveredq under the ESI
Scheme while 250 are covered under
the Employees’ Provident Fund
Scheme.

(b) There is an ESI dispensary at
Sivakasi as well as 19 beds reserved
in the Government Hospital. Sivakasi
for members of the ESI Scheme.

(¢) Yes. Sir.

Improving working conditions of
Chilg Labouy in small match units,
Sivakasi
2348, SHRI K. RAMAMURTHY:
Will the Minister of LABOUR be
pleased to state the steps taken to
improve the working conditions of
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child labour in small match units in
Sivakasi.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): The Govern-
ment of Tamil Nadu have intimated
that they have taken the following
steps to improve the working condi-
tions of chiid labour in small match
units in Sivakasi:

(i) The enforcement machinery
has been tighten>d up by posting
two Inspectors of Factories at Siva-

kasi to deal with the xroblem of
child labour,

(ii) Instructions have been issued
by the State Goverrment to improve
the working conditions of child
labour in the match units in Siva-
kasi.

(iii) An Advisory Committee has
been constituted recently to ensure
implementation of the welfare mea-
sures and to co-ordinate among the
various agencies concerned with the
problems of child labour in Rama-
nathapuram District.
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Assistance to Open Brewerjes

2350. SHR1 CHHANGUR RAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government provide
any aid/assistance, financial or other,
for the opening of brewries in the
country;

(b) if so, the number of the bre-
wries at present in Uttar Pradesh
(with names);

(c) the nature of the aid/assistance
given by the Central Government to
these brewries; and

(d) the conditions on which the
aid/assistance is given by the Cen-
tral Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Under the guidelines issued by
the Department of Economic Affairs
(Banking Division) to all term lend-
ing institutions, “Beer, Wine and
Alcoholic Spirit” have been included
in the “Negative List” of industries,
which are normally not eligible for
financial assistance inview of their
low priority or because adequate
capacity has already been built up.

(b) to (d) Does not arise in view
of the reply to (a) above.
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Proposal for Modification of Centurian
Tanks

2351. SHRI HARIKESH BAHA-
DUR: Will the Minister of DEFENCE
be pleased to state:

(a) whether any proposal was put
up by the General Staff of the Army
to modify the Centurian Tanks in
the year 1973-74:

(b) if so, details thereof; and

(c) what are the steps taken by
Government in that direction?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) The
Genera] Staff Branch of the Army
Headquarters had submitted a propo-
aal for modernisation of the Centurian
Tank in 1972 and not in the year 1973-
74.

(b) and (c¢). The proposal for
modernisation of the Centurian Tanks
was considered in 1972, But when
the proposa] was examined in depth,
it was not accepted because Cen-
turian Tanks were 19 years old and
the cost of modernising these Tanks
was much more than the cost of
tanks available from East European
countries. Besides, the supply of
aspare parts to be imported for those
items which were not covered by
modernisation, was not reliable.

Bonded Labour

2352. SHRI BHOGENDRA JHA:
Will the Minister of LABOUR be
pleased to refer to the reply given
to Starred Question No. 277 on the
26th June, 1980 regarding differences
with States over question of bonded
labour and state:

(a) whether, in accordance with the
legal provisions, agricultural la-
bourers lacking the freedom to work
under other employers even on
higher wages unless they return this
loan to the employer are bonded
labourers;

(b) whether many State Govern-
ments and many of their officials are
confused over the very definition or
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identification of bonded labour and
deny their existence;

(c) whether enumeration of agri-
cultura) labourers lacking freedom of
choice to work as bonded labourers
will take place in 1981; and

(d) what specific steps are being
taken to ensure freedom of choice to
all  agricultura] labourers in the
country and ensure their minimum
wages in all States and Union Terri-
tories?

THE DEPUTY MINISTER IN THB
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY: (a) to (d). A
statement is laid on the Table of the
House. '

Statement

The Bondeq Labour System (Aboli-
tion) Act, 1976 defines a bonded
labour as “a Labourer who incurs, or
has, or is presumed to have, incurred,
a bonded debt”. Bonded debt has
been defined as ‘“an advance obtained,
or presumed to have been obtained,
by a bonded labourer under, or in
pursuance of, bonded labour system.”
The main elements of determining
the presence of bondage have been
enumerated in the definition of the
bonded labour system which means
“the system of forced or partly
forced, labour under which a debtor
enters, or has, or is presumed to have,
entered, into an agreement with the
creditor to the effect that:—

(i) in consideration of an ad-
vance obtained by him or by any
of his lineal ascendants or descne?
dants (whether or not such advance
is evidenced by any document) and
in consideration of the interest, if
any, due on such advance, or

(ii) inpursuance of any customary
or social obligation; or

(iii) in pursuance of an obliga-
tion devolving on him by succes-
sions; or

(iv) for any economic considera-
tion received by him or by any of
his lineal asCendants, or
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(v) by reason of his birth in any

particular caste or community; he
would—

(1) render, by himself or
through any member of his family,
or any person dependent on him,
labour or service to the creditor,
or for the benefit of the creditor,
for a specified period or for an
unspecified period, either without
wages ¢r for pnc.ainal wages; or

(2) forfeit the freedom of
employment or other means of
livelihood for a specified period;
or

(3) forfeit the right to move
freely throughout the territory of
India; or

(4) forfeit the right to appro-
priate or sell at market value
any of his property or product of
his labour or the labour of a
member of his family or any per-
son dependent on him;

angd includes the system of forced,
or party forced, labour under
which a surety for a debtor enters,
or has, or is presumed to have,
entered, into an agreement with
the creditor to the effect that in the
event of the failure of the debtor
to repay the debt, he would
render the bonded labour on behalf
of the debtor;”

One of the specific recommenda-
tions in the report of the Sub-Com-
mittee on Bonded Labour which is
under Government’s consideration
was that ‘The Ministry of Labour
may take note of any legal diffi-
culties brought to their notice and
clarify the position through a cir-
cular letter to the State Govern-
ments.’ The Thirty-first Session of the
State Labour Ministers’ Conference
alsg recommended amendments, if con-
sidered necessary, to the Bonded
Labour System (Abolition) Act, 1976,
In this regard, the concerned State
Governments have been requested on
26th September, 1980 to furnish infor-
mation on the subject. No instance of
any gpecific legal difficulty hag been

received so far. States have been re-
quested to take effective steps,
including undertaking intensive sur-
veys to identify and rehabilitate
bonded labour whentever existing.
The details of a Central Legislation

for Agricultural Workers are under
Government's consideration, while
measures are being formulated for

the effective implementation of the
Minimum Wages Act.
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Trangfer of Individmaly Serving an

Organisation for 15 Years on
I'romotion
2354. SHRI DAYA RAM SHAK-

YA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it ig a fact that those
individuals who have 15 years of
service in one organisation in the
Armed Forces Headquarters are
transferred to other Organisation on
their promotion to the rank of Assis-
tants/Assistant Civilian Staff Officers
and above;

(b) if so, total number of indi-
viduals in each category who were
transferred during the period from
January to June, 1980,

(¢) total number of such indi-
viduals who were retained in the
same Organisation even after com-
pletion of 15 years in each category;

(d) reason in detail for retaining
of individuals mentioned in (¢)
above; and

DECEMBER 3, 1980 Written Answers 220

(e) total number of such indi-
viduals who are transferred even
after the recommendations of their
officers in the interest of service for
their retention?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(e). On 28th Mar_ 1980 a decision was
taken that officers who had remained
in the same office for long wou'd be
transferred and as an immediate step,
ACSOs from the Select List for pro-
motion ags CSOs who had put in
more than 15 years service in
their respective HQ/Organisaiions/
Branches would be transferred on
promotion with the exception of those
who were within two vears of retire-
ment Postings on promotion with
eect from 28th Mar, 1980 were regu-
lated accordingly.

2. Promotions from 28th March, 1980
to 30 June 1980 were effected only to
the grade of CSO and the required
information relating to them is given
below: —

Grade N
(b) Total number of individuals who were transferred during
the period from 28 March to 30 June 8o . .. cSoO 13
(c) Total number of individuals who were retained in the same
organisation even after completion of 15 years . . CSO 4
(d) Reasons in detail for retaining individuals mentioned in The officers had less

(c) above

than two years sert-
vice before retirement.

(¢) Total number of individuals who were transferred even
after the recommendations of the offlcers in the intecrest of

service for their continuity

3. Prior to 28 Mar 80, there was no
policy for turn over of individuals
on completion of 15 years service. The
earlier policy was laid down in March
1974 accoording to which no turn in
case of sensitive sections. Non-
gazetted staff in promotion were al-
lowed to be retained in the same
organisation subject to the availa-
bility of vacancy and gazetted staff
on promotion were transferred by
moving them from one directorate to
another within the same HQ/Branch/
Organisation subject to availability
of vacancies. Individuals within

aso s

three years of retirement were not to
be posted out except where it was
inescapable.

4. Promotions to the grade of Assis-
tant were made during the period 1
Jan. to 27 Mar 80 according to the
policy in para 2 above. No promo-
tions to the grade of Assistant were
made from 28 Mar to 30 Jun 80.
Information asked for in the ques-
tion in respect of individuals pro-
moted to the grade of Assistant from
1 Jan 8 to 27 Mar. 80 is given
below: —
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Grade No.
(b) Total number of individuals who were transferred dunng
the period from 1 Jan. Bo to 27 March 80 . . Asstts, 7
{c) Total number of individuals who were retained in the same
orgaauisation even afier completion of 15 years . Asstts, 8

(d) Reasons in detail for retainirg individuals

(c} above.

They were retained in
keeping with the ori-

ginal policy of 1974.

mentiaed in

(e) Total number of individurls who were transferred even afier
tire reconunendations of the officers in the interest of service for

their continuity,

Asstts, 3

Time Sca;e Promotion Policy and its
App.icability

2335. SHRI DAYA RAM SHAKYA:
Will the Miiister of DEFENCE Dbe
pleased to state:

(a) the reasons why the benefit of
time scale promotion policy adopted
by Directorate General of Inspection
and Research and Development Orga-
nisation to wipe out stagnation, in
respect of SSA to JSO is pnot being
allowed to permeate to lower levels,

e; JSA I to SSA & JSA II to JSA
I or is there any such proposal under
consideration;

(b) the reasons why the vacancies
caused vacant by promotion from
SSA to JSO in DGJ Organisation have
been abolished, depriving thereby
the lower staff of their legitimate
right of promotion to higher posts;
and

(¢) is there any proposa] under
consideration to open new promotion
avenues for career improvement in
DGI Organisation on the pattern of
proposal being considered for active
service personnel?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
No “time scale promotion policy” has
been adopted by the Directorate
General of Inspection and Resenrch &
Development Organisation in respect
of promotion at any level including
that of SSA to JSO. However, the
Government have taken steps from
time to time to relieve stagnation at
various levels.

(b) SSAg have been promoted
against existing clear vacancies of
JSOs and consequent chain vacancies
of SSAs and down below have been
made available fYor promotion of the
lower level staff. In addition, Gov-
ernment have also upgraded a number
ol SSA posts to JSO to provide relief
to the SSAs who had been stagnating
for long.

(c) A Cadre Review of all Cate-
gories of personnel in the DGI Orga-
nisation is on hang to ensure adequate
career prospects at all levels, includ-
ing those of JSA and SSA.

of Pakistani
Amritsar

Seizure Arms in

2356. SHRI R. L. BHATIA:
SHRI MADHAVRAO

SCINDIA:
PROF. MADHU DANDA-
VATE:
Will the Minister of HOME

AFFAIRS be plea: | to state:

(a) whether it is a fact that Pak.
made arms meant for U.P. towns
were seized by Amritsar District
Police during the last 2-3 months?

(b) whether any investigation had
been made as to the modus operandi
of smuggling of these Pak. arms
into India and their subsequent des-
patch to the riot-hit towns; and

(c) if so0, the action taken to appre-
hend the smugglers and recipients of
these arms?



223 Written Answers

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (¢) According to
information received from the Pun-
jab  Government 221 Pak-made
revolvers have been seized by the
Amritsar Police and 21 persons were
taken into custody. The investiga-
tions so far made have revealed that
some of the arms were intended for
Uttar Pradesh where the arms gmug-
glers have their contracts with the
armg dealers. No recipients of illicit
arms have so far been arrested, in
this connection.

Tanks offered by Britain

2358. SHRI K. P. SINGH DEO:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that
England has offered a battle tank to
India for sale;

(b) if so, which other tanks the
Government have considered and
whether any decision has been taken
in this regard; angd

(c) whether Government propose
to acquire foreign technical know how
to update our own process of tank
manufacture?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) and (c¢) Certain tanks manu-
factured by other countries have been
considered but no final decision has
been taken as yet. It is not in the
interest of national security to dis-
close any fYuther details in this
regard.

Liberaliseg Approach to  Foreign
Collaboration

2359. SHRT M. V. CHANDRA-
SEKHARA MURTHY: Will the Min-
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ister of INDUSTRY be pleaseq to
state:

(a) whether Government have
liberalised its approach to foreign
collaboration approvals in the manu-
facturing sphere;

(b) if so, the details of the libera-
lisation;

{c) how many foreign collabora-
tions have been approved between
January to June, 1980 and how many
after liberalisation; and

'(d) in what sphere the foreign
collaboration has been gpproved after
and before June, 19807

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b) Government have re-
cently decided to delegate powers
to the Administrative Ministries for
deciding foreign collaboration pro-
posals in cases, inter alia, where the
foreign exchange outgo in each case
on lumsum payments, if any, and
royalty together does not exceed 3
per cent and 5 per cent respectively
of the ex-factory value of production
and further, subject to a ceiling of
Rs. 50 lakhs in the aggregate over
a period of pnot more than ten years.

(c) and (d) No proposals have so
far been decided under the delegated
powers. However, 182 foreign col-
laboration proposals were approved
during January—June, 1980 and 205
during July—October, 1980.

Lists giving details of the foreign
collaborations proposals approved by
Government are issued on a quarterly
basis. These lists, inter alia, indi-
cate the name of Indian company,
the name of foreign collaborator, the
item of manufacture and whether the
proposal involves foreign capital
participation. Copies of these lists
are sent to the Parliament Library
regularly.
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Capacity Utilisation and Modernisa-
tion of Cement Industry

2360. SHRI RAJESH KUMAR
SINGH: . Will the Minister of
INDUSTRY be pleased to state:

(a) the consumption and produc-
tion of cement in the country;

(b) the number of cement factories
in which full production capacity is
not being utilised; and

(c) the details of the scheme being
formulated by Government for the
modernisation of cement industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The production of cement during
the year 1979-80 was 17.62 million
tonnes. Asg this was not adequate to
meet the demand, 1.55 million tonnes
of cement was imported which was
also consumed.

(b) 44.

(¢) Details of the scheme on
modernisation of cement industry are
being worked out.

Revision of Syllabi for Ceniral Ser-
vice Examination by U.P.S.C.

2361. SHRI M. V. CHANDRA-
SEKHARA MURTHY: Wil] the Min-
ister of HOME AFFAIRS be pleased
to state:

(a) whether Union Public Service
Commission hag set up a Sub-Com-
mittee to review the syllabi for its
examinations in particulars the Civil
Services Examinations;

(b) if so, when the Committee is
likely to submit its report;

(c) what are the references made
to the Committee;

(d) the steps being taken to change
the .paiteym of examinations for all

the .competitive examinations held by
the U.P.8.C.; and

(&), w&;?tﬂer UPSC. has decided
to re-introduce the same subjécts for

these examinataiong which were in
the scheme of the old 1.A.S. exami-

nation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) The Commission
have set up a Standing Committee
consisting of three Members of the
Commission, to review the scheme,
syllabi, etc. for various examinations,
including the Civil Services Examina-
tion, held by them.

(b) As the process of reviwing the
scheme and syllabi for various
examinations is of continuing nature,
the question of fixing a time limit
for submission of the Report of the
Committee doeg not arise. Moreover,
the Sub-Committee is not a formal
one but has been set up internally as
a convenient method to carry out this
work.

(¢) It is only an internal working
arrangement of the Commission. It
reviews the syllabi suo moto, as well
as per the representationg received
from individuals, institutions etc.

(d) At present, the Commission do
not have under their consideration
any proposal to change the existing
pattern of their examinations. How-
ever, the proposals, if any, that may
be made by the Standing Committee
to change the pattern of examinations
will be considered by the Commission.

(e) The Commission have decided
that Statistics, Anthropelogy, Chinese
and Pali which were mcludeg in the
scheme of the erstwhile Indian Ad-
ministrative Service etc. Bxamination
should be  re-intraducegq in the
scheme of the Civil Services Exami-
nation. Agriculture which was a new
subject introduced in the new scheme
of examination and which included
Animal Husbandry has been made
inta two separatge subjects ie. Agx‘i
culture and -Animal Husbandry
Velerinary Sciemce. Both these sub~
Jectswlllbeotferedtocamhdatuiu
Civil Services Preliminary as well g%
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Main Examination. The subject—
Statistics will be for both Civil Ser-
vices (Preliminary) ang Civil Servi-
ces (Main) Examination and the other
three only for the Civil Services
(Main) Examination, This will have
effect from the Civi] Serviceg Exami-
nation, 1981.

afen cowt ¥ wogfen wfed)
wgfenr  wwnfeat & fwg wroww

2363 s T WK WTCo TR
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¥ afed arey gfeat w1 aar
aaR WK I g ¥ fag
I gEe & foy o Sw afafa
B g v & ¥ afafod
o famfal & & o ox faee
fear W @

2364. SHRI K, P, SINGH DEO: Will
the Minister of SCIENCE AND
‘TECHNOLOGY' be pleased to state:
. () whether it is a fact that a
Committee set up in February, 1980
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has submitted a report to the Prime
Minister for inclusion of environ-
mental protection in the concurrent
1ist;

(b) whether all the Chief Ministers
have been asked to offer their views
on the recommendations of the report;

(c) if so, the reaction of Govern-
ment in this regard; and

(d) by what time Government pro-
pose to implement the recommenda-
tion of the Committee?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N, SINGH):
(a) The Report of the Committee set
up on 29th February, 1980 to recom-
mend Legislative Measures and Admi-
nistrative Machinery for Environ-
mental Protection was submitted to
the Prime Minister on 15th Septem-
ber, 1980. Recommendation No, 19 of
the Report states; “ENVIRONMEN-
TAL PROTECTION” should be in-
cluded in the concurrent list of the
Seventh Schedule to the Indian Con-
stitution.”

(b) and (c) Copies of the Report
were given by the Prime Minister for
their information tq the Chief Minis-
ters who attended the Conference on
Sales Tax held in New Defni in Sep-
tember, 1980, However, no formal
reference has been made (concerning
inclusion of Environmental Protection
in the concurrent list) to them about
the Report.

(d) The Gavernment of India have
already implemented the first recom-
mendation of the Committee, namely
“A Department of the Environment
(DOE) should be created at the
Centre immediately to provide explicit
recognition to the pivotal role that
environment congervation must play
for sustainable national development.”
The new Department of Eanvironment
has been set up under the Prime
Minister from 1st November, 1980
The remaining recommendations of
the Committee have been remitted to
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the Department of Environment for
examination and putting up to Gov-
ernment for initiating action for im-

plementing the recommendation as

appropriate.

Colour T.V. bigger risk to Health

2365. SHRI P. M. SAYEED:
SHRI ATAL BEHAR]I
VAJPAYEE:
SHRI DAYA RAM SHAKYA:
PROF. MADHU DANDA-
VATE:
SHRI D. p, JADEJA:

Wi]l the PRIME MINISTER be
pleased to state:

(a) whether it ‘has been reported
in the press that Colour T.V, js bigger
risk to health;

(b) if so, the reaction of Union
Government theretc;

(¢) whether it has also been stated
that T.V_ sets can be a potential fealth
nazard if the X-radiation emitted by
them is not kept below the permis-
sible limit;

(d) whether the United States has
set up a standard which require that
all T.V. receivers must not emit X-
radiation above ine 0.5 milli roentgen
per hour level under the most adverse
operating conditions;

(e) whether T.V. manufacturers are
also required to submit written reports
tq the Federal Drug Administration;

(f) whether it is not being done in
India;

(g) whether his Ministry has also
decided to do the same; and

(h) if not, the main reasons there-
for?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) Yes, Sir.

(b) Observations made in the news
itefn  have been noted.

(c) Yes, Sir.

(d) In the US.A maximum X-
Radiation permitted from TV picture
tube is 0.5 millj roentgen per hour.

(e) Enforcement of the standards
is done by Bureau of Radiological
Health.

(f), (g) and (h) As Colour TV sets
have not yet been commercially in-
troduced in this country, the questions
do not arise. However, black and
white TV sets, whith are the ones in
regular use in this country today,
emit X-rays far below the level
referred to in (d) above.

dad g W wifizn (we, veam
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FHArQ g o fera & gfa
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Development of Solar Power Lighting
System

2367. SHRI RAJESH KUMAR
SINGH:

SHRI JITENDRA PRASAD:

“.Nil! the Minister of SCIENCE AND
1ECHNOLOGY be pleased to state:

(a) whether solar-power lighting
system has been developed in any
part of India by the Central Electro-

nics Ltd. or other public and private
agency;

(b) if so, tne details thereof; and

(¢) what steps are proposed to be
taken {o develop solar power and
make it feasible for larger use?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C_ P. N, SINGH): (a) Yes, Sir.
India’s first solar photovoltaic power
based lighting system has been instal-
led in Choglamsar, g village in
Ladakh, by the Central Electronics
Ltd., under a demcnstration pro-
gramme initiated by the Department
of Science & Technology.

(b) India’s first solar photovoltaic
power based lighting system has' been
installed in Choglamsar, a réemote
vilage in Ladikn, ‘also popularly
known as the Tibetan SoS children’s
village, Situated at a height of near-
ly 11,000 feet, the system has been
installed at a cost of about Rs. 1.5
1skhs, under a demanstration  pro-

me initiated by the Depgﬁzigﬁnt
gagcie;ce & 'I‘eclﬁ:ﬁo‘g'y.. A 318 peak
watt_ -stlar photovoltaic array is Ppro-
viding electricity for  lighting RY
flourescent lamps In a 20-bed hodpi-
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tal. Another 192 peak watt solar
photovoltaic  array is  providing
electricity for lighting 6 flaurescent
lamps in a central kitchen, and 9
Lwurescent lamps in a community
hall, The equipment has been fabri-
caled at the Central Electronics Ltd.,
a public sector undertaking under
the Department of Science & Tech-
nolcgy. The power system is per-
formirg weil and is providing elec-
tricity for lighting round the clock.

(¢) Tne basic technology for direct
conversion of solar energy into elec-
tricity by photovoltaic cells has
already been developed. The main
problem now is to bring down the
cost per peak watt of electricity by
this method to a reasonable level;
and this is the primary objective of
the current DST Programme in this
area. This could be achieved: (a)
by developing low cost solar grade
silicon material and low-cost tecani-
ques of fabrication and (b) by im-
proving the efficieacy of solar cells
and panels. The programme in this
area has sp far successfully resulted
in the fabrication of single crystal
silicon cells at the laboratory scale
by the Central Electronics jLimited
(a Public Sector Undertaking under
DST) with participation of research
groups in IITs, National Physical
Laboratory, Centra]l Electronics Engsg.
Research Institute, Pilani and other
institutions. Solar Fhotovoltaic
Modules developed at Central Elec-
tronics Ltd., are currently being used
in the lighthouse Beacon at Dwaraka
Port for ship navigation, for pumping
water in the solar distillation plant
at Awania village in Gujarat, lighﬁng
for a village in Ladakh, for drinkiqg
water supply at Tijara village in
Rajasthan and in a few demonstra-
tion water pumping systems for
micro-irrigation, community TV in
Sahibabad and Radio at Bal Bhavan,
Deihi, etc. The programme envisages
scaling up the fabrication techniques
for silicon solar cells and par}els,
developing modules for applications
such a m 5 g of drinking ﬂferv
minor jrrigation, commuhity Hghting,
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for educational radip and TV sets,
cathodic protection of oil pipelines and
for use in communication equipment
in remote areas. A major pre-com-
mercial pilot plant project costing
about Rs. 12.0 crores over 5 years in-
cluding large-scale application of
photavoltaic systems in rural areas
for a variety of purposes (Wit
emphasis an water pumping for drink-
ing and minor irrigation), hag been
drawn up. In the meantime, a short-
term programme to be completed by
1281 for fabrication and field demons-
tration of Sobar Phetovoltaic pump
sets of about 25 Kw aggregate capacity
has been initiated. In addition, it is
als~e planned to provide aktout 5 Kw
cpacity photovoltaic modules by 1981
for domestic and other related appli-
cations. =3

Progress ‘nas also been made in thin
films cadmium suiphide solar cells,
MOS, and on polycrystalline silicon
solar cells. R&D projects on materials
(extraction and purification of solar
grade silicon from rice husk., amor-
phous csilicon, eic)), concentractor
solar cells and tracking gystems etc.
have also been funded. A Scanning
Auger Spectrophotometer facility with
basic ESCA accessories has been set
up szt IIT, Delhi for research on thin
film solar cells and selective coatings
with funds provided by DST. The
know-fiow that has been generated on
the fabrication of fresnel condensors
is being commercialised.

It is proposed to expand the use of
photovoltaic systems for various
applications, as this can contribute
directly towards supplying some of
the needs presently met by petroleum
products, e.g., pumps for drinking
water and |micro-irrigation, rural
lighting, etc. The cost of unit of
power installeq by this source is
presently high as compared with con-
ventional sources, being of the order
of Rs. 80—120 per peak watt. The
running costs are, however, much
Jower than for non-hydel conven-
tional sources such as coal, diesel,
kerasene, nuclear, etc, This offsets
the higher capital costs, such that for
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certain applications as defence com-
munication sets, light and radio
beacons for ship navigation, Cathodic
protection of pipelines, community TV
and lighting. where low quantities of
power are needed in remote areas,
photovoltaic power appears to the
nearing economic competitiveness al-
ready. Present efforts are directed
towards improvement!s in technology.
scale of development and fabrication.
and  ficld demanstration towards
reduction of costs. The market avail-
abity and cosis will depend on the
cconomic  competitiveness  achieved
through this effort. One could also
generate electricity  through  solar
thermal power plants and biogas and
use this for lighting and qther appli-
cations. Research and development
concerning these aspects is also being
supported.

Deputation of 1.A.S, Officers

2368. SHRI BHEEKU RAM JAIN:
Will the Minister of HOME AFFAIRS
be pleased to lay a statement show-
ing:

(a) the number of IAS officers who
are on deputation;

(b) the period for which these
officers were initially sent to work
on deputation and how many of these
have been given extension;

(c) whether the IAS Officers would
be asked to give their option to come
back to their parent departments or
remain gn deputation;

(d) the expenditure incurred on
allowances and perks given to all IAS
officers on deputation during the last
three years, year-wise;

(e) the names of IAS officers who
are working on deputation and reasons
therefor; and

(f) whether Government propose
to review the position in the matter
of sending IAS officers on deputation,
if s0, details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI P, VENKATASUBBAIAH):
(a), (¢) and (f) IAS officers are
el'gible to be appointed to posts at
the level of Under Secretary and
above at the Centre against their
authorised Central Deputation Reserve
for specified periods of tenure, on the
expiry of which they ordinarily revert
to their respective States. The IAS
officers deputed to top posts in the
public sector undertakings are, re-
quired to exercise their option for
permanent absarption within a period
of 23 years, failing which they have
to revert to tneir own cadres. How-
ever, the tenure of the officers may
be curtailed or extended in the
exigencies of Government work and
for administrative considerations,

As on 1-10-80, 661 IAS officers were
on deputation iq posis at the level of
Under Secretary and above at the
Centre against their proportionate
Central Deputation Reserve of 729.
This includes those officers who are
in Public Sector Undertakings also.

(b), (d) and (e) The requisite in-
farmation is being collected.

National Flag pulled down in J & K

2368. SHRI CHHANGUR RAM:
SHRI RAM VILAS PASWAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the Press
report appearing in Patriot dated 16th
August, 1980 stating that supporters
of the ex‘remists and secessionist ele-
ments in Kashmir pulled down the
National Flag hoisted on the Independ-
ence Day and hoisted a black flag
instead at certain places in the valley
snd celebrated Pakistan's Independ-
ence Day demanding plebiscite to
settle the Kashmir dispute;

(b) it so. whether Government have
obtained any report from the State
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Goyemment of J&K jnto the reported
incidents, if go, details thereof; and

(¢) the action taken by the Govern-
ment to get the secessionist elements
in the State jdentified and also to
ensure that the National Flag is no®
dislionoured in future?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA}J:

(a) The Government have seen the
newsreport referreq tq

(b) According to a report furnish-
ed by the Jammu and Kashmir Gov-
ernment. on the 15th August, ‘1980,
hartal was observed in Sopore town
in connection with Moradabad inci-~
dents. A group of Youngsters belong-
ing to J. & K. Jamait-e-Islami and
other anti-national and secessionist
groups organised a procession and pro-
ceeded towards a local Higher Secon-
dary Sclicol where the Independence
Day celebrations were to start. These
miscreants entered the School ground
raising anti-national slogans and re-
moved the Naticnal Flag and tore it
to pieces, they hoisted a black flag
there instead. Later, they picked the
pole along with the black flag and
proceeded towards the main bazar and
bus stand damaging telephone and
electric wireg,

(c) The State Government had
taken action against the miscreants
both under the Central and State laws
like the Unlawful Activities (Preven-
tion) Act, the Prevention of Insults to
National Honour Act, the Ranoir

Penal Code, etc.

Infilux from Bangladesh and Trans-
border Smuggling

2370. SHRI CHHANGUR RAM:
SHRI JAGPAL SINGH;

Will the Minister of HOME
AFFAIRS be pleased to state:;

(a) whether it is a fact that despite
the efforts made by the Indian and
Bangladesy Governments, the influx of
people from Bangladesh and trans-

. border smuggling continues to be un-~

abated;
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(b) if so, the reasons therefor and
the steps taken or proposed to be
taken by Government in this direc-
tion; and

(c) the number of persons who
crossed into India during the last six
months?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) On account of wvariety
of reasons such as the length of the
border and {he nature of terrain
throaugh which its passes, some illegal
infiltration and smuggling has been
taking place on the Indo-Bangladesh
Border. Patroliing and anti-smug-
gling measures along this border has
been intensified ang the Custom
authorities and the BSF ‘'nave been
alerted to check any such smuggling
or infltration,

(¢) During the period from May to
October, 1980, the BSF apprehended
about 1254 persons while trying to
cross over to India,

Foreign Nationals Overstaying in U.P.

2371. SHRI CHHANGUR RAM:
SHRI RAM VILAS PASWAN:
SHRI RAJNATH SONKAR

SHASTRI.

Will the Minister of
AFFAIRS be pleased to state:

(a) whether Government have
made any inquiry with regard to the
foreign nationals overstaying in Uttar
Pradesh;

(b) if so, the number thereof stat-
ing the period of their overstay in
India and the countries to which they
belong; and

(c) the steps contemplated by Gov-
ernment in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Information is being
collected from the State Government
and will be laid on the Table of the
House.

HOME
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(c) Action, including prosecution
and departation under Foreigners Act,
1946, js taken against foreigners who
stay in India unauthorisedly,

Starting of work by Paper Mills in
Badarpur and Jagi Road, Assam

2372, SHRI SONTOSH MOHAN
DEV: Will the Minister of INDUSTRY
be pleased to state:

(a) the date on which the proposed
Paper Mills at Badarpur and Jagi
Road of Assam are due to start their
operation;

(b) whether the Ministry are satis-
fied with the progress of the wark so
far achieved by the Hindustan Paper
Corporation; and

(c) if not, what steps are being
contemplated to start the functioning
of the Paper Mills without any fur-
ther delay?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) The projects are scheduled for
commercial production by the end of
1983-84.

(b) and (¢) The progress of the
projects is being closely monitored
and steps are bheing taken to ensure
that the projects are implemented
without any further serious slippages.

Reinstatement of Government Emp.
loyees by Assam

2373. SHRI SONTOSH MOHAN
DEV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government of
Assam have re-instated Government
employees who were suspended for
taking part in agitation in order to
create an atmosphere of coordination
and mutua] relationship between the
agitators and Gavernment of Assam
and for enlisting the support of pub-

 lic servants to the cause; and



239 Written ARswers

(b) if so, what is the percentage
of re.instated employees?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Home Minister in  his
statement on 30-7-1980 in the Lok
Sabha had stated that the disciplin.
ary cases of Government employees
would be reviewed on meritg and
with sympathy. Accordingly, 205
out of 209 suspended employeeg were
reinstated by the Government of
Assam,

WA WY BT H, eqnAl
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Armeg Hold-upg in Delhi
2376. SHRI CHANDRADEO
PRASAD VERMA,
SHRI K. RAMAMURTHY:
SHRI RASHEED MASOOD:
Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether Government  are
aware of the increasing incidents - of
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armed hold-ups in Delhi ang the sup-
pression of the news by the police
authorities to cover up their failure
tc apprehende the culprits; and

(b) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) It is not correct to say
thay incidents of armed hold-ups in
Delhj are on the increase. It is not
a fact that there is any suppression
of news by tae Police. Three gangs
responsible for 9 out of 13 cases re¢-
ported in recent months have already
beeg arrested.

Following are among the steps
taken to improve the situation:

(i) Anti-dacoity and anti-robbery
patrolling of wireless fitted vehicles
including Motor Cycles hag  been
intensified ang ‘“Nake Bandi” at
strategic peints organised.

(ii) Pickets have been postad
at vulnerable points.

(iii) Sources have been deployed
to collect intelligence,

(iv) Crime records have been
consulted for interrogating  crimi-
nals whose modus operandi is simi-
lar,

(v) Round the clock patrolling is
done and karriers placed at selec.
ted places, where during the night,
vehicles are checked.

Arrests made in Assam Disturbances

2377, SHRI K. PRADHANI: Wii
the Minister of HOME AFFAIRS be
pleased to statle:

(a) the nuinber of persons arrested
and apprehended on charges of in-
volvement in the communal riots
looting and arson in Assam State durc-
ing the last few months of disturban.
ceg; and

(b) the number of cases registered
against such persons, the number of
persons found guilty and  whether
any such persopg have been convic-
ted?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) Information is being
collected and will be laid on the
Table of the House,

Atrocities on Scheduled Castes and
Scheduleq Tribes

2379. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased (v state:

(a) the total number of Schedulel
Caste and Scteduled Tribe people
raped, killed or injured during the
current year,

(b) the number of places
such occurrerces took place;

where

(¢) the official or private agencies
at whose hands the losses of lives
and properties took place, the res-
ponsibilities fixed;

(d) action taken so far since ihe
beginning >f this year in varioug
parts of the country; and

(e) the steps proposed or contem-
plated to prevent their recurrences
irn future?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (¢) The information is being
collected and will be laid on the
Table of the House,

Pension to Freedom Fighters ia Bihar

2380. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of the Iree-
dom fighters whose petitiong are still
pending disposal, State-wise, includ.
ing those having applied after the new
amendment of rules and what is the
time scheduled for their disposal;

(b) what ig the district-wise num.
ber in Bihar of the above pending
cases including the pending list of"
the dependents of the freedom figh-
ters in the districts of Madhubani and:
Darbhanga; and
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(c¢) whether it is proposed to in.
.clude those freedom fighters whose
‘term of imprisonment wasg less than
-six monthg, suffereq bullet injuries
~and the dependents of the martyr
freedom fighters?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) (i) No application for the grant
of pension to freedom fighters receiv-
ed prior to the liberalisation of the
Freedom Fighters Pension Scheme
with effect from 1st August, 1980
is pending initial scrutiny. However,
the number of cases ghown in  the

. enclosed State-wise list (Statement-I)

stood as ‘Filed’ for want of docu-
mentary evidence from freedom figh-
ters and/or reports from the various
State Governments,

{ii) The number of applicationg re-
ceived under the liberalised pension
scheme as o2n 1-11.1980 in respect of
al] States/Unijon Territories is 1988
out of which pension has been sanc-
.tioned in respect of 384 cases,

(iii) Excepling in the cases of ex.

" INA applicants the State Govern-
ments undertake the verification of the

claims of Jail and other sufferings.

Further action to the sanction pen-

sion or reject the claim is taken as

soon as the verification reports of the
State Governments are received, The

State Governments and Union Terri.

tory Administrations have already
‘been requesied to ensure that mini-
mum time is taken by them to verify

‘the claims of the applicants, More-
..over, as the last date for the receipt
.of applicationg under the new Sche.
e is 31-7-1981 and applications will
continue to come upto that date, it

is not presently feasible to chalk out

a timebound programme for their

{b) (i) The District.wise number
of ‘Filed' cases in respect of Bihar are
‘#iven in the enclosed list. (Statementi-
m.
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(ii) The number of filed cases in
respect of dependents of freedom
fighterg is as below:—

Madhubani 7
Darbhanga 20

A final decision on these case is
pending for want of some clarifica-
tion from the Government of Bihar.

(c) (i) The qualifying period of
imprisonment for eligibility to Cent.
ral Pension has been reduced from
six months to three months only in
respect of women freedom fighters
and those belonging to Scheduled
Castes/Scheduled Tribes.

«

(ii) The pension scheme provides
for the grant of pension to those who
have suffered permanent incapacita-
tion/disability in connection with
freedom struggle caused by bullet in-
juries or by Lathi Charge.

(iii) The cependents of the mart.
yrs such as widows and their unmar-
ried daughters, mother and father are
already covered within the purview
of the schemc.

Statement I

Break-up of Cases “Filed” for want
of Documentary Evidence from Free-
dom Fighters and/or Report from
State Governments (State-wise) as on

1-11.1980
S. No. State No. of cases
pending disposal
1. Assam 3709
2. Andhr, Pradesh 1992
3. Andaman & Nicobay
Islands 5
4. Bihar 4678
5. Chandigsrh 2
6. Delhi 155
7. Gujarat 219
8. Goa 192
9. Haryana 89
10. Himachal Pradesh 15

—
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S. No. State No. of cases Districts No. of Pending
pending disposal Cases
11. Jammu & Kashmir 25 Hazaribagh 40
12. Kerala 2278 Ranchi 35
13. Karnataka 3322 Singhbhum 24
14, Madhya Pradesh 614 Purnia/Katihar 148
15. Mahaiashira 3354 Shahabad 330
16, Manipur 298 Bhojpur 177
17. Meghalaya 23 Rohtas 128
18. Nagaland 8 Dhanbad 39
19. Orissa 296 — S
20. Pondicherry 25
21" Punjab 185
22. Rajasthan 1 Labour Participation in Management
23. Tamil Nadu 251
24, Tripura 423 2381. SHRI BHOGENDRA JHA:
. ar pleased to state:
26. West Bengal 5471
L (a) whether with a view to ensur.
ing better labour management rela-
Statement II tions, facilitating settlemeny of labour

Statement of Cases “Filed” for want
of Documentary  Evidence from
Freedom Fighters and/or Reports
from State Governments in respect of
the Applicants from Bihar
(District-wise)

(As on 1-11-1980)

Districts No. of Pending
Cases
Patna/Nalanda 596
Darbhanga /Seamastipur/
Madhubani 561
Muzaffarpur/Sitamarthi
Vaishali 477
Palamu 11
Monghyr 663
Saran 241
Gaya 303
Champaran 150
“Bhagalpur 410
‘Saharsa 115
. Pargans 130

disputes, increasing production, re-
ducing loss of work due to strikes
and lock outs etc, it is proposed to
ensure fullest possible participation
by democratically elected labour re-
presentatives in Management with
necessary powers and responsibilities
within a fixed time limit in both the
private and public sector;

(b) if so, the details
ang

thereabout;

(c) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
P. VENKATA REDDY): (a) to (c)
Workers’ participation schemes are in
operation in many public and private
sector units, The entire system woes
reviewed by & 2I-Member Commit.
tee appointed for this purpose. Its
report was received in 1979 and was
placed before 3 meeting of the State
Labour Ministers in July, 1880 and a
Standing Committee of Labour Min-
isters in September, 1980, This mat.
ter would alsc be coming up before
the National Labour Conference,
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Inercas: in Prices of Remington Type
Writers

2382. SHRI H. N. NANJE
GOWDA,;

SHRI DHARAM DAS
SHASTRI:
SHRI K. LAKKAFPPA.

Will the Minister of INDUSTRY

be pleaseq to state:

(a) whether it is a fact thay Mys.
Remington Rand of India had been
arbitrarily raising the prices of var-
ious typewriters manufactured by
them;

(b) if so, the increase in prices of
the typewriters year to year for the
last 10 years;

DECEMBER 3, 1980
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(c) whether Government  propose
to review the present price structurc
of the Remington Rand of India so
as to bring it to a reasonable level;
and

(d) if not, reasong therefor?

THE MINISTER OF STATE 1Y
THE MINISTRY OF INDUSTRY
(SHR1 CHARANJIT CHANANA):
(a) Messrs Remingion Rang of India
have reported that they  have been
raising the price of typewriter mainly
on account of increase in cost of raw-
materials, labour costs and repair and
maintenance costs.

(b) The rrice of typewriters for
sale to the public during the past 10
years as reported by Remington Rand
are given below:—

Model 23

20.04 cms

MODEL 76 :
1977
1978
1979
1980

PORTABLE TYPEWRITERS 1

Jan. 1976
1977 . . . . .
1978 . . . .
1979 . . .

l$0 . . . . .

38.10 ems, 50,80 emis, 68,58 ems.,
(1) (20%) (27)
1500 IGG:‘_";OF);’--_-h;G;»
1500 1660 2005 2640
1573 1745 2200 2770
1735 1875 2365 2980
2195 2375 2990 3775
2105 2375 2990 3775
2305 2405 3080 3890
2305 2495 3080 38g0
2450 2650 3275 4135
2630 2785 3440 4550

1200
1200
1200
1200

1300
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(c) and (d) There is no statutory
control on the price of typewriters.
There is no proposal under considera-
tion for reviewing the present pric2
structure of typewriters,

A v & fafamie & feg wida
wga

2383, WY EYITTRTE WTo GIT X :

. &Y wer W qATw aqi :
ﬂ'}ﬂo@ofa‘m Tgq«:
F7T IV WA g FATA F1 T
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(%) F1 gEwfE &= § @A
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2 ¥ ITET #T RN FE wlaad
1,00,000 T/EY FIT F9T 30,000 ¥
10,000 a% :foisas wmiear a=m
¥ M or drden enfi s
§ Wik e R §
fafwwr swfi ¥ 31-12-1980
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Appointment of Central Vigilance
Commissioner

2384. SHRI R. K. MAHALGI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
post of Central Vigilance Commis-
sioner is vacant since May 1, 1980;

(b) if so, the reasons thereof;

(c)how many complaints are pend-
ing in the office of the Central Vigi-
lance Commissioner during the last
six months; and

(d) the reason for the delay in
making this appointment and when
the new Central Vigilance Commis-
sioner would be appointed?

THE MINISTER OF STATE IN
THE MINISTRY OF MOME AF-
FAIRS (SHRI P. VENKATASUB-
BAIAH)): (a) to (d) Shri M. G.
Pimputkar the then Central Vigilance
Commissioner, relinquished charge
of his post on June 9, 1980. The pro-
cess of selecting his successor was
initiated immediately thereafter.
However, having regard to the im-
portance of the post and the sensitive
nature of duties attached thereto, the
process of selecting a new  Central
Vigilance Commissioner, inevitably
took some time., The new Central
Vigilance Commissioner, namely Shri
R. K  Trivedi, has since taken over
charge of the post with effect from
30-10-1980 (AN).

The Commissioners for Department-
al Enquiries attached to the Commis-
sion continued to submit their re-
ports during the absence of the Cen-
tral Vigilance Commissioner. Like-
wise, the CBI|Chief Vigilance Ofticers
of various Departments cdntinued to
ehrty out their invesfigétions during
the 4ald period. Howéver, 267 com-
Plaints and 562 investigation cases
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examined by officers of the Central
Vigilance Commission during the
period of absence of the Central Vi-
gilance Commissioner were awaiting
the decision of the Commissioner.

Conversion of CSIR, Madras Complex
into Regional Research Laboratory .

2385, SHRL S. A. DORA] SEBAS-
TIAN: Will the Minister of SCIECNE
AND TECHNOLOGY be pleased to
state:

(a) whether the CSIR, Madras
Complex is having a dual manage-

ment by a part-time Co-ordinating
Director on one side and by the
Directors of the eight participating

laboratories on the other side during
the past ten years;

(b) if so, whether this kind of
dual control has led to complete dis-
unity in the work of more than 300
R&D staff;

(c) if so, whether CSIF, Madras
Complex Staff Service Association has
represented to Government for the
conversion of this complex into a
Regional Research Laboratory as has
been done in Trivandrum Complex;
and

(d) the decision of
thereon?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIEN-
CE AND TECHNOLOGY &
ELECTRONICS (SHRI C. P. N.
SINGH): (a) & (b) The seven units
belonging to Central Mechanical En-
gineering Research Institute (CME-
RI) National Metallurgical Labora-
tory (NML), Central Electronics En-
gineering Research Institute
(CEERI), Central Electro-chemical
Research Institute (CECRI), National
Environmental Engineering Research
Institute (NEERI), Central Scienti-
-fic Instruments Organisation (CSIO),
Indian National - Scientific Documen-~
tation Centre (INSDC) and the
Structural Engineering Research
Centre (SERC), an independent la-
boratory of the Council of Scientific
and Industrial Research (CSIR), wull

Government

located at the CSIR Complex, Madras
are managed by their respective
Scientists-in-charge of the  Units.
Their budgets and programme are
approved and allotted by the respec-
tive laboratories to which they be-
long. All common facilities of routine
nature such as accounts, purchase and
works, maintenance and security are
provided locally by the Co-ordina-
ting Director, who is the Director of
the SERC, He is vested with certain
disciplinary powers in respect of
staff working in the Complex as a
whole. The Co-ordinating Director
does not, however, interfere in the
day-to-day working or technical
management of the Units. These ar-
rangements have been in vogue for
the last about 10 years now and
have not led to any practical diffi-
culty for the R&D Extension and
Service & Maintenance work of the
various participating Units.  These
units located in the CSIR Complex,
Madras are meant to carry out R&D
Extension as well as Service and
Maintenance work of their respective
laboratories in the region around
Madras. The Scientific and Techni-
cal Staff of these units belong to the
cadres and professional disciplines of
their own respective laboratories
which look after the R&D work etc.
and also ensure their professional
growth and promotional prospects,

(c) & (d) Yes, Sir. The representa-
tion is, however, being examined.

Fixation of Reservation Quota for
Scheduled Castes in Dadra
Nagar Haveli

2386. SHRI UTTAMBHAI H.
PATEL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the precentage of quotas of re-
servation . which have been fixed for
Scheduled Castes, backward Classes,
handicapped and disabled, women and
Adivasis ete in various emplement
centres and opportunities in each de-
partment in the Union Terntory of_
Dadra Nagar Hawveli;
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(b) whether the said percentage
has been fulfilled during 1978 to
1980 year-wise;

(c) if so the details of the em-
ploymet given to each class in each
department;

(d) if not, the
and

reasons therefor:

(e) the steps taken or proposed to
be taken to fulfil the said posts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WA): (a) to (e) Information is
being collected and will be placed on
the Table of the House.

News item Captioneq “Ghost Units
Galore in Sonepat”

2387. SHRI RAIJNATH SONKAR
SHASTRI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the press re-
port appearing in Economic Times
dated the 22nd August, 1980 high-
lighting the functioning of the Dis-
trict Industries centres introduced by
the Central Government in Sonepat
District and the alleged malpractices
in allotment of raw material quota;
and

{(b) if so, reaction of Government
with regard thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P, A. SANGMA): (a) & (b). Yes, Sir.
Comments of the State Government
have been called for.

Khalistan Movement

2388 SHRI CHANDRAJIT YADAV:
Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government  are
aware of growing anti-national acti-
vities of the secessionist elements be-
hind the so-called ‘Khalistan’ move-
ment within the country and in UK.
and other Western countries; and-
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(b) it so, the reaction of Govern--
ment with regard thereto?

THE MINISTER OF STATE IN.
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Government have seen
reports about the activities of the
elements behind the so-called ‘Khalis-
tan’ movement;

(b) The Government of Punjab
have reported that they are scized of
the matter. They have been requested
to take appropriate action after exa--
mining its legal implications.

Weston Electronics

2389, SHRI H. N. NANJE GOWDA:
Will the PRIME MINISTER be plea--
sed to state:

(a) whether it is a fact that Weston:
Electronics is one of the largest pro-
ducers of a number of appliances
such as T.Vs. Tape Recorders, Cal-
culators, Transistors, Videos etc.; and

(b) if so, the details of the pro--
duction for the last three years?

THE MINISTER OF STATE IN
THE DEPARMENTS OF SCIENCE
& TECHNOLOGY AND ELECTRO--
NICS (SHRI C. P, N. SINGH): (a)
Weston Electronics is one of the-
largest producers of T.V. Sets, Tape-
Recorders and Calculators, As regards
Transistors (transistor radios), they
are a small producer. They have just
commenced the production of Videos
(Video Tape Recorders),

(b) The details of production by’
Weston Electronics for the last three-
years are as follows:—

1977 1978 1979

T.V. Scts 43851 37302 37422
Tape Recorders 7518 11717 15095
Calculators 10710 16329
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Pakistani Air exercises in vicinity of
oy bordecs

2380. SHRI K. K. TEWARY: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the Government of
India are aware of the Extensive air
exercises undertaken by the Pakis-
tani Air Force in the vicinity of our
borders;

(b) whether the
directedq and
Chinese experts;

exercises were
supervised by the

(c) if so, what steps have been
taken to maintain the balance betwe-
en the Pakistani and the Indian Air
Forces: and

(d) is it a fact that our major cities
and military establishments have be-
come more vulnerable to the grow-
ing might of the Pakistani Air Force
following the supply of Sophistica-
ted aircrafts by the Chinese and the
Western countries to Pakistan?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (d)
The Government of India is aware of
the air exercises undertaken by the
Pakistani Air Force. There is no evi-
dence to believe that Chinese experts
were involved in direction and
supervision of the said exercises.
While deciding on the re-equipment
and modernisation programme for
the Servics, the known and likely
re-equipment programmes of Pakis-
tan and our appreciation of the
threat to India is taken into account.

Infiitratién into J and X from Pakistan
add Chifia

2381. SHRI CHANDRASHEKARA
MURTHY:
SHRI CHITTA MAHATA:
SHRI B. V. DESAL:
SHRL P. M, SAYEED:

Will the Minister of DEFENCE be
pleased to state;

. (8) whether Governments utten-
-tion has been drawn to the press re-
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port appearing in the Hindustan
Times of 6 October, 1980 under the

heading Soviets allege Peking
designs on Kashmir;
(b) to what extent these reports

have been confirmed by the Indian
Government;

(c) whether large-scale infiltration
from China and Pakistan into Jam-
mu and Kashmir has been reported;

(d) whether it is also a fact that
both China and Pakistan forces are
concentrating on our Dborders in
Jammu and Kashmir; and

(e) if so, what steps are
taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) and (b)
Government have seen the Press Re-
port. There is no confirmed informa-
tion available to suggest that China
has any designs on Kashmir.

«(¢) There is no information avail-

able to suggest large-scale Chinese or
Pakistani infiltration into J and K.

being

(d) There are reports to suggest
any unusual concentration of Chinese
or Pakistani troops across J&K
border,

(e) Any unusual military build-
up in our neighbourhood including
the possibility of collusion between
any two countries is also taken into
consideration while updating our de-
fence preparedness.

Foreign hand in riots in Srinagar

2392. SHRI R, P. YADAV: Will the
Minister of HOME AFFAIRS be
pleased to state: (a) whether Gove-
rnment have conducted any investi-
gation into the involvemeént of a
foreign hand behind the recent riots
in Srinhagar; and

(b) if so, the details thereof?

3 .
(SHRI YOGENDRA ANA):
(a) and (h) The (‘;ovunme;n} have
™o information regarding involvement
of foreign hand in the recent violent
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incidents at Srinagar and therefore wET m .
the question of conducting any in- UL
vestigation does not arise.

ot AW W o owgt oW
12 hrs. HlarA W RE N

RE. ADJOURNMENT MOTIONS
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" **Not recorded.
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SHRI NIREN GHOSH: I have also
given notice,

MR, SPEAKER: I am also very
much worried. I think the Prime
Ministr is also seized of the situation
and she knows that it is not a medie-
val age, We are not going into that

barbaric age. I think, the Home
Minister will make a statement on
this question . (Interruptions)

MR. SPEAKER: When I am on my
legs, you should not. When I am on
my legs, you are not supposed to be.

(Interruptions)**

MR. SPEAKER: Nothing will go on
record,

We will not allow this nation to
lapse into revivalism,Z I think Gov-
ernment is going to take some steps
so that such things....

(Interruptions)

MR. SPEAKER: I take notice of it.
The Home Minister is here and Prime

Minister too. They will make 5 state-
ment.

(Interruptions)

THE PRIME M:NISTER (SHRI-
MATI INDIRA GANDHI]): There
should be no two opinions on this
matter. Sati is not only a medieval
custom but today it is banned and is
against law. Naturally, we cannot
possibly encourage the bringing back
of this barbarous custom. It js not
only against women, but it Is against
society and we condemn it with all
the force at our commund s we con-

**Not recorded.

demn equally the threafening and
actual killing of young women on fhe
question of dowry. Today, there is,
unfortunately, a sort of reviwvalist
movement and this must be met with

united effort by, 1 hope, all sides of
the House.

SHR; R. K. MHALG!I (Thane):

Why is there no Implementation of
law?

(Interruptions)

SHRIMATI INDIRA GANDHI: The
law is jmplemented. But sometimes
it happens.... My own belief is where
such Sati cases take place, it is not
voluntary and probably the poor
woman is pushed on the pyre. This
is my personal opinion....

(Interruptions)

SHRIMATI INDRA GANDHI:
Action is taken when it happens.

SHRI NIREN GHOSH: Most of the
incidenty have happened recently.
Thousands. . . .

(Interruptions)

MR. SPEAKER: They have to pro-
cced against them.

SHRIMATI INDIRA GANDHI:
That happened some time ago. [ do
not remember the exact date now.

With regard to the procession I do
not know the details. 1 do know that
first the permission was given and
then it was withdrawn.

1 am not aware of the details. If I
say something now and if that does
not give the correct picture, it would
not be proper.

(Interruptions)

SHRIMATI INDIRA GANDHI. May
1 add a point. I believe there is a
proposal to build a temple for Sati.
1 hope, we shall have the support of
all sides of the House in trying fo
prevent this.
(Interruptions)
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MR. SPEAKER: Shri Mani Ram, I
have allowed Shri Jethmalani You
cannot speak.

SHEY: RAM JETHMALANI (Bom-
bay—North West): I sought your
leave tyo move motion for adjourn-
ment. ] understand just now that
you have been pleased to refuse your
consent to that. I bow to your deci-
sion. I am not one of those who
make hulla gulla against your deci-
sion.

MR. SPEAKER:; Very kind of you.

SHFEI RAM JETHMALANI: May 1
request you to at least. ...

MR. SPEAKER: I have in my mind
some sort of 5 discussion? 1 will look
into it.

SHR. RAM JETHMALANI: At
least, you do us one favour. I want
this matter to be brought to the at-
tention of the Home Minister and the
Prime Minister here. At least, you
do us the honour of reading out the
adjournment motion sg that the at-
tention of the Government and the
people is drawn to it.

MR. SPEAKER:. This is about the
students’ trouble. I have brought it
to their notice.

SHRI RAM JETHMALANI: It is a
question of 600 Assam students who
have been arrested.

MR SPEAKER: I will talk to them.
1 will convey all the sentiments. I
have a Calling Attention Notice and
an adjournment motion. ] am also
seized of the matter. 1 want some
sort of a discussion because much
depends upon the future generation.
1 also know what sory of violence
goes on. 1 am very much seized of
the situation. We must try to forge
a coordinated effort so that some pro-
ductive, constructive and result-
oriented thing comes out of the youth
power, not this violence, destruction,
and also if there is any grievance,
we must cgordinate and try to gor} it
st pescefully.

SHRI RAM JETHMALANL: s vio-
lence one-sided?

MR. SPEAKER: Whichever side, it
is bad. I do not admire any such
thing. We will do something.

' W Wy (sETT) ¢
qumer S, AYA F@T gRm W WA
T 7 T W@ § OF a1 G T4
¥z 1 W gETa AfeAs fedt g
Al Doy aady ]
ol gl e ke 4 ol

he 93 Kol = yan ) (K2 (pe
I A I o

aol W pee - Lae

[...... o$

MR SPEAKER: Not the question
to be raised in the House; overruled.

,

SHRIMAT| GEETA MUKHERJEE
(Pauskura): The Government Coun-
sel does not appear for the writ peti-
tions filed by the blinded men. [ have
given an adjournment motion on that.
It is a vcy gerious matter. ...

MR. SPEAKER: Overruled. 1 have
not allowed.

Wi TwiEe ¥ pEd: AR gfe
fFar amr 2 f& e @ &
FEEE AR H o wIAT g B ...
MR. SPEAKER: Overruled. T have

got full facts.  There is po basis.
These will be conveyed to you. You

come apd see me. I am not to div-
ulge it here.

SHR] HARIKESH BAHADUR
(Gorakhpur): We have given an ad-
journment motion. You have told us
that you have asked the Home Minis-
ter for the faets. ...

MPR. SPEAKER: Overruled.

5 Twn gRR g (feagiay)
AT & WL TANE i any

MR. SPEAKER:
ruled.

Not here; over-
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SHR]1 SATYASADHAN CHAKRA-
BORTY (Caucutta South): Recently,
there is trouble in certain universities.
One or two universities have been
closed down. There is trouble in Ali-
garh also. The students are on the
move. I want the Government to
make a statement on that,

MR. SPEAKER: No Calling Atten-
tion to be discussed here: not allowed.
Nothing is to be recorded without my
permission.

(Interruptions) *

SHR] HARIKESH BAHADUR: You
told the House on that day that you
had referred the matter to the Minis~
ter of Home Affairs....

MR. SPEAKER: You come to me
and 1 will gatisfy you.

SHR] NIREN GHOSH: About RAW,
the employees have been arrested and
suspended on a large scale. The ad-
ministration has beep paralysed....

MR. SPEAKER. It is not a question
at all.

5 aftews qIw (HaT)

g9 A ®T uAA Wwe faar & L.
MR. SPEAKER: No Call-Attention
to be discussed here; come to me.
Now, papers to be laid on the Table.

12.05 hrs.
PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER INDUSTRIES

(DEVELOPMENT AND REGULATION) ACT
AND PETROLFUM AcT, REVIEW AND
ANNUAL REPORT ON ANDREW YULE &
Co., Litp, CALCUTTA, AND NOTIFICATION
UNDER ESSENTIAL COMMODITIES ACT.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY (SHRI
P. A. SANGMA): On behalf of Shri
Charanjit Chanana, I beg to lay on
the Table:—

*Not recorded.
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(1) A copy of Notification No.
S.0. 862(E) (Hindi and English
versions) published in Gazette of
India dated the 27th October, 1980
containing Order regarding levy of
Cess on manufacture of pulp, paper,
paper board and newsprint, issued
under, section 9 of the Industries
(Development and Regulation) Act,
1951. [Placed in Library. See
No. LT-1486/80]

(2) A copy of the Petroleum
(Amendment) Rules, 1980 (Hindi
and English versions) published in
Notification No. G.S.R. 834 in Gazet-
te of India dated the 9th August,
1980, uynder sub-section (4) of sec-
tion 29 of the Petroleum Act, 1934.
[Placed in Library. See No. LT-
1487/80.]

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Andrew
Yule and Company Limited, Cal-
cutta, for the year ended 3l1st
December, 1979.

(ii) Annual Report of the
Andrew Yule and Company Limi-
ted, Calcutta, for the year ended
31st December, 1979 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Plac-
ed in Library. See No. LT-1488/
80]

(4) A copy of the Household
Electrical Appliances (Quality Con-
trol) Amendment Order, 1980
(Hindi and ¥English versions) pub-
lished in Notification No. S.O.
897(E) in Gazette of India dated
the 17th November, 1980, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library. See No. LT-
1489/80.]

REPORT OF COMMISSION OF INQUIRY re.
DETENTION OF DTC BUsEs BY STyDENTS
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or SGTB Ksuawsa CoLLEGE, DeLmi,

MEMORANDUM OF ACTION TAKEN, AND

NOCIFICATION UNDER ALL-INDIA SERVI-
CEg AcT.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLAMEN-
TARY AFFAIRS (SHR] P. VEN-
KATASUBBAIAH): I beg to lay on
the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (4) of section 3
of the Commissions of Inquiry Act,
1952: —

(i) Report of the Commission
of Inquiry to look into the inci-
dents of disorderly behaviour and
unlawful detention of the D.T.C.
buses on the road by the students
of S.G.T.B. Khalsa Callege, Delhi
on 8th November, 1979,

(ii) Memorandum of Action
taken on the findings of the above
Report. {Placed in Library.
See No. LT-1490/80]

(2) A copy of Notification No.
G.S.R. 655(E) (Hindi and English
versions) published in Gazette of
India dateq the 17th November,
1980 cancelling Notification Nos.
G.S.R. 1153 and 1154 dated the 8th
November, 1980, under sub-section
(2) of section 3 of the All-India
Services Act, 1951. [Placed in
Library. See No. LT-1491/80]

L

1208 hrs.

STATEMENTS OF PUBLIC AC-
COUNTs COMMITTEE

SHRI CHANDRAJIT YADAV
(Azamgarh): 1 beg to lay on the
Table in English and Hindi versions
of the following statements:—

(1) Statement showing Action
Taken by Government on the re-
commendations contained in Chap-
ter 1 and final replies in respect of
Chapter V af Ninetieth Report

Papers laid 266

(Sixth Lok Sabha) on International
Film Festival.

(2) Statement showing Action
Taken by Government on the re-
commendations contained in Chap-
ter I of Ninety-third Report (Sixth
Lok Sabha) on Relief of distress
caused by natural calamities.

12.07 hr.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary-General of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 1st December, 1980, agreed
without any amendment to the
Smugglers and Foreign Exchange
Manipulatorg (Forfeiture of Pro-
perty) Amendment Bill, 1980, which
was passed by the Lok Sabha at
its sitting held on the 12th June,
1980”,

(ij) “In accordance with the pro-
visions of rule 127 of the Ruleg of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha fhat the
Rajya Sabha, at itg sitting held on
the 2ngd December, 1980, agreed
without any amendment to the Ter-
ritorial Army (Amendment) Bil],
1980, which was passed by the Lok
Sabha at itg sitting held on the 18th
November, 1980”7,

(iii) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, 1 am directed to
inform the Lok Sabha that the
Raya Sabha, at its sitting held on
2nd December, 1980, agreed with-
out any amendment to the Bengal
Chemical and Pharmaceutjcal Works
Limited (Acquisition and Transfer
of Undertakingsy Bill, 1980, which
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wag pasged by the Lok Sabha &t its
mung held on the 20th November,
1980,

28 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ELEVENTH REPORT

SHRI G. LAKSHMANAN (Madras-
North). Sir, 1 beg to present the
Eleventh Report of the Committee on
Private Members’ Bills and "Resolu-
tions,

12.10 hrs.

BUSINESS ADVISORY COMMITTEE
NINTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
‘SINGH): Sir, I bég to move:

“That this House do agree with
the Ninth Report of the Business
Advisory Committee presented to

the House on the 2nd December,

1980.”

SHRI KRISHNA CHANDRA HAL-
YER (Durgapur): Sir, I want to
make a8 gubmission. ..

‘MR. SPEAKER: You come out
with that on Friday.
Now, the question is:

~ “That this House do agree wijth
the Ninth...”

SHRI G. M, BANATWALLA (Pon-
nani): About the time factor I want-
‘ed to say...

MR, SPEAKER. We will satisty
you, Don't worry.

~ 'SHRI G. M. BANATWALLA: Four
I:xb’ux"s ‘are allottéd, but ten hours are
necéssary,

MR. SPEAKER: You can sit upto
I12. Don't worry. You have the
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patiéfice and I have the patience. We
will ‘bear it out.
The question is:
“That this House do agree with
the Ninth Report of the Business
Advisory Committee presented 4o

the House on the 2nd December,
1980.”

The motion was adopted,

12:11 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) 1980-8,;

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): On be-
hajf of Shri R. Venkataraman, I beg
to present a statement showing Sup-
plementary Demandg for Grants in
respect of the Budget (General) for
1980-81.

12.12 nrs.
MATTERS UNDER RULE 377

(1) SUSPENSION OF CERTAIN TRAIN
SERVICES IN SOME ARBAS OF GUJA-
RAT DUE TO SHORTAGE OF COAL

Mt oY y\f oo WA
oo gERd, 394 We ¥ faaw
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270
feaw & oY o3 T v aX @ W WA IO RN I www
A9 ¥ ult faw el T @ ardrt wfgg 1 3IF wwax ¥R &
g1 fowm @ ol g ¥ wIw M@ § ¥ H W N Ao
waq At & q@ Wt a=w §, L &
& R mfrar afagt N @

MATERIALS TO SOUTHERN ZONE

LY

gglﬁﬁ T ¥ arh s (iii) SUPPLY OF MSSENTIAL RAW
E

u

S SHRI K ARJUNAN (Dharmapuri):

afz e T m @ a = Tamil Nadu has been pusheq down

¥ W @I F O | BRA W from the 4th position to Tth position

7 ¥ owt W oA T W in getting jtg steel otc. Till 1972-78,

) Tami] Nadu wag holding the gecond

fear I ‘ﬂ'f W TR 37 qaaa place in productiop, of labour and pro-
| A T

YT g e ducing employment, in India. This

A W oA St w1 o A fact has been accepted by the Small
° . N Scale Industries;, Government of
WA FTAT E W A SN A India’s 1977 statistical gata. ‘Some
T9g § Ay fo7 3 a= g &1 S States, which have been lagging be-
. IR o hind in industrial growth, during 1973-

W oS R 6‘3 74, have now surpassed Tamil Nadu.
¥ IR & & fag Ifer o fed Most of the industries in Tamil Nadu
AT | are concerned in the field of engineer-
ing and they mostly rely upon iron,

12.13 hrs. pig iron and steel and other essential

ores, The quota of these things allot-
[MR, DEPUTY-SPEAKER in the Chair] ted to Tamil Nadu hag been reduced

s : . . . step by step. For example, during
(ii) Railway gervices i Lakhimpur 1973-74, 448,968 tonnes of pig iron
pistRIcT OF U.P. has been distributed through the Steel

N Authority of India for use in our
skt I TWE (W) . WTE- country. Out of this quantity Tamil
Aqra @y qX feqd 39 WM &T Nadu wag allotted 48,332 tonneg of

T A faer st oaw Wa pig iron. This is 11 per cent of the

total reserve. This amount wag re-
gra & wf gfawr w1 9w § aga duced step by step and'be:tgme st.:l
' ; . Yer cent in 1978-79. In getting the
R @ & TR WM A wdw B e

. . regource of pig iron, Tamil N
T & v faghmi,  efam, been relegated to the sixth position

AT ST 8 @na § ag & from the third position within the gpan
TS, AT 67 m ar faelt of 1973-74 to 1978-78.
oS AT gfagl &1 3 @Y &Ny Likewise Tamil Nadu has also been
5 ‘ pushed down from 4th position to
¥ 7 99, 8 TEA JAT 29 WY, 30 7th position, in getting its steel re-
oA fawlt A mfedt F qaie A serve in 19735-:4211 On ;‘:tewhol% ff;
T AT AH .reserye for Southern s, namely,
¥ . bl SR Andhra Pradesh, Tamil Nadu, Karna-
qEqS W A aqr el am

taka, Kerala and Pondicherry has
ey 3qewa wiemt A ayfew been reduced step by step.

o gt iy fgi . ®ww .I‘oundth&inu’romﬂvmwl@éghﬁ@
X SdawT aqr ofamr T AuE ¥ their gssentjal crude products™ Prom
fewfar w @ N T 9N the productiong of various other zoneg

ﬁ NI : ‘the
: ‘ ¥ A and they have to pay sespactive
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Therefore, I request the hon. Minis-
ter to see that the concerned depart-
mental authorities should allocate the
above mentioned crude products to
Southern Zone and also to increase
the quota of such allocations over
angd above the quantity allotted during
1973-74,

(iv) DEPLORABLE CONDITION OF THE
HMPLOYEES OF NMESSRS (IOVANALA-
BinNy L1D, COCHIN DUE TO LOCK-
ou? .

SHRI XAVIER ARAKA], (Ernaku-
lam): Thig is to bring to the notice
the serious and deplorable con&itions
of the employees of M/s. Giovanala-
Binny Ltd. Cochin, a heavy engineer-
ing company. This company is practi-
cally jocked out from 1977 onwards
by the wilfull and intentional misma-
nagement. The Inquiry Commission
of 1979 hag submitted its report. No
action seems to have been taken either
by the Central or State Governments
to gtart this company which has been
manufacturing engineering jtems for
national schemes and public utility.
Many orders are pending for comple-
tion with the company. The lock-out
ig entire]y mischievous with the sole
intention of forcing the government
to take it over and I urge upon this
government considering the impor-
tance and utility of the goods produc-
ed, the profits it used to make and
the present miserable conditions of
over 400 employees, to take speedy
steps either to take over the manage-
ment or compel the State Government
to take gver the management of Gio-
vanala-Binny Ltd. of Cochin without
further delay.

(v) NEED FOR DECLARING URDU As A
SECOND OFFICH\L LANGUAGE IN UTTAR
PRADESH

off dw WAt (M) @ fae
T 3 3¢ N firdhw owmw sife
% faar @ ) fage o W @ W
g g § WX R g ag aurd
wae g

Rule 377 272

q #r gewr fage €1 s agw
faw & | SR RW F ft aF
#1 et Torwmar &1 91 A faee
¥ I WTHY AT FT AgT AT G 1 F
FET TETR AR fqusT Ty w4y
q AT F3aT £ fF ag IO 91w q@ER
F1 g ¥ fF ag wenfams 1]
&1 539 &1 fgd I ToramaT Hifaa F2 |

\vi) LATE-RUNNING OF TRAINS

N ARIAFTT WEAT (TEAT) Y
W weAr Y fagfaw qur W9 e #
gfgas & arg S § grer S o9y
f& ™ mfemt &1 w-w @wE A&
g1 AT | AT wehw S qEA fE
FE AW 9T A GHA § GgH ATAT AT
It frgtfa & qr g st |

9 3@ g f5 feufg & af@aw
F T AE avg W § | feEt v
fasv & we=r omer S ST § 1 ST
¢ f& =r¢ faet 1 S@e-gae arar a8
g

wizgat w1 faova & w1 WR
WX 1 gt a« oy & g, e
ga # fafs &w e § o i
& # wfas T wEgw TE FT O
q T W 9 T T TG A<
OUAT FTH & AT | T 30 AT,
o 1 fegmed @ 2 ) feee @
9 W Forehd ¥ G| S are $18
W W " W faoew ¥ wOw e
o X T g | fegfen A,
feeeit-graeT s, e fear oa-
59 wifs o™i wfeat 9@ faog &
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Unauthorised
o9 ey wE 9ger ) faagfear
A9 feet 2o 9T Aeg =52 20 fame
T 9g=Y | 39 ¥ §OQ a7 = ghemw
fasg S &% g & oY gray X @ 9T |
7 T 7 au a1 i feawm & awmg
frgfear ¥ & w99 ¥ faeg g9
qx ¥t gH AW AW AT FY 45 AT
feeeft | 9% qgAT FT AT 5. 20
T gaR § | HA WREGT S & fa=ra-
g dfeat 1 wig wrea gEe geA
9 T@FT SAEHEY e 9 R
Tgq # fgemm dar a1 | qg WEr g
¥ g @ am T fa i faedt

qgar |
gz feafq a5 &) faeia & 1 3@
| Wged & T 9T ApaAr | faEm

EFT FEEF & | 3a% fau #7789
T e |

(vii) RE. JOB AND OTHER RESERVATIONS
FOR BACKWARD CLASSES

St Sqqra Tag 309 (wiEer)
e § 60 wigwma & sfuw fres @t
F FT @A £, 91 qrAreE A afaw
&7 ¥ frws g7 § 1 A Saneg S
zq 3w F Az 2, 3 Afuw wgea 7 &
ST ¥ FTIT qHT g o W@ & | 4\
F digt, #ay, fue, TR, ¥,
Fere, @y, fram mft @3 & #9w
g gt @ o &, St miaw
o grarfas waw F T ;A
grtfas "I wrias saear ¥ agd
& fre? & 1 s dfaam § TR
15(4), 16(4) T 340 F FER
forety, el @ FEHTQ FA F AT
¥ Y T #1 7E ¢ WK g FTET
2 f fm freg aoil & S F
A=fe & o sfafafo 7 oF &

(Eviction of o 74
Occupants)

ITHT FeETT /I ST AT F wrearor
fear sm W AR o s
FRATHF T A FwST at v
F A AT AT A 7 A gy
2 FFT R | Ieg Wit 7% e av
AW F oG AT W mream
% Y R F ) faar & Formy =
AW B T AHET § ST 2w
F FA FA T oA AL A <@
1§ AR T e faern s §
T dfaum & Iedea wEuTET &
AR 9 YT an, waifus fawst
T AT WA F AN & AT 37
T AT F AT AR GER T
Freg W owie &1 FiffedwA s
FR |

12.25 hrs.

PUBLIC PREMISES (EVICTION OF
UNAUTHORISED OCCUPANTS)
AMENDMENT BILL

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH). Mr, Deputy-Speaker,  Sir,
I beg to movef:

“That the Bill ty amend the Pub-
lic Premises (Eviction of Unautho-
rised Occupants) Act, 1971, be taken
into consideration.”

The Public Premises (Eviction of
Unauthorised Occupants) Act, 1971,
wag enacted mainly to provide for
speedy and summary eviction of un-
authoriseq occupants from public pre-
mises. During the course of its ope-
ration, certain difficulties were expe-
rienced which were sought to be re-
moved by an amendment Bill intro-
duced in the Rajya Sabha gn 24-8-1976.
Simultaneously, a review wag under-
taken by the Government jn respect
of the working of various provisions
of the Act. As a result o thig review,
a few more amendments, not covered
by the amendment Bill, were consi-

tMoved with the recommendation of
the President.
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[Shri Bhishma Narain Singh]

dereg necessary. To avoid piece-meal
legislation the Bill was withdrawn
from the Rajya Sabha on 27-7-1977.
What ig now proposed j5 a comprehen-
sive amendment of the Act t, remove
the difficultiey experienced and to
streamline the relevant provisions of
the Act for its smooth operation. The
amendment proposed containg the fol-
lowing provisions:

(1) Enlarging the definitioy of
“Public premjses” to cover the
premises belonging to the major
ports, Bhakra Management Board,
Universities and like Institutions get
up under Central Acts and subsi-
diary Companieg of the Companies
in which the Central Government
has at least 51 per cent of the paid
up share capital, which are not
covered by the existing definition
as per the Act, so that the difficul-
ties now  experienced by such
organisations in removing unautho-
rised occupants of their premises,
are minimised.

(2) To make it possible for
gazetted officerg of the Lok Sabha
Secretariat to be appointed as
Estate Officer under Section 3 of the
Act, 5o that eviction of the unautho-
rised occupants of the residences in
the Lok Sabha pool could be car-
ried out and to make similar provi-
siong in respect of the Rajya Sabha
Secretariat, as a gimilar pool of that
Secretariat may be created in future.

(3) To make provisions for
streamlining the eviction process and
to reduce the delayg by eliminating
unnecessary gtages and reducing the
periods of show-cause ang eviction
notices,

(4) To make suitable provision to
deal with squatting or gpreading of
goods or removal of unauthorised
construction or encroachments on
public premises by inserting a new
Section 5A in the Act.

(5) To empower the Estate Offi-
cer to dispose of perigshable goods
lying in the premises from which
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unauthorised occupants are evicted
without giving or publication of any
notice,

(6) To empower the Estate Offi-
cer to order payment of interest on
arrearg of rent or damages in res-
pect of any public premises from
the defaulters. It has been gxpe-
rienced that the occupantg of the
public premises do not pay arrears
of rent or damages for consider-
ably long periods resulting in loss
to Government exchequer. It is
considereq that such defaulters
should be discouraged by levying
interest on the amount of arrears of
rent or quantified damages.

(7) To bring the rule laying for-
mula in conformity with the formula
recommendeq by the Committee on
subordinate legislation, by amending
Section 18(3) of the Act.

With these words Sir, I move the
amending Bill for consideration of the
House.

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bil] to amend the Pub-
lic Premjseg (Eviction of Unautho-
rised Occupants) Act, 1971, be taken
into consideration.”

Now, there are amendments in the
name of Mr, Shamanna and Mr. Daga.
These may be moved now.

SHRI T. R. SHAMANNA (Banga-
lore South): Sir I beg to move:

“That the Bi]l be ¢irculateq for the
purpose of eliciting offiion thereon
by the 31st January, 18817’ (1)

SHRI MOOIL, CHAND DAGA (Pali).
1 beg to move:

“That the Bill to amend the Pub-
lic Premiseg (Eviction of Unautho-
rised Occupants) Act, 1971, be refer-
red to a Select Committee consist-
ing of 14 members namely:—

(1) Shri Satish Agarwal
(2) shri Xavier Arakal
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(3) Shri Narayan Choubey

(4) Shri N. E. Horo

(5) Shri Bhjkhu Ram Jain

(6) Shri R, K. Mhalg:

(7) Shri T. Nagaratnam

(8) Shri Ram Vilas Paswan
(9) Shri Chiranji L,al Sharma
(10) Shri Nawal Kishore Sharma
(11) Shri Dharam Dasg Shastri
(12) Shri Ramavatar Shastri
(13) Shri Bhishma Narain Singh;

and

(14) Shri Mool Chand Daga.

with instructions to report by the 31st
January, 1981." (2).

MR. DEPUTY-SPEAKER: These
amendments are pe.ore the House,
Prof. Madhu Danduvate—he is not
here. Mr. Shamannu, you can speak
on your amendment now.

SHRI T. R, SHAMANNA. Mr. De-
puty Speaker, Sir, I have alfeady
moved my amendment. I am speaking
on my amendment now. Sir, this is
a very important Bill. But, I am very
sorry to say that the Bill is a very
belated one. Already heavy damage
hag been causeq by the encroachment
and by ihe unauthorised occupatjon
of a number of Government and also
semi-Government lands. I am also
sorry to state here that Government
lands and semi-Government landg be-
Jonging to Central/State Governments
are treated as nobody’s properties now,
because, indiseriminately, , these
Government lands are being occupted
by these people unauthorisedly. We
have already got an enactment in this
‘egard and even under the olgq Act
t is, I think it was possible to pre-
vent this type of unauthorised occu-
pation to a considerable extent. I am
afraid, uniess the Government takes
a clear policy decision even under
this present enactment jt may not be
able to control the situation. With-
out clear policy decision, it will be
very difficult even gor the Govern-
ment to see that such unauthorised
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occupation ig set right. Ip the first
instance, there is a Jot of unauthoris-
ed occupation in respect of various
slums. It has really turned into a
nuisance in certamn bjg citieg and the
city’s peauty is marred Doy guch
slums, It 1s just like a cancer in
the body. Government must lay down
certain rules to gee that such types
of unauthoriseq occupatrong are stop-
ped once and for all. Sir, particularly
in big cities like Bombay, Calcutta,
Madras and Bangalore, what happens
is, the foot-paths are being occupled
by the street-vendorg ang it 1s utterly
impossible for the people to go and
make purchases there or pass through
that way. I do not know whether
this particular Bil] is applicable to the
other Stateg also. But, ag far as I can
understand, this ig applicable only to
the Delhi Metropolitan Area. In big
cities like Bombay, Calcutta and
Bangalore, Centra] Government lands
are there, which are unauthorisedly
occupied. I don't know many area
names in Delhi but I can say this
about Bangalore. Sir, Bangalore is
considered to be o©ne of the most
beautiful cities in India. Near Banga-
lore Railway Station there is an open
space there. It has been converted
into a big slum. Vagrants go there
and create a big slum there. If any-
body steps out of the train in the
Bangalore Railway Station, he gees
this ugly sight; he sees this ugly slum
there. They have no lavatory. The
whole area is very girty and pollutted
and not fit for human being to walk
there. Opposite the railway station,
near the bus-stand, a large number of
bunks and shops have sprung up.
This has come about suddenly. These
are all quite unauthorised. Nobody is
able to move about in the bus-stand
area because of these things. I don’t
know, Sir, how unauthoriseq bunks
and shops are being aljowed round
about railway gtation and the bus-
stand areas. Sir, it jg not one or two
bunks or shops; there are literally
hundreds of them there; Government
must take some immedjate action to
see that these bunkg and ghops dg mot
come up there in that area. These
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shops are opened to sell sundry arti-
cles. These structureg are ugly and
should be removed,

In Bangalore city, about 10 or 12
years ago, ther¢ were hardly 100
slums. Now, there are about 450
slums in Bangalore city. Of these,
about J00 arc gituated in the Corpo-
ration land, likewise 100 situated in
the Government land, 100 gituated in
Bangalore Development Authority land
and the rest in private lands. The
slums gre coming up ]ike mushroom.
Unless and until the Government
takes a grastic action, jt will be im-
possible to maintain the city peauty.
The unauthorised occupation jn these
lands shoulq pe stopped. 1 may point
out that the Government has not taken
serjous action to remove the glums
The ruling party in order to catch
votes, ig allowing the slums to come
up and I am afraid that as long ag the
Government ig not interested in tak-
ing strict decision in the matter, I am
quite sure the slum problem cannot
be solved at all. I am not saying any-
thing against providing sites for poor
and weaker sections. But let it be
done methodically and in a scientific
way, The slums are created by poli-
tical parties. I am afraid that by this,
the city beauty will be marreq and it
will also endanger the health of the
people ljving in those greas.

In thig connection, 1 just want to
say a few words, regarding unautho-
rised occupation. Ip Bangalore they
have got a development authority,
called Bangalore Development Autho-
rity. Thig authority allotted landg to
so many individuals. But most of the
sites have beep occupied by the glum
dwellers unauthorisedly. & is a
matter of great regret that the autho-
rities are not taking suitable action
to demolish these slums. Whenever
demolition order is issued, pressure is
brought grom varioug political leaders
to stay the demoljtion orders. In the
recent by-election there, the Govern-
ment recognised most of the unautho-
rised sluxng just to catch votes. They
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have put up 40 or 50 public Youn-
taing and each fountain jg fo be paid
Rs. 4750 per year for water supply.
The fountaing are put up in various
areas and the citizens are put to great
hardship due to this. The unautho-
riseq structures which have come up
and which haye been pecognised are
given facilities like water, etc. but
they are at the cost of the general
public. Some ‘pudaris’ or influential
leaders plot out sites in the Govern-
ment lands and semi-Government
lands and give them to the hut dwel-
lers. These leaders take some Rs. 100
or Rs, 200 from each dweller. These
leaderg later bring pressure and some-
how or other they try to retain those
sites. 1 therefore request that the
Central Government ghould geriously
think about this ang see that growth
of glum ig stopped immediately and
the city is made habitable by the
people.

Sir, in this connection, I may also
point out that when the orders for
demoljtion are jssued, the people
occupying the Government lands,
semi-government lands, etc. unautho-
risedly go to the Court and get the
stay order. 1 want the Government
to examine this matter and see that
whenever there is unauthorised occu-
pation of the Government land, even
the court should not interfere and
issue a stay order. In many cases,
somehow or the other, people get a
stay order and that occupation be-
comes permanent sooner or later.

Steps should alsoc be taken imme-
diately to see that footpath vending
is stopped. In the central market,
that is, Krishna Chandra Market in
Bangalore, just opposite to the biggest
hospital in the State that is Victoria
Hospital, there are about 200 bunk
shopsg on the footpath unauthorisedly
occupied by a number of people.
There are many such places in big
cities like Delhi, Calcutta, Bombay
etc, Further, in the market areas,
shops have occupied most of the pas-
sages that are left fox the people to
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move about. This is also requires to
be taken care of.

In this connection, it woulq be rele-
vant to point out, that the Govern-
ment, for one reason or the other, to
favour their party men or others,
generally give away very valuable
land kept for public parks or such
other purposes to yarious people. To
cite an example, the Government, not
the present one, but the previoug one,
allotted Jand ijn Bangalore belonging
to the Corporation where a stadium
had to be built up to a rich person on
a nominal lease. In Bangalore Can-
tonment area, there is 5 big channel
carryihg drain water. About halg a
mile land costing about Rs. twyg crores
hag been given to a Bombay or Delhi
firm to build up a hotel on a nominal
rent of Rs. 1800 per year and that
drain area has beep leased out in this
manner, Such things should not be
done by the Government ag it will
give ‘'further encouragement t; un-
authorised occupation sooner or later.
This question has to be studied deeply
anq public opinion has to be given
due weightage.

I would also like to mention that in
the Mandipet bazar area in Bangalore,
lorries are made to park in such a way
that not ap inch of space for passen-
gerg using other meang of conveyance
is there to move about. From one end
of the bazar to the other. it will take
at least two hourg to pass, because
the whole area will be filled up with
lorries. Such things need to be look-
ed into, and some stern actiop ig re-
quired to be taken. In Bangalore city,
on the new Mandipet and Mysore Road
area, Corporation took serious action
and dismantled all the unauthorised
structureg on the Government land, on
the footpath and that area has become
very beautiful now,

To sympathise with the poor People
is one thing and to allow them to put
up sheds anywhere they like is an-
other thing. Let the Govern-
ment develop some land and
give them in any number in a plan-
ned way and we would be very
happy, but if unauthorised pccupation,
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unauthoriseq shops and footpath vend-
ing is allowed, it will be a great nuis-
ance not only to the public, but gt the
same time, the beauty of the city will
be marred.

Further, it has been noticed that the
Government officials continue to
occupy Government accommodation
even after their retirement or transfer.
Even the legislators do not vacate the
Government accommodation after
they have ceased to be members of
the legislature. Stepg should be
taken by the Government to see that
unauthorised occupation of the Gov-
.ernment buildings by the Goviern-
ment officials or the Members of
Parliament is also checked. Further,
it ig also necessary to see that those
officers who have got their own
houses should not be allowed to
remain in the Government quarters
by paying the normal rent. Govern-
ment officials rent out their own
houses at exorbitant rent and live in
Government quarters at a nominal
rent. Steps must be taken to gee that
Government officers do not misuse
the facility given to them by the
Government,

Likewise, most of the temple lands
has been taken away unauthorisedly.
Care has to be taken in that regard.
A detailed study has to be made in
this connection. Public cooperation
ig necessary in this regard. Unless and
until public cooperation is there, it is
very difficult to do it. With this end
in view, I have moved the resolution
stating that the matter may be refer-
red for getting public opinion.
Heaven is not going to fall if you
wait for one or two months and bring
a comprehensive Bill.

With these words, I request that the
Bill may be circulated for getting
public opinion so that we may have
a comprehensive and very effective
enactment to check these unautho-
rised occupations.
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SHRI H. K. L. BHAGAT (East
Delhi): Mr, Deputy Speaker Sir, I am
grateful to you for providing me an
opportunity to speak on this Bill
which is very vital and important, of
course, for the whole country, but
particularly for Delhi.

The Bill, as it stands, gpplies to all
government lands, land of the DDA,
land of the Municipal Corporation,
NIZM(C and practically  all types of
lands wiich can be called ag govern-
ment or semi-government, land. The
Bill, as far as it goes {or giving power
lo the government to evict unautho-
rised persons from government land
or public premises, is all right. 1
definitely support the Bill. Bul 1
want to poing out the perspective in
which the situation is palced in Delhi
vis-a-vis  the so-called unauthorired
occupants. It might perhaps  shoek
some people io know that in Delhi
alone, which s the Capital City of
India, I believe, at least 50 lakh people
are living in all places. If gne were
to go by the strict interpretaiion of
this Bill and each one of them were
to be thrown out, I am surc this gov-
crnment hag no intention g 1hrow
out the people. Since this Govern-
ment has taken over, it has taken up
a very human approach and we have
no complaint of that kind What is
required to be done is not to allow
the situation to remain where it is. A
very wholesome principle—1 gm just
stating  the fact-——which Pandit
Jawaharlal Nehru had initiated was
to give alternative accommodation to
the persons who were evicted. This
was a human consideration and this
policy was followed all along by the
Congress-I  Government  ti'l 1977.
After that, this policy was given a go
by perhaps rather certainly. I know.
becauge the then Prime Minister, Mr.
Morarji Desai said that alternative
accommodation should not be given,
because it encouraged encroachment;
and that policy wag stopped. Anyway,
this government again went back to
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that policy of providing alternative
accommodation.  What I am trying to
emphasise is this. The question of
p.ople who are living there for almost
) years, 60 years, 70 years, there are
inousands and thousandg of houses of
poor people, particularly harijans in
Karol Bagh, in Pahar Ganj, in various
other parts of the city, walled city; in
the trans-yamung area and elsewhere;
lakhg of people live in these houses
which gre in technical sense ihe land
o! the government. In many cases,
these lands were  leased to various
neople, rich people long ago, 50 years
ago, 60 years ago. 70 yecars ago and
30 vears ago. Those leases were
terminated; those leaseg have gone.
But these people continue to live
there in technically what is known
¢« unauthorised occupants. The gov-
crnment send to them notliceg of dam-
canuol  pay those damacges with the
damages  are calculated on  much
higher basis and these poor people
cannoy pay those damages with the
result that when  these notices for
damages go  to them, they feel
worried; then they approach some-
body and the matter is stayed there
and then it  remains pending. A
situation of absolute uncertainty pre-
vailg there. These people have their
houses for the last 60 years. Their
grand-father were living there. Now,
their children are living there,

This provides me with an opportu-
nity to sprak. We do not get an
onportuniiy to speak. I am making
to grievances to speak on housing,
because the Ministry of Works and
Housing gznerally comes at a time,
during the budget allocatin, when
discussion doeg not take place. So,
this provides me with an opportunity
through you, through your kindness
to point gut to the government that
this question should be taken up and
all these people lakhs of people, who
are living on these lands., which are
technically government lands, where
they are living for a long time, the
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land should be transferred to them;
they should be made owners of this
land at reasonable prices, not the
prices which exist today.

The price which they paid at that
time, that price should be calculated
and these lands should be regularised
in their favour so that the regularisa-
tion takes place and thig situation of
uncertainty does not go on hanging.
Now, Sir, I would like to say, my
hon. friend was talking of the foot-
pathwala and the people who are
working on the pavement. I am going
to speak for the footpathwala. 1
certainly believe that we should have
a planned development of the city.
We should not have bad things, we
should not have slums; we should not
have this, we should not have that.
And in Delhi the best work was done
during the Emergency when over ten
lakhs of people were settled, in 27
new townships.

(Interruptions)

You might laugh. I got 90 per cent
votzs from them. What do you know?
I know better. (Interruptions).

Please don’t disturb me. I can
disturb you much more. Don’t do it
with me. (Interruptions).

1 am submitting for your kind consi-
deration, that the men who work on
the footpath, the vegetable seller or
any other person, they are a very
important link in the chain of gistri-
bution. I personally believe that
these hawkers, the people who are
working on the road-side they should
be helped. 1 am not for occupation
everywhere spoiling the city, Subject
to those constraints, I feel that these
people should be recognised, they
should be given j suitable place and
they should be given land at Tehba-
zari rates. They are, to some extent,
the people who can also keep the
prices down. Everywhere the un-
scrupulous trader, and these footpath-
walas and similar fellow, who are
technically unauthorised occupants,
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they are exploited, The Police may
go and drive them away, somebody
may take  bribe and harass these
people. Well, the hon, Minister for
Works and Housing is there. Through
you, Sir, I want to appeal to him. He
is sympathetic to us. 1 appeal to him,
that these problemg of so-called un-
authorised occupation of lakhs of
people in Delhi, these problems must
be taken up and these problems must
be liquidated in favour of the people.

Just now, Sir, they have issued
notifications for acquisition of thou-
sands of acres of land. It was done
previously also. 1 am not blaming
anybody for that. We had not barred
it previously also. Now also land
hag been taken. Now the land is
taken, noticeg are issued for years
together, for 10 years, 15 or 20 years.
But the Government has no money.
The compensation is not paid today.
All the cases are not taken up. The
notifications are there, technically.
People go and buy that land or squat
upon it, or do something about it. The
result is that lands which are under
acquisition or in the process of acqui-
sition, there are thousands and thou-
sands of houses lakhs of people are
living in houses on lands which are
under acquisition or in the procesg of
acquisition. The question of regulari-
sation of these houses is also there. In
the year 1977, our Government, in
which I happened to be a Minister, it
trok a  decision to regularise such
construction and interpretation was
nut up that land will not be acquired,
but only land which is in the process
of acquisition will be acquired. This
internretation was also put up by the
Janata Party Government as a result
nf which they started demolition in
Tuzhlakabad, We went there, pro-
tested and demanded for a number of
days. What T am submitting is, those
houses which are built-houses or
pucca houses where a number of
people have been living, before the
nroblem of acquisition came up, they
have some title, they should be regu-
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larised. The question of unauthorised
occupation should not be merely in
the technical sense. 1 know thig Gov-
ernment has no intention of uprooting
ti'm and we are satisfied with the
way they are performing. I take this
opportunity to raise the voice of the
poor people and you are committed
to them, we are committed to them,
our Party is committed to them and
the manifesto says that this Govern-
ment will take up the question of
regularisation also. This is what I
want to submit, Sir.

% ai Aamafeg  (afwar)
A g, WA HEw ¥ qfeAw
frtm  (nfarm e sAwdRsT
argazd) fam o feam o g, -
HQTIE ATHRAA F TN F qEEe
¥ @H L AU g AT O F )
W X fAar 5@ 99 oF Agaqe
qaeqT F1 HTAT @, IR AT

2 fawerm Wt faw FTE FE
TIHAINEST  AHGE  § AT 9%
@Y A A I AT F fAwTR v
ya s, @ owE ag @
WATF Fdr fAwaT |

UF WA qEE 79 99) @
9, & 99 Fgar e § & ag faw
faeet WY 1 A wwer @t g, few
foeelt §q A FTIT WL W M
# OaT §, SAFT WY qET qATAT & 1 qW
gy § f& aiat ¥ el F1ogew A,
o § g afew awal qgo § Avw@t
Y e ¥, Q9T Y qoT § g H
U I AT A quAr @afsar @sr
FE | IUF wFW g4 § T agr awl
q @ 9T @ & A ag @ F wOAr
AT FT IJqF FQ § | WE H
Qo Y faerar @, 3w foad wee &
U ¥ fod w1y § i oaw afar
FT A FQ § | T IT A WG
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# fat g & ol woig )l faet ]
a ol F ¥ 9 o9 & wFE @3
FCAT E | 9T T FA F Jgq, I
F far TR fl dofers 3w 3,
I F fo2 #% @ @ T T
fe2t famT, 37 Y &gt & g=v o s
AT T a@ §F ARE-ATT TEHE] FL
qTF FY @F A (A qALL f
ST, o fRE o wer e F fAh
oy #7 fawm AgY @ 5T

g T 3 g 5 wmmarTEss
U g &, W I AT 4@ "
gersd, affw wm F ae W A =Y
Fxfeas g Hfsw, afs F =g
@© 9% |

T A ag @ 6 JgT 7 ageaqn
@ s & mvex, 9 ganr
faewr ® aFl fremad @, add
wfeaTesL &, 37 § FATU AAZL TIH
FW@ & Aafew wvwg & I ag @
foF FUSY G WA FT AATH FAN F
qragE T WY I9 F @A FT g
g g &FT § | W o a3 H aww
oGl & @A FT TAH AGl gl T
2, 9= f5 g THS I LA
FreEm™ & {7 T A 9 ) 98 )
zrea-faa a1 g &, AfFa fowa ag
g fF o TS a7 § T T
aqaieT § f& 99 H qHT™ "o FT

MR. DEPUTY-SPEAKER: Will you
conclude in 2 or 3 minutes or do you
want to continue? =

SHRI SURYA NARA_YAN SINGH:
I will continue, i

MR. DEPUTY-SPEAKER. You may
continue next time.



2% Resignation

RESIGNATION BY MEMBER
(Shri Jagannath Pahadia)

MR, DEPUTY-SPEAKER: I have
%o inform the House that today the
Speaker received a letter from Shri
Jagannath Pahadia, an elected Mem-
ber of Lok Sabha ‘from Bayana—S.C.
constituency of Rajasthan resigning
his seat in Lok Sabha. The Hon
Speaker has accepteq the resignation
with effect from 3rd December, 1880,

13 hrs

The Lok Sabhq adjourn for lunch
il fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past Fourteen
of the Clock,

[Mr, Speaxker in the Chair]

MOTION RE SITUATION ARISING
OUT OF RECENT COMMUNAL
RIOTS

MR. SPEAKER: Hon. Members, we
are now to start the discussion on the
Motiop, relating to communal riots.
T will request the hon. Members to be
constructive, positiyve and restrained.
We are to find a remedy to the malaijse.
Therefore, we should be careful that
some utterances here ang there, may
not aggravate the situation. I have
full confidence in your capability but
stil] we should be very careful of our
contribution. I think this House ag a
whole, represents the will of the free
nation to exist and continue its march
towards prosperity, development and

rogress. We are not to be taken in
g, a gmall number of people. who are
introverts. diehards, who are not cons-
tructive in approach and we should
not, and shall not. allow these people
to mar the future of our great nation.
With these words, I think everything
is going to be constructive and pro-
ductive.

SHRI B. V. DESAI (Raichur): I
beg to move:

“That this House do consider the
ation arisine ont of the upvore-

sgepted  communal  riots  fhat
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occurred in various parts of the
country durmg the last three
months.” '

Mr. Speaker, Sir, as you have very
rightly observed just now, it is a very
complicated jssue, which has to re-
ceive the attentiop, of the entire House
in such a way that the situation would
not aggravate further, Butwhen we
look at the genesis of the cvommunal
riots, we have to trace it right grom
1947, when the two-nation theory was
propagated on the basis of which the
country was vivisected. The country
which was created as g result of it had
also adopted the same methodology,
instead of becoming a theocratic State.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P, VENKA-
TASUBBAIAH): 1t was not op that
basis; it is better that you forget that.

SHRI B. V. pESAI: We have nob
agreed to it. I wag tracing the root
cause from that end. We are proud
we have declareq gurselves a secular
State and we are continuing like that.
14.07 hrs,

[Mr, DEPUTY-SPEAKER in the Chair)

But instanceg are there where stray
cases of communal trouble had occur-
red every year. In fact, the holocauqt
in 1947 ic bevond the comprehension
of anybody, and that is the darkest
period in the history of the Indian
sub-continent. After that we got get-
tled down and started afresh.

If we look at the figures, we find
that for such a big country they are
not much. But. even then there are
stray or occasional cases. For some
periodg they are more and for some
periods they are less.

The numher of people killed in
communal incidents year-wise from
1966 to 1979 were a. fol'ows: 1966

45. 1967—251;  1968—133; 1969—
874; 1970—2988. 1971—103; 1972—
70, 197372, 1974—87; 1975
33:  1976—39-  1977—35; 1978—

110; 1979—260. The anpual ayegage{gr
the' years 1966 to 1087 works ont %
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193. The period 1967 to 1970 was one
of acute communa] tension, However,
with conserted effortg and constant
vigil, the situation improved marked-
ly and both the number of commu-
nal incidents and the number of
deaths came down appreciably, and
the annual average of persons kill-
ed in the period 1972 to 1976 was
only 60, Communal incidents again
shot up in 1978.79 raising the ave-
rage,

There is mobody in this country
who will not condemn communal
riots, Some people say that Muslims
were killed more, some say that
Hindus were killed more. Anyway,
communal riot is a carnage and it
definit2iy rctults in human suffering.
Not only are the persons killed no
more, but their relatives suffer, and
it leaves a legacy in the town or State
where it happens Therefore, our
Government i: taking stern steps to
curb these incidents,

But then we have to see the role of
the different communal organisations
in our country, I do not want to
name them, they are both Hindu
and Muslim, Government must
come down with a heavy hand to
ban them or do something very effec-
tive, so that their nefarious activities

are stopped,

Omne word of caution is necessary.
Hindu commuralists should know
after 33 years that the minority
community has to be protected, and
they have to live here, they cannot
go anywhere. So they should try to
adjust themselves. The communal
elements among the Muslims also
should understand that they have to
live here, there is no other go, and
they have to support the secular
trends in our country so that we can
build up a secular State.

Ourg is the only country in  the
world which is secular.

SHR7 ATAIL BTHARI VAJPAYEE
‘(New Delhi);: There are other count-
ries also,

(Motn.)

SHRI CHANDRAJIT YADAY
(Azamgarh): In other countries also
they live in peace and harmony, with
good relations.

SHRI B. V. DESAI: So far I have
mentioned only the communal organi.
sations. I shall come to your party
also and what you are doing.

Actually, almost all the Christian
countries are basically Christian,
though they may not declare them-
selves to be so, The Muslim coun-
tries similarly are basically Muslim
though they may not declare themsel.
ves to be so, but some of them have
also so declared. Communist countries
are basically communist, as commu-
nism is also a sort of religion, (Inter-
Tuptions)

I am proud of my country being
secular, and I would lie to say that
every one of us should support the
secularism propagated by Mahatma
Gandhi and Jawaharla] Nehru, 1t :»
being pursued very ably by our be-
loveq leader Shrimati Indira Gandhi
and she is carrying on the same tra-
dition. (Interruptions)

When you get a chance you may
tell anything but why do you disturb?

My Motion is pertaining to three
months, There is a reason behind
this because right from 1947 the com-
munal tension and the communat
riots were of siray and of different
types of nature, But of late the
foreign countries are also entering
and right from Moradabad, actually
it js condemnable there are so many
lives which have been lost; but let
us go into the deep rooted cause on
this. After 33 years of independence,
unless foreign elements intervene and
support the miscreants in our count-
ry, riots will not take place. For this
Prime Minister hag also mentioned
time and again. I will quote—

PM sees foreign hand behind
riots.

Bid to tranish India’s image.

“She alsp referred to the infor-
mation she had received from
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various sources, including individu-
als about the suspected foreign hand
behind these incidents. Ap attempt
‘"was being made, she pointed : out,
to create misunderstanding about
India amoag Muslim countries par.
ticularly in the Arab world.”

Actually, of late, the Arab world.
Middle East is flowing with  moncy.
Naturaly, every one of us including
‘other countries also do require petrol,
petroleum products, Money is flow-
ing there. Previously it was not there
Four or five years ago, it has started.
We have got very good relationship
with all those countries, Our neigh-
bours, unfortunately both the coun.
tries are theocratic military dictator-
ships. In fact dictatorship itseif is
quite bad aund military dictatorship
and that too with theocratic ideology!
You can imagine how difficult it is
for India, such a big country, with
diverse cast2:, communities, religion
and language. It is so difficult. There-
fore it is the duty of every right
thinking person in this country to
stabilise the Government, a secular
Government. The secular Govern-
ment is there and it is up to them
especially the communal elements in
both the camps, in both the religions
who support it.

I can quote umpteen number of
things—

‘CM see foreign elements behind
disruptive forces’

Chief Ministers twelve  northern
Gtates to-day expressed the view that
certain disruptive and devisive forces
apparently encouraged by foreign
elements were trying to destroy the
fabric of national life by creating
hatred and other law and order prob-
lem and attempts were being made to
promote communal hatred through
propaganda.

The Chief Minister felt that the
sinister anti-national elements, some
af whom apparently being encourag-
ed bv foreign elements which were
behind these movements needed to be
identified and squarely dealt with. A

communal riots (Motn.)

meeting was called upon of right
thinking people who had interest of
the country to resist these efforts
aimed at destroying fabric of national
life and to create national harmon,
All the twelve Chief Ministers of the
Northern part of the country deli-
berated and this is the result of the
deliberation

In this connection umpteen number
of reports are there. Wherein foreign
nationals have come. Even in Mora-
dabad 500 Pakistanis were present
when the riot took place. I quote:

“About 550 Pakistani nationals
were in Moradabad last month
when the riots broke out, according
to the Lahore Urdu Daily Mashriq.
30 Pakistanis were killed in riots.
The papers say, the remaining
Pakistani nationals were  mostly
hiding in the houses of their rela-
tives; it said adding that the Indian
police were carrying out searches
to trace them.”

Now, actually, by and large, as I
know, an Indian Muslim is a nation-
alist. He hates to be suspected.

SHRI JYOTIRMOY BOSU
(Diamond Harbour): And all Pakis-
tani Muslims are communalists, ac-
cording to you.

SHRI B. V. DESAI: I thought Mr,
Jyotirmoy Bosu will create trouble
only during the zero hour. He is now
also doing the same. Keep it yourself
for the zero hour.

SHRI JYOTIRMOY BOSU: Don't
draw a zero here,

SHRI B. V. DESAI: Even Sheikh
Abdullah has testified to it. He is the
one tall nationalist Muslim, Few may
agree with his policies. But so far
ag his national outlook is comcerned,
nobody can question. I quote him:

“Jamaat gets West Asia funds—
Sheikh.”
Just now, I said that Middle East
countries, Arab countries, are flow-
ing with money and that money is
being used I further quote:
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“Sheikh  Abdullah, the Chief
Minister of Jammu and Kashmir
said today that the State Jamaat-i-
Islami which was accused of fomen-
ting trouble in the Valitey recently
was geiting from oil rich West
Asgian countries. It would not be
unlikely that Pakistan also helped
the Jamaat whose activities were
not conducive to peace and
harmony. Speaking at a meeting
of the Press Club of India, the
Kashmir leader answered questions
on a wide variety of subjects for
about an hour.”

[}
Bven in Kashmir alsa, they are quite
active.

I would like to tell one thing that
the motign which I have brought for
thege three months is only basically
this that the texture of communal
riots has changed. Unless the Gov-
ernment takes g serioug view of this
and take immediate action, the pro-
blem will nat be selved. It is pot
only & question of stray instancea. Of
course, the special force could deal
with all those things. Mr. Zai] Singh
ia at it. But that glone will not solve
the problem.

We are surrounded by both the
countries which are theocratic. For
a few years when Bangladesh was
liberated, Mujibur Rehmap was there
and they tried their pest to follow
the secular policy. But, unfortu-
_nately, there also he was murdered
and there is a theocratic State.
Therefore, we have to be very careful.
History is replete in India that when-
ever there is an on slaught from
north-west, when we are weak, they
are coming. That ig why, whenever
"the dictatora get their quota of arms,
they start itching. That is the reason
why I say that the Government must
pay a specinl attention to this. It is
_nog enough that the Chief Ministers
simply assernhleqd and decided. They
ghould follow up the policy. Haw
many Pakistanis are coming into

{(Motn.)
India, I can give you the figures...

SHRI JYOTIRMOY BOUOSU: On a
point of order, under ruie 41(2)(xix).
It says that the House ‘shall not
reter discourteously w0 a 1iriendly
foreign country’. Pakistan ig a coun-
try with whom we have diplomatie
relations, We consider Pakistan gnd
also Bangladesh to be countrigs
which are not unfriendly to us; we
are trying to improve our relations
with them. In that context I would
appeal to him through you, not #e
make derogatory observations with
regard to our neighbouring and
friendly countries and also  other
friendly countries.

4

MR. ODEPUTY-SPEAKER: It is
correct. Please see that you do not
make such remarks againgt our frieg-
dly countries; wuy ouwy Iriendly
countries, even against our enemy
countries because that is not our cul-
ture; we do not decry anybody though
they are our enemies; leave aside
friendly countries, even against our
enemy countries we do not say any-
thing wrong. In fact. pobody is ini-
mical to the people of India. There
is a3 proverb in Tamil;

“Yaadhum Yaavarum

Keleer.”

It means that all countries and all
are our friends. Therefore, nobody
is inimical to the Indian people. All
the people in the world are our
friends.

SHRI ATAL BIHARI VAJPAYEE:
For them, the only enemy is the
Opposition.

MR. DEPUTY-SPEAKER: H you do
not treat them as your enemy, then
they will not treat you so.

(Interruptions)

SHR] G. M. BANATWALLA (Pos-
nani): Sir, will you expunge those
remarks, in view of the ruling givem
by you, the sinister remarks made by
the hon. Member about Pakistan and

Veere,
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MR. DEPUTY-SPEAKER: I will go
through the proceedings.

SHRI CHITTA BASU (Barasat): I
think your remarks will prevail.

MR. DEPUTY-SPEAKER: My re-
marks shall remain as far as the
World remains. (Interruptions).

SHRI CHITTA BASU: 1 have raised
this in view of the fact that, if your
remarks prevail, then those remarks

go away.

MR. DEPUTY-SPEAKER: Any
‘derogatory’ remarks. That wag what
was mentioned by Mr. Jyotirmoy
Bosu. That will be looked into. I
wil] go through the proceedings.

SHRI B. V. DESAI: 1 come to the
foreign nationals coming into our
country and overstaying here. This
is about overstaying by Pakistanis. 1
am quoting a reply to an Unstarred
Question. In 1977, ‘Entered’ 48,884;
‘Left’ 47,411; ‘Spillover’ 1473, In
1978, ‘Entered’ 78,127; ‘Left’ 62,758;
‘Spillover’ 15,369. In 1979, ‘Entered’
2,72,998; ‘Left’ 2,20,172; and ‘Spillover’
52,826.

My hon. friends on the Opposition
side were saying that only the Opposi-
tion Parties were our enemy. It is
not like that. I have all regards for
Mr. Vajpayee and others. Actually
they shoulq try to listen to me. That
is all my request.

AN HON. MEMBER: That ig against
their habit.

SHRI B. V. DESAIL: I do not say
that also.

SHRI CHANDRAJIT YADAV: Is
he representing the views of the
ruling Party?

(Interruptions)

‘SHRI B. V. DESAI: After all we
are all Indians. Ours is a gecular
State...

MR. DEPUTY-SPEAKER: It is

communal riots (Motn.)

alreaay in tne Constitution, Qurs is a
secular State,

SHRI B. V. DESAIL: Ours being a
democratic country, we have to go for
voteg to all the people, including Mus-
lims, Scheduled  Castes, Scheduled
Tribes and women. As every one
knows, because we are secular, we
are firm in our conviction that the
Muslims have complete faith in us,
and in the last elections, they have
voted for us en bloc. Actually this
trend is likely to be disturbed by our
friends. That is also another gspect,
but it is a local affairs. I would
request them not to go in for this
cheap type of publicity in order to
snatch away the voters. Ours ig &
secular State.

The steps which are being taken
by the Governmient regarding special
formation.. .

SHRI ATAL BIHAR] VAJPAYEE:
Is it the contention of the hon. Mem-
ber that the Muslims left the Janata
Party because of what the Congress-I
did in the meantime? (Interruptions)

MR. DEPUTY-SPEAKER: It would
be better if we do not bring in our
discussion, politics. Let ug concen-
trate on how best we can solve the
communal riots and all that. Let us
not bring in thig party or that party.
It would be better if we do not inject
politics in this.

SHRI B. V. DESAI: I am going to
finish very soon. Why shou!d they
disturb me? Please tell them, Sir, not
to disturb me. Unless I finish, they
would not get their chance.

Actually the steps which the pre-
sent Government are taking to create
communal harmony for example
wherever possible the special type of
police which Shri Zail Singh has pro-
posed—I think, will solve the pro-
blem. You have to locate the places
where usually communal tensions
happen. But. hasfeally, unlésg  the
economic conditions are impréved, it
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ig very difficult. It is nothing but a
fight for bread. The Muslims mostly
belong to the weaker sections; econo-
mically they are very backward so far
as our area is concerned; in fact, they
do not have much...

AN HON. MEMBER: Amenities.

SHRI B. V. DESAI: Because they
produce more children. That is the
reason.

SHRI ABDUL SAMAD (Vellore):
It is very unfortunaie that the ruling
Party hap asked Mr. Desai to imtiate
such an important discussion.  Just
now our Deputy-Speaker gave a piece
of advice, to be constructive, to make
useful puggestions. This gentleman
has taken 36 minuteg and so far, he
has not made even a single concrete
point. He is only inviting trouble
from gll sides by rubbing them on
the wrong side. He says that even
Mr. Sheikh Abdullah ig a tall natio-
nalist. That topmost nationalist was
awarded 14 years of jail in this
country! Also he says that the Mus-
limg are producing more children and
that is why they are backward. I
challenge his statement. Let him be
constructive. Let him say how many
children he has.

MR. DEPUTY-SPEAKER: When we
are discussing communal riots, let
there not be a political riot in the
House. (Interruptions),

SHRI P. VENKATASUBBAIAH:
Let him complete his speech first.
Whatever they want to say, they can
say later when their turn comes.

SHRI JAMILUR RAHMAN (Kishan-
ganj): The time that has been allow-
ed is only four hours. This is a very
important subject. Therefore, no time
shoulq be lost and it should be main-
tained.

MR. DEPUTY-SPEAKER: Mr.
Desai, please conclude now,

recent communal mots 300
(Motn.)

SHRI B. V. DESAI: Mr. Deputy-
Speaker, Sir, some Memberg on the
opposition bench have got a little
irritated when I told the truth. 1¢ is
a home-truth. (Interruptions).

MR. DEPUTY-SPEAKER: Now, you
go to your next point.

SHRI B. V. DESAI: Actually, it is
an economic problem. If you want to
do something, some good work,
please go to the villageg and see that
the family planning is adopteq by the
Muslims also. That will create g
good impression there and they will
have their own status... (Interrup-
tions). Sir, I do not want to take
much of the time. Actually there
are so many points. Though one
point is a very ticklish one, it is a
most important one. Ag the Speaker
has aptly given us a little guidance
stating that we should not go beyond
a certain limit, I restricted myself
only to those points that have been
made by me. I request the House to
take up this motion.

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House do consider the
situation arising out of the unprece-
dented Communal riots that occur-
red in various parts of the country
during the last three months.”

MR. DEPUTY-SPEAKER: Mr.
Banatwalla. You move your Sub-
stitute Motion.

SHRI G. M. BANATWALLA: Mr.
Deputy-Speaker, Sir, I move:—

MR. DEPUTY-SPEAKER: It has
already been circulated to the Mem-
bers.

SHRI G. M. BANATWALLA: Let
me read it out so that they can make
suggestions. And certainly, everybody
will be able to say something. So, let
me read it out.



301 Situation arising AGRAHAYANA 12, 1902 (SAKA) out of recent 302

SHR] P. VENKATASUBBAIAH:
It has already been circulated.

SHRI G. M. BANATWALLA: Sir,
you have permitted me. Why the
Minister of State for Home is very
much agitated?

MR. DEPUTY-SPEAKER: Let him
“ave that satisfaction.

SHRI G. M. BANATWALLA: Sir,

I move: !

‘That for the orignial motion, the
following be substituted, namely: -

“This House, having consi-
dered the situation arising out of
the unprecedented communal
riots that occurred in various
parts of the country during the
last three months:— '

MR, DEPUTY-SPEAKER: Mr,
Banatwalla, you can make all the
pointg when you make the speech.

SHRI G. M. BANATWALLA: Let
me continue.

(a) (i) views with serious con-
cern the magnitude and shocking
prolongation of communal violence
especially at Moradabad which is
still smouldering in communal fire
despite four months;

(ii) expresses its sense of shock
and alarm that the law-enforcing
agencies and the peace-keeping
forces failed to remain immune to
the dreadful virus of communalism
and acted with marked communal
propensities and fury;

(iii) condemns the attempt on
the part of some authorities to
circulate wild and baseless allega-
tions, with respect to riots, among
the news agencies and newspaper
reporters, many of whom proved
readily gullible, rendering the
entire Muslim cOmmunity a ‘sus-
pect’ and thereby promoting com-
muna] distrust and recrimination
and endangering national integra-
tion: .

2
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(iv) expresses its anguish and
indignation at excesseg and at the
indiscriminate exercise of powers
of detention against the innocent,
detaining even the lawyerg of those
being prosecuted, and harassing and
detaining even those rendering
relief and succour to the unfortu-
nate victims, thereby paralysing all
relief work; and

(b) recommends to the Govern-
ment, inter-alia,

(i) to take all immediate and
appropriate steps for the ameliora-
tion of the situation, punishment of
those guilty including officials, and
for promotion of communal har-

mony, particularly in the light of
the aforesaid observations;

(ii) to accept and secure imple-
mentation of the Srinagar decision
of the National Integration Council
holding the highest police and dis-
trict officialg responsible for any
communal violence;

(iii) to undertake, without any
further delay, relief and pehabilita-
tion of the victims of violence;

(iv) to initiate legislation and for-
mulate schemes for compensation
to victims of communal riots; and

(v) to ensure substantial repre-
gentation of Muslims angd other
minorities in police, para-military
and law-enforcing agencies to give
them a truly secular and cosmo-
politan char: yn

Now you allow me to explain.

MR. DEPUTY-SPEAKER: Shri
Ghulam Mohammad Khan.

=t qery ey wt (FORER):
JuTETE WEYEH, a8 a9 aafrendy
T 2 & 5w Jmga w A gfam wray
TG a7 T A e H v
I frars ardy & qre ¥ 33 gref
¥ 7Y foawedt & | 7z A fedaromT
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waTz B & 5w gfera F ware w §
;mﬁfmmﬁﬂoQoﬁo
# forer %3 O o @A s 9= 8090
€T HAHTT UF S1Z & at g #77 |
2 & 9% 97 o7 ¥ gEAAw 3w
A T At ITH A qATE § G FY
gfes @ad g 1Y | gusTaR o OEY
g & wgr w WY qew w1 FE TAC
T @ g A g A ] R oo
qifFeaTT a3 o <@ 91 W qew #
A Y @ AN @ gAg WY agt &
anit & qfeorm ofvr ok @ ofea
* g FI FRG TE FT FRAATT qAAT
qT | ¥E¥ Y 1/ 57 ¥ HAS F
faraTs Fata A5 @i A2 ¥ 9= s A
gt & G0 & T T FT FA4A fww
qr |

gl & AW g ¥ wrard F ook
wrEs ¥ g@ @y @ § AR oww
WY @ § 1| 7 Yagelow ¥ aga @@
f@m?ﬁgl ot A agr F AW A
Fﬁwmaﬁmrﬁ%mﬁmé
«E | I7 q A gfew F aga a2 gwAT
four QaT i W qEEEET 9T WE F
AF 33§ N FH A g i
%&mﬁvﬁaﬁm%wﬁmn
W ag i ferar st f €7 ¥ 0 ax
AR Ae #) 9g 97 a1 ¥ 3@t wwe
& STCH A TR X qgy ¥ wIw
W fag &Y 7@ Sel, TEw ¥ &
T uet Y w7 A owEr W ) e
T 1 391 FQ @, IgHT SR
N@ARFTA R TR &
THAde § Faw 9 fa¥ i @ ¥
TRE g gAY | WX qg49c 1)
¥ ¥ &7 qaT g T 97 A qE+de ¥
T /& A far ? oww S
gfee ot & fasars Selisg W

(Motn.)
Thd & forg 1 o fram o, 99
ﬁm’?aﬁmtﬁaﬂtm
N gs TwwAw
LU

¥ gy agr w1 9T §7 S
AT g HIF § woemae 1w fo
g % T RE fr a aae ¥ avee
IO 10~20 wiEH! It f& T8 ¥
FEY APIIAY ARIB AN
grer @1 ueiee fFar ) fET age &
nE § gfew ox g wT faam sk
gfeq & migha 8 1 giaem A
am g fF wigda & i & g2F ax
IT AT g | TEEHT HE I @Y
™At | gfeR ¥ I9E 9% Ads
fot srafar & #T & 1 15-20
WIEH AT 30— 40 U Y FTH T ANTH
0% 78 Y @3 ¥ 3 98 @3 @ "N
gfere 9% T ) @ 1 ITET @Y
71X fear smaT @ ag graa 7 g

g A e & 59 ST W
& o} afvay 3 swarg & watr &
LR IECERICIEPEE R
T HEY 9T § 7g F A9 | (sqawA)

! wifre Sipwe @ (FR)
(* *) Fator ¥ =t ot
(i)

MR. DEPUTY-SPEAKER: When-
ever any point is made by any
speaker you can oppose it when you
get a chance otherwise how can we
conduct the deliberations?

W Ew A Wi oS A
©, vy @, g & fawed @
(*rererr)

**Expunged as ordered by the Chair.
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SHRI ZULIFIQUAR All XHAN
(Rampur): Mr. Deputy-Speaker Sir,
I happen to be an M.P. from Rampur,
which is a neighbouring constituency
of Mr. Ghulam Mohammad Khan. Sir,
during the emergency, Mr. Kulwant
Singh was locked up under MISA.
So, how can he be a congressman? He
uras a member of the Lok Dal and he
wag responsible for all the firing
which took place on the Muslims from
the roof-top of his house.

=Y TR WEENE @t 0 AR e
T4 & WA € g AR uF Afeqg ]
wET A, g ¥ FAST W @Y, S
I F@T fF wiw qaFe wfe ¥
gfaa & famfgat & mfqar ard o
&% 48 @ fF oq a% 99 wedy I T8
g, fSaq A % q, AR AT | THE
I T ARHT AW, TF FAE D
Qo TFo To i ATH, IR FgIfFE A
Jq gH 2 A, W W@, i FT AN,
afrs s wwEr [T W fan
T, WgT F THIH &I W GFET I
w7 faar | FAST ag g fw oS
HF 9T 4 IF 0 FT IR g H
ISHT AORTERE & qfeaw § gLaen
UF SIg & qgT ANF STAH a1 far
a4qr, 9% gra-iT femy @€ sk #%
fargaa@ @ ... (saFar-)
MR. DEPUTY-SPEAKER: Anybody
can give his version when he speaks.
Order please.

q TRT W @i 0 52 F=H)
#Y Iz gfew T T § w1 feaw
N AT THYT F NI I IH F qTA
Y, fore1 F1T &d @ | FF T G
WA FAT. .. (sTIET)

Q% HTWA €W - @ aifaw
AT §, qgT 2 QAT @ §, I8 W
fNamd

—

**Expunged ag ordered by the Chair.

Situation urising AGRAWAYANA 13, 1602 (SAKA) out of recent 306

communal riols (Moin.)

ot qe ST Wt 9T g
AT gHT ST 9T qgaT Ay ¥t fee
g & g fFemr @@ wmi
qEmAT 7 UsiEe g gfew s &
2 fanfeat ®t o= fear | 3@ o
% s gfafaes aF &1 o Mo
gz v & 7T At o 2 gfew
N Ma 7E g N, wwwwr 18

HqqE 97 W %, UE™ ¥ aw
fegsl & FreaTh ¥, fodt Y 7
wraq A e, fas gfem w1 eerd-
AT a1 | gfew w1 fy-cnfa 9 o
Adem ag g f& W aF W
diger ¥, wgier N g agad
T, Mfear gEersTy 9T = @ oo
AAA-AAY AW B TE | I T A
gfae swax & faar & fF o gag
% fafreecarar ar §, 14 a0
qF, I F AT ATATIT § |

TaF g fed foe adt feama
grar @, st d fag off, qe welr
Iax w3 SR F% fafe awds
i ¥, & s@ @ HIEERE §
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communal riots (Motn.)
T T wid w7 FHiE] MR. DEPUTY-SPEAKER: I will go
. t i ... (Interru
9 d31 gAT 97 AW I9F qIHA through the proceedings. .. (Interrup-

= tions).

 AFE WA aE @ F

@ | R ¥ faad qEgaEE IEa] SHRI CHANDRAJIT YADAV: But
. - = - do not say that it will not go on

q, ME q IAH J IFQET 27 W9 record. . . (Interruptions).

TeATe 7, SR & Ay e fan SHRI K. P. UNNIKRISHNAN

oA WE s [@Er @ (Badagara): Record is not what you

UF 9 FTEIFEL (AN 4T, I want it to be.

fawatr ¥ faar war | qumw WA MR. DEPUTY-SPEAKER. 1 will go

qeFmT w1, @0 HTTo Yo, o through the proceedings and if I find

faf N anything obscence, I will expunge it
Qo dro =T z‘ A bl from the proceedings.

SHRI JYOTIRMOY BOSU: Under
A rr A A % #ro what rules?

oHo UHo X TAY TTE ¥ W fFAT thMRmDEPUTY-BPIAm: 1 know
fs g qEem™ A g aTQE W e rules.
e fedY &1 ®1E 59T @y av edSH.'RIJ’YO'I‘IR.Md OYBOSNI:I:Kindly
ucate me under what you pro-
THEL X §E T WX g IN ATEHL MR. DEPUTY-SPEAKER: It is im-
fear ° possible to educate you. Why-are you
! wasting the time of the House? (In-
terruptions).
Z/F g aam e § aw
e, . Yo Fo o Fﬁz SHRI JYOTIRMOY BOSU: What
& RLABAS ? he has said is not indescent. He has
g oy fr faoed & 9@ & I praised an officer Who rescued a
fedt 3fmr & fa@ w91 mar o9 0 Musim woman. . .(Interruptions).
IRiN dqgrar agr afgar wm fEwa MR. DEPUTY-SPEAKER: I heard
47 | UF AHEWE OF ARE # oA something obscene in  the English
g7 | SEEY Oy F4 g% @Y translation that was done by some-
:ﬂi TR @ q&ﬁ A body and, therefore, I sald that this
g 1 98 should not be recorded. Now I have
R ¥ amar W Fg f@ G said that I will go through the pro-
mgq-ﬁfwmﬁ'qgg%m ceedings and if I find something
¥ Y T AR WY 9 A T@W obscene...
a1 T

SHRI NIREN GHOSH (Dum Dum):
What did you hear?
MR. DEPUTY-SPEAKER: Thesge

things would not go on record. MR. DEPUTY-SPEAKER: I will not

tell that word. As I said, T will go

through the proceedings and if I find
SHRI CHANDRAJIT YADAV: Why something obscene, it will be

not? What will not go on record? He expunged.

has said a correct thing; he is paying

compliments to an officer who did SHRI JYOTIRMOY BOSU: What
good work. . (Interruptions). will the press do?
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MR. DEPUTY-SPEAKER: The
press will have to wait till I decide. ..
(Interruptions) You are not to pass

mmy remarks on me.

AN HON, MEMBER: You have
already gaid that he cannot be educa-
ted.

MR. DEPUTY-SPEAKER: Mr.
Khan, please conclude now.

it Wy @t 0 7 G99 39
Wm'ﬂ'o Q’o!ﬁo%ﬁﬂ'{%lﬂg
Sy e faeger 7f a1 | g gfew
ad , W FUg F 9w § 9 A oag
ot | mﬁ&ﬁ'iﬁ'bq&ﬁoqﬂﬁm
¥ 9l o7 @ g 1 ag 71E s Ww
& aff ok € | SER N € Fv w1
a6 a1 (ermwrx) 1967 ¥ 1976
& 3071 WwowRw gu, fawwr s
TE AN N 26 AETE | 33 WEY AY
¥aar foftr @ 490 TR gU 1 @
a0 & 15 # fgwa war §

15 hs,

TF w9 T oW g Ofw
W gfaw & foan w9 oedew
3T T G IR q@ET AE, I
MfEt ¥ goanr s ok sTET 69
W 1 feema & 9w f& fow & g
A AT T AT W FWA TEE g
G & oW WX Q@ ouF Hto F wFEH
wegs fraT s | AT § @ a
FETE & THTE 1 8) Wo Mo, SoTHo,
T @ cflo HIT 9 TTAM WIT T99
TMafi ¥ aff } 1w F Qwmy
qF gU & A Wi S v § Ian
7 ofiiforge w5 &

w’tmwm‘gqfﬁm(m):
T wPew, fom aw W owe ww
A @ wr § g v T fawy
§ W ¥ ¥ o Regial Wi e
%mwﬁmfamguwm

{Motn.)
g & ofaxwiw e ot 3@ e K &
7 dgefon § famm @ &, W E
TEL WHA @, OHAT @, I Sl &
fom s @ E e @ e v
Wwﬁmrﬁzﬁmmm
0.

oY B FARM AAIERE A 4T IqF
IR FEY TR A A, I FT 99 F1 3@
LG EC I S B 2 B [ T
ot fF UF g 9T WEAT AT AT
fear w9 | TONEE 9% g fUew
ferafwe goma A e 9 gEW
F1 aftory g f o off ot F O
ER 3 & WEW TEIAT WEEHT A
NEFGEN o Fag it g
e § T AR FEIRT A1 ORI WIEr
aa & faer aft o 1 T fog &
FARAT § 3@ a A aEe g fe
a7 faes FT F 29 9T 39 2 )
gATE {Ew F1 SN | oifedt T qesa
AR &1 AEA & SH F 59 &
faa T g f& faw g &W
WA R AT T

oS AW § ag 3@ FX F g@ g
éﬁ@,ﬂmw -
Y qeg fgx I =we o1 @ ¥
it ff 3w & foq uw &9 § g &1 aw
D FEAE |

¥l gl Saman @ fE qREE
¥ WIT ST AN TG A1, I ;T
St ¥z & W 9T 3B A T gU
T AT A AL N = T &
gifsw & af @ 1 AWy RRER &
W AT AT 96 § @8 Fgl WX
wEATd ¥ HI JGT TN AHE T
Tt it s g5 gl & WU EFR &
I AR WIE ¥ gEUE gL | AR



313 Situgtion grising AGRAHAYANA 12 1903 (SAKA) ouf of recens 304

AT 3§ W, w0 gav, ag Jfefmaw
CRAY N AT PR TEE 39 a9
J@ g i § 1 fefoaa FEd
¥ graew ¥ ug qFmn o & fF wifE
fafgwe s 1 g fear war §
ZAfqT 99 %1 FrEwe fFar 7ar g
qg 437 w@gH e § foad gew §
# wg gt Ny Fga AW fF 2
TFE F fas @ a9z § I gaNe
N AT T § A WA F T afew ATy
TTWE NI gaa ¥
dEfea ¥ famam w@d a6
™ fagai A AmA I, S9 I
FaF g F15 Fws T8 g fge
fr ag @ T@ & g 97 w2 faed
f& #1f ag 7 wg4 7y f5 fefwas
Y F IR A 99 & foa § w
3G g1 & @ agi aF FgO AHW0 fF
T Jofio AGAHT ¥ WX wratad
Sffaal Fa1d F F, g7 g &
fefgae o & a9 & FE TS B
@ g fely gEr w1 FIIsQ
feafFa@d ms @ &5
fra¥ a7 @H TAF F IH W qQ
dE A TN THETEA O TF |
AT FE A A9V § gfaa FT a1 w8
AU ] AV A FAFFT  GIHTCHT AT ZH
qTE d5 arAt F1 ORey &7 @A faa
g grm f ga S w1t fomrT £ wrfer
F 91T fIay 9§ aEEy ¥ oIaE
A fawy 1 AT 1 gF AR FEHC
agl 99 g%q f& A grera agi ) gy
Iq ATHH ¥ I 9T 3G 92T ST a1 F7
HTT AT T FHFT qIAT 7% fAwAar §
frard ara A gfaa ST g 1 g awar
¢ % & Q@ gfeq sofmar st agr o
[T g1 ITHT 74 9 P W AN
#F fF AT gfr s 19 F1 Fgr g
& ag @R g A1 AT AN
FATIL § O F quAarn § g a7 ghm |
F quaar g I Gar § B AT HH
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g, AT g AT WY wwa e
JAAT 9Et F WA F aw & wIgAA
ufdew afada & 9@ &, ¢ T
T 1 1977 F Y AT gHAT
ot 39 AF 9T WY 7E Fgad ofedeew
0T 39 I F gL gfaneed Tadne
afrg A gq T | Wivg T Rgamt
F& a7 FATC fF I wrafor s 9
Y arfagiragr v ag fear 3 afadw
§ 9% gu, 7@ a3 & gfadey, ar T8t
¥ fagiv aa-gast SuRd #E
AN FY TIAH F & fag G w9
9T J4T€ T g WX ¥ g dav
< fau g & wwmar § 1@ a@ w7
qaT Ty ¥ fady ag @ 918 fg=-
frarge a8 @ Tfge waifs IawT
qaT Y ¥ IR AT QTN 9TEL 94X
FIE T AT, QT TT TG & 1 WY
AET F ITF gravg 7 gH GTE AT
waT gfermtor @< F9aT R )

#F us f4337 21T F@T T1Ear g
# 71§ qfafesa @fea gz T
FLAT ATEAT AFFA WA T FaAT A F
9| qg JEETQ g Ay 7y & q7ar
g # - qF Famn w41 & 5 o
g & IHF @ WgIA AT Fwy
ifE gaT A AR ¥ qEd £ 1 N
IA-FE1X Y 9% §FE W W
UF I ¥ FFTATC T FIATT g ATHH
gAE e oF aww foar gk g@d
TTh qAAAE | IA qA@ A AW
gegraTe # WY dgA ¥ fyey 1 agr oy
mwer gur wad @y gfem Ak
qAANT qTA 72 gu &1 gfeml
F mWiger ¥ w@Y gfem AR
AHAAAl F AT F qEAE gy
% ) ¥ar 3P 98 ag Fwr a @
g v gfom Ak wEewm, st &
T Fa9 F @9 @ & I
JAWHL FAG F TGAH FEA A
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gifsw A v WX IFFT FE
J AW L X7 QA H TH AQ
® Y JrAwTa AT WA =FAvfEm
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T g9 N1 9T famg @& 994r
ghm )

oTSr Y FATH gl war g, &
aamar § & ag afas wam gzmn
T @ g fF oquEER § o 9w
qe o M 99 ;I @ & AR
TqF qI-gT9 AAWE § o7 g9 A9
N4 % & W qAT | AEA SITE
gy, & gy fEegs ' f5 50w
17 q19 q& WY 0F ®T F AL FW
FA FT U foom 2, oF femiea &
9% U TG 9T THST FGAT qIeH F
AT IT 17 §ET F WRL FE
FRAT TATH AGH gU, TOIT FgF IT
wa A feafe @t &1 @t 0w R
g1, FE1 g W ga-RN fAafady &
FATHE §&T q T A B qwT 0 d
g frdze wxn wmgar § 5 5 amas
F w=x % fagm mqw =0 &fvw fe
SIgT FTHAA AL g, agl I IET ¥
FeEY doMTI oMo T WTTHL, ST WY Y,
IR T FT wifgy, oy i awer
§HE WA T T WX AT 9T
FTY AT AT &F | TG I ATG WTTHY
& a1 @O W g, T T AR 24
T ¥ u=< fafs ® w8 FT R
AR g & farey A Alaw W oA
WA qO-—% diE # Siqeqsar
2w wif dafew F1 oww A
€ o7 ¥ ¥ 9 5 gue e
gfae 9¢ T § W s gfew 9%
wwt T &, ag w7 T §
gfes & foor & o= il &
sfa w3 g aifge fs ag = ALY
T ASBT g § AT AEA § W
qT 7 T dI9 F1 AFA § FGHA ISEX
ar & gawar g 6 ardy A9 F a=|gw
ST ¥ ST wgfeaa g )
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JUTEA HFIRT, T ATH AR G
¥ gt g f5 AR § wew A
o TR AT FTED S9TRT §
T A AT A= AG F AT @
2, 99 NI N 0F Igq T3 FO AN
BT}, a8 33 } F S ax W Ay
TEATAS G FT ANE § TH T F AT
;AR 99 W© § | w@iey § agan
argar § fF agt ™o faw moaw Ay
&g ¢ fF see o #Y A &R,
afer o S Am AT mefAat %
gral H & SAwr oY e SR STeh9
FOq F A gE@ &, faww 7 N
AT A T 9 W AT gOW A
e qw | afg T T R F gral @
WA @ ¥ AT SR qg Y 39 SER
Fi AIG FH ARN & qEF AT A%l
g

g9 SR o i st § oA
fegam ¥ o AW ¥ §FAT 9 g,
A g.do, fagr ot gewmEw o)
6 g W@l I TR F  FT
R gC & HO qE WAl S ¥
fraew & 5 Ry g a1 e @M
 mffr 1 7@ F 13 03
FfF g=er ghm fr g fafasdy ot o1
< fmg W@ fF agr 9 wieed, &g
X ¥ fedr FHwAT, THodo X
fowrs Yo, T mfwax S agi ax
da foq 9, & & d9ma feg o
el A s agAasg ar f5
I FIRAR dFwTSE § 7 e oft
T & FHGAT HGAA FT ST AR
¥F g WG ¥ 1 T A B W gH
o ¥ AT |91fgq |

JUTE AR, T A 1 =
weEar ¢ 5 s e svamad
dram Y wf, S§ Jfsfoas TR
¥ AN ¥ Ja7 A q99 #P AR afg
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TR faddy aw & A W g ata ¥
gHa g 1 fa 37 il Y womr fewmar
ST gH, AV SUTET § FqTET WAFT faenET
TREA ¥ gaa! o fmar oo

qrr Ia% fEfafadu w1 o
AT § | @9 A § &t 70T A6y
et amar & AR f9ad 9% Fr semr
SaTg, § qRmarg fF wRw A e
O W T, a1 %1 fa ant a3
TH GHTE ¥ THATT T & TeaT § ey
3an fefafazz & & fqo, e
FHIVT ¥ fAq ot § I FTAATEY
F, aifs ag g N (arEm A fF
IT ARN T @A F A Yy
FFNEE T

|19 &Y gra ag WY 9= § {F amar
F T F 4w T fRAT oS
TR F FEY GIATT AN g ;T IAHY
qgd agT-9eT & AW fear FA-—ag
qTfaa AEF & | gW 99 AR T ATEE
WAfFag NI A T3, A7 qUATER
¥ &g, 7 gEQ TE 9T a8 M W I
qd a3 ¥ FTg AT AT | WX FA
FE T AT A F g § @ W
g aF A w1 afay fa o AN
FT K@ T AW ISET, T IR
I A fgaten ¥ faww a@
@ § afr e 3 g
I AR T BT HEST ISEA | AL
g FT 4% qaed § 5 o o ==t gy
o frq o9 ¥ @ T AR FA AT
IEW@ ¢, TG THT FT AG F T
TEIFA AT IO G |

o A W g g e owrr
fergem # s aifeat dgafon
Y AT arer §, AfeT Fo A grer
fog T A a1@ A Wy AT FS WA
FHAAT TGS WA ST FL T H I
AT A FE F AT AT A AR
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ffad fs N srgas e &
¥ WIToTFoTHo B, IWTAA-TEATHY
¢ o1 = wrgEe wrlATRT
W AWl N Rl o graw § maAde
afag & af foar s =rfgd o o
W OF A7 7% § I w7 W I gerAr
JTEfgr ) g T aE I
WEIfaw ATy Fead ST
i sreT @ fm we # ¥ Dfefer
wiifrdwes § Y g AT w wEASG
FEIATAEN & | T F AW E R T
q qTeATg AT AR § AR qw ¥
Igel & fasre w17 F@ § T A
oxaT & fawrE w19 @ €

#§ wmAar g—aga @ et
W) @ ogEwad  fEANT 99
W@ & N TEaEe § U T E, afe o
W%ﬂmqﬁaﬁmo@oqﬂo
A1 wEd A § W FRgatasy #
AN FT FHFQAE | T TEAFS
F0 A W wTH I §) & e g
gz F 7 AT o dgafow § fawaw
F § 3 FT fa=re #F f5 -
N FrgEd AW § ) TR WY
I NTAZE FE FT FH AG
T & a1 T W9 A 70 gfew BN &),
@& csfafages @, s s
5 9TEE WY T FHTC T UHRE G107 &Y
qg W FY T 57 faar 986 @ |
T ot Wi W A g ws Ay
T guer @€ #X AW | weiey §
qaEar § {5 @9 Son g & fa=e
FE W TE@ § | AR AT FEA
TEY T Y A FU &, WIS ag WA 5§
< faae wC @ §, R Sw@ &
AN T geT A @9 wfear faw aw ok
TR qAE A q@ A W I
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R Y woEy fadany fr 3 el TR
F fa=T I L, W & G, FOA
qTY g1 1 g g g & e fprgwm
¥ srit-feae & | fom s A @ Sy
T TN FFA §, TS FgT TG AT FHAT |
T@RAE F TGO & arara A A7 ¢
&7 9 T W IS g A 79
pridgaig@ A A | @S fod
TAATFE ST g AT T GHT §
a1 3fqw & &% T far § a1 9 R
o @—Fra & et Y, Forgr A Tl
T —F a9 i sEfge swaad
¥ AW & et § | safad i
THATE T FEHT WOHT I 3R
¥ FH @ F1 I8 ¢ 9T 9 =79
¥ A7 wue faar o & e @ E )
# guie 3T g fF g W st 9 1)
faam F4T W g FrAagy 737 )
SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir,** Mr. Desai had
quoted figures. Otherwise, I would
not have liked to do it. During 11
years of Mrs. Indira Gandhi’s rule,
according to the reply to Starred
Question No. 38 dated 30th January,
1980, on an average every year 134
lives were lost. During the regime
which succeeded them between 1977
and 1979 for three years, the average
was 135 a year. That speaks for if-
self. In 1980 we have been insisting
for figures and the Home Ministry

have been deliberately withholding

these figures under one pretext or the
other. (Interruptions).

They have got all the figures. They
are telling** before the House that
they are collecting the figures.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
_**Expunged as ordered by the
Chair. ’
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WANA): Can he make an allegation
against the Home Ministry that they
are telling.**

MR. DEPUTY-SPEAKER: I will go
through the proceedings.

SHRI JYOTIRMOY BOSU: Lie is
replaced by un-mixed untruth. Now,
we can safely take it that at least
700 persons in this year alone have
become victims of communal furry.
And what about the ‘post office’ Giani
Sahib’s wordg for those who can ad-
minister? What is he proving to be
before the helpless minorities in the
country? They have voted for you.
Now, they realise that they have com-
mitted the biggest blunder. That is
why, you dare not go to U.P. for a
bye-election. You dare not go to West
Bengal because politically you will be
rejected. We hang over head in shame
before the whole world that we are
still living in a regime of barbarism.
Which are the States?—U.P,, Gujarat,
Andhra Pradesh.

(Interruptions)

Sir, Muslim lives are in great de-
mand during elections. After that,
they have been forgotten and sacri-
ficed as and when it is required.
What Mr. Desai said has no relation
with the correctness.

I am quoting from the All India
Radio’s news script of News Services
Division, 2100 hourg on 21st October,
1980. She says:

“Observing that the commun:.il
problem is not peculiar to India
alone, she said we have by and
large beep able to handle it and
assure a better deal to our mino-
rities.”

Again she says:

“Internally, divisive forces had
grown; so had communalism and
casteism.”

Who ruled this country for 30 years
after independence out of the total of
32 or 33 years?

**Expunged as ordered by the Chair.

i
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Then she says:

“On the communal situation, Mrs.
Gandhi felt there is a pattern in
the simultaneous happenings in
various places and on particular
occasions. Though there is no direct
evidence of foreign involvement,
efforts were made to exploit the
situation.”

On what basis you are saying that
fareign handg are there when the
Prime Minister is saying that there is
no evidence? You talk when you have
evidence; do not talk in the air. It is
no use putting the blame on some-

body else when you yourselves are to
blame.

What is your police budget? What is
your Central IB doing? Could they
not tell you before hand that this mas-
sive murder scheme is being hatched?
May be the Provisional Armed Consta-
bulary or the 1local Police or the
Civil Services are involved? Could
they not question the Central Govern-
ment, the Home Minister? No. You
have a Research and Analysis Wing.
Phe big bosses there are good at
beating the subordinates, What are
they doing if foreign hands are there?
Mr. Desai all this humbug is known
to us.

After that, she says:

“Observing that the communal
problem is not peculiar to India
alone, she said we have by and
large been able to handle it and
assure g better deal to our mino-
rities.”

Look at it:

“She asserted that despite gtray
incidents...”

Moradabad was a stray incident ae-
cording to Mrs. Gandhi.

«, . .like those in Moradabad,
India has done g5 great deal to
strengthen communal harmony. Our
record is far better than that of
any other country.”
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So, Moradabad is a stray incident
according to Mrs. Indira Gandhi. Our
friends opposite, particularly the
L:Iuslim friends, will relish it, I take
it.

The policies and practiceg of the
Government and of the ruling party
are fostering, rather than controlling
or destroying, communal forces. Secu-
larism in this country is nothing but
a wall flower, if you understand what
1 mean, only a conception on paper.
You have got a beautiful list from
1947 till today, communal elements
branded like RSS, branded like anti-
Congress; so many other political par-
ties, the ruling party and the opposi-
tion parties, they are all having full
freedom to have their way and do
what they like.

There i8 po control on the police
force by this Government. That is the
simple truth, which they do not rea-
lise, which they will never realise.
If you take their adventures during
the elections, the police will want a
return in lieu, and this is what has
happened in Moradabad. You cannot
touch the police; your very existence
depends on how you treat the police,
because they are your God fathers.

The political elements mixing reli-
glon with politics are destroying our
secularism. Let ug go to the root of
it. In fact, the civil administration
and the police combine and even
those who want to remain good are
not able tp do so.

Moradabad is the worst example in
recent times, why in recent times, at
all times. What was the gathering for
the 1d? We are told that it was
50,000 Muslims. If they had come for
rioting, would they have brought
their children? They congregated for
prayer on the holiest day of the year.
If they came for rioting, they would
not have brought their children with
them.

AN. HON. MEMBER. We are not
saying that.

(Motn.)

SHRI JYOTIRMOY BOSU: 1 am
saying it. What has happened in
Moradabad js the second Jallianwalla
Bagh. 650 houses and shops belonging
to the minorities have been looted
completely, mohalla-wise. Nobody
can tell us what is the exact figure
of casualty and death. It can be any-
thing between 500 and 600. There was
butchery on a masg scale by the
police. In the very first round of
firing—one round means one bullet;
let my friends understand jt—at least
300 people fell immediately. We have
no figures ag to how many died and
how many became seriously injured.

There was the police, injected with
political patronage, backed by supe-
rior fire power, supported by the arm
of law, protecting them. On the gther
hand, the Muslims were poor fellows
and they were unable to defend them-
selves. So, they became poor victims.

Do you know that the High Priest
of Mecca Sherif has made an emo-
tional reference to this in one of his
recent pronouncements? Could you
not imagine what js its political re-
action in the Muslim world, the loyal
world? They say they should have a
second look at India.

But what is the Home Minister do-
ing? Is he worth the salt? He goes
there, waxes eloquent, praiseg the
police, defends the police, closes the
chapter and goes for a nap. This is a
very serioug matter, because the en-
tire Muslim world js agitated that
India has become a Hindu Rashtra.
We have to be in that sort of coun-
try.

Another serious thing is there is
business competition, A gentleman
who belongs to a powerful political
party, one Mr. Dayanand Gupta, Pre-
sident of a powerful political party,
Town Congress Committee...

AN. HON. MEMBER: Congress(I).
SHRI JYOTIRMOY BOSU: Cong-

ress (1), he says: agreed. Is he not
known in Moradabad as a friend of
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the RSS, rather than a friend of what
they preach? You ask any man, or go
incognito and find out.

I have talked to another, Daudyal
Khanna, a party executive of the
same party in the Town Committee,
an ex-Minister in Mr. C. B. Gupta's
cabinet. He is the leader of the Hindu
“rassware exporters. He has a grudge
against the Muslim community...
(Interruptions)

1 have given notice under rule 353.

MR. DEPUTY-SPEAKER: Yes, he
has given notice.

SHRI JYOTIRMOY BOSU:... be-
cause, out of a total value of Rs. §
crores exports of brass vessels, the
Muslims have g share of Rs. 3 crores,
in ap area which ig economically more
backward thap others. He wanted to
reverse this, 5o this riot. As a result,
shops are looted. We have given them
complete freedom.

Ravinder Pandey, M.L.A., the great
hijacker herp against whom the case
has been withdrawn, came running to
Delhi the very next day after the
Moradabad butchery had taken place.
He took four car-loads of journalists
and news photo agencies, and phto-
graphs were taken, and those photo-
graphs were liberally distributed. Do
you want to see them? Some of them
are here, ghastly photographs. It is a
matter of deep shame that these pho-
tographs go out to the world, and
people see that these things are hap-
pening in India.

Which party do they belong to?
Where do they get their strength
from? They get their strength from
the powers they have, with the know-
ledge that the police can dare do
such things because they know they
will be protected. This is a shame, and
this is what worries me most.

What js not done to discredit the
present U.P. regime? Was it not also
an outcome of the inner party fight?
Is it not a fact that the T.V. camera-
men went to Delhi—Mr. Sathe may
enlighten me, if 1 am wrong I will
stand corrected—and filmg were smug-

communal riots (Motn.)

gled to Pakistan where they were
exhibited? Why? Whose is the unseen
hand? Which hand is wanting to dis-
turb the friendship between India and
Pakistan?

You have the RAW. You are beating
the subordinates. What are they do-
ing? What is your budget? Can I dis-
close it in the House or ghall I hold it
in the national interest? All the
money is being swallowed, and win-
ning and dining is part of the adven-
ture. We know that is why this sort
of thing is happening.

Two DSPs, circle officers of Mora-
dabad, Ashok Mishra and Pandey, are
known as twin butchers. I would like
to ask the Home Minister why they
have not been transferred inspite of
repeated demands? I am told even by
the present district magistrate: no,
they are indispensable.

Binode Kumar Gupta, another party
executive, 1 am told, circulated a book
on the subject “Moradabad Burning”,
and he said that Moradabad was be-
ing encircled by Muslims, so Hindus
must beware, and be on a war footing.
Wonderful plan. Nothing new. I have
been watching these riots from 1967.

1 would like to ask the Home
Minister—I am responsible for every-
thing I say--why there was an un-
usually big posse of Provincial Armed
Constabulary and the Civil Police
force near the Idgah this year. Did
you apprehend a riot? Wag that your
intelligence report? If so, what spe-
cial precaution did you take t, see
that it was nipped in the bud? I am
told that the Imam Saheb in Morada-
bad has said: “This is the first time
the police came to my house to escort
me to the Idgah.” While coming back
after the namaz and the massacre, he
came through the Hindu areas alone,
and nobody touched him. Here in
Boradabad hardly any Muslims are
involve.

They are very good at concocting
figures—200, 150, 300. T have verified
them from knowledgeable people, I
will not mention their names, and
they say it is between 600 and 700.
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The Home Ministry will not give you
the figures because that is against
the national interest. We want to hold
the police and the civil administra-~
tion also fully responsible for this.

MR. DEPUTY-SPEAKER: Yoy have
to conclude now.,

SHR; JYOTIRMOY BOSU: The
utterances of the Prime Minister and
her lacky His Masters Voice the Home
Minister-—utter callousness and indi-
fference.

(Interruptions)

Instead of being ruthless with the
officers whgo connived and failed to
act, they went on defending the
police, They want to raise two batal-
lions. I hear from my young friend
Shri Makwana.

AN. HON. MEMBER: Three.

SHRI JYOTIRMOY BOSU: Three.
Still better. 1200x800% 12 a month,
very easy to -calculate plus P.E.T.
Peace Establishment on Table. What
is that you know? The stock from
where you recruit the PAC, the stock
from where you recruit CRP and the
Border Security Force, majority of
them are Hindus. What do you ex-
pect—a difference in change of beha-
viour? What happened in Jama Mas-
jid riots? CRP man went to the third
floor and fired at Miss Farida, a B.A.
student of 18 at point blank range
and she became almost invalid for
life. I have a tape recorder in this
House itself. My friend Shri Misaryar
Ahmed Khan will, perhaps, remember.
What will they do by raising batal-
lions? They want to be protected by
policemen. What did your own Minis-
ter Jafar Sherif say? You take it
with the pinch of salt or you give
him a notice to quit. He said there
is no cause for firing, no cause for
provocation. Yet officerg have re-
mained practically untouched! The
police in Moradabad ag they are al-
ways very cunning in beating up the
harijans, burning the houses, make
people believe that Muslims are do-
ing it.

(Motn.)

I want to cite a case of a dhobi, a
washerman Jhariram. Jhariram was
doing his ironing in his own house.
Police came and caught hold of him.
They first of all examined him. They
wanted to examine him whether he
was a Hindu or a Muslim. When they
found that he was not a Muslim, they
fired around which touched the skin
of the belly and the man out of
shock and nervousness feli and he
was taken to the hospital. The peo-
ple were made to believe that Mus-
lims attacked harijan dhobi and that
is why he is in hospital. Do you want
the figure—how many Muslims were
admitted and how many non-muslims
have been admitted? Swell the figures
of non-Muslims, you put the Muslims
in the dock. All trick, we know.

What about the story of finding
Bombs in mosque in Lucknow? Do you
know what a bomb is? It is a tiny
cracker. They immediately get it pub-
lished in the press. Let me tel] you
hardly any big riot can last unless
money, civil administration, police
and powerful political patronage is
there. That is precisely the reason
in West Bengal. We in West Bengal
firmly deal with any riot that is
created. Many efforts were made to
create riots. Every time we have
battled them and we do it as specdily
as possible. Do not leave it to civil
servantg and police. That is a stake in
this country. 1 am proud to say there
Muslims feel fully secure. They con-
sider West Bengal belongs to them
also. Yoy ask anybody. Here the
matter s totally different. Here riot
starts in Moradabad, travels to Ali-
garh, Allahabad and all over the
country and they remain passive
spectators in beautiful air conditioned
buildings of South Block and North
Block.

Now they have started victimisa-
tion. Riot victims and peace workers
are being arrested mainly under Na-
tional Security Ordinance to prevent
people from deposing before thg En-
quiry Commission headed by District



Magistrate. That is the Enquiry Com-
mission—a District Magistrate who
will sign on the dotted line! I will
_ give an example, Khan Avshad Parvez,
the son of a retired railway emplo-
yee, District Commititee Member-
CPM, working for peace and amity—
police declared him absconder, to de-
tain him under National Security
Ordinance, to prevent him from de-
posing and confiscateq a little mov-
able property. So, this is widespread.
In conclusion, T want figures of com-
munal riotg and the figures of its
victims of 1980.

(2) Liberal rehabilitation grants
and loans to victims of these riots,

(3) Immediate arrest and prosecu-
tion of officers involved and political
leaders irrespective of their political
affiliations.

(4) Judicial inquiry to be insti-
tuted headed by a sitting Supreme
Court judge.

(3) A riot insurance scheme to be
Introduced at once for covering the
weaker sections of the society and,
particularly, the minorities.

The Nationa] Integration Council
should jnitiate at all levels all-party
peace committees to ensure peace and
harmony in future and save Muslims
from the butchery that they are fac-
ing every day.

SHR; P. VENKATASUBBAIAH:
Mr. Deputy-Speaker, Sir, Mr. Jyotir-
moy Bosu has referred to certain
people who are not here to defend
themselves. He has mention the
name of Shri Daudya] Khanna. To
my knowledge, in his notice, he has
pot mention the name of the parti-
cular gentleman whom he has men-
tioned on the Floor of the House. 1
want you to verify it. If the name is
there, I have no objection. But if
the name is not there, you please
verify it...

T
MR. DEPUTY-SPEAKER: Mr. Joy-

tirmoy ‘Bosy has given the name of

“Shri D, D, Sharma” in hig notice.

communal riots (Motn.)

SHRI P, VENKATASUBBAIAH:
1 am talking about the name of Shri
Daudya] Khanna.

MR. DEPUTY-SPEAKER: He has
not mentioned the name of Shri D. D.

Khannat Let me go through the pro-
ceedings.

SHRI P. VENKATASUBBAIAH:
Please go through the proceedings.
He has specifically mentioned the

name of Shri Dau Dyal Khanna,

MR. DEPUTY SPEAKER: I will go
through the proceedings.

SHRI ZULFQUAR AJ.l KHAN: He
has mentioned the name of Shri Dau
Dyal Khanna very clearly. It is a
fact. Shri M. M. A, Khan.

ot "iEE THo Qo To @i (W) ¢
IUTEAEY G, HY 47 T A& 33 WAL
H e aTfgg aTHAT S SRATE HORETE
H gut & for & AT 59 F AR
ag |7 g1 A wrfEat Y a7 a8 afew
STt HefeeT § a9 @ are § A
7z @ § ff e #@ fegg qfem
gz NE & AG GHT | IW FT AT
e Fg1 famge 177 & |

“Eid festivities in two cities of
northern India were marred by po-
police violence that could have been
avoided.”

& faw ag fragw Fe f 6 ¢ EY
T 53TF T AT 1 I F & UF LRI
FEM A FATA & FUF AT I &
ATEATIEY @Iy, IO 3w & fo@n g 1
I g A1 TF WWIRSH WA §, T
Ay g faafeeT grga #1 « faar
T § W ag W g & 9| oY

wTAT N 1 & S| T UE JIOTE R
FEIT |
“Actually, the disturbance was

planned to be got started on 19-8-
1980, when some notorious persons,
reported to be PAC personnels
managed to hank a piece of pig on

1’
|
|
|
|
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the door of Shahi Masjid, in Khul-
dabad on G.T. Road. Tha SI,
Khuldabad, Shri Mohd. Wasim
Khan, averted the situation tact-
fully and calmed the Muslim mob.
This tactful, efficient and impartial
S.1. was transferred.”

15.44 hrs.
[Surt HARINATHA Misra in the Chair]

T gy | fF 97 ¢ &Y F7 g2vm |
qr, ¥ 37 & a9 oY qv #< g fogi
AEREY o 1 sfemrae saward,
w-fafaees #idm @S aEY, 39 OF
TW 9T qEq@d &1 o 99 F,
I AFESQ, FOG ATE  WIRANEY,
wH, 7 @ F IaEd g, o gAa S
¥ Teaed § o ot wEw fad, @A
AN F 39 IR TEEd § | S AHIOEH
AR & qrHaE T faatas § 1
#at #1 faar war § SO § ag afaq
FEFfAgFe s @GIE e @ T
HT eI T °

“The PAC personnel are reported
to have arranged to throw a bomb
by a Hindy in a temple jn Gariwan
Tola on G.T. Road...”

They can also arrange to send a pig
to the Idgah when they can arrange
for a bomb to be thrown by a Hindu.

“...The bomb fortunately did notf
explode inside or very near to the
temple, but on the footpath. The
Hindus did not take any serious
notice ag the temple was not hurt.
The PAC personnel on duty insti-
gated the Hindus and even abused
them for not taking any serious ac-
tion against the Muslims who have
dare to destroy their temple.
(Musalman loog tumhare wmandir

men, bomb phek gae aur tum loog
mehron ki tarah gharon men baethe
ho, niklo, hamla karo, darte kyun
ho, hamloog tvmhare sath hain).
On these instigations 3 mob Wwas
collected and attacked the houses

S T —

(Motn.)

of the Muslims in Tara Baby ki
Gali. They also entered into the
Muslim locality wunder the shelter
of PAC personnel and attacked the
Muslims. Some Muslim boys were
collected to resist the mob inside
their locality, but the PAC chased
them to the interior. The PAC per-
sonnel marched towards Buxi Bazar,
abusing the Muslims and saying
that they want to massacre at least
60 per cent Muslims in India.”

IAFT FqH F A FAT € FHTATST H
frar g STt E e T @E:

‘T A QR wie § a9
FF T F I A A AT @A F
a2 @ fae, g T, T Y
&, &7 A g A € 1

a1 a8 geeva fowodYo FT 9T TEAT
TIAAA I BI-BR a4t &1 AT
& AFT, ITHY A F 48 FFL AEN Q
& fF 279 g2 53 T TG T g
agt 9T AR 9@ F fAC 80—90 AT
FTHSTAT 97 | OF 704 § 30 O 7@
F AR 7 AT F aEN A gE qu g
Ffeadt AgAa FI9 &1 | ST 48 A
w97 f6 dYo wo &Yoo & AT dAX
gz & mfar I ¥

“fergE TR &
fe Fe T w@Ig )

“The mischief which set off the
incident—in which herds of cattle
ang swine were let loose on an Id

prayer ground—was well planned.”

g 15-8-80 @ F ‘fggw
Zrere” #1 ofedifaae a1 1 & 9w 9
f et wy owr w5 W ¥ faar
ST | AT qEAAE d fow uF amars
TR TG N | ag S qa & &
W S @ AZGET 97T § AR "I
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T ¥ AT ggd T guT e
ST &1 § AT T OF A L R A,
arA qreTar v dar @ @ W
FEHH TE FI |

qgr ag WY F7 -5 geemEl
F qF ¥ agw T4 TE AfFT R
W g 5 ag w5 a1 1 ag T
¥ gg @7 9T, faurd) st aewr & faw
T 9, IR fur & fF ag wem g,
FIE AT 7E g8 HIT T FR a°gH Aa<
auTs 9gA & fou WU 9| ag a1 agr
f& doTodio & TR FIAWI 1 fours
# fog f=-=1x T ¥ ag faefasm 9«
W& | qEAATHI & g0 &1 T AT,
Fea forat e &, S Hat & 919
fFaT s @ Wi SR IS A9 TF FY
ferm & fau sraaw g8 g §, arfF
I+ uwal #1 fourar o1 §% 1 qg _9
3 @ 1 9 & fF o 7 TERER &1
A &), TG HATTE FT THAAT &Y
T AR AT FT GEARTT F—A8
Ay & fF g 9T dcTodlo A o7
frar & | gg A ¥ A AW FY qreawT
grm, 3% fa=il &1 qeee 78l & | WA
Fg1 fF g7 IaF! @on &7, g ew
faar & ot ggq & o= Y Figr T
stfefraa geamads &1 st | F o wmes
qenT uTEaT g fF 1047 & Fa o
i sifefeaer Famad g€ & @ 3
g fOE NI7a GELF FIes LIS §
Tgi =t g § 7 o fe o gt &
fasTs Qmﬁmﬁﬁr a1
WS aF 33 q9 1 WIAET H B FH
g g ?oag @ wew (mawA) . ¥
T AT FE W OE. .. (WMEWMA)
wrEe, & @ Q1 9T Fg a8 o
g ox e o § TR afefmas
TAEEY A A & 7 # fAu i
A F1 o7 2 & fAg AFHRT A oy
€ | S o FiE gET HITEIE fF

communal riots (Motn.)
100 At MR § 1 a8 T wf &
g SaeT A A § 5 At § 9
I Fr AEET JrAr fear T § o

& () ¥ ux miewar w21, A
frwa fAsen g, #1e Fxw@rg:

“There were many complaints of
looting by PAC men in the first
four days.

It is also understood that the
local civil and police authorities
delijberately underplayed the number
of casualties, not only in respect of
information to the press or publie,
but also in their SITREPS or situa-
tion reports to central agencies and
the State and Central Government,
This was one of the reasons that
rumour-mongers had a field day in
Moradabad.”

g g9 o T aa § fF agt )
oY g & few aord ww o€ &

# us gam A g fafaeet &
FET AEAT § | AT qF g A&
Far & f5 Fw9g & s # AOE-
arz # feadr gE@i ool G &Y
qzT T, watw fgg Wi qEewe
gqy 9% #§ ¥ AR A gEW @
T, sE e qE W) 9w iF
gd #1 oaw fewa wwd ?oag
Fga § fF Afeowm #1 aFe FW@
& fou fefmra et w70f §
FAT AT KT ATH @ a7 fF g
9T FF & Ferfaad AFfT A oag
Nt T 397 F° A ¥, feg-faa
1 A § e fAwen 7
IO AEH g 91 oA wgedi W
qW qAE FIE F TN OH, I9
TR RN I 9T A, HIT AT
qr. u. . F foenardr gy 4t ?

gwafa #gEm, HARES W
gt & fF amoEsd @@ dEw Y
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sy §—Fm = Fmfagt 3 fomg
9 qEAAAT 9¢ wge A, 9ad ¥
T FHafaat 25 WIS, 1980 FY
FoREe e #T far mar w1 s
foasax, 1980 F FE FW W
HOIEE A WA €Y, JE HET A
gere # st wear fegr man, 11
g9t § 3 faae 9x 1 s faen
HlTX & @%& Wl F FIL AW
HIE ¥ IFC A IF UF IA
AT K1 gHEd, AR, =N
FT OFH UE & AT | TG Fefaaq
Fo q'}omﬁ'aﬂf} §§€ﬁ'l
39 UH> UHo dfo &t fwwEr arz
H gerg & TigeT &< fgmr omam,
99 feega femr a1 5 35 faor-
fags #1 agr =wg 99, & ar
wARE # g w3y, afsw 39}
g_w ¥ wefaf=as 7 Fgr "mr
7 FETEEd I9F1 Syge fear AR
& Fo do FTAT H TFL | TEA
TG AT A K oqEgANT F g
qer & Fsy F¥ T oA A fzar

¥ o9 & 1 fagw @
gmar ey, "t § 17 WA
#1 7 I AfFat F @y &5
W, ww, N F mfEat g 93
wrE § W Fg oman fv gEeme
AT FT @ & | I A @¥F ax
a1 FX W& fadza & f5 o
qiferamidy FAEr g F T A
g I FIX @ | FATG ATAT
gfesg & weax A4 a6 QA AR
TWEN & | U @ qIE gl oar
T #1¢ WTEHY R 49 qFAT §
W T A AT GFAT § | IW &
qg 9 T GHAE T H/I JATHY
ot o, T waAT § 7 A9 AfAAT
qATY F A%, A Iq F ¥ F47 fAwen ?
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: ¢
WA wa0% & T faw w18
ff ot e A fAawer o few
R Fg ¥ I=9 wfuFfai ¥ a9m
2 fem f& asr gwEww  fasar
2, @ mfear fawdy & Afea 3@t
59 FThE ¥ agi F THFo (o ¥
qam faor f& 1 wfaar 7@) faeet
fas e mE & 38 T fAwer
g fom & ¥ 38 99 gu WX 9
qgIT q )

# frazw Fwar 9@ fF sAmEr-
TZ & FI GFAT AW UF AHI-
[eH I G ATHIC F1 faam 4w
o g qEadz w1 A fraroar
fom & g 3T gwg F A Ao
frg & fagi awaay &1 oMWY
fear ar 1 A& 337 3@ & wr -
@ a@ 1 Fgy g fF zemgman
¥ AT AR g AGA AN
% &, § W 39 IvEr w1y
E, H"Q'T 9To To o % a'\m'\f q
st qew fFar 9@ qaEmar Ad S
gFAT | & AW IO FT AT
dl #T %= 99 ™ W 39
R FT S FG FOA-AAR AN
AT I} Y T EEET AT
W A 39 F 9FT FI, I G
ARA gU, THIEZ FI A AT FL I
FC faar | 39 wEAwWI F ;G
g & TRy, FAAEr F WL
gferd, &1 Fa1 EAT @, ag A g
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foas grramY 9T WOET TE §—
T §9 989 F NI GII-AS I
o8 gl €W S dgax feam w@d
T g, ETWER F——AT IV &Y
FHET UETEE FfAqd qAE g OF
g9 WX QY T 9T g1 S o

o7 ¥ AUIETE AT CHFIIDA
& faa fefegse sor @1 =i f@a
t-—zaAr g qar) AR FTIE F
gz | zaar @ FE, " § .
gﬁﬁimaaq$ﬁtfwvm
gr 3@ F1 QA 7T F O fawe
fear ma1 BT 39 F @18 A HHR
T gw, w oAl A g
aUT g§ & 1 FIETEd ..
(smmaw) . ... X I @z faga
Lo LS B S I - B L - R
A5 gt =fgd | gaar 7w g@q
fegeama & gamwl &1 #41 qEA
forar mar & 7

§ faaew &1 AEAT AT AW
I¥ WHISH F 93 A1 g Frafaar
F fear & @1 mTo sEEETR F FTEATH
F 9 FT gUA g a@a fx fom
awg g @t w, & FAWF R
ITE 139 wa‘nﬁ%musﬁ*
feg @ § 1 @St HEI, AT
Har., 8 ® 41, w. €@, # -
fogm wfgz €1, we. &, uw,,
T, &, ux,, ug, 9f. fe= uw.
., g7 w9 71 &, g ug,
9t. A9g § W) qEewm o
I FT I9% gRa faag w< faaw
AT g, 5§ & FT femr wmar §
o 4 & qameT /WY W@WH & ;

IR {F mifeal arr ﬁmmm
fear mar ol wetie ®§ 11 99
¥ 1 TF IF FOHH AT G,
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AFAATHT F G A I AGT QT |
3T § qo wEar g fF s @t
. . @, F wafer fear oar
gl ?

feeY @ &Y gErEa &1 feae
g gnd @ud gN, F aWesr  Agh
FEATE T TNFC FEAT ERT KX T@gT
AT § IR X FAT RO 1 TEAT
& d@ar AT g | e gy
FE /G @ T & | FOF & JAI0EH
§ fm# am far o &, S99 & AmEr
TAT AT AFAT § | AT AT IFE R K
I AT gdt * foe & Avm Q@
TRy & | T THeATE oMo § Frfaa 7Y
g | FosEonTTo Fl T A
& | T A GHAANI TF o;TE 0 Ao
fagm smar a1 9% gra-giE e F#%
Iq @A ®X fRar 9T ) 59 OH %o
HTE oMo T & 1S TATH gl 32T g |
16 hrs.

AIRER ® feaa @ fregare
ge, I8 ¥ fraw gaemm frogam
gq ? wopaTg hAW & fw wgr A g
HEATS 59 AT & §, IR Fegare
F A T | TEHE A MR EF IRT
= aqmn & 15 g aw fawe €
s afers & freer § 1 R g S
agy 3T gf 1 q@ ag o qaqnn T
f& ¥ welg WX ATRER § gearg
W I H AN FEFIA KT QY q@T
a1 fF 7 15 R JE & T §
Tk foy aeFT ) ¥ 9T F 56K
faqa fire 1% ¢ ag YEAA AG 9T |
g & g1 @ fF @ fauE AR
fa¥ 7@ 1 39 9% T T HE B}
WWW?\TW FY TT
TIT | IART AR I A 4T 7 ag
Xorarer o faar firegare e
ammmmﬁgﬁ{qﬁ'@m

AT 2| QA QN AT ATH @G TG &



gTF I} ¥ W gfem A B A
qE

aﬂm%ﬁ%ﬁg&iﬁomolﬁo,
ToTHTHo HRX oWl ¥ wHaw™
JTOE W & | AT AR Ro §
N EE a1 FT Iq T W 9}
TEAHTT FET AT_A & | 99a q1F Al
qggﬁf,‘go'ﬂo ﬁ"ﬂ'cqﬂﬁ'o %ﬁ'( gﬁ’fﬂ'
s & 24 =92t v @y § fer
grY &, SHAY ST FT IAH ATIAINEY
T g8 T g Tfge atfe W
X ARG #1 fewrom @ %
IT qF WiF 9 e Ao T FTHT
9g=dT & a9 % ag FW qWH g
sraT 1 mieu wEw @ 9T ok
FTAT I1ET |

dou@eTHe HWIXT Wl v
Y e TTToGTo ﬁwﬁmﬁw qra
¥ wqEl 9T 9IRS § 1 W A
TAA & 07 9T gTET 9 9Y )
agl & § oF qear 31 wwwg  fafesw
TFE X A G AR AT F 99 T T
o 4 I9F ag § goeAr FCF A
I F | zafaw § FZA AR g 1w
HrcHTTodo, TcTHTHo HIT HTHT
F qEAEE agd araE ¥q § AfEa
oo €9 A gefafasaa § oFmw
FE T AR & famn 1 S FwAw
W I § gafadt ¥ g7 FE@T § )
g 393 femm i fa= +971 v Afao )
5 a0F § QAT ®AT FTAT & FIH A1
A qrr § | wfeT ® & faw ow a7
qEHT AYAT AT FT GH FEAN—

‘grig ¥ A F A st @ §,
aAgT A @ATHY 4V, |t ¥ gow qrg |
M WwEEA TR (AETH)
Y g, ey @m B aEd

!

e e e o L . T - e

(Motn.)

F AR AT TS TUN F ) A4 @
TR

gyIfadar F qfewrar #1 F9
T FY TE § | fegeam ¥ oy &
g w & fov givafas @) § enfars
1 § | AMAS LUNH FifaT § IgEY
wifaer &< foar war ar  wfe & Fa”
gt gw & faaer & @ & s+
WY givTfaEw @St 7 e R T g
fres feat gav siwafas R sfamr
& gu § T gu t fr Frew foel
ey # faz o & g s o & A
qx fwet goifas I &F I AT
TN AT YA A FEA, ®ifE F
T g e o 39 & T d ag a
FAOF & | AfFT I7 A Y a6 X
fear gt & 5w FF7 W FENT wEA
g ST } 1

AR § gt gf, § o agr @
a1 BT I/ a9 17 97 79 v faeger
a4 1 T gufee @ fr feg
qar ot qm & fAAr, wEemT Aan
€ fror 91T g% && Far A fror
ey dfrAen feg § A wmnm g
s fod, uw amg fad o et
N frEmg @, @ oww @
ST & At arw o fr fegat &
Y 7T, waemEl A 9 F]7 fF F9 TF
ST WS TAT WAL AT, W AR
forasT & w7 &, FifE g TEaT AT
g fo SA®T @E 9T AT &, 0F AT
@ §, fegeam & 7 @ ) 8 wmEA
& gfusfal & « gam@r | qUEER
F an # foadr wifqar darg af o,
I L FA F @ § & zawt s
FT @ E | wifqut T darg 7F o fF
RTEE § aga g § | qEeHE
Wq A qg w7y # &y wwey



9 ¥ famale @ T F 197 W} A
W ¥ fou e & +@ w0 A
wgodto ¥ qur fF ARER # faaq
ghaare § ol & g aa= FEE |
ST ST At fE goeER # g
g #1 ww @Y § o A W N
AT FOF F ay § F AN T
Frram A ad TN &1 fegram &
v gu § o fadw & av 3o o §
afer 7 fergmt A q@emmEl, S &
o § | YgE gigd,  @r FEd
g fF qEawe J9 AW 9gy T A
7 # foed @ @& T | A9 A
foedter @ 1T F9 F FAX TTF FI
g g F& @ fear | w9 &g W)
f& #% am ag Fow Fa1 7 WA
TAT &7 qIg § | FgA AT FTGAT
T Yt 7€ fF S Ay 9§ e
A O Fg AT TN &), oA FT FH
93 ol FX 4G F soe fw oag e
FTAM T ETAT I ST A A g g ?
99 wfoma Aa9wE g €, feg @
g Ad | A qEewE q9 9 o
AFT T, ATl oA & fag ?
qg TgHT A AT F1 AT AT HT
G T, WFT WY AEY @Y, AR 3T
Fq HqT AN AT § A1 g TG A
g AT I FRFL T AT § |

Tqo Hro ¥ Fgw frar f5 arar-
I’ it mg §, 70, 72 IS
TG FTA UEAEES ggf § Afqa g @ |
forg Y fadw 9@ § o) q@emT W
fagwr o & o S AT ST &, W
fafaeet Y wmag s @), 97 4wl
FFE T A% g F AET &1 W
HIY WS AT AL F@T g, 4 47
3T &, IWY 5, 7 T FT FAE I
g smar & 1 g faferex famt gae
T TEd §, 98 g T |

“communal riots (Motn.)

e ¥ fasme gfew F
gttt N 78, afes s at &
¥ ards A, fergent & o AR qEeEEY
q o1, T T aTAE #T ) S oTHoTFHo
FY ¥ qTOG FAT W AT ATy FTOAY
s gAr, afew Qovod § famet
fare afeq Fwamfy faaEt st «
§C A A7 AW o o gEw fowe
ge, 8 @ fgrg R w@ewm &Ml
TORTER #§ arfg-arfe #% @ 41 afFa
IAT N2W H T T GodHTo FIHFIT HT
foe gren arft § 91T T dYogodlo FT
fae IOX 93w @ Brex IwT § |

I A S owEar ge O,
qr @t @ fawma o f& qear
qroQedto ¥ *Y | WA H, #
agm f& §w fafreer mwr sEE
&, qEemEl # ag dgwa @ v o=
FF TR AT A1, 99 I9 I TS
T gFE g o @ A F
T H WX gFE qEr A, @1
2 ? qEER F HAmEl A A
e g3 ? g7 fFg 1 a1, ag g
fafreer & Femn # slGE ERT)
9 F q9F § TI-ASI AWM qEARTA
N T 4%, 7w 7 9 AR AW qF
IT 9T T[T FTIETET Ky AE 7

fergeit 1 ¥ 3 397 @ E &,
Ffe Y T A AT ST & TE
F© 7 W 4T ST F FIWW FLQT
21 a1 ag & wew g fe gEemet
A ot Al O @ T AR
fergal a1 #ft & 1 TR wfgT
s qEq arar 1 91 | &9 oA
2, 3 amat &1 fow sufed s faar f&
ORI | 99 w21 gg a1 agi o fefegwe
#faeee ar, fomsr gieeT #3 faar @,
SHAY g Y TAT T A FIEw A
T f ¥ | o9 5§ aw A
qTAT g1 1A, AW g g, qew F
qRUTAY &) &) IW THT T Nt @ O
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[aﬁmﬁf*aa T

ma%mﬁa&rwm%ﬁw
T AT gfraT #1917 fmn w0 =
mﬁmaﬁwﬁﬂﬁiw
T frerr w1, a8 agenm WIE 9T 9ER
fa

g T w1 o ofan &t @@
g I wraa & gw ar@ w1 @ e @
q1fg? % 9@ & q@ 1 g gy
g, A It T AEER AE FY AT
T, ATAGFRL TERAL FT WA F
gomm AR fared § 1 89 sgrar i
RTETE § ST qF1 g3 & WK AT qAFAT
Tt et % &, T g R g
& g fFa Hifow wfemg, @,
agl 1 fauues &1 gFEar 79 F
fora ?

g, AW AIHY W FF wgel H
T | FEIAT T g3, ITE AES
g fafrey § g, 3% a9 & 41
TET q 8} quFAr, gEATl § ag fAwaa
WA & wERt | gvwaiaE N, agEl
¥ onfam &6, fegeama W oY @ &
Tt & T raar @fed g agt # gepfaai
F1 grOU FOEL FHETI TG G E |
T 2 F F Orar IAGA, FE
g & o ? trg”rmmﬁaﬁ?f
@ ¢ AR feasfafeefaa g
I | WA T G FT TR
frrar & 7 @t feglt & @ s
TAE, A F A gy § AR
ferga & oY mﬁqﬁwﬁw%mm
o § wEt & aﬁmmgn
q’aaﬁﬁmf‘awazﬁtﬁqﬁu’rﬁ
et w0
5, ¥ AT FH ag @ R g
T W w99 e, fed o fewg,
g, feg wiv €8t ot mfva @
%, AT W A wO0F @ gF ?
gfeddy ¥ uofas g, arfos 7g &y

"1
A

g0 faw-faw o ww ar #% s
TEAT W@ E | T
@R I Oy § 7 oFy nd feeg aman
Fon fF ag qeawms F1 qwar § 7
T FYE AT @7 w00 fFoag
feg A a7 & 7 foan q3-fed feg
&, i qfeaw o F Wi W fagiat N
FEFQ @S g ! Y g oy
g, faat H/ie ai ax T €Y g
W@ g 7 ag TR IR FTR AT AT
g owmogmy ol wifowr A f5 S
TF g3 F1 9 q% WX 99 9%, 0F
A F AT § 3@ qF 7

fergat & o areom @ FF wEeree
TmE ary g afsa 5w feeg v
fam1 § qEAAET & avg IzA-AsA F
T A F1, 98 TG F TG Fg THAT
& o YT qEAwTAT A A e §, afE
frea #=m F qEWEL § agT F7 A0
TrEtg @ &, AR S @ry Jr §, s
ffam & o9 & T Ag TaT g
o fegwt & fawm # ag awm @& g
2 fF g qEemT T T )
Y fagrAd, 9@ aF T qAAAET F
A fad-sEd Ag | daren S oF
@Y g9 9 I ¥ UF URAUF AL aw
a% § 1| wE aw feger i wE
g g% § | W gHTY gegpaa
Fgadt T, a1 wg aeEar Fv faww
T FT RN | TR UHA AT qEA
&1 i TEn wa ¥ fau g g ?
ST g1 fafreex ATgd F EaT ¥ @
qATa 9% gU &\ 99 EEA O ge
g g gf & | I AT F QA
arar € T
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e e

& wfa & fas ag a1 Fg FLEH
w1 argat § fr frear @amw qre
srew fafreex & fg a3 3w & = am)
wrsw fafeer & gy @ Gt W9,
T fag a9 sraen W @, T
URFNT H ST qIEst ¥ Fgr #1e W
FUAT IATH & GO F W FEAT
a1, UF A9 =T £ g 4@, g
TF W AT M A | W ag ey,
ag % 2w F1 ArrE ArAa g 5 siwar
sf it § 1 g st gfeg andy
A Arewg F1 T A9 FAAR FA
A Ffw F@ § A { FgaT TMEAC
g f& ofimar sfe aivd, w9m (wnd)

Indira Gandhi ang Congress (I)
today stand against class and com-
munal chaos, she stands for stability,
she stands against chaos anq commu-
nal riots and casteism.

T Wadl ¥ 919 § WA I )
W FWEE | 9799 |

*SHRI ERA MOHAN (Coimbatore):
Mr. Chairman, Sir, on bhalf my party
the D. M. K. I would like to express
my views on the Resolution about
the communal riots being discussed
now. I am pained to say that in the
name of religion, In the name of gods
and in the name of caste, murders,
arson and loot, rapes and riots have
become a normal feature of our
society. It is not that in the last three
months they have increased in number
and in intensity. From the day of our
independence we have been talking
about the problems of communal vio-
lence recurring at monotonous inter-
vals. Yet we have not been able to find
out a lasting cure for this virus, I
would emphasise the need for looking
at this issue without political prede-
lictions,

(Motn.)

I have to say that there is some-
thing wrong at the very base of our
society. There is something woefully
lacking in the upbrining of our chil-
dren. It is very necessary to refer to
the valuable view expressed by our
Babu Jagjivan Ram just now. 1In
accordance with the English adage
‘Catch them young’ we should ensure
that the text-books in the schools
contain lessons on social reform based
on the indeals of self-respect move-
ment and on rationalist ideas. The
young minds arc the fertile field for
the lush growth of a society free of
communal strike and caste conflicts.

India abounds in puranic epics con-
training ethical codes. Nowhere in the
world you can come across the galaxy
of Gods which you have in India. The
God took ten avatars to exterminate
the enemies of humanily. Yet we
have not been able to end the com-
munal and caste conflicts in our
country. The Twentieth Century's
greatest reformer of Tamil Naduy,
Thanthai Periyar lived and died for

the spread of the lofty ideal that man |

should be respected as man and he
should live and die in honour. Such
reformist leaders you can find in other
States also. The Government should
come forward to propagate this ideal
throughout the country.

The All India Radio and the Tele-
vision should become the potent instru-
ments for this purpose. Unfortunately,
today the Radio and the Television
broadcast and televise stories and
films respectively which breed not
only lethargy in the minds of people
but also sow the seeds of fatalism in
them. We cannot controvert the fact
that our villagers are steeped in
superstition. A change in their outlook
of life should be created by the Radio
and the Television. We should have
both a short-range programme and a
long-range perspective plan for root-
ing out the cancer of communalism
and casteism that has infested the body

*The original gpeech was delivered

in Tamil.
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politic of our country. What we do
presently is that we set up Peace
Committees at the places of occur-
rence of communal clashes, Such Peace
Committees should become permanent
instruments in all the susceptible
areas.

Sir, you will not come across in
Tamil Nadu and other Southern States
the macabre communal incidents that
have taken place in Moradabad. In
Southern States, Hindus and Muslims
live in amity and understanding,
which is absent in northern States.
In Tamil Nadu and other southern
States, political parties’ growth is not
sought through exploitation of com-
munal sentiments and religious fana-
ticism. This must be emulated in
northern States. It is not that clashes
occur between Hindus and Muslims
alone. There are recurring clashes
in the name cf caste in one religious
group. The scheduled caste people
are murdered by caste Hindus. Such
atrocities have become a common
thing at political level. I would
illustrate this by referring to the
gruesome incident that took place on
14th of last month in Melakurki in
Tanjore, which is the parliamentary
constituency of my hon. friend, Shri
Thazhai Karunanidhi. A Harijan by
name Govindan, his wife Nilambal
aged 40 years and his son Sivaraman
aged 7 years along with his daughter
Thamilarasi aged 5 years were locked
in their house, over which kerosene
was poured and the fire was lit. The
only crime he committed was that he
was a D.M.K. worker and accepted
the leadership of Dr. Kalaignar
Karunanidhi. Without being able to
witness the suffering of hisg kith and
kin, Govindan jumped over the roof
of the house so that he could seek
outside support for saving his wife
and children. There he was confron-

ted by 100 sickle-armed men. They
chased him out of the scene. His
screaming wife and children were

consumeq by the leaping fire. Today
Govidan is fighting for his life in the
Thiruthuraipoondj hospital. You will
be surprised to know that the sickle-

earing crowd of 100 people belong
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to t_he Marxist Communist Party
having sickle as the symbol on the flag.
It is really unfortunate that innocent

people should become victims of poli-
tical rivalry.

17 ‘ars, We should have j separate po-
lice force at the State level and at the
Central level not only to contain but
also to eliminate communalism and
casteism from this country. There
should be round the clock patrol of
all susceptible areas. The Government
should adopt measures for reforming
the society and for ushering in an era
of social resurgence in India. Asg I
said earlier, the Radio and the Tele-
vision, and also the Press should
become the means for the spread of
these sentiments.

It is not that the Ministers and the
Government alone should tackle this
issue. The Leaders of all political
parties should join hands in finding
out a permanent solution for weeding
out the poisonous growth of com-
munalism and casteism from the
garden of our plural society.

Out leader Dr. Kalaignar Karuna-
nidhi and our General Secretary,
Perasiriyar Anbazhagan take all op-
portunities including their participa-
tion in marriages to apprise the
gathering of the need for absorbing
the noble reformist and rationalist
ideals for the good of our society. The
Dravida Munnetra Kazhagam extends
its wholehearted support to all the
steps that the Government would take
to rid our society from the communal
and caste evils, which leave a legacy
of suffering for posterity. With these
words I conclude my speech.

M QYo AT (AT : FWTfS
TR, geF § S A feedas @
FEAER WO E, 7 £ pAtoorst T
¥atmes 8 T @ e
& ot B aTFaT G, §L I PACAT
T R g WA F O W
T ¥ €, g% OF A ¥9 §AF § gEFT
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@ faa @ oaEa & W qEA
FWA F gov | qR A qHW HAG W
wWifFFwA M asnageg s+
VAT @19 9 1 § AR ARAG qEeg
| TUT & g1 918 T F, |l FA
2 ? Foue N S § IF W 6
9 FTYHIR TF & AggE W@AT AATE |

OI9F qaT & & fF g q5w W
FTRIT F HI FHYAA FICATT FIT T~
AT FT T G QTR WL 4G 33191
TS FY AT AL & g T G TR
) FTEIR § g A1 OF qETAT § FET
qe fgg ¥t aforFa & fau s § oA
AT it 91 @) dfe oft wiw mgren
T S 7 oY S T FYT AT AT 1947
o & g e 7 ogw @ g
ST Y A, IH FFT AT AW T AEAT
WAFTafF @ Iz d & 0F
et A fForase m @ d
fo ag wg wmea g f5 9= A A
fogia FTvi ¥ ag 2 T R afew
FHIF AT § IR TH FALAT
T FIATH IT FAT @TIL | 1947
¥ g qfFETy 3TF 3 FEICIT FHAT
fear 3= aaq @t FAAT gAAAAT F
39 e F1 gFEen fFm ook o
fegot #1 aw R A & fao
g ow § 99 feggul &1 IFEE A
70 # qA7g < "7 agt ¥ 7@ fq=gnry
, ®Y AT | TF TFATSE | WL AT
B 0y I & AT a1 A qHA |
AR fF A @, am aw
q FwT & T #! FfaA gt T Ay
qTHAT GAT 26 FATE AT 27 [ATE1980
% | oF faege angE & oRitee Y
w21 g€ | O fafadt g fegade ofan &

oY g7 9T, Qe AT & aTHA TF o ¥ -

| & g9 AT @Y I A, ag WY
W & 7% 5 o) A Fr T @
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T 93T 97 dfEa 39 e 5 Tl
TFUTH 9TET & 93 qoivE 9, 98 39 a9
T guafrfrftafey aww &
it qgfaer & |re srer A fear o
atfe At #1 zrareE e oo o
IWAF A aga Y F3gu 4 aE
agi =t T § w7 F1E vREE g
g &, oF feA § 57 dew vwEE
a% g1 AT & AT w90 F15 o7 qrevar
TE g AT qgT AT A NE AT | AR
fox g oz & = o o o amit qufae
43 gu 9 99 § 3IT%1 §0 & fawren
AT AT TN g & g feerd Fv g
ZF &1 1 ST fran A | STEER Y aET
FTIFAIL &7 7 1 TPEIFEF
arFaz Wt gfAm @rE A a1
& Y AT I w1k oA gy e
Iee Iy IW IrzaT v woez fwam
39 TrEAT A1 FA S F g fomrd
it wt, a7 oA 3y foerd v af -
I 9 a8 JIFAT GAT AT A1E,H A AT
v e nfieag @ SAE @ wi
fomr, 3R W I AF ST IS TG T
F1eT ITAT FifF I AV 9gA & TW aE
HIgU & T qfrE A aE qe e
q fow T a1 97 =79 § T ATy
FH ZET TE 1 W T & [T WK
ovet #tor afeiey faas Juae sa
& g4 mfa &, 31 077 /i foerar |
I ST A WX K g7 A g I HeATS
f& a8t o3 el F1 A0 W@ LS
T R AT T G Ow E
afFr & s wEm o# Afee
AT ArEAT g % & v st arat § A8
oM | I FR fn ag w el W
¥1 & aFdr § § Ia¢ wAIF T OgU 1.
Wi AT & awfaar & awaAr g
a7 FYT Srarat & #Y A fo6 gt o agH
& 91T IR 3@7 o I JaT Y A
qETC Ageert Y wf g, faerd W
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¢ ag N T Y AT [WFL AR, I
FY Q@ T AT, T WF 9T I W agh
qX 9 ST F qIY FT-ATE gE WK
we gt afew gom s agr 7o T fFar
frelY oY a3g § ag $iforw A & 7
foF grs HY &g oy o, SetE ag Fan
ST gFAT AT, FGE AZ WA AT HqwT
9T, 99 qg 99 T w47 At g we-
7Y /% 93 ag S, W {5 e v gy 9
W aeq g, yu & @ fr g fafawex
& qm zg araar F1 ard fods gRi
e+ ar f gt Rk et
%ﬂ'éuwﬁwmtﬁwm
& A1 FHH F, ITXT AEHCEAT K & FTHAT
¥ o o AT fgeg wfeat & o am &

wé fgrg TFET &) e T A R oft gfe

T AT GTRII ATATATHT ST J@dT TG
R v wav AE foran | a7 ATRe A
ara of, afes w1 ot gawa g} foray
t gfas afs 3ad gedm 3 a1 9]
T ALY 14T, A e faaw e g
Y fHT i a9 & F0T 9L FHI AR
AT ATFH AT AT AR FY THFEST
FE JEAOC A A AW AL
T FE I ANF Y AR S FFT A
FOGA TUE TR g AAT L | F7T HIF
saT § FY QR AFAT AT | qg A
FHIE gHT WA IR gFRA I FT
g1 Y g o IqH Ife g 7 gra A
grar @ AT 98 FIA @A  gFAT a7,
FWY AE @ THAT 97 | HIR G FIHIT
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TR Fga & f§ @ 3g @ g ar
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o agt s ffew A WS T A § 5 oAgE oe
9, AE AT FEAGE FT AR aga € Afgfes ofar § ¥
T o AR Wt fey Ao o, O qF AR o aR
T oFuw (WE) @1 gEd afedt & qffema & fasms WK @
TAERT A W ¥ few W ag &

I H WA FAR ALE 9T M frem &2 @@t ol gwa & fafee
9T | WY Y §—er@ A wafed & agw s § e
FEIqEAT & | 9T X AT FRmT— ag aga afwfer ofen &, agr &
uF wWer ® o Haedr ¥ faa god &1 &9 fFa o1 @ g W
g & @ AR A & owk F A ¥ G i # e
o @ @A g @ frar ag g wifgy arfs S99 e ¥

g | WX A [EAWA A F@T A el TH T qA gl ..
N g F W T wogm MR, DEPUTY-SPEAKER: In your
AT W@ 9r 1 AT A {Fﬂ% party there are 27 members who are
Y—3g ag N feqgma 4t | Ffe= to speak. You are taking the time of

. -2 your own party members. Please
1977 ¥ F9 ¥ 9@ HEF Fr 9rEY conclude.

AT H wve AITE A O A SHRI P. NAMGYAL: 1 am just
gam| 1 g F# faar o agh 9% concluding.
T ? 3@ am agr A fefgaen

g R iy < MR, DEPUTY.SPEAKER: You

§— g AT Ffir ' TF A afz‘e should not be cruel to your own party
yrfdt § o gmy % wfew dar members. You have taken 27 minutes.

Rt § | o aqi e ow @ fefigrz  The,olher party members may sl
g Fo ur, afew ar # 31 F%

fex M, & q@ @ 9@ ¥ wH WM qlo AWM . AGT dF
F qx FEgAAEd F faar A @ Tox # gEeE-FREAa e @
F adqer ag g fv afew e aq § & af g WwEar g fEoe
¥ AV FEE FT T AT T Wt 0% AT g & S9 & g
W gz W+ ¥ FHa  (=rd) vz § Tar gar wfgy (& ot w7 A
Y | fow ag & AR TR &y Az F §, gt B FAH W GHET
Wﬁﬁwﬁmma,ﬁmm W WA ¥ o@w § 9

ngmﬁﬁmm Wiﬁq@%ﬁm
oTE gU ¥, oM A m Wy TH e
F® ¥ feawwa g, fFT 7@ 7@ v weAl swem @ik WA
gquftﬁtﬁ#aa‘a%ma af ik W= o



369  Situation arising AGRAHAYANA 12, 1902 (8AKA)

Y Yo AW : ¥ AW

SHRI RAM JETHMALANI
(Bombay North West): Mr. Deputy
Speaker, Sir, after the very wise
observations made by the hon’ble
Speaker this morning 1 throught that
this debate will at least direct itself
to discovering the cause of this an-
cient disease of this country a.nd
finding some satisfactory and effective
prescription. But old habits die hard
and I find that Member after Member
paticularly from the ruling party has
surresdereq to his old habijt of finding
fault, raising his finger and making
unfounded accusations against his
political cpponents. I thought at least
on this tragic occasion we shall forbear
from reaping political advantage.and
think of how to solve this very serious
problem and removing a cancer which
infests the body-politic of this country.

Sir, we cannot find a prescription
unless we have a true diagnosis of
the problem and 1 am afraid to the
**that have been spoken I shall not
retaliate by speaking** but I shall at
least speak truth. Truth causes some
amount of irritation in the beginning
but ultimaely it turns out to be the
greatest pain reliever of all times.

st T fas (@fege) f
u @t gEw wwr § R owEw qYY
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W wfge o

MR. " EPUTY-SPEAKER: 1 will go
through the proceedings.

(Interruptions)

SHRI RAM JETHMALANI. Why
do they act like jumping jacks!

Sir, I am at the moment digressing.
I was talking about truth and plain
speaking. I suggest that all parties here
must unanimously resolve one thing
that whenever there is a communal
riot or communal tension or incident
of that sort in this country the stark
truth about that incident mus; be
promptly discovered. I would even
trust Sardar Zail Singh to discover
that truth but when he discovers the
truth there are a large number of
people in this country to whom that
truth may not appear to be ‘truth’.
Therefore, ] suggest that we must
resolve that every time a communal
incic’ "t takes place it must be probed
by ¢ ,adge of high calibre and well-
known integrity anq promptly all
sides must appear before that judicial
authority and help in the discovery of
the truth. I assure you Mr. Deputy
Spcaker, speaking for myself and for
my party it may be that some one of
us may have been in the past wrong
but we do not Shirk truth....

W) adwg wEwiAT ()
AU @ HTE WTET § L. ...
(saaa@)...... CICCIC I

‘:“Enpunged as ordered by the Chair.
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Mr. DEPUTY SPEAKER: Therg is
no point of order. You have only ex-
pressed your opinion. Shri Jethmalani
may continue.

SHRI RAM JETHMALANI: My
friends on the other side ought to
know the adage, those who live ijn
glass houses should not throw stanes
at others. There was a judicial enquiry
ordered sometime by the end of 1979
by the then Lok Dal Government
which came into existence with the
votes of these gentlemen. That enquiry
was to probe into the Aligarh
riots. That enquiry wag practi-
cally completed. All the Muslims
gave their evidence. (An  hon.
Member: only 8) My friends don't
do their home work; they don’'t know.
When it became apparent that it was
neither the Jan Sangh nor the RSS
nor anybody else, that was involved
but it was these venerable gentlemen
sitting there, when that became ap-
parent, the judicial enquiry was wound
up and no explanation is forthcoming.
Why? But even these incomplete pro-
ceedings be placed on the Table of the
House. Let the people of the country
know the facts. Let them draw their
own conclusions on the basis of the
evidence. The members of the Govern-
ment and their party colleagues may
do well not to talk about the sins of
others day in and day out. Sir, I said
that we will talk about the disease
and the prescription for it. Sir, if
communal riots flourish in this
country it is only because the ruling
party—which has been the ruling
party in this country for three
decades—has never found it necessary
or expedient even to change the
terminology which is used in connec-
tion with these riots. A Hindu who
attacks a defenceless Muslim is not
a Hindu; a Muslim who attacks a de-
fenceless Hindu is not a  Muslim;
both of them are children of Satans.
Sir, if only two years ago we had
decided that these riots should be
called riots between children of
Satan, I say mosy emphatically, com-
munal riots would have stopped in
this country. The trouble is, the no-

(Motn.)

menclature associated with these riots
brings some benefits to a large num-
ber of politicians and political parties
and they are greatest peneficiaries of
these riots. 1 do not wish to raise my
finger of accusation but I wish every-
body to search his own heart and find
out who during the last 30 years has
benefited the maximum due to the
existence of these communal distur-
bances. If they sincerely and honest-
ly stopped taking such benefits, things
would have been brought to a happy
end.

The next cause and a prolific cause
for these things is the economic
misery of the poor people. The rich,
the well-to-do, the prosperous do not
participate in a riot or go out in the
street and get killed. They just sit
back at home. Some actually enjoy
it. Some finance it and some get the
benefit out of it. But it is the poor
man who goes out, who loses his pro-
perty, who gets maimed, who gets
very often killeq in the process. He
bears the brunt of it.

I am a Hinau, but I come from that
part of the country where the majori-
ty of the populatjon is Sikhs, I am a
Sikh as I understand the teachings of
Guru Nanak. I can understand and
recite Japji Saheb. It says:

#A1 fat a1 o zrar
A1 fgae q sm@

And it is in that spirit that I speak
today. I am dubbed a communalist
because I do not sell my principles
for votes. And Sir, all that 1
wish to say is that the poverty
of the Hindus and the poverty
of the Muslims—this is a com-
mon disease—create riots because
people want excitement in their dull
and drab existence; people want to
easily come up by a little property
of some body in the neighourhood
and they fall a prey to a few commus-
nal elements who wish to take advan-
tage of a situation existing at a given
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point of time and, therefore, a Gov-
ernment which miserably fails on the
economic front is also the Govern-
ment which is a direct cause of riots
in the country. We have to remove
these glaring inequalities of wealth
and when there is prosperity you will
find that people will not fight and
will not come to blows and will not
try to cut off each other’s necks.

Then, Sir, today we are all concern-
ed about Moradabad. Sir, I am at one
with Mr. Banatwalla and other dis-
tinguished speakers who said that the
poor Muslims who went there to pray
did not go there to create the inci-
dents and get themselves killed. 52
children anq women were just killed
in the stampede and 100 persons were
killed as a result of Police bullets.
Mr. Banatwalla might claim today
which he does in hig substitute resolu-
tion that the PAC was infested with
communal elements. There, he seems
to be one with Mrs. Gandhi. But I
suggest that when the PAC acted in
a brutal manner against the innocent
Muslims in Moradabad, they were
only displaying familiar symptoms of
the same disease which ig responsible
for rape of innocént women at
Police Stations, which is responsible
for the blinding of under-trial
prisoners in Bihar, which was res-
ponsible for the drowning of a dacoit
in Police custody in Delhi and which
is responsible today for the assault
on 600 innocent unarmed students
living in hostels in Gauhati, which I
tried to draw the attention of this
House this morning. It is the same
svmptom of insensitiveness to human
dignity, human liberty and human
freedom and human life which has
overtaken the Police and it has over-
taken the Police for the simple
reason that people in the Police force
who are found guilty are not brought
to book, but instead receive certificates

of commendation, if not promotions
in the jobs which they previously
held.

Sir, there are two causes which I
wish to put out of the way. The
cause of foreign hand and outside .

(Motn.) communal riots (Motn.)

elements has been talked about, On
the 16th of August, after Moradabad,
Mr. sSathe said publicly that he had
come to the conclusion that there was
a foreign hand involved in the
Moradabad riots, On 1Tth of
August, he concocteqd a false story on
behalf of the Moradabad police that
the police had been fired at. Sir,
this is an accusation created by the
Government of the day and when the
Government resorts to this kind of
perjury against the poor Muslimg of
Moradabad, they have no right to
come forward and shed -crocodile
tears. 1 want to tell you that Mr.
Madhav Prasad Tripathi, a member
of the RSS, a Member of this House
last time was deputed by our party
to go to Moradabad and make a re-
port on this and that gentleman
came and reported that this was all
completely false. The police were
never fired at by the Muslims of
Moradabad and today we are sup-
posed to be the communalists, because
I told you I am a Hindu and I am a
Sikh. But I don’t sell my Hinduism
and Sikhism for the purpose of
capturing a few votes and that is
why I am a communalist and where-
as these gentleman who are mas-
querading as secularists are really
communalists through and through—
and they only have learnt how to ex-
ploit communalism and how to get
the votes of the minorities. Minister
after Minister of Congress-I, and
politician belonging to Congress-I
talked of that invisible foreign hand.
Well even Mrs. Gandhj talked about
that. She talkeq about it at the
Working Committee meeting which
took place on the 28th of August.
But on the 16th of October when she
went to Moradabad, she went on a
well-conducted tour of the grave-
yard which has been created in
Moradabad, she said “I do not think
that foreign elements were behind the
disturbances. What js the truth”? If
the Prime Minister of this country
does not know her mind, if these
distinguisheq  Ministers who advise
her do not know their mind, how the
hell are they going to find out what
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the disease is and how the hell are
they going to find out what prescrip-
tion ought to be applied? There is no
foreign hand. It is the Government
which is itching to create a hot border
which js trying to create incidents and
bad blood with Pakistan, a neighbour-
ing country and it is the Govern-
ment which wishes to justify its
total incompetence and corruption by
reference to the chaotic conditions
which do not exist. But they are
interested in creating them. In any
eve1t, they are interested in creating
propaganda that cireumstances like
that exist.

Lastly, let me repeat, as I said
before, we have nothing to fear from
truth. Truth must be told, but if
somebody gets up and names the
RSS or the BJP, as some Ministers
with an utter lack of sense of res-
ponsibility, with an utter lack of
attachment to truth have gone about
brandishing—I do not wish to name
them, but I only wish to recall that
even a paper like The Times of
India, by no means, favourably in-
clined to my party, at one time almost
sold to the ruling party, wrote that
no one from the RSS or Jan Sangh
man was involved in the Moradabad
riots and this has been affirmed by
the Imam in Moradabad who said that
none of them wag involved....
(Interruptions) . 1t is a tragic para-
dox that just to find a smokescreen
and camouflage their incompetence
and their real communalism and
their fake secularism, they go about
throwing stones at others. Once they
refrain from it and look into the RSS
mirror and see their own faces, then
alone they will realise that there is
something to be said on the other
side and then alone they will find
some prescription for the disease
which has infested this country for
eenturies.

oY mifes AgewE ai (FY) ¢
aTA SUTege qgRd, 999 93 &,
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TE WA qe ;. gu-a9 aifad |

it wifes MgFwz &t - ww fore
ur X af53 fasga g9 O
WYH 9T AWM TG qIORT A0Q
aradt (saEen )

Thig is the seriousnes with which
they are discussing this issue.

ATAATT JITETLT HGIZY, T AFAT,
T SevE, 99 A O FSANEr A
qOAT Wi i fwar @ & @rar
TR qENTA ag FgEe A g fy
q 9T qIT TEN FE, g9 A }OO9-
s f/g §, @t waR § 9@ 91q
F41 | Jfaw sfET 7 qar =91 f+ a8
HTAY F § HT | 9T W@ F )

g Fy-FT Fg @ & ¢ foaey
TS FSHATAY ATET 7 A3 & 2 Fd
&, WU 379 9g AUgYET fragw & fe
qITT TH FATA F, TG a1 AT AW
HTI%] aTd & qEHT §, FTAT HIT FqAT
Tt F gy ‘ATiATEE T T’
* Fared f& oW wrA-g Agf @
foq ag & wmox #gr  fr & "o
UHo UHo WX @lo Ho Gro ¥ ATeo®
@I g0 HAAHTAL A7 IT FF @I E,
FY4T S Aarzd % 3g 3@ A 7 g3
qEAIE T GATH |

yq & gt QU@ F AE AT
ATEAT § | ATTI-S@TIG FT O HTHAT
g 8, ya AT ag g fR o 33
& arg it um, Foor, IR, favel W)
TTAF F W A fgarens gIqC uw F
T O AT &, AR fAd ag wiATE
T g | g fax mH & gF w
wifgu | afsw 793 919 ag gAT 9@
(wama 1)
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A QIR A=A ;g AR (FA
& A9 ArEr woX fr@aa ¥ o@iwe
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g adY ara F& &, § SsaaAry v Y
0% a7 § sfasr s w7 g fr o gfa
Frsarefrar £, g aH A N FH
g 8, & 3% eEr Ay wv i ofem
q saraAY A, fasga w1 M sarafTar
oY S sarefaar & € §, 3% gAY
qaTA WA, gATL MR WA, gAY Afaw
AV IAT T KT AEHTL A AT & |
I 9AM F qsw AN XA @ omwA
TEA T qF faar | SfFE qa ag R
aregstfas gafa #1 fag wFv a9
ard | faw S A7 [/, T gT AN
q FTH AL FAM |

qg S T qAA F Fifow w1
Ay —AVT IWE ATH 9T qAAATA]
FY grzdt grfas w33 1 Frfww F A1
&——fF gfaa 3 gaaaEi oz sgrzat A,
ag a€ (2 faay w3 a3dy &, A=Al
F IFAT E SYTRT AR TZAAT §
T FE TAT gAY, Y TAT WAy
% fadars FTdardy F0E FrE 0 AfFT
I VATAT 37 TEA F A 99727
w9gq frar woam & gfaq gaaarHi
R gea g, N gfoq w1 wrEsy wa
R 3% g1, A qFAAA; F1 fgwraa
FIAT A1, q3 W HIY FI A
faq@ Y3 Fdtm | ag aEnT I aga
TS 1T AGT & |

A AT AT g F¥ ad & fw
TNIT § TF FE gAT | UF wigen
FT IgIAAT Y 75 1 3G IMF UFH
T& T 7, o dag & gA TN W §,
TF Afgem & AT 1 AFLCF IA-
A AT SAqTA #Y AT FEy |

-
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qrrad # frewmfat wF gf 1 ag T
frar T f 1swvreg MW@ F
AT WY F w7 W & fa g
qUAT # ATHT HIA AOHT frewrd
& fag 9w w37 | 13 TG 7 A FE
g T, foad 39 & & AR & weal
# o wfgen 7gt, 7 9 faaet afgensi
FT 7rqaT faan s, 7 S feas S
FY MY § ITET AT ¢ OF wfgAr &
wquTe & fasg Fw-eamdY AT I
am ot #) faq fF s 13 i
FI AUITATR § AT I, 41 15 arg
F1 397 7 fregard 1 A ST
g war | vt war B § gfeaw at
sarefaat & faeg I=m@ o1 @ R IAT
FTTF FATE 1 T AW Fgd § 5 e ag
T @1 & A o foRRy o vy =g o
R gffa 1 surefaay & fadw #
TSI g1, JE WGl F ¥ #1
a9 & fom oA 41, &1 {ORE
F FT & 12 AV I FFRAT AR A
7 g1 Ifgy a1, wifFs wF IR
wag gfem 3 aff & fear, foad
faeg § "raA FX W 9 1 AfEA
g2 gar Jgt fwar, gom wEd
arag & faar |

WAZ  WIAAE Mg AT St oFy
TA2fAAT F FNT q FAT R F TG
qRreraTe faer § 41 1 oer 9 @ oar
AR 374 43 gu aafsqal &1 qarw-
JATH FT AT AT IGT 91, AT Iq a6
fFet o & graey @ qIT AT 9gHA
T3 q, Y IF A A qEAT W@ 9
# gq @l A1 ag d-famEd &
qT AL FEAT AGAT § | WU TR
FAFTY ALY &, O & 99 AUg FEA
f& @ awTa FF | wWAG F A
§, gaarETs foX £ aar g feaa at
FAAAEaaET g ) A S T
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frg FT ot Gar & 1 WX IAF 9=
IEFTA TG &, a7 F AR FOF |

7 wmar g f5 Fif o udg @l
gq =17 feqr #71 wiog 7 1% qmg
At €1 ug & am v femw
FIA aTq WA § I TUAT 78
gwer gt & mFar &) zafag
g9 ®I AL T Ag & ) °UF FY
Tgq  Tg Al AT %nfgq g 7
g qar £73 F1 T 34 Wiz )
% samifas Fal &I,
Lo T ¢ S 6 . 7 N ¢ € 1
!mmiﬁ 9T TH I FT F9AT 7 QT
&3 femn g W A\ a’r T A

oA

F oA1g AT FE F AE A go
gifar 17 ggaa o1 & wfew amda
g, S gwrdy At @ AR wad,
Sy sy Ievdt # v fawra 4@y
@ S 15 W F1 WY HEr Ay

&3 % wfaET ¥ @ dfa T
fear ) wmT I AT T AWM A
ST g9 At § A @@ A @
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18 hrs

MR. DEPUTY-SPEAKER: Four
hours were allotted for this discus-
sion. Now, it is 6 o’clock. So four
Rours are over. Now, what is the
pleasure of the House? How much
time shall we extend?

SHRI INDRAJIT GUPTA. (Basir-
hat): 2 hours.

MR. DEPUTY-SPEAKER: All
right. Is it the pleasure of the House
fo extend the time on thig discussion
by two hours?

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU: I would
like to have a clarification from my
young {friend, Would he kindly tell
us: what made Mrs. Gandhi go to
Vinoba Bhave for mounting an agi-
tation to ban cow slaughter? Wag it
not an act of communalism? Was it
not done to foment communal dis-
harmony? (Interruptions)

MER. DEPUTY-SPEAKER: Mr.
Basu, you are a very senior Member
of Parliament. But you are raising
8o many issues which are not rele-
vant. I am sorry to say that.

PROF., MADHU DANDAVATE
(Rajapur): Mr. Deputy-Speaker, Sir,

at the very outset, let me say that
when a number of communal ten-
sions and also varioug types of ten-
siong among the weaker sections exist
in the society and as a result of that
there have been disturbances, there
have been police repressions, 1 think,
we should be able to lift up the en-
tire issue above party politics. I
think, the entire House wil] consider
this issues top be above partisan
politics.

I do not want to rouse the passions
in this House because I am firmly of
the opinion that if we arouse pas-
sion on a communal issue it would
find ity own repercussions outside
the House and as a result of this,
instead of communa] tensions ogutside
the House getting relieved, I am
afraid, they are likely to be accen-
tuated. Therefore, I will not indulge
in that exercise.

After listening to what the hon.
Member, Shri Khan, has said and the
details that he has given regarding
the disturbances in Moradabad, I
have not the least doubt that as far
as happenings at Moradabad are
concerned, it is the police repression
that is mainly responsible. But, Sir,
while saying this I must also say that
whenever in any disturbance the
Muslims are killed, it need not be the
concern of the Muslims alone; jt is
the concern of all the other reli-
gious groups also. If the Hindus
are killed, it need not be the
concern of the Hindug alone but
it should be the concern of all the
communities. I am reminded of what
late Maulana Abul Kalam Azad bhad
said about communal disturbances,
He said that the tragedy of the com-
munal disturbances is that when the
Muslims are killed, the Muslims are
disturbed and when the Hindug are
killed, the Hindus are perturbed
But very few are disturbed because



human beings are killed. Let us try
to create a climate by which we will
be disturbed because the human
beings are killed. Because the human
rights are killed, the rights ot the
minorities are not protected, whatever
is guaranteed by the Constitution is
not available to them, as a result of
that, if the country feels disturbed,
out of that something more construc-
tive may emerge.

As far as the present position of
the communal disturbances and the
disturbances due to police repression
are concerned, I think we must take
a long-term view and work out cer-
tain constructive solutions. We
must not try to confuse the symptoms
with the disease. What has happened
at Moradabad is only the symptom of
a social malaise and we should be
able to take cognisance that,

It ig a fact, you may recall, that on
the last Independence Day, when the
Prime Minister was unfurling the
national flag, she declared that she has
a sense of agony in her mind because
only two days back certain distur-
bances have taken place at Morada-
bad. After that, a statement has
come from no less a person than the
Prime Minister of the country—I do
not know what was the basis, but it
was clarified, it was publicly stated
and it has appeared in the press—
that there ig involvement of foreign
forces in these disturbances at
Moradabad in qrder to damage the
stability of the country, in order to
destroy the stability of the Govern-
ment and damage the secular
image of the country in the Muslim
nations. This is what was stated by
no less a person than the Prime Mini-
ster of the country. And yet, when
the same Prime Minister visited
Moradabad after some time, she had
the temerity to announce, to make a
Statement that there is no involve-
ment, that there is no evidence of any
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involvement, of foreign forces, foreign
agencies, as far as this particular dis-
turbance is concerned. Sir I am shock~
ed and surprised to find that a digni-
tary like the Prime Minister of the
country makes one sort of statement
at one stage and exactly the contrary
statement at a later stage. That itself
reveals that this is g matter that re-
quires complete investigation,

A man of the level of District Judge
will not be able to judge the entire
problem in an impartia] manner, E
fully agree with the statement and
suggestion made by the hon. Member,
Shri Khan, and a number of hon.
Members in this House that the
Speaker can select a small Commitiee
of Members of Parliament, and that
Parliamentary Delegation can visi%
Moradabad and other places where
disturbances have taken place, they
can fing what exactly are the facts
and they can be reported back to Par-
liament. That is the best modus
operandi by which the truth can be
found out. If some people are fright.
ened by the truth, one cannot help it,
but I hope and trust that men on
either side of the House, hon. Mem-
bers on both sides of the House, who
talk about the supremacy of Parlia-
ment, will be prepared to accept this
constructive suggestion that we should
have a Parliamentary Committee to go
into the entire issue and try to see
that the entire responsibility for the
disturbances is put on definite agen-
cies which are responsible for the dis-
turbances,

Thig problem is a comprehensive
problem, which has various dimen-
sions. It involveg the physical security
of the minorities, it involves the frec.
dom of all the religious groups, Inci-
dentally, I may mention that ny
Party fully kacks up the Bill that has
been introduced by my colleague, Shri
Jethmalani. He may belong to an)-
ther party, we may have differences
on severa] issues, but I fully back up
that particular Bil] which guarantees
full freedom to every member of any
community to profess and practise any
religion and even to have conversion
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from one religion to another. We
must fully stand by it.

There are economic opportunity
problems. That also ig a root cause,
if you look at the problem in Morada.
bad. What ghri Jyotirmoy Bosu suaid
is completely correct. There are a
number of problems that are involved
in this. There is a big clash. You
will find that whep, the vested interests
find that their interests have been
disturbed, they also play a very vital
role in these disturbances. There is
the question of cultural identity, and
that problem also hag to be solved.
The identity of every religious com-
munity and linguistic group has to be
accepted witnin the total, collective
identity of the country. We stand for
a composite culture, for a culture of
a nation which js multi-religious,
multi_linguistic, and that culture of
India, in the interests of secularism.
has to be preserved,

There are @ number of socia} prob-
lems, and the political approach to
them has also to be taken note of.
There has been communalism embed-
ded in our life for centuries together,
and that findy its owp reflection in
various incidents. It found expression
in thig particular case. I am not claim_
ing tha; a definite percentage for
every religious group or caste should
be reserved in the army and the police
force, but I must say that the members
of all communities in this country
must fee] thay ag far ag the police
force is concerned, it wil]l not be filled
with commuinal or caste prejudices.
Therefore, every cross section of the
people must find its reflection in the
forces that are expected to protect the
life, property and liberty of the citi-
zens. One of the methods to be fol-
lowed to create confidence in the
minds of the minorities is that the
various communities and groups must
find adequate reflection in the police
force of the country,

Whenever & communal riot takes
place, it is very necessary to fix the
responsibility definitely on the district

(Motn.)

authorities. They should be held res-
ponsible, ang for that, concrete action
and steps wiil have to be taken by the
Government. That wil] act as a de-
terrent,

The question of special courts is
Very significant. People may have
some allergy to special courts, but 1
would demand in this House that
special courts should be set up for
summary trial of the offences connect.
ed with communa] and caste riots and
those in which the weaker gections
and the minorities are attacked. That
is a concrete suggestion that the
Janata Party hag consistently made.

Collective fine is not something that
should be alvvayg abhoired. 1 know
that this weapon was misused by the
British during the freedom struggle,
but whenever there are communal
riots, whenever there js commu.al
tension gnd there is an organised
attack on any particular community,
it should be imposed on restricted
localities. 1 think the Home Minister
should exlpore the possibility of im-
posing collective, punitive tax so :hat
it wil] also act as a deterrent,

There are various Jocalities in which
certain communities have been stay-
ing. Untouchables stay in a number
of villages and cities in some concen_
trated greas. Muslims and Christians
also similarly stay in other areas. We
must change the entire concept of
housing, ang I would urge the Gov-
ernment to see that a new dimension
of housing is introduced. There should
not be exclusive housing for any par-
ticular community in a given area
There must he ~ free mixing of differ.
ent communities, religious and langu.
age groups, So that there is free inte:.
change of ideas, custgms and social
life. That has to be done,

As one who has been connected with
the profession of teaching for a long
time, I must record that the textbooks
that have been evolved in this coun-
try from the time of the Britishers
have a certain orientation. Very
often, the textbooks prescribed for the
schools ang colleges create a certain
animum and bias against various com.
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munities. I think we will have to re-
orient the entire university syllabus
and textbooks and see that the new
generation in thig country is able to
march in a differeny direction,

As far ag economic opportunities yre
concerned, unless we are able to
assure the minorities, whether linguis.
tic or religiovs, that all the rights
guaranteed io them under the cons.i-
tution will be preserved, they will .ot
have a sense of security,

Some peopie may have an obsession
against the Janata Government, But
1 must say that one of the good things
that has been done by the Janata
Government is that for the last sv
many years there was no Minority
Commission. That Commission was
appointed. I would like this present
Government i{o go a step ahead and
give it a statutory status to guarantee
rights and privileges to the minorities
in the country,

There are very sad and cruel memo-
ries of the pre_partition and post-
partition days. Of course, there are
also memories—shining memories of
Noakhali march of Mahatma Gandhi.
But ag far &s the old generation i
concerned, there are still the hang-
overs of the memoriegs of the pre.
bartition and post-partition riots in
this country. Therefore, the real hope
of secularism in the country will be
the new generation, the new young
generation which does pot have the
hangover of the past memories. I hope
we should be able to cencentrate on
this new generation which will be the
cioneering force in bringing up real
seculirism in India, which alone will
be able to prevent communal riots in
the country. That jg the constructive
apbroach that I would like to place
before the House.

Thank you,

SHRI INDRAJIT GUPTA (Basir.
hat): At this stage of the debate, I
do not proposs to add anything to the
Rarration of events that have taken
Place in Moradabag or elsewhere, That
Job has been wel] done, 1 think, by
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Shri Murshid Ahmed Khan of the rul-
ing party. That job has been done by
him better than anybody else, I do
not think anybody will have the cour.
age to contradict hig facts. There is
some feeling in this House-—I judged
from the speeches of some Members—
that we should not be much bothered
about what the world thinks of us or
what other countries think of us. 1
beg to differ from, it for the simple
reason that une week from now ie. on
10th of December, we will be observ-
ing throughout the world what is called
Universal Human Rightg Day. 1 am
sure in Delhi also many meetings and
functions will be helg where all sorts
of platitudinous remarks will be made
by various Ministers and other peuple.
Next month we are approaching the
anniversary of the Martyrdom of
Mahatmg Gandhj who gave his life for
this very cause of Hindu-Muslim
unity and who became a martyr be.
cause he stood firm for communal
unity and that wags not to the liking of
the fanatics who decided to do away
with him. That day is approachiag.
This year, I believe, the world 18
celebrating 1400 years completion of
Islam—1400 Hijri. Well it is a world
religion, one of the major world rcli-
gions. Although I do not belong te
that religion; for that matter I am not
much a devotee of any religion as
such, but I am proud of the fact that
in a country which we call gecular
and which we claim to be secular,
there is a iarger number of peopi¢
observing the faith of Islam than there
is in any other Islamic country.
(Interruptions). Is it not true,
Madam?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Two have
more,

AN HON, MEMBER: Indonesia and
Bangladesh.

SHRI INDRAJIT GUPTA: Indo-
nesia, I hope you K have jusy been
entertaining their President, Anyway.
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But the question that has grisen in
the minds of the people, at least in
my mind very much js whether the
tradition and history of Indian tole.
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rance is beginning to come to an end
or not? Communal disturbances have
taken place not only in Moradabad
and Uttar Pradesh they have been
taking place in many places. Last
year, of course, this Government was
not there then; therefore, they wil
say ‘it was not our fault’, I am not
bothered which party was in power
or ig in power now. Last year therc
were terrible riots in Jamshedpur—
three times one after the other. Ali-
garh, of course, has become a chronic
point. There were riots in Gujarat and
so many places. But why is the atten-
tion of the people is being focussed sc
much to-day on Moradabad? 1t is be.
cause there if something new in il
Because there is something new in 't
And that new thing has produced the
crisig of confildence.

What has been emphasized here,
quite correctly, is the role of the
police. Then, there is again a ten.
dency to take the debate in a direc-
tion ag thoush only the police is res-
ponsible, the police is the only culprit,
That ig also not correct.

1 remember, in Jamshedpur, last
year, many peoOple told ug after the
riots very similar things had been
done, though not on this scale. Th'e
PAC hag surpassed all. But there is
some sort of a mini-PAC or another
police force which is czlled BMP
Bihar Military Police, Many people
hagd told us that there also how BMP
had behaved, how it was they who
first came and looted the houses,
terroriseq the people and picked up
the people. It wag only afterwards
that the so-called communal comp'e-
xion was given to the whole thing.
The PAC is in a class by itself. There-
fore, there is the crisis of confidence

today.

Is this the new pattern for the
future? My young friend from Kan.
pur was at pains to emphasize that
we should not play up too much the
fact that the police is taking a pal‘.tl-
cular attitude towards a minority
community, but what we should con.

(Motn.)

cen?rate on is taking severe action
against those people who are respon-
§1b1e. I agree with him. The point
is, what happeng when no action is
taken? How do you then expect con-
fidence to be resiored? Whose job is
it to take action if it is not the
Government?

‘I hav? got with me a lengthy inter-
view given by the ,Home Minister,
Giani Zail Singh. . .

SHRI K. P. UNNIKRISHNAN
(Badagara): All ‘*his interviews are
lengthy.

SHRI INDRAJIT GUPTA: I do not
know. Thig is an interview given to
the magazine Sunday. It has not been
contradicted as far as I know, 1t is
a lengthy interview running into
several pages. I would like to quote
just two or three sentences. I am
not going into the question which was
asked and then the reply and all that
because there is no time. He says:

“Whatever complaintg have come
to us have been about the PAC.
But I will not agree that the whole
of PAC is guilty. There are some
individuals in the PAC who have
not behaved properly and we will
weed them out, we will punish
them.” 1

Whepn the Home Minister replies, let
him tell us how many he has weeded
out and how many he has punished.

In another place in the same inter-
view, he says:

“I can assure you that if we get
any information that anyone in the
administration has arrested people
only on the basis of community...
—you heard what Mr. Khan said—

“...and not because they were
indulging in mischief, and members
of both the communities can do
that, then we will take action, wWe
will punish such officials.

Q: Have you had occasion to
punish any officials? . :
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A: So far the puhishment is onhly
suspensioni or transfer., But ] can
assure you that we will make the
punishment mu¢h harshér.”

Please tell us what harash punishment
has been meted out, not tg the whole
PAC but to those people within the
PAC who are responsible for all that
happened.

Again, in another place, he says:

“I have a list of people which I
do not want to disclose now in our
Government whgq instead of trying
to douse the fire tried to fan the
flame and we will punish them.”

Who are these people and have they
been punished?

The trouble is that we are all very
good at giving assurances and making
epeeches, But the crisis of confidence
in the minds of people has come
because, on the one hand, the police
is behaving in a savage and barbarous
manner and, on the other hand, you
are giving assurances galore and do-
ing nothing to punish anybody.
Where do we go from here? So, I
do feel that our country runs the risk
of being condemned in the eyes of the
world. It is a very unhappy thing
and I am very very unhappy about
it.

We will again celebrate Gandhiji’s
death anniversary, we will celebrate
the Universal Human Rights Day, we
will celebrate so many things. Next
week, I think, the Antj-Apartheid Bill
is coming by which our Government
has now, after a lapse of 8 years,
decideq to ratify the United Nations
Conversion on Anti-Apartheid, that is,
suppression or discrimination by one
racial community against another.
Very good. We will pass it here by
thumping the tables and all that,
everybody in the House will unani-
mously support it. But uncomfortable
qQuestions are being asked by people.
And why ghould we say that we do
not care what people in other coun-
tries say? We do care. We have an
image in the world, and we dq not
want that image to be spoiled. There-
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fore, I think, the valies of life and
so on, which have been expounded
tnrough the ages by all great Indians,
saints, philosophers, and so on, are
really being reduced to somewhat of
a mockery now. We should own it
up. It is no use being hypocrites and
indulging in hypocrisy.

About Moradabad, I want to say
two things which have not been men-
tioned by anybody here. One is the
significance, the background, of the
fact that those forces which are
avowedly communal farces in this
country, who make no secrecy about
their communalism, were defeated,
very soundly defeated, j the Assem-
bly and the Lok Sabha elections from
Moraddbad, before these riots, dis-
turbances, took place, That means,
the common citizeng of Moradabad—
the Muslims and the Hindus alike—
had rejected these people at the polls.
I do not want to mention names here.
I do feel that there was  refusal by
these communal forces, who are very
powerful in Uttar Pradesh, there was
a refusal on their part, to reconcile
themselves to this defeat, and there
has been a conspiracy tq stage a come-
back through the method of organiz-
ing this type of disturbances and riots.
1 hope Members on the other side
will not get agitated; it happens in
other parties also. The Members of
political parties get divided com-
munally at such times. It is a fact.
Anybody who comes from Moradabad
will tell you how the Congress MLA
of Moradabad, one Mr, Hafiz Mohd.
Siddique, who, I think, from what
reports we have got, was a hundred
per cent secular man—I1 think, the
Home Minister knows him well—and
who did his best, at the risk of his OWn
life and safety, to bring about some
kind of defusing of the situation, was
slandered, how he was threatened, by
his own party people and by the
police. He is a man in agony today,
absolutely and thoroughly demoralis-
ed by the experience he went thmugh.
1 think, the Home Minister will certify
to his sécular bona fide.
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Somebody said, ‘Why do you talk
about foreign hand?” But I remember
at that time—l am not talking about
any other conspiracies which may be
afoat from abroad—our External
Affairs Minister had to send for the
Ambassador of Pakistan and tick him
off because it was quite clear that
Mr. Zia-ul-Haq was trying to exploit
what wag happening in Moradabad
for some other purposes and a big
campaign was on jn Pakistan about
it, that there js a genocide going on
of Muslims in India, he 'nad to be
called by our foreign office and told,
‘we do pot like this kind of thing’.
So, do not say that there is no foreign
hand and we do not care what other
people say, and so on, We dg care.
It is quite obvious. We do care.

Other friends have mentioned the
economic aspects. They are very im-
portant. I nhave no time to go into
these. There are very serious econo-
mijc aspects behind what happened.
Because it is quite true that, in recent
years, in a few among the Muslim
ceammunity jn Moradabad, there has
been some amount of affluence due
to business and trade, particularly in
brassware, with the Arab countries,
with the so-called petro-dollar coun-
tries,—that money has been coming,
and some of them, some sections
among them, have gained from that.
There is nothing wrong jn that, 1
suppose. But then this becomes a
kind of competition and rivalry among
Muslim businessmen and Hindu
businessmen, and some people do not
like this kind of a thing that the
Muslims, who have been more or less
small traders, small businessmen, poor
people aonly, some of them, should
begin to get economically a little bit
affluent. These things have all been
there in the background. I qo not
know whether any inquiry will ever
get to these things. Of course, forces
like the RSS and the Jamait-e-Islami
-—not now, for a long time now-—are
active, are fanning revival of com-
munalism, of religious revivalisgm,
among both the communities. And

(Motn.)

I can tell you at least from the ex-
perience of Jamshedpur last year, that
there was some very suspicious type
of collaboration between both of them
They publisn so much material, se
many handbills and booklets and
everything—both of them, but never
you will find them attacking each
other, Never. It would have been
very natural for RSS attacking
Jamait-e-Islamj and wvice versa, but
they never attack each other and tne
aim of both is to instigate trouble
among their respective communities
and bring about disturbances.

You may say, ‘We do not know
whether there js any foreign hand
behind it’ But I should say—I have
ng proof—tnat such a situation i=
absolutely ripe for intervention by
those external forces which want to
subvert our country. Whether they
are or not—it is your job to find out
not mine. You have been paid for
it. You have a huge apparatus. Yau
have so many kinds of intelligence
services and al]l that and it is your
job to find out and not go on telling
one day that there are external forcer
behind it and the next day saying,
‘We have no proof about external
forces’

These things will not be dane by
any Magistrate or any Judge. This
probe is necessary in our own inter-
ests into the possible infiltration,
massive infiltration which is taking
place into the Police, into the educa-
tional institutions—just now Prof.
Dandavate mentioned about undesir-
able textbooks taugnt to our childrem
at their most impressionable age—
into our intelligence agencies whick
are never able to inform the govern-
ment beforehand. It ig always sub-
sequently found out that the intelli-
gence agency has failed. They were
never able to find out that such &
situation was developing and that suck
tension was developing and that ye¥
should take precautionary measures.
How is it?

And then take the mass media—the
All India Radio. I will accuse—J have



proof with me—that during these
Moradabad disturbances, tais All Indig
Radio went on broadcasting absolutely
false and baseless news. One lwas
that ‘Curfeyw was declared in Amroha
and Chandausi’ No curfew was de-
ciared in Amroha and Chandausi. But
the All India Radio of Mr. Sathe went
on saying it. Another thing they went
cn saying was that the Armed forces
or tne military forces have been
rushed to Rampur. This is also
absolutely bogus. Such a thing never
took place. But the All India Radio
which is a government mass media
went on repeating these things with-
out verifying whether tnere ig some-
body deliberately doing it in order to
create tension. 1 do not know.

Mr. K S. Rustomji, a former Police
Officer and a Member of the Police
Commission has Wwritten a book—
perhaps some of you might have read
it—called ‘Why Jamshedpur?’ in
which he says:

“T'ne most to blame are our Police
Officers and administrators. ..

He is not referring to PAC. His book
is called ‘Why Jamshedpur?’ He says:

“The most to blame are our Police
Officers and administrators, small
men in high places.”

This is what Mr. Rustomji has said.

Other sclutions have also been sug-
gested. I thing it is long ago, in 1968,
in the Srinagar meeting of the
National Integration Council, it ‘had
been very unanimously decided that
the SP and the District Magistrate
should be made personally responsi-
ble. What is being done about it?
12 years have passed. Please tell us.

As far as the PAC is concerned, the
first thing I would suggest is that
whenever gny riot or disturbances of
4 communal nature are apprehend-
ed or anticipated or take place, the
first thing to do is that the PAC should
be removed from there, The PAC
should be physically remaved frofm
there, instead of continually sending
the PAC there,

e
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The Muslim population of Uttar
Pradesn is round about 30 per cent.
In the PAC the number of Muslims
is 0.01 per cent and by changing this
0.01 per cent into 2 or 3 per cent.
you are not going to make any differ-
ence as far ag the security of the
Muslims is concerned,

This PAC is an aorganised communal
force, dressed in uniform. That js the
only difference, It is dressed in uni-
form, and most of the officers come
from the higher castes and are thoro-
ughly communal. It has been proved
by what has happened. But if you
are afraid of dealing with them
stearnly, please say so. Pandit
Kam!lapat; Tripathijj had a ‘bad ex-
perience with tnem once, when they
rose in revolt. I do net know if you
are afraid of there being gnother re-
volt, if you try to discipline the Po-
lice,

I read in the papers just now—I
do not know whether it is a correct
report—that the fact that action has
been taken against certain police
officers for blinding the undertrials in
Binar has led to seme big demonstra-
tions of 1000 Policemen protesting
against disciplinary action agajnst
their officers. I do not know whether
that report is correct. Please find
out. But this is the kind of situation
you have brought about jp the Police
and you will never be able to dis-~
cipline them or tackle them. You will
always be afraid of doing anything.
It is a Frankenstein monster that has
been created. Now you cannot tame
it, you cannot control it. So, please
think deeply aver what you are g?ing
to do. In any case, communal-md-
ed officers who have been found In-
volved in all these things should be
ruthlessly purged and you should not
be afraid to do that,

Then, Sir, about the press—I do not
know whether you can do anything
about it—some members had referred
to it. It ig not a question of just
circulating the story that bombs had
been found in a mosque in Lucknow
and all that. But, a front-page news
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appeared in the papers, in all dis-
tinguished, national, papers of this
country. That js not the pecint. The
point js when the next day the U.P.
Government officials  contradiction
came, issued by the Home Minister
of UP., saying that no bombs had
been recovered and they had nothing
to do with any mosque, nowhere in
the undergrcund, and when the Home
Secretary denied that the manufac-
turers had supplieq these crackers to
Moradabad and Aligarh and when this
contradiction by the Home Secretary
appeared the very next day, it was
published by one paper only, none of
the other distinguished papers who
want to pride themselves about their
objective journalism and reportage
bothered te print one single line of
the UP Government’s contradiction.
What kind of press is this? What will
you do about it? Will you take any
action against this kind of thing? It
is a direct instigation to riots and
communal troubles.

Then, Sir, the Organiser—we all
know whose paper it is—dated 12-12-
80 had put forth some demands. 1
quote:

“Close down
ties.”
I may say that around Moradabad,
the so-called Muslim universities are
in two dingy small buildings which
are proposing to teach some Arabic.
The Organiser says:

“Close dowpn Islamic Universi-
ties. Remove Glass Factories.
Report PAC”

This is what the Organiser had cal-
led for on the 12th October. These
are the kinds of press here, But you
will do nothing against the guilty
policemen; you will do nothing
against the officials; you will do noth-
ing against the press; you will do
nothing against Mr. Sathe’s A.LR.
for putting out all these baseless
things ag also the T.V. You will
assure here that you are very much
concerned and all that, It is not a
question of blaming each other. The

Islamic Universi-

(Motn.)

Government ig responsible for the
maintenance of law and order after
all. Whatever other people might
do, there are of course communal
forceg in the country who will try to
repeatedly bring about disturbances.
Never in the 1400 years’' history of
Islam——at least let me confess I nev.r
heard or read—we have ever heard
or read of any incident in the history
of Islam where the people who had
assembled for their prayers, the
Namazis had been shot down and
massacred in this way.

That, you must understand has
shaken the confidence of the people
throughout the country not only in
U.P. The people in idgah maidan
wearing clean clotheg to offer their
prayers along with their children had
been shot down, This has never
happened before. Then it was tur-
ned into the communal riots. But,
what about the beginning? (Inter-
Tuptions) So, all I want to say is
that many useful suggestions have
been made, But, they are not new.
They have been said by the National
Integration Council for a long time.
Bapuji was right here when he said
‘Please dig out the old fileg and you
will find everything there’. But. when
actually it comes down to brasstacks,
Hindus must be prepared to stand
against Hindu communalism and
Muslims must be prepared to stand
up against the Muslim communalism.
Without this, there cannot be any
wav forward. This is what Gandhi-
ji gave his life for, whose name you
are taking night and day and every
24 hours. So_please let us not be
hypocrites. We are supposed to be
the representatives of the nation
here. The people are watching to
see what the Parliament says. I
would say that let us be true to
some principles and some valueg and
let us not try to hide things. Let
us not try to be opportunists in our
attitude to our own communities and
all that. Tt won't help Then, let us
collectively flght this monster. Tt
can be done. But we have to be

honest about it.
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m wgfaar fegad (A75) -
ATAATT JOSqR AV, AT AT I G
# feem o9 go faw @ g, safoa fs
33 aT &1 WIATEY F arg o T fE
q 3H qifFaTHe | ag 9T S dqgq At
f& fra awg & ey, Age A AamEr
TIAR & 59 W #1 foT & #1fae qamar
Ty fof 9t grATfa 9X g FTR AT
% fq 77 Tvgd oF s @3 § AR
fra a<g & 39 7% 1 fomn F1 wriaR
¥ qaere fFar oo, Uk gE} ¥ 99
T WIgEAT § AT €19 AR U gL
¥ ggT &7 *v wfww g

HTS aga A1 A R arfae arfadt g
gt FEY, ¥ IR ST T AR g,
afFw O @ g & 7w F o9y
I&T @A I v m fggmm ®
W faer ¥ F-wwR g ) & 1 afs
& uF aTa 71 aTE vy A fgerean
fe oz Wt =9 fegeam & ae Ry
g, faas) fe<d ara sa1g w1 MA
fear st a1, afe= 9 @€ A F &7
wH-2Y faq ¥ sgray w9 AE) w4,
BT ITH! F1g F foar smar ar #
feac & agy srwr #Y fowar G271 £ 1y oY
T A gadt & a3 AIgA F
qIq ATHT GE T 9 AT 39 & fEe &
TET {TH FIFHIEY A1 39 foar & avg
ST oY% qTA Ay @fgw Jav g o9 )
Ffra fas T dr gl & 2@y § wran
e dgrd ow famar @ fam,
gHY At 2 gha TEY, afed AEAT AT
AT IAN | 3T A I F NS gH AT
agar f& mfac & ¥, =g WG9 A
fedftm & a1 e @ aret Y gEAa
F folfm ¥ go, Ty a@ g Al 99 |
A QT Hefr1g F7 &7 A OF A IR
ey MW aragdt ? R

Situation arising AGRAHAYANA 12, 1902 (SAKA)

out of recent 406
communal riots (Motn.)

frdt #7127 A &, ¥ oo & (fAAdA
T g fF 97 aar 97 A F
gral ¥ vy @ o faor o7 fowwr &
@iy § fr o fael 3 fod fely &
FIATT FY T FL, IATT FL feardy
qITT g FL A, IT A A FHY qAG
FY Biforw 7Y | foud T arai § S
aoRTT 4 I HASG TG X AN
qr fF g™ FY g AF A GFq,
ey gfega Tt Y gFEF AW &
% AG A, IgiA ag a7 fomn o,
7 0wy fe Wit & Ay et
A ST H W d A, 99 a9 0¥ gq
F qreg @ faw w5 qUEE W) a@A
a1, fam 1 awadg 9 gEfeas w3
a7, foraa) @ F1Y Aafa qx g faeara
T R IFFT QA qfE’ Iq 9T Aqwl
91| IF a9 39 GNN F g § g
oY, G2 § FFT A g% faegia grwn
FTENITTaRaT Y agrar 4 FY Ffww A
YT I Sgi-wgt AF faer T @
# @ v & v 57, afew 9w dm
qrelt ¥ 7@ I & wifaw GG A fa
FITA FT GHEATHI FT A FL | A
Tt & e I fe oY dow g
#Y aT% e g fear w7 fom grema
# HoF AT TSI FEATAT, ITHT T
FURQ A I & aod, Jaoaa
F U IXITT | THH TG TZ TR
ft fr S e Frfas o 1 FH
df, SA% qg7 § arg A 4, foaaar
wefafaedom &1 it aoEt @1, afFw
IAF T UF qEv aref €, famw
oF FuAT AT a1, v fafadt o ot
HYT IUY g g S+ A} e i
ITEHT wHHE qEy a1 v o oY st
gy wieh ¥t g wd, & J S
faTe fae 93T @ #IR Q4T &1 goi—
wa agt ¢ Hfe gfa A A dge
g Atg, ' oAga 3 fae e
& 7% faar | A9 37 @
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fegr &, wm@mw &, swe wRw @,
g g 9 At fax s @ wE
mifas & Aideq & fag, v g aa
AraT ¥ fod, FE I9C w2qW &,
ATRTETE AT HAWG F FFIAS @S0 A
a7 f9g & WY # S FT0T gHT——
¥ g9 AE qEA & | T qmEw faamEy
A agt §, forelt oF qref &1 qreen T8
2 STayEESa T S ¥ FEr—
AETHAT TN FY wgTed Y A F A
wTgi

AR TFEHA J qA FT AL
TS §—W JWd § g7 99
TFAEA F A9 ¥ I9 &, 999 I
FW@ & AfFA WA " S
wfeqaa @ fog a@ ¥ 1947 & a1
gfasgat & oF Fa71 Srwr a7 faar, ow
AT FIFAAT I SWTA F Fav far w1
agt faesit Y Jray Afesrg § smgam
fear a1, 37 fag< gwfagal £ @
F@ F1 wifow F @ AN ITF g
AZE Y FT QT IAR AT, AGTEAT MIE
YT gt BT ¥ gL OF FT AW &I
¥ a & fod Wz 4, 39 fear 7
afagdal & g TF FERRY qaT
fFar ik ag svRRE @19 gl %
ITAT @I, T A Jrere wEar a0
AT T 9y A1 W few F &
¥4 ge @, ¥ wiwt § A SAr g
wqifs aF7 aga #7 &, Ffew ag a0
g 2 fs 1975-76 aw fom <y
N anex § w49 g€ o, I9F AT 9
%7 398 FAT qE & T A A AT
ECEESSLIE SRS R A

g Ao € ¢ o 9 g faamaa
¥ I IS FT @97 fgq Ay
wgfaa 1 aoran & f g OF g e
AT F TAH WX A1X | ERA agA-

(Motn.)

wfe d=1 &Y, fog A7 5w e xely o
W R F-fear @y ™ @
I 60 FUT & qox A o fagwa N
feafa dar @y < & wod 7@ W
T WX AFE F @Ay F1 qew faem
T @© §F9ar | T9 fom # Tea e
Fedll fx ag waarqar § fomd fagma
q FIX ITHI, TET & FUL ISHL AT
Entoll

¥ gua gowE F afgay ¥
q@AT IR g—3aq A-fEEIE gU,
IR AR AFA & A8 g T
1 FT Fefrzg gava &, #47 A2
Q ? g9y TEW fF 7 g0 HE F,
IR T WETFH H yag A—af o
FEAFANEACIGEIE | THAT A
AT FT 9g7 73T FASAH §19 W |
faeafor-#v9 & af@ & =9 99
THR GHTLY FTAF Gt 1 gvar 971 w7
HTA WY JAFT IgT q§T WEged g | WIS
TAYT F1E WY AIET AE § W FEAN
Y, feaerar feaea # gerea
AT gy 1 1 fegermT Sgftag @y
&, A foeY 7agT & aveE A @I
IAFT A9ET TH IfAa9 FY a1 FI
g1 §, I O AT oW FET R
T AT § RIS FT T T AF
Fifaw FTH19 AT 1 gL W A TH /O
qx g

qUZTETE X AT B g, a7
I’imﬁmﬁiﬂ'{ﬁ'@ﬁ
iz & fom, fom & aF & faal
Zger < @ faar ) & wgAr s
5 WA T HF Y qenas
W@AT §, wIg BN FE@H @A
}, oF B FTEw w@Ar A S
TS e Y 3 sy A

9T FAR qeF ¥ AmgAf e
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frlt ot €, 10 ¥R F w09
T 9§ ¥ASATET 9 &Y wen @,
e A fmd A =X AR W

S 1t SioHATET S
7 3w wmie fv At ag =wfgn
& @ #7 wroEr faw o g @
ST gATY dgd § arfadt
32 fem & afFw § @ w0
f& oaa mam 7 #@iF w¢ faEd
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T gfrw WS AR A e
¥ ER e T A gy e
F1 69 @ T W) 3 7w Ba
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AT fat grm ) fel Y weafady
FT GG TH BT ¥ geaT ag anfgw
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T & 1z ogEm A &y
et § At fm % FOx sl
gy AT Em dR ¥ ¥ juEr
& g H Fgh % ag Fg 9w
f& agi ox @ga ¥ agAg AW ®
qFeT AT , G FT TG T g
f& og 3@ f& 59 oF T @i &
fae fifmer 7 &1, 99 o ST *Y
§q A a7 T &1 FI@ T F ORI

=ifge | g FPh f& -
IR A A G P & qg W@ F
oy T ¥ g & SEfF W A,
99 7R § Af@s § gaemEe 79
¥ ¥ 0F wew war faRer v
¥ ®Y H FHEM @ AZ AQ
F fom uFx O wEe F oAMEw
)@ F oA & fau wmaeR
F WTET -5 0 A O
FFETT BV T 1 J9T gar =9y

1 ag S & TEwT Y oY v
¥ aga IIT FT AT )

argAirE & faw S wmw
agt g7 IAF1 ¥ g | W
WTeWT FT FET AT FT AR

s 24

L4343

Faqd AL IT X LS
TR goAr qrEf | W 9T IgE
guT &3 AWl W { HHA-99
FFar & | AR Iw ¥ f®

et & & oET 4T |

TAAT FEI gu F miawr giwan
o3 F@l g )

o mEEE gET (AT )
Iy wERG, W fow HIg 9%
Tgi gW WM FgF HI T9 FT Q@
g o Ay # fom oag A
ISTAT T &, IF T FH AH &
1 gak @ifggl ¥ ST IW I &
Y grfaq) ¥ wod Aud @l &
TorgT o | for AR & o W @
gaTer fFar 3@ ¥ T@ oAI@ FT AYQ
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faoar § 5 v @ 1 ofqaae &
geX, QT & WIT §3 §, § #;F
F ANTHT F GAAT § |

U & A 5 IA7T, 9§ W
W9 A% 9g@ WE §F 1 W@ AW
TEA 9g g wIfgw 47 1 aga< ar
ag g.r f% 97 78 ¥¥7 w® g
qr adt @ A% F1 mgfraa AR
geal &t o foma N WA g3
TG # aF § TF S04 HT@T
o7 S T 5 91T HIX qGE gAY
St F UM F T 3T A 9T AQH
@t 1 afew gar 4@ gar o

feeY ot T9% & g Fg AN
agl Frar AT, IEF 19 & fau
g WHFAILE | qA T, TATET-
o #, e av faeelt 9 F@r gAn
¥ IOFT AREE | AG ATHAT |
¥ U9FT ®@H IF AT F A&
TET & or AEw f9ge g g
437 g | fETH-araHT HETE g WY
T @ § . fedaaa www 77
& qg Y g Swar qrdf F1 AmET
o F s Al ¥ g oy dAfew 99
®HITTH HIT THH UF @H FE g
faa®t agw & za%r feEedaraaT
g FgT T W & | A@r I Y-
R AR R, 0% a3 g gfFE &Y
TE & AFfaadi T OF Feq Al
™o &2 & fam oww & faw
FFe3T gu Aml F @iy fow awaft
39 F g a9 fear owan, IR
frara qardm & @& faear
fow aw@ & =% A &1 wWRAT
Jarg # fa@r soo, fag a@ ¥
Sfeamarer amm # & waar o
TIAT THY 9YE ¥ wOErag § o A
¥9 I3 & fav gor 9 WY ") weman
ST ogHar g |

¥ @ qEENT & FR A AR
T o gar fs @ wk e

" communal riots (Motn.)
T AT G, HATAAT F FATT T /R
IGF qI7d F qQ AT G a4, W
39 ¥ gy o9 aw@ & fewel &
Fzar gy, fea-fea v &1 fewe
fed W@ g FHFF FWw oTT FT
YT 9g TF OFT GG § AfHA Ay
FCHTT g Iq T &7 48 SadT
gt f gfem & =T @
a8 hEAT AT AT 97 a1 fF
AT 9T g A A srAar | TEeY
I & AW TAq gw | Afde
UFTIZT & HgA FT Ig TdIAT gHT
f& fagre & o &0 97 W ¥
IAHT UG BE A | IAC MW
H AW F IHET F A qTAT TAT |
T I AW FI IHFIHEL A THL
F AT TT AT AT & qE ]
Fg1 war &g a1 wdq § T &
aifew & 1 #F SEer fomr @@
Wear § | AR § Al B
A gAr f& uw 0¥ = W
w3l TaT fqEdr @@ oW gFEe
Y HTITHT § F gawd H q
faar wan, gAd W I9E AE @
T Fg F ATH 7 9 f@garw
gonfgxr  feat, s § 5-7 0T
qrr wifas & T 1 d9ATE F 57
g Wt &1 efAw AT ANEr
graa, gfrm & i, uiefen
qTEEd #1 98% Agi sar & g@fao
T A # g @i § & 7 qedr
fcgrarTaT &0 § Fa a4 O
FEET &1 &, ST Adem AT
AR |, WEEIT #, G ¥,
afer ¥ fEEEITAI GEE AR 9,
ag FOFT FEAT TAT AT AR qZAT
ggfag aar a1 AN gAa ¥ fF
TWEAT FT AQFT qI39 AT 4T |
Wa awT § gEAW gl #} AR
% fau ggar oifadl ¥, w9 ST
F FTCATHT § AT TEA G A
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19-00 hrs,

§ R F@enr dq fag
qETEATR &M fF 3 oAk g
g W SeY w0 AT TZT IAET
FUE FIfqr AFFT & | AARETR
S & 4K g AR g o i a€)
aY AR mifaw goEar § ¢
R gt § artaw #1 feafaer T
g1 | AR g aifaw § quty A
F1 % faar o, qum Jamit &=
fox fear wo, foardy @AarAl
Fig &Y € | gz FL owam fw
o3 gATfaw 7 gEerz W1 @Y R
wafaw @@ @1 wr &, afew ag
aw T g fF o9 owva qwfas 3,
e faar soam +@ 4, faan
T FTaH #3177 dfeq qagTAT
qgE, WEEAT WY A @y AT
& oAft, fawar gwg ¥ 3z fowar
FTA9 AT 41, 34 food w1 @3 F7@
# gaq, AT9e, g faast & o
IR fFar fgwy awg ¥ AT
aatfas & UF GRR FToGAE IAT
a3t f g@q guTa A7 gra Al R
T g9 el e oI F
AT SAF! FIRA FAA A qH
MOW ) A IY(TAT "R
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Sar f5 gar wif el mgAg
qrET F, @ FasaT UH S d,
gaEtfear St 7 aga ¥ gaAg fau @,
I aFEYT F W14 A IEE@ AG)
g & wgar § f5 ux oY w9
Fodra Fr a0 qifgariz Jrad Ay
T AR F I G AEA Y G
A FYIATT E IAFT qAT T 4 ATHE
g wa&AT qEf ¥ FqT A FAG &
21 za¥ gig grg § gg o wiT
Fear f& ag wwaAr fad  qoETER
& "gEE A qEn qUIER F
fao oo sw wF & faar g,
fyar w3 "AFIT T faar &, afsa
g ATAAT TATGIATT T §, AATTG
F1 &, fooslt #71 & 1 zufady & og
wtm FenT fF g w1 F 97 &
Ff@, TAFRT TR WA TIETT
g3 FOF, FEAT INL T 9T A
B | gHERT IAL TAW FT AT
qOqr 8, I@F qRA HAT FAY AV
g & f& & z=wr O OE,
Fqifs Fr faz owd & qET g @
FAN Fg7 & fF qF qar a7 7o
f& feg & @agr Prar 0 & wgan
Frgar § fF waz IAF 9qr =4
7T A TeFATAL A FRAT @ & 7
¥ qaT g, ar 9% frer #Q,
Fear wrasy famardy o saAr &
g, faadr @M ov & 1 (sFETA)
q&7 ¥ TIET @H F A4, TIT F
ar IUT F FAA FIE AAAT TG
g, afsr fygsr 3gw o @7 8
g qEY AT AT |

& goy ar grfes wigeg @t
g IR war at fR fag a@ a®
FAar qrdt # fafssdr w1 SIS
AEE TT K BIEHT @< qrEl
§ mfager go &, wd@r g WA
F@@, o9 Y AFT S|r & o4ar )
IR A gfrg F fEX A gad




# F19 FE & @ qfad FT FREEAT
at srex §°% frar oy, @fwa 9aw
AG-YTG AT ATF FT QAT LA
A W, ATF F WAH HT AT
qAT AN @M d1 TE qER AT
Fqr g ?

§ ox @@ WIT FFAT AGAT §
T IqH a7 F1 IA FeEL H W@AT
qigar § | ag dara fagd gl
gredy "¢ w3, fmw qem g,
TF ATg AL AFE-ZAR Ig W A
wgzad g% (srqutw) H ag FE
Jigar g fF YT A 97A0 9T aww
7afz ¥G NG, I F A9 HA
A5 uF safem N foward gf, &
ot %t frteTdr g8, AvEl @ 99
¥ oy . (sagm=)

MR. DEPUTY-SPEAKER: Your
party has been given only four min-
utes. You have already taken 10
minutes. Everybody should be given
a chance to speak. You do not want
other members to speak. I am going

to call the next speaker. Shri Ram
Naging Mishra.
q1 qaARIE T IqTERET

)

7g1q, & uF faqe # AT FW
W@ g Far awg § f& w3 g
AAT 9T Tq qIE F AA U, FAH
arf#Y qw% ¥ e F gage gaman?

q @ A faw (gAY
3Iqreasy W I, H AGH AgT TH-
TR § 5 3w v wged § fawa
9T gHAFY W A9A w9q fa=re AFa
FA F T wEr

MR. DEPUTY-SPEAKER; If the
members from the Ruling Party take
only five minutes, then the list can
be completed. Therefore, I would
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request that every one ghall take
only five minutes including you, Mr.
Mishra. We have extended the time
of the House only upto eight o’clock.

qt T qnEn faw o AREET,
7g Qa1 waem &, ¥ 9% gy o
guTR weger ugied 3 fadew foar f
@ 9% ¥ & faare fear m, o
& gare &7 9@, oy wiya %
gA W F grewarfaF T o g

gH ag £, 9% 99 99 ag W
TATH 91 q FH GUHIAF G919 H7
IFT TH M F 2 T gU, fegmm
AR qifFeam@ a1 | gifseE oF
g9 F YR 9T 97 7 R IW
@ ¥ 3@ M Fud-
frcre woa gamar | fawa § w4
adr fagre agf faeet o
aew ¥ § 1 3@ I ¥ &€ wree
g &% orfa & o § AR ww
adl 9% TH OI|MW A § | W
farm w1 #1§ qar g4 @, foaw
AT W OIMT A A G 1 T AR,
1 8z g fwag i, wfers, fron
gq wfex, atg afex #&F 90, *&
FE &FAT TE | W S At
AW BIEHAT F@ §, 98 qiEEE
¥ g1 fedt AT M ¥ Q@T AW
aar g a7 f gwR gt g AR
aET T W F ATIAOCT F HIIHY FY
FT ¥ FF YT F 93 9T @I W
g1 gt wy fov aa F g § 7
AR W F GIARD A AIA HO
faa saw@ fFar § gt 1 3@
faare & | w3t ox o grwafaw
@ gy & agt av % fag A
q@erTT S@aty qg AT T g
g g, 9 ggAd A § @ M
F4Y FTAAT 7 qg A I 98 Fww
Fan fogar wsg §  wRA-SEE

:91/’_‘!:‘:'1 %



mr ? X g gfew 9wy &R
LeE I C U CLESL LR I C B
g #Fg %1 g f¥ ug uF sIga
R @ fauh sgma @ AR

~

Vi SYWW T OLT I TSI

(Motn.)
§ W TEwT guE sl R 3 o

Ul AT aw F O wrew
far + & a@ wx@ ¥ @i faagw
FET AT g oW W ow e
¥ gUNEIE ST ® qE & fag

3
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TgT 9 g Fgd & FIH AG FAeW,
AMF § WEAT Adeeg oy § oSy
T A gU % &, 91 gHe dmd @
fFan g & W& W W

(Motny
W K W ar b A
g @t gay gz gfeg sic @ @ @
] UFAT TIW AfF TR A AR
F A9, 599 AR WEY T  FWEH
& grg,9gt & ghoow sfaafadt &
Y, Fg A AT W qEA-
Lac I 10 B GG CH I G IS
ag 7 g & afes o @ =}
TS w1 A faAar & ag A
ATHT F MAT F AR &F, I
g 4% Az F7F I a9 § gEFT
ITHT 59T § @Ad § | WA ;T
FAFAE qraga a N ¢ & F AR
o¥ faaa forgid mow a0 &
FE IT T GF AR AU FALTATE,
qATE oY AR & T I A
T O§ | UF FIY N W U FEE
AR W oW & ar o w A F
IAFT TFTFT 14, 16 AT 18
AT & AEAWE ATHI B AT 7
331 fear 1 gATETEIR ®OSA Sagl
T A ATQ A A JIAEE
AETE A | agl feg qEAwH &
AT AG A1, WAL FYE qHAAE
oA B & v ¥ (U g@ am
% fau w99 g F T AT @y ar at
gfew oI 9 @ & & drit F 3ER!
A AR fagr ) T a@ 7 ouw
14—15 @I &T TEHRTAYT g7 &
frem @ a1 sEw TawER A
T g e frgr war | sEY qIg &
FAT HAG H AT H FAT AR
¥ gar ? zafaw @mo 6 oW WK
Ifem &1 qdF FEw Hfsw w7
I &1 3EET gl difsww o ow
word 7a Ffead & qfeaw gfratadt
fam ar @ & oW &7 aF HGH
AT, Y A AT, A A qE FF
fegam & g@aAEl F oSoEw
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g9 F41 faqars fear s @1 & 7
@ qg  WUA WT AF qFAE
Faw &1, gy fagr, g aw
fagdmw a8 ¥ om0 dfawm
% HTeT 15-16 # Sifaed 2
afes  FFT  FErEAHT  FHTA R
e & o o @ R A H
T faam ) w9 g5 " At
¥ owwr wr Ag faam o &R
U+ el §Fa€ AV &1 oA
fagell aFas FF &, ITH AFASA
N ITENVE F1 dQA F TG F
wigd & | A dEu, g a%as,
¥ ARy & FTeE, AT WiETET F AW,
g faw, &org, @ W qEAAHA—
x| AWM FHEE L AATEATHT
ATAFT, To HHTE WETHT HIK
WEICHT it &1 W7 A6 TF A4

fegem ad Wk 39 ferge

FT OF AT AFAT EOT | THAIS |

SHRI R. S. SPARROW (Jallun-
dur): Mr. Deputy-Speaker, Sir, the
question of communal tension and
rioting is as complicated as it is
fraught with grave danger to the mas-
sive population of India. This is
something which can work as g stu-
mbling block not only to our progress
but also to the homogeneity of this
vast country. @ We are progressing
in a big way and people all around
know about that. People all around
are jealous of us. International powers
have weighed us very well as to
whereabout we stand. From every
point of view and from any direction
We may look at ourselves potentially
and actually we are envied big
Powers. Incidentally, if I may say so,
happen what may, our progress is
not going to pe stopped and we are
golng to carry it through; the people
are going to carry it through. It is
™0st unfortunate that communal ten-
8i0n and rioting have been there. But

AGRAHAYANA 12, 1902 (SAKA) out of recent 426

communal riots (Motn.)

whepn you face a difficult type of
battle, then you have to keep your-
self cool; you have to be firm yet
you should be cool like an iceberg
and grapple with the particular pro-
blem in an analytical and planned-
up type of fashion. I have listened
to my friends and I mugt say that
everybody wants to keep India to-
gether. On that there is no doubt.
Also, everybody condemns commu-
nal tension and rioting. That is alse
a very good sign, But, in pragmatic
terms, are we going to do it or not,
is the big question. In that context,
there are certain factors which have
to be brought to the notice of thi,
House and the public at large.

Communal riots have been taking
place all along. Once upon a time it
used to be the policy of divide and
rule. The then ruling government—
the British Government ysed to start
pin pricks here and there, engineer
communal riots and maximise or
minimise them, ag it suited their con-
venience. On that very basis, they
created the two-nation theory and the
unfortunate result was the partition
of the country.

So, we should not forget the fact
that the people across in Pakistan are
cur brethren, our own kith and kin,
We should glso remember that reli-
gion is of no consquence to a human
being who lives his life and passes
away. Here are Mohammedans,
Sikhs, Parsis, Harijans, Hindus and
other jathis, who live together peace-
fully, There is no doubt about it.

We should not also overlook the
fact that this country, this beloved
country, India has the second larget
number of Muslimg in the world.
Indonesig has the largest number of
Muslims, followed by India, Bangla-
desh being the third and Pakistan
fourth. Iran, for instance has only
a population of 3.20 crores of Mus-
lims. So, we should realise where we
stand. R
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1 know for certain that our Moh-
ammedan friends are not at all com.
munal. When I wag in service, in
my Command during the war the
Muslimg had to fight against Muslims
for the sake of the country. Would
you believe it that they fought and
became martyrs and not one of them
retreated? This shows very clearly
that they are not communal.

If we look at the chart of commu-
nal troubles what we notice is, that
of late there has been some exagger-
ation, because the figures do not
show any increase except marginal-
ly. If we look at the figures prior
to 1977, it was something like 0.29;
then it rose to 0.89 in 1978 and then
it came to 0.80 per incident. We
have to bring down the slight upward
trend. For that we have to put our
heads together. As many of the
speakers have suggested, we  have
to work together on this as a national
issue. so, my appeal to the Govern-
ment is as has been recommended
by others, that we have to have a
co-ordinating type of committee on
this particular issue, As and when
it is necessary we should get together
and kill this evil once and for all

But we have all to be co-operative. »

It is unfortunate that other factors
also come into play. People have
talked about agents from outside.
No country is without agents these
days. All round the globe you have
noticed that countries have been
split because of them, Money comes
n and it bifurcates 4 country whe-
jer it is Katanga, Congo or Nige-
.a. The same modus operandi pre-
vajls. They are vivisected but we
are not going to be vivisected, but
for that, however, we have to guard
against collectively, because there are
certain other pointg which apply to
all of us.

So many recommendations have
been made. It is not for me to add to

(Mogn.)

them, but I can only mention what
1 have perceived. Our Prime Minis-
ter, our Home Minister and the Home
Ministry have been very patient. They
have been very steady, they have
been handling the whole affairs as
best as one can, because to control
such a type of incident with a push
button is more easily said than done.
The work they have done is highly
commendable.

The reorganisation of the PAC, for
instance, may be made if it is neces-
sary. There is no reason why it can-
not be done. There are so many young
ex-servicemen who have come out.
You may take some of them into the
PAC to stiffen their discipline a  bit.
So, there are certain things that can
be done, and there ig no reason why
things cannot be sorted out across the
table with the opposition in a very
good atmosphere.

*SHRI ABDUL SAMAD (Vellore):
Mr. Deputy-Speaker, Sir, the conti-
nuing communal carnage during the
three months has made everyone with
a conscience shed tears of blood.
In the world forum of the United
Nationg General Assembly, India has
to hang her head in shame. The hon.
Members who preceded me have
referred to these ugly incidents in
great detail. I woulq not take up the
time of the House by repeating them
again,

The most agonising and equally as-
tounding thing is that these macabre
malevolent activitieg continued even
after the Police has taken over the
responsibility of restoring taw’ and
order, One of the hon, Members gave
a graphic narration of the arson and
loot indulged in by the Police belong-
ing to the P.AC. during the curfew _
period. That may be tolerated as
momentary lust ‘for money, What
confounds one is that with all the
Central Government’s Force and with

PRV .

L4

VR SO *The original speech was delivered in Tamil.
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the State Police Force these~coffimu-
nal clashes have continueqd incessantly
during the past four months, This
drives one to the doubt that the Cen-
tral Government hag become gn impo-
tent and silent spectator of these
sinister activities. What ig the Police
doing? What js the Government do-
ing? What js the B.S.F, doing? What
Is the Army doing? Are they all be-
numbed by the brute force of the
communalists?

During the curfew hours 600 shops
were looted by the P.A.C. personnel.
1 understand that the T6oted property
was sold in the market by these
people angq they sent the proceeds
through money-order to their families.
I demand an in-depth inquiry by the
Government in this sordid affair. Mr.
Deputy Speaker, Sir, we may put up
with thig also. One can pass over
the reprehensive arrest of the relief
workers who were helping the victimg
and their children with milk and
other essential commoditles. The
horrendous thing that is beyond the
endurance of anyone is that the hands
#nd legs of these relief workerg have
been cut off. I would invite you to
come with me to the hospital in
Moradabad where these belaboured
people are being denied even the
elementary medical attention. There
is no medicine like anti-bjoticg being
given to them. They seem to be fight-
ing a losing pattle between life and
death. One adhorg at the fact that
our country can go to this abysmal
level of cruelty. I would only appeal
that we may forgive whatever has
happened so far. But the Govern-
ment ghould ensure that such a com-
munal holocaust never happens in
future in our country.

The Goverument announced Tre-
cently the formation of , crack force
for controlling such clashes. It is
more than a month now. Have the
Government finalised this proposal?
If the Government cannot do this, let
the work be entrusted to us. We will
constitute guch a force to protect
nnocent people. We can have this
force from Tamil Nadu where there

communal riots (Motn.)

ig perennial communal peace and
amity. This force should comprise of
personnel from Tamil Nadu. We
assure the Government that we will
restore normalcy soon with the help
of such a crack force.

As soon as she came t0 know of the
blinding of under-trial prisonerg in
Bihar, our Prime Minister, Mrs. Gandhi
announced financial assistance of
Rs. 15000 to each of the affected
families from her Relief Fund.
Her compassion ghouly be extended
to the victims and the families of vic-
tims of communal clashes in Morada-
kad. She should announce forthwith
financial assistance to them grom her
Pelief Fund.

I am reminded of the famoug say-
ing in Thiru Koran—false propaganda
is worse than murder. I say this be-
cause of the dubioug role being play-
ed by our national papers in this hour
of distress and degtruction. ’I_fhey
know who has been murdereq by
whom ang whose property has been
looted by whom. Yet they have no
compunction in spreading calumny
against the afflicted people, They
have to answer their conscience one
day and they have to supplicate to
their Gods at least once in their life
time. They seem to fan the violence
with their false propaganda.

1 can understand the feeling with
which my lawyer friend Shri Ram
Jethmalani spoke about R.S.S. actu-
the thingg that are happening -actu-
ally are quite different. In Tami'l-
nadu the RSS drills are going on in
the school play-grounds. It hag been
banneq in Karnataka Kerala and
Andhra Pradesh. The Central Gov-
ernment should direct the State Gov-
ernment of Tamil Nadu to ban the
R.S.S. Sakas in the schoal play-
grouds of Tamil Nadu.

Before I conclude, I would appeal
that an atmosphere of communal har-
mony should be established soon. The
Central Government should render
liberal financial assistance to the re-
habilitation of victims in communal
clashes. With these words, I ~con-
clude my speech.
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w1 arfew wAaT (Ffeg) @ oA

fa®TaAT g 1 wAT I9E JgT A
T q@ X Ad  wH ARy ay
FAY ot fEedaroaT wARE AR
TF gHd | T AW F WAL FIAGH

(Motn.)

fgrg wix forg ooz & A @ A
SdY § W gEs fiamit & od
AT a9 w arefr § av faa
AT F g WraAr 9@ gnm,
T 9 9TmER § @, aaAfs ¥
@ @ &7 ol dTw 7 |, 3%
feamr & e a8 g2 gwav
AT oSt W g oAt @ /v
% A X FTEEl ) A7 &
3 W ag AT dar Py F wew
adr

oo gH ga-afawrei Ay wisw

N Iga a9 FQ E, ITH w@QAAT
A I FE 3 1 oww A owTgEy
q@ATAT AEAT F, W FT g WAl
T e W ATH @iEAT Agar §
f& a1 3@ I F ¥ 0F gaar-
Ta W g Al 5F fedaroar wETe
N EAH T F g W E 0 wf
¥l dgT A HTEARAL H AR w
FEN AT F AR A HEATT
® A W gqrAr wrgar § W f
faeelt & fagear & 1 3EET
31-10-80 ® 3T &1 &1 qdefas
g w8 ag Fm fAmar R
‘yarq' 7 fram g—

“FraEt fgg & I A Y g O
SIU SR AR LA L L
g f& sfmm & w9 ¥ oW
aer & Aafse
Fr AT ar AT |
gy &1 Aftem ag gwr & %
BT HEEAED F 70-70 HrEaT,
80-80 EHFN T & Tl
Y fgrg  wfgum 9w fevad
femr W & w gfeaw qued
®1 goEen &@ a1 1§ |
gaaAEt #r qfEar aed aw
FHEr T fEwowd w1 aw
@ gV
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WET ¥ T W g oy
Sy & A ouw W Fwa § fw
IAET T AL g qAwxAT § | &
Y A ¥ wgwm f5 IX wgarod
o e & fgy 7 faswa &,
3§ # frewad & ar st § frwerd
g, 91 9T &7 AT W, I7
a7 faed & V&1 @ 1 N
A AATE ® AIH 9T IF 3H  GFIT
N AT T I famy fF g
Y UFAT FAT W 9T AT

nfxm 3 F@r g f& s qA
N wer &g oA frar o
@l gl F MT ¥ g ¥ I
WS ®T AT AT WTAT § IHHT
# Tamd FT E 1 ¥TW TE W
TR ¥ Www ® F AW
¥ @ fagar o gFar & 1 FHIOAL
Fagg A QN ¥ L oW oaw AN
qud FEf FogAT FT HACHT
Fagam & smw ey f& o
At w ongEw @ fF o9 wA
WA AT F TEAr g 1 =W fgg
g a1 wHewW g, s gafe
# TveT oAz §, § @ 3@ A@
M FH AN

faams  awFre At F=@ IBMAT
Ifgw + Y st F faars, fEEr-
TET tdtHed & fEgamw ORI
B OFN FAAE wEA g ad
TR gt & S ggAr d@r oW,
Wfeq  FamgTaTw Age A, WEwAT
T 7 oA st gfew i |
W guAT d@r & fF QW Mew aq
& feg, wfeaw, faww, fwrd 94
¥ ow oaR, af ot & @i oW
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FAT-HAT  FT wrET  faE,  awr
A FT AT JIHFIL FT GHd §

HOF AA qEA &1 {iwr faa,
TFIATE |

SHRI CHITTA BASU (Barasat):
Mr, Deputy-Speaker, Sir, at the fag
end of thjg debate, I cannot really take
up any important point and develop
it. But I would like, on behalf of
my Party, to join the other Members
and other Parties who have expressed
their views in fighting the evil and
dark forces of communalism because
we feel that these are gorces which
are to be fought unitedly, continu-
ously and without any let-up.

In this connection I take the oppor-
tunity of going on record about the
condemnation of the role played by
the police anq the administration in
Moradabad. Whatever might be the
explanation given by any quarter, the
greatest indictment today has come
from one of the Members belonging
tc the Ruling Party and, Mr. Deputy-
Speaker, you might have observed
that none from that gide ever contra-
dicted the facts that he has placed
before this hon. House.

In a few words I say that Morada-
bad is nothing put an example of un-
Lridled violence of the State perpe-
traied upon the Muslims. That jig the
new element—that it iy the State
machinery which has calculatedly and
cesiberately perpetrateg atrocities on
the minority ¢ommunities, particularly
Muslims, in our country. That is a
very important element of which the
House ghould take note.

Even now it is reported that dis-
criminatory and partisan attitudes are
heing pursued by the administration
of U.P. in regard to the minority
communities, particularly the Mus-
lims, after the Moradabad, Aligarh
snd Allahabad jncidents. Therefore,
unless the administration is weeded
of these communal elements I think,
the minorities of our country cannot
feel safe and secure. It ig the Gov-
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ernment’s duty to provide and gua-
rantee security for the minorities in
our country; that has to be remember-
ed by the Government,

There js a political base for com-
munal forces. I should mention that
aspect quickly. There are gorces in
our country which feel and also pro-
pagate that the Muslims can never be
Indians. ‘There they should remain
ag suspects for ever. Their loyally
is not above poard.” A political orga-
nisation or a political party which is
based on thig particular idea that the
largest minority of our country can-
not be ever loyal to this country is a
pernicious one and a harmful one.
Therefore. ..

MR, DEPUTY-SPEAKER: What
you say may not be the feeling of
the whole of India,

SHRI CHITTA BASU: There are
political forceg in our country. If
you want me to name them, I cap do
so. There are political parties whose
9rogramme jg that they want a Hindn
'aj. Because I have no time, I will
not name them. They say that there
must be a Hindu raj because Hindus
alone can be loyal to India and that
Muslimg can never be loyal to India
... (Interruptions). It is not the cus-
tom and it is not the place to go into
it.

Sir, thig communalism is to be
fought on political level also. That s
more important, Unless you can fight
these communal forceg al the political
level. 1 think thig gtourge of communa-
lism cannot be eliminated or eradicat-
ed. But there is a silver lining in
the dark cloud. That js, most of our
countrymen, particularly, the working
classes, peasants toiling masses be-
longing to both communities and all
the communities are organiseq to-day
and can fight back the forces of com-
munalism. W are prepareq ang we
are also waging our struggle. We feel
that communal harmony cannot he
the gift of gnybody. It cannot be the
gift of the government. It can be
won by a continuoug struggle against
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the communal forces and vested inte-
rests existing within this country and
without also, Therefore 1 feel this
political campaign is a must and that
campaign should be conducted
unitedly irrespective of the Parties.

My second point is—and I conclude—
that admiglstrative laxities are also
there. I do not say that there are no
specific jnstructiong in the matter of
meeting a situation arising out ot
communal incidents. There is a ple-
thora of instructions. That the gov-
ernment also accepl. There are many
recommendations. What is wanting g
the political will to implement them.
At this stage I would only urge upon
the Home Minister and the government
that the National Integration Council
may certainly make valuable and sig-
nificant and pragmatic suggestions and
recommendations. At this state ...

SHRI KAMLAPATI TRIPATHI
(Varanasi): Sir, you have extended
the time only by 2 hours. Now it is
going to be 8 O’clock. Will it be
finished by 8 p.m.? That ig my point
of order.

MR. DEPUTY-SPEAKER: I wil!
ask the view of the House at 8 p.m.

SHRI CHITTA BASU: I conclude
and want that those recommendations
should be implemented ag quickly a.
possible. I alsp further gemang that
the PAC should be disbanded. I also
demand that effective rehabilitation
measures should be adopted for the
riot victimg in different partg of the
country. 1 also demand that a par-
liamentary probe is needed into the
Moradabaq incidents ag the so-called
judicial inquiry is not going to satisfy
either the minority community or
any of ug in this country.

MR. DEPUTY-SPEAKER: Ag was
very rightly pointed out by Pandit Ji,
we have to complete our proceedings
at eight. The Minister is yet to reply.
Therefore, I should like to know this.
The mover hag also got the right tu
reply. There are some more speakers.
Shri Banatwalla, you have already
moved your motion.



437 Biltudtion wrising AGRANMAYANA 12, 1902 (SAKA) out of recent

SHRI G. M. BANATWALLA: We
want fifteen hours,

MR. DEPUTY-SPEAKER. You
have already read your motion. Shri
Abdul Samad haq spoken. I am com-
ing to you.

First let us know this. Ig it the
pleasure of the House that we can sit
longer?

SEVERAL HON. MEMBERS: No,
no,

MR. DEPUTY-SPEAKER: Do you
want the Minlster to reply?

SEVERA], HON, MEMBERS: Yes.

MR. DEPUTY-SPEAKER: Now, the
Minister will reply.

SHRI G. M. BANATWALLA: Mr.
Deputy-Speaker, Sir, I have moved
the Substitute Motion. You won't
allow me to speak. I have asked the
House to debate my motion. You
won't allow me to spéak. ~If is not
proper.

Mr. Deputy-Speaker, Sir, you do
not even allow me to ask the House
to debate iy motion. That jg not a
fair practice,

MR. pEPUTY-SPEAKER: What do
vou want me to do?

SHRI G. M. BANATWALLA: Let
me speak.

MR. DEPUTY-SPEAKER: You are
siven five minutes. All right. You
Mmay speak. Take five minutes only
because Mr. Samad from your party
had already gpoken

SHRI RAMAVATAR SHASTRI
‘Patna): How much time hag been
accepted?

MR DEPUTY-SPEAKER: You
want an extension. Let me ask: Is
it the pleasure of the House to extend
by one hour?

SEVERAL HON. MEMBERS: Ne,
"0, Let thig be postponeg till to-
morrow.

MR. DEPUTY-SPEAKER: No. We
have to finish jt to-day. Mr. Banat-
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walla, please listen. (Interruptions)

I have calleg Mr, Banatwalla to speak.

SHRI G, M. BANATWALLA. Mr,
Deputy-Speaker, let me, at the out-
set express my deep sense of grati-
tude to you for having directed the
Government from the Chair in res-
ponse to the statementg in the House
to come up with a discussion on this
vital subject. We are discussing thix
very important subject.

MR, DEPUTY-SPEAKER: Why
can’t you take thig credit for having
pressed for the debate in this House?
I want to give that credit to you.

PROF. MADHU DANDAVATE:
You expresg your gratitude to him.

SHRI G. M. BANATWALLA: Mr.
Deputy-Speaker, Sir, at the very out-
set and at the commencement of the
debate, the hon. speaker wanteq res-
traint on the part of the members
participating in the discussion on this
motion. I am, however, constrained
to say that when human blood, when
the Blood of the Muslims, has flown
cheaper thap water, when human
dignity was trampled so reprehen-
sibly, and when even barbarism hung
ity head in shame, it is difficult to
exercise restraint. However, we all
know that the debate hag to be both
light-bearing and fruit-bearing. This
ig a secular democracy which is on
trial. Therefore, we have to face
and admit certain facts, the truth
must be faced howsoever bitter that
truth may be; the ostrich-like policy
will merely aggravate the situation, It
cannot be denied that the cqmmunal
holocaust tha rockeg varioug parts
of the country, specially Moradabad,
was a national tragedy beyond words
The brutal firing by the P.ALC, on the
congregation at Moradabad which was
there to offer Id-prayers has sur-
passed all records of police prutality.
That is a thing that has to be stressed
and must be stressed again and again.

20 hrs.

Sir, there was a pretext that there
was_some brickbating in some corner



39  Situation arising out of DECEMBER 8, 1980 recent communal violg ] 440

[Shri G. M. Banatwalla}

because of the intrusiop of a pig. But
it can be very well understooq that
some commotion here or some brick-
bating there cannot give an open
general licence to the police to fire in-
discriminately and brutally upon
a congregation of Id prayers.

Sir, the trigger happy police fired
into the Idgah over that smali wall;
a0t satisfied, the blood-thirsty police
rushed inside chasing the Namazis in-
to the Ekk Ratwali Masjid and shot
them dead there also. The walls of
that masjid with the bullet marks
which I have personally seen stand
an elequent testimony to this.

Mr. Deputy Speaker, Sir, at Gull
Shaheed we haq another open gene-
ral licence given to the PAC. Those
who fell as a result of the police lathi
blows were caught by the leg, drag-
ged to the police van, shot dead and
then flung into the vans,

Sir, I must admit that in our secu-
lar democracy there has beeyn at least
ene instance in which police officials
have been punished by the govern-
ment. After the riots in Bhiwandi
and other places there wag Madon
Commission-—Justice Madop, in itg Re-
port named varioug police officers, I
was a member of the Maharashtra
Legislative Assembly and in response
to my unstarred question the gov-
ernment replieq that there was a de-
partmental inquiry to ascertain the
quantum of punishment. After that
inquiry the policemen who were guilty
of dereliction of their duty—the
policemen who were foung guilty
of having aidedl and abetted the
crime—were fined Rs. 10/- each
and these Rs. 10/- were to be paid by
these policemen found guilty of these
crimes at the rate of Re 1|- being
deducted from their galary every
month, Sir, when guch ig the situa-
tion how are we going to control the
anti-social elements? That is a thing
to be considered.

In Aligarh at Manak Chowk the
anti-social elements—the rioters—
eame crossing over roof tops. The
PAC held ladders for them stooq as
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their saviours protecting them and
then those people burnt small girls
and the charred bodieg were thrown
into the laps of their mothers.

Sir, I must say—because of the
limited time at my disposal—that
what has happened in Moradabad and
other places is a stunning cage study
in the dismal failure of the police and
the administration. There was ten-
sion; there were several incidents tak-
ing place; the Intelligen®: had wilfned
the U.P. Chiep Minister and he had
accepted it in the Vidhan Sabha,
saying:

“The Intelligence ‘nad, on August

12, reported that any stray animat

could cause trouble the next day

when a large assembly of Muslimé
would meet at Edgah_to oﬂ’er pra-
yers". -

After thig intelligence report, guch a
massacre has takep place; the Gov-
ernment’s statement that they are
‘saviours of minorities' ig most shock-
ing. I will now deal with this. ..

MR. DEPUTY SPEAKER: You
have already very ably dealt with it
Please conclude.

SHR! G. M. BANATWALLA: Sir,
if you allow me, I will be taster. Sir.
Calumny after calumny HRave beeua
heaped upon the Muslim community.
Police officials have been given
all sorts of encouragement. I quote
from New Age. This ig dated
November 2, 1980. It says:

“Op more than one pccasion we
have commented on the role of our
news media (the Agencies and the
AIR’s newscast included) in foment-
ing communal mischief. We have
also noted how police officialg deli-
berately feed the newspapers and
agencies with communally slanted
reports, with a purpose”,

The subject wag the PTI neéwg re-
port which said:

“The Police today (October 25)
recovered about 15,000 hand bombs
from ap underground factory inside
a mosque in Old Lucknow”,

This ig the type of baselesg new3
which the police officials Zfed and I
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ask: What jaction was taken against
all these officials? Sir, in my Substi-
tute Motion, I have said this...

MR, DEPUTY-SPEAKER: You
have dealt with it already. Please
conclude.

SHRI G. M. BANATWALLA: 1
have suggested a few remedies and
they have to be taken up by the Gov-
ernment. Let the Government tell us
what action is being taken ggainst the
police officials., In the Financial Ex-
press dated 29-9-80 this is what has
been said:

“In Aligarh too the mosque was
searched ang crackers used for an-
nouncing IFTAR (Break of fast)
during Ramzan whic¢h were volun-
tarily surrendered by the Imam,
were described by a local paper as
nine bombs recovered from the
Mosque”,

Sir, 1 have to conclude by appealing
for the return of sanity to the morbid
mind. It is, ag I said, our own ‘secu-
lar democracy’ which is on trial, 1
urge upopn Government to act firmly,
take vigoroug steps, against those
morbid elements who may call for
the establishment of Hindu Rashtra
or who have infiltrated into the Police
Force. They level various chafges
against the Muslim commiinity which
is nothing but hallucination of mor-
bid mind. But I urge that the en-
quiry that is going on by the Districl
Judge should be scrapped and in its
place a judicial enquiry by a Supreme
Court Judge should be instituted.
With these words, while thanking you,
Mr, Deputy Speaker, I urge upon the
Government to gee that they act in a
firm manner and in a determined
manner for safeguarding our secular
democracy and esfablishment of com-
munal harmony in our country. With
these words I conclude my sSpeech.
Thank you very much.

(Interruptions)

MR. DEPUTY-SPEAKER: Order
Dlease. Now the Minister will reply
I'am not permitting anybody else. On
behalf of the Government he will re-
ply. He will take care of the Gov-

- -
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ernment. (Interruptions) Don't
worry. You belong to ruling party,—
both of you. Please sit down.
Mr. Minister will speak now.
(Interruptions)

MR. DEPUTY.SPEAKER: The
Minister is replying now. He will
take care of you all,

(Interruptions)

SHRI ZAINUL BASHER (Ghazi-
pur): Sir, you have permitted to
speak all others. Why don't you per-
mit me to speak? I also want to
speak. -

MR. DEPUTY-SPEAKER: I am not
permitting you to speak.

(Interruptions) **

MR. DEPUTY-SPEAKER: I am not

allowing you. I have calledq the
Minister.

(Interruptions)

g R A = Rg A0 w199 T 8
f& ag M sfgm7 § az wrixifes s
A T atas F frg agm 3T €,
IAFT A 19 Sf9T ., .,

(SRqETT)

SHR! P. VENKATASUBBAIAH:
Sir, if there js a consensus of the
House to extend the time of the House,
you can do so.

SHRI] KAMALAPATI TRIPATHI:
Sir, 1 propose that the time of the
House may further be extended by
one hour,

MR. DEPUTY-SPEAKER: Is it the
pleasure of the House to extend the
time of the House by one hour?

SOME HON'BLE MEMBERS: Yes.

MR. DEPUTY.SPEAKER: All right.
The time of the House is extended by
one hour.

(Interuptions) **

MR. DEPUTY-SPEAKER: If you
get up one by one, I can follow; I am
not hearing what you are saying now.
Please sit down... (Interruptions).

SHRI R. P. YADAV (Madhopura):
You cannot take members so casually;
you have to decide up to what time
we are sitting.

**Not recorded.
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MR. DEPUTY-SPEAKER: We have
already decided to sit up to 9 O'clogk,
you have not followed that...(Inter-
ruptions).

SHRI P. VENKATASUBBAIAH: 1
request Mr. Yadav not to get agitated.
On our side also many Members are
desirous to speak. The time has al-
ready been extended. There is no
reason why he should get agitated.
Their party will also get a chance.

MR. DEPUTY-SPEAKER: For the
information of the House, I may state
that even with the extended hours,
the opposition parties have already
exhausted more time. § was very
careful. As a matter of fact, 27 mem-
bers from the ruling party have given
their names. The time first extended
was 2 hours and now another hour
has been added. Out of the total time,
the opposition has taken 2 hours and
45 minutes. As a matter of fact, the
ruling party has not exhausteq their
time as yet, whereas I called one
member each from the opposition
parties, I did not see whether it was
a small or a big party. I will, there-
fore, allow members only from the
ruling party who want to speak.

SHRI JYOTIRMOY BOSU: On a
point of order. You have to give
time to the opposition spokesmen
from this extended time.

MR. DEPUTY-SPEAKER: The
opposition hag already taken two
hours and forty-five minutes.

SHRI JYOTIRMOY BOSU: That
has not been the convention in this
House. Pleage call a few members
from the opposition side also.

MR. DEPUTY-SPEAKER: 1 have
already given sufficient time to the
opposition parties.

SHRI JYOTIRMOY BOSU: It is not
{air and it has never been done. If
you extend the time like this, you
should give a part of that to the oppo-
sition.

MR. DEPUTY-SPEAKER: Pleage
leave it to my discretion. Shri Zainul
Basher.

T —
(Motn,)
SHRI ZAINUL, BASHER (Ghazi-

pyr): Mr, Deputy Speaker, Sir, ag the

Honourable Speaker has rightly ob-

served before, this is a very serious

matter on the communal situation,
which is prevailing today in our
country, Our heads really hang in
shame and we should give the serigus-
ness to this jssue which it deserves.

Mr. Deputy Speaker, Sir, it is not
a question of party politics. It is @
fact that communal riots have taken
place during the Congress rule as well
ag during the Janata and Lok Dal
rules whether in the Centre or in the
States. It is a fact that communal
riots have taken place and it is also
a fact that to whatever political party
we belong, we have not been able to
check these riots. This is a very un-
fortunate part and we should apply
our mind to this seriously.

Mr. Deputy Speaker, Sir, what is
the situation in U.P. today? U.P. is
shaken with communal riots. Two or
three months have now passed. Ten-
sion still exists and the fact is that
the Muslims in Uttar Pradesh are
living under the shadow of death.
torture and humiliation. They feel
themselves within the range of PAC
guns. The PAC js a notorious force.
about which mention has been madc
by very responsible persons. Its his-
tory of repression does not begin in
Allahabad or Moradabad or Aligarh.
It dates back by more than ten years.
I came from U.P. an(d { still remember
the PAC first let loose looting and
raping in Maunathbhanjan, District
Azamgarh in 1969. From then, the
PAC has tortured and killed Muslims
o? Uttar Pradesh.

Sir, within the last ten years, Mem-
bers have had experience—and seen
with horror how PAC men coming
during the curfew hours in the night
stopping at tHe door of some people.
forcing the doors open, entering the
houses, torturing the occupants, loot-
ing properties, raping the ladies and
taking the men to the Police stations.
beating them on the streets, This has
been the experience of the Muslims
in Uttar Pradesh, whether jt is in




Allahabad, or Varanasi, whether it is
in Ferozabad, Aligarh, Moradabad or
different places,

But, Sir, this time the special feg-
ture has been that the PAC has
broken its all-time record in Morada.
bad in torturing, killing, raping and
looting—All-time records are broken
in Moradabad. Many independent
observers, many responsible peoples,
many responsible journalists belong-
ing to the important newspapers
and magazines who have gone to
Moradabad, are of the view that the
disturbances were not communal. It
is a police repression; it js a sort of
police action against the innocent poor
muslims of Moradabad. Believe me,
any army of occupation could have
not done what the P.A.C_has done in
Mdradabad. This is the state of
affairs in Moradabad, Aligarh and
other places.

What was the administration doing?
The administration was also suffering
from communal frenzy. The Muslim
policemen and the P.A.C. men were
kept unarmed though they were in
small number. A conspiracy was
hatched to kill Muslim officers in
Moradabad, Aligarh, Varanasji and
Allahabad. I remember during 1978
in Varanasi, a bomb wag thrown on
an Additional Inspector-General of
Police who belonged tg the Muslim
community before the Office of the
SP City Police, He had only ordered
a searcn into the belongings of the
P.AC. against whom complaints were
made of looting. A bomb was also
thrown on the car of Muslim District
Magistrate at Allahabad this time.
An attempt was made on the life of
the Muslim Senior Superintendent of
Police at Aligarh. This has been the
case. The P.A.C. had hatched a cons-
piracy and our Home Minister was
kind enough to order the withdrawal
of the P.A.C. from Moradabad. But
1 am sorry to notice that the U.P.
Government djd not pay heed on his
advice and the P.A.C. remained there
On the pretext that some Deople be-
longing to the majority community
demonstrated before a police station,
demanding that the P.A.C. was a must
for their security. [ wonder how the
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BSF, CRPF and military could not
have provided security to them and
only the P.A.C. could have provided
secyrity to them. This js the state of
affairs. Uttar Pradesh has undergone
agony and irreparable loss is done to
the Muslims and Muslimg have lost
complete faith in the effectiveness of
the P.A.C. to provide them seecurity.
They have faith and confidence in the
military, in the Border Security Foree
and in the C.R.P.F, they have no
complaint against them.

Many hon. members have given
various suggestions. { am also going
to give some suggestions. Before [
do that, I pray to God that Morada-
bad is the last communal disturbance
in the country. ©Our Government
should ensure, our political leaders
belonging to different political parties
should ensure that Moradabad inci-
dent should not be repeated again; if
it will be repeated again, I am gorry
to point out that Muslims will lose
complete faith in the machinery of
law and order and a section of them
may try to arrange for their own
security; and if they do it, it will pot
only ruin their own fate but also cop-
tribute to a great extent to the in-
stability of the country. This should
be kept in mind. Now, I am going
to give some suggestions, both short-
term and long-term measures. The
short-term measures are: A committee
of the Members of Parliament should
be appointed to jnquire into the incj-
dents at Moradabad, Aligarh and
Allahabad; (2) The conduct of Police
and P.A.C. should be included in the
subject-matter for inquiry; (3) The
role of the District Magistrate and
the Senior Superintefident of Police,
Moradabad has been far from satis-
factory. The Muslim delegations
which have met the Home Minister
and the Prime Minister, must have
complained about their behaviour. To
restore the confidence among the Mus-
lims at Moradabad, it is necessary
that these officers should be immec-
diately transferred; (4) Persons in-
diseriminately arrested at these places
should be released immediately, their
cases should be reviewed after the
report of the Parliamentary Com-



—e

w b V'V:'r "'1"7

. 2 aaim o -

[Shri Zainul Basheer]

miitee. Those who have become dis-
abied on account of severe beating by
the Police and PAC should be granted
Rs, 25,000. The families of those who
have been killed in Police firing
should be given compensation of
Rs. 50,000. The family of a person
killed in a Railway accident gets
Rs.  50,000. (Interruptions) Many
people have fled from Moradabad dque
to Police harassment and wrong in-
volvement in F.LR. conditiong should
be created so that they can return
and live in peace. (Interruptions) 1
am giving suggestions. One more
minute, Sir.
(Interruptions)

MR. DEPUTY-SPEAKER: The rul-
ing party members...

(Interruptions)
SHRI ZAINUL BASHER: 1 am
giving very important suggestions,

Sir. The mosques which have been
destroyed should be reconstructed at
Government expenses. One mosque
which is reported to have been con-
verted into a temple should be re-
turned to the Muslims. Banks and
sther Government financial institu-
ions should come forward in a big
way to assist the businessmen of
Moradabad and Aligarh.
(Interruptions)

SHR] ZAINUL BASHEER: I am
suggesting long term measures.
(Interruptions)
A peace force consisting of a strong
battalion should be created in U.P. in
which 50 per cent represcntation
should be given to Muslims. (Inter-
ruptions) This peace force should be
deployed at the time of communal
riots.
(Interruptions)

MR. DEPUTY.SPEAKER: I am call-
ing Mr. Syed Muzaffar Hussain.

SHR1 ZAINUL BASHER: Only one
point more, Sir.
(Interruptions)

SHRI ZAINUL BASHER: 1f the
State administration cannot control
the communal disturbances and cen-

cmewirs mwlivisew Ty o
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tral forces are called for or if the
State administration does not control
the disturbances within 48 hours, the
Central Government should declare
that area as a disturbed area and take
over the administration of that area.
Suitable legislation should be brought
forward in this matter and if neces-
sary the Constitution should also be
amended. (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Syed

Muzaffar Husain.
(Interruptions)

SHRI KAMALAPATI TRIPATHI:
My request is to allow only five
minutes for every speaker. Other-
wise, the session will go upto 12
O’clock.

(Interruptions)

MR. DEPUTY-SPEAKER: That is
also my request. I repeat my re-
quest.

(Interruptions)
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TaeT  fgedae 8, TEF gPA &,
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FE IGF gF F1 A fuer @FT @
gk F faer wwar 0 g,
g AR TRIAA HeFH WA § Al
qEF ® @A ATl F AT ATE AGY
mglmwrm
= gawr ag fagmar & f& anfew
R Aegw A & WER &4 |
WEH F OASE A gWe # A g,

f& S8 g 3@ F WIAT 34,
IS W FY Y9AT 79 IqHT /I, afgA,
TN F w71, afgw, & qEA

T o ggEm &1 faeg,
qEANTI, F TAE FIAT ATEAT &,
a1 qaawT  feegwt &1 aFg w0
aEd A #E N qaE A Q@
FFaT § | g, 38 I grm fF
@ gwfes ¥ gurd wmarg
grlY, gAY U 9% FF FT1 T
aaar A gw gwrfal, &1 |
FET T

§ @ aF0d § gmfag gw
agﬁﬁ,gﬂq&?raﬁm'wﬁ,
& uw foger g 9@e  @dr
g | IWF AR WA qHAT GH
FL M, qF AT FH AG A0

2

TF dfeq Sft M aromg § 9
AFT, WIET "WET A w
fe dfeq fi goq | ofeqd St A
Fg1 f& g9 #8 w14, @R J@AE
fear ag 9T N Ff@a Fw A@
g

! sRwefa faurst ; dfeq ot &
woqe W@ § @1 A8 g7 (wmaaw)
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(Motn.)
ol ATT ATEHT gEF WY al
g ayd ¥ ) & sod fag
AT

MR. DEPUTY-SPEAKER:
came to you,

! §aT AAGHT gEA: ;. H mo
FT @I AT 5 s@9 @@ f& 9%
#1 dfma 7% wmw § o dfed
Nt Foqer fF Fr a@ @ 7 39|
#g1 fF gaT &1 Af w7 A€ §, amav
@ @fag § 1 dfed o & Far f5
7 o&a gy g 7 gqq wur fE oA
9 wT T, 8T 1 gOT  FE
g fowd s gEsr SEE ag
qY I, IGIT M@ F FA FT [
mara & ? ey g@ dfram §
gfeq st § qur f+ ag & qaE?
I w1 f& ag WY QA &7 TdE,
fog wf & A JEw  T=ET W
@ FE HY A gHAY &, TF0 G
gfeaa & 1 dfed st F qor FgETr
Fg ¥ ! Iaa wgr & oag o
qed & ag g fawsd I qU
g frT s1g, ag #% & gEar g,
ar¥y ga @fwaa g 1 ofsa st |
Fgr f& v fx wn, @@ we wn,
N 7 wE, W AT W AR
e 8 W @ 5 aifs a8 @faa
& A oy afwe ¥ #r @ g7

a1 @ aw ¥ dfws § §9
F9 Al w@ar § | & ag HFW
& dre Qo ®ro MT glfaw o AFF
or Fg@ER TE § @ & gw fufq-
@ gga ¥ T & Fgm %
yaeae # fagar wedl qEfET
f @9, ag TFE[ ¥ qAF FAd
ik g wnd f§ 1 F0F 36
qr@ T g A fo To He

Pan-
ditji, if it is to you, he would have

_



T gfa| F 8 yod 9q ] G
oI S wTET  AE qeT

S A Al
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&9 9|l 99 # a@as § fawl
@ @ A1, A U e ), qEmeEn
@y @3 gT ¥ ¥ 9w ger fw
quETEaTe § FqT g B ) SR
AT TSR WARER F AW F
fast qv s fear iz w@1 f& ami
, 9T g9 §© qEIAT A fwar o #@
gt wrgar g f& o@ uvgovm o odt
" { Far IFEIE Ay o7 gEar 2, foma
gz 97 & ¥g ¢ fF 99 9T 1 ¥
I FAGT KA gWT B, A AA
. wgaAwi A fEar & 0 F@ & go-
gig 7&Y war § 7 K wOgEl #7
A EEFTE I T TR F 0w
UF WEEH ™I UF-UF ¥R g IEE
‘i’llﬂﬂmﬁﬁﬁgﬁa‘%ﬁgm%,
ag fre W, dYo X qfeg aT=i 7 fFar
g1 & Svi gUaT 3@ 4@ 9T AR
AR @At § fr & TE¥ weeaE @
A

§ qugrae & uw oA U, e
fodyw, & gt wERT O ST @ A7
A goAt wigl ¥ T fF o4y ©oAr

@G A o ggE gmA d gEH G
W oA & ogfes fadw &
 F fr zEa Trw-amH F7) IRiA
REUNRE 1 O O - < L
I FEN, gq agt ¥ fagw =@ )
| 9T Y WY wALT-FEIE @ T 8,
i ft g o wx gfee gEesw @
oz g9 35 w8 w8 @ AW
TR Y gear ¥ @ W o §

T AT § fRogEA & Awe-
T A g w7 famr & 1 AT W

communal riots (Motn.)

A% qEE & FI GEHEAT AT JOA
Taafde FY wEw ¥ fu fohw &7
FIH FT W &, S8 AW qRT AA
fFd 71 § a1 IAFT TIT F IR
#C fear T & 0 @@ F  aFAT
T 1 Wt g w¥ fgar T o
Ty 0§ @ O FOHIT JIEL I
tg #1 fed & fAg 3w &t &
fgems ag FHaEr T RE, afe
3 fegr g% f& ag qv #1€ &
Fiw zafau ad & wr &, w=ifs
St AR (EEEE FLETT & gHA IAHY
I & T FT faam §
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st sofadm @ : 9 AmAer
ferafdy famr s @ &, wEwv
fatg Ffew

s qay AIHEL EAA : A
FEIT A1 AT AT & FU W@ & L
g9 39 FAA-FEIR & fadamw I
faw =g & fF gw 7T 9@T | gArw
qErfew o famgaw gar a9
FH &, T F1§ THARE § A A w1
qret & | g% agl 9X WOd A F
qOy St ® § | g9 g 9% I
F gy @R, a1 GF F TOF GA A
ga faelt 9T & @@ a& G o
affr g gram & 5 3T awal
¥ @ weF A AWM QT
FAH &1 B0 § | gEX qAAAF ¥
gaIY Y FEATHY g W §, 9g gL
far #ifax swaw & 1 gEfaw
g gwEl &1 @It g ATfEw,
IAF UF-A T & AMEC o

gfeq ol & ¢ @ § faare
FHAE FCN ACEY | F AT ]
f& @t g &t F1 qeag w9 fAadt &,
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zq fau 3 & w3 FW@ g ™R
g 91 & FAT gAar FUA ¥ A,
FAT [EANTHT H gHE AT AT
qEA F & AW owwEr [
ST ? ;AT FH JEATE R AAG
A dro To HYo F TN ®HIT & AT T
AR FA & faw ws1g7 & I
g @1 3w fag =k w% wfwar
afeare faar 7.3, aifs 399 |
T g "% |

fgm fafazzr @tgg & Fz°7
=g § fFdYo o HYo FY ®YTA aT3
fear s3 A gfF| &1 @@ TR
femr s 1 uE A wW FATE
s, faaw gam wmd ga wE-
faat 1 @ I | wAT A F A
w@A aw fegrgeamy gEAwET )
fgwram gEAF T FT TFAT F—
I} T8 T AT F, AT IA AV
FY a1 FAar qEf @ ——ar gaFr
TS AfTw 1 g w1 A F A
gz fewraa T & 1 wwT A AW
T Ferg F arfaat T A GFA g,
FAT A [{ZA gHIZ AT IEATT R
FFAE ar g AT q F I fgwad
Y T g4 § |

o Qo Fo WET (IHAYT)
SNy werEm, @1 faAe w ww
qaa § A G AG A AT HFA
afsr § «faw FE0 | FTEA T
grar 2, FgT AR A gar |
g g9 9AT g, qF F XA § )
ffan 7 ged gL A A FHA
fgwrm & fau @7 & W @

-

am @fs FTA A fgwew FT a9
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(Motn.)
o I F arg fggeaw ¥ @
I ARN & 9 7 AT #Y g
FT g% | AfwT gweag g 5 oA
IFAT AT WESAT @l g AT @
fag & f& 97 #lx agr F =
¥ 9 T AN, ToWd AEE A
fewra & art gfem & awit F
fsm # maanz 7 zafaor w@r fs
qg @ g%, g9 9F, WAL IF AT,
g W " FY qEY FAF AT,
39 F1 @A A, 9 F fgEea
FE FI9 dWE F I I@ A AT
faar 1 agr & HFEWATA W =g
i gt & fau &g fega as =
M, 99 am| T &, T6g 9T
Fq @ MT X F OANH T2
fgMg U, WYA 4591 F K
qT @ FL @ IT 9T IfAg ;T
dYoTo HYo § FITE HIAFTT FT A |
AT q T A 99 4 q@A fEEr A
it 7 w7 fF g A s oum
A gH UF FHT FV HATHFAR AW
afer 3q # 3z TG AW A1 fF
qudl H 9A gATRA AGY da
femft | filY &Y w7 F WAy F=A
F AT FT AAT 91 F F2, 4°
o1 a1 gq gFg AqAT AW TR A
§ T @ FOT | AfFT IT A
T WA a1 o @R gAr AR
9 mr foly ? fedy @2 7 oo
g ¥ & A Ay A A oaw
A Fgr fE FATSH F Ay 9T O
3T =4 FY FAT AA a1 5 f7 A
@R # oawm 3§ gdy fAeem,
S g g ar g fF oag g
Tz a1, 73 A9 9% # AR T
et w1 ferw A wharEs
# a1 wr g oag @ gl I @
f?gmﬂsf'(fﬂo To dro q
wrafar # O meungry S
AN | 9T gw AW quEER ag d
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gzt ¥ tsfafaedew & g9 st
F fady T ¥ 9@ A7 zoa
Y @ " o9 w1 wifrw F a9
W fedt & faary aff fear @ s
gifed & ¥ s@ oF fgg wrE @
e gE Al 39 qR Famn fw
& Fgi AfE 91, FF7 AW go A,
gfam 3 swear gFg wraforan &
g faw = & Far qEewmmd
# aTk ¥ watwr g oar 3RE
T 5 A, @ WSAE @@
gfaw  afeae a1 3§ F UF &d
g femr g 1 3w N wEl we
FIY ¥ qE §, 98 § W FT dFar
g fom & wv Awméfs o
13 #e7 F1 Mg H OARIA 939
e wEAAE 9T gfe ¥ A
q9 #1 & FWX 950 wEHEr AX §
fag #1 gFi 9T gfAq a1 FT ar
W AT TFA FT WY WX A
# gfrm  weg F A Sl AT
83 & &9 d@iF FT AT W § |

F frdr qEf 9T eI AEY
AT FAG F AW Fg [F ATH
T X femr oo ok @m F73 fF
Fgg F fear @1 § ag  FEr
Tgar g & ag aEAfdlm AR
T Fawa faarl geaw @ €
& faq #t @ fed A " a@
F | & g arg &y qaew so faamr
Tgm f& foma dfar @ § 7
1 wrEAT g fR osfax z@ oA
WA T FT9 T § 7 WU TG
Yay fF wE & Twa e Sgeh
MO Y el F o sy faw
§U 33 T @Y MU | AW e H
T oF Fewd T g o &
33 a1 ¥ wem fge), aww@ Wl
B e el A @
‘ﬂ"(!'ar%aﬁﬂézmaﬁgl

Do

communal riots (Motn.)
qIAT A FT T § fF e agr &
qFAAT J4T AT & @gN qwAT
ST YT § | TWOFT T AT &,
UF aHAT HA T Q@UE AL FT v
SYT # oF s F gfa| §@ gar
uF wfedm 41 asft g w0 qee
T ET T owgT ¥ umw frwr fr
gH WA TMER FT TER FH F
fmmﬁrgm:‘fa"aar?ﬁ|aa
THA a7 g3 ar agr & fad dfaeds,
Wﬁoﬂﬁquﬁmqu’{
uF FT FF W@ ¥ gEA @Er Agroar
W A9" @ | gz gaiem R uF
HATETT A FT &Y oY 1 ozl A%
ag a1 Tt f& o g7 faa gz
UF R § oF feg v @ o
F froE & faar w0 & ag
Tl Fga fF 5w @ T A
fFar marar @8 e fear qane
afFr 3o feg widat & sw ¥
gieee §  FaEr &1 97 fAam,
w2 faedaa ® W gffw ¥ I®
T F AR ww § gfm A
g oW I oA e F fau ww
FgaT a8 T & B I o 5w &
faars smarsr 2y afed ¥ @Rz
ag & fF o 9T i ag 9% «fem
T AHT qFWT F AN W P aAr
3T 9T WA AN # TE gEY 1
17 arda 1 g9 /W of 9 fag ara
¥ foq g 18 a@ F1 sWay
sfeg mdY & faor afew @@ &
T HEEEATE A e, S
sarw fear f& gw gfew & fadms
Tfa A9 o gwd § agife T@E

ferremess gfve & @ g &

~ &
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Feea ¢ 1 w3 o gfag @
fearardsioa Q@R ar qfeaw Ty

~ me-

@I | #F oaedAY g gt 4@ #%
EL I S

MR. DEPUTY-SPEAKER: I am
calling the next speaker. Please sit
down.

DR. GOLAM YAZDANI (Raiganj):
I wiil be very short because many of
the points have already beéh mention-
wed, 3

We are very sorry that after inde-
pendence more than 500 communal
riots have occurred. Almost every
State in the country, in North-India,
including West Bengal, has been
affected. We do pot know how this
<an be ended. Everybody hag tried
10 analyse the Moradabad™ incident,
and it is the opinhion of many that the
PAC has been responsible for killing
1hs Muslims there.

Hon, Members have suggested
‘varioug measures to meet these situa-
tlions. Some have tried to go tg the
root vause. Some have said that non-
Muslims want to dislodge the Muslims
from their business etc.

"What is the cause of this menta-
Jity? How did they develop this
mentality? That we have to see, The
¥oot cause ig that from the very be-
ginning children in our country are
taught communalism. If you look in-
to the textbooks of primary schcols
you will find that the faith of the
Muslimg has been gistorted. It has
been said, for instance, that the Holy
Koran has been written by Prophet
Hazrat Mohammed.

1In some of the textbookg it is said
that Muslimg are & very notorious and
dangerous type of people and that
they want to finish. of the Kafirs, What
will a non-Muslim boy, sitting by the
side of a Muslim boy, think of the
Tatter and what gort of opinion will
be have about him?

(Motn.)

We find it mentioned In many his-
tory books that Aurangazeh, was a
very communal ruler. " Though this
has been refuteq by Shri Jadu Nath
Sarkar who has shown that it is wrong
because he gave high postg to Hindus, E
this distortion of history is repeatel §
in the textbooks. What will be the
mentality of the students who read
this from thejr childhood?

These children have grown up and
entered various walks of life. They ¥
have become journalists, workers,
businessmen etc. Their hatreq to-
wards Muslimg hag developed with
them. When chances come they ex-
press their hatred towards Muslims
which they have developeg from their
childhood? Somebody expresses it by
publishing false news about ‘them
others do it in other ways. Children
educated to hate Muslims are now at
the helm of affairs and the ad-
ministration in the country, act-
ing on what they were taught in ther
childhood. So. to root out this
evil, to meet the communal challenge.
you have to go to the root causey
Government should lay the founda- g
tion of finishing communalism from
India, You have to just look to the
text-books and ascertain what type
of education oup boys are having in
primary schools, high schools and col-
leges. You have to keep a very strict
watch on the newspapers and other
modeg of publications which are be-
ing read by the genera] public every
day.

I may point out here that during
Moradabad riots and other recent riots.
some of the papers were publiSh'ing ,
false exciting news against Muslims
and were spreading communal VIrus
Government must have noted alj these
things. I want that the Government
shoulg be very careful gbout these
papers and try to find out how they i
can prevent all these attempts of the &
communal minded people and hoW§
they can establish communal har-
mony. One of the papers during
Moradabad riot had written—"fof
God’s sake consider that—water and
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0il cannot be mixed together and so
Hindus and Muslims cannot live to-
gether as brothers’.” If such genti-
ments are taken to the doors of the
people daily, who is going {0 keep the
mental balance? Merely forming a
Committee and enquiring into the
Communa] riots and punishing, this
officer or that officer or taking Muslims
into Police or other services are not
going to serve the purpose fully. If
you want to punish the culprits, and
end communal riots, you should punish
those alsg who are spreading commu-
nal tension and also should seek co._
operation of broad-minded Hindus
and other non-muslimg to find out

ways and means for establishing com.
munal harmony.

SHRI NAWAL KISHORE SHARMA
(Dausa): I am on a point of order.
There is a convention that if the
House sits beyond 21 hrs., there should
be a dinner The Bill may be foated
by the Minister of Parliamentary
Affairs,

MR. DEPUTY SPEAKER: Under
what rule are you making this point
of order?

SHRI NAWAL KISHORE SHARMA.:
Under convention.

21,00 hrs,
W wA A wswEy (IRFar-

) : IATETM WERA, H [T FT T
AET g fF o qaw wfe § q#
IR 37 AT AgATr F | F FEd qgy
ST qIATE FT AAT SGCAT ATZAT
§ fv fewmwh ov gq 1 @R
S Uw § g9 T A A g | 98 e
TR dro To Ao HT HEATH
F N A7 gHAY § WIF qJg 99 @
AW F @A AT § | T T AT AW
F Tl g g fafaeet |ga #
TN I FETE AR & T § 7
T $© W fqerfaer § w3 & foag A
R & | qEewm FYw &1 owdr e
Y 9T QU WOET § W qEE W
AT F Tavg § W felt ¥ T

communal riots (Motn.)

FIT AT gHAT & @1 o A e,
SETE AT AgE A Sway e asy
q quET § | qEAAT & &R B gAAA
AT AT #§ FE AW AG AT
g 79 A e oot ggwa a1
X gEemEl § de o, afew s
TE FI AL GEAET | AT I AHANA
T W TR gAH! At four | SR FEr
fo swgtt gt et &9 9 AT |
TAH F1E FIHUT TG §, T A oY Aaqr
&\ AfeT gard TE A o Faw E
F fad #g7 o wwar § 5 aro fggem@
39 & A g, g 9% fF gwaEr AR
=G F1 qATIE WY 3T F GTAT qHAT 8 |
T g9 ag qAA A fF a7 qwe g
Fed # F:2Y 7E €, sfe ot ag¥ sy,
FIT 32T A F7 ALY WA § fF grRTaR
¥ T g ? R S B 69 §® AEH
g HIT T 39 F1 AT AT g @A
X 39 &1 AT § WY AT | FATR
gm fafaeer aa--fom i ofsmaa
# fergeam Y o9 A9 AT g H
NI AT I A IH AT BT g
§—3 ¥t 57 JAW AT N qG@A WG
aE Y 9T § | o879 §F A §F TS
FeT, afew ¥Q oF aw gw  fafwex
AIET AT F F—T AT TF THIR
fram &, Fewaw # F—F @ AT #
TAAATHT T 6 § HA F QT E—
I TN gew F T AR FE @O 0H
FHE g, Y 37w A g9 oW
F ford o & o9 weqra Y 5 @ ar
F75 g€ A FT IAT THIT F, AL
ag oY o= g 5 ag qrsw 1 1, 39T
TXU FT A E | 0¥ AR R HFHASE
fodr g N, oifs g@d @1 Ja@
T g 9 AT AL a1 7 g%, @
FTHATEr T T god § 7 | LT
aferdiz &1 w0 IA A qH §, S
gfradE F1 3T 9T qEIHAS T AT
g F afd
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# sary aF A 0, greAfE g
dY ard Fgq & foag of | 9T F A ager
HIET I HEH WEA 9T S & a9
fem &, 5@ & fau ofga sy @t §
# g7 qURTER T 9T, HHE o T
q7, afex 21 HT FHTE TAT | TG F
g F1 FY G IGTHAH A9 { FGAT
wrgar § fF weftre 919 7 o AT
afmm el %1 feferaz dfaee aam=x
siom, fag & g o F1g a1 fear
Jq wFEE ) WTHTo Mg & §
T & " F @A SR 97 wfea
T & ag F9 g 7977, frmar w1
wrdIfer e sed 1 afqe 1 oq F
qrg sefEEt 1 F#4H ad g | qUeErR
F1 F1=T FTE FIT 91, AT T gF ATZH
F1 VAT F1 IF F GWIT AL qTET,
g FT WAT gATF I & FIT AGT
a1 AfFT 9 7 adY ar, afFw =@
N0 WE 7 I8 F1 qWi forat | & Gwaar
g fF AT g & 119 =8 HFATH
F FY AT &, WY AW HEHTH
gT A g art gfaw mva g g
WﬁoQoH}oﬁmaag,@W%
g7 # 9 &9 A g 99 § mRe
T cTHcTHo & AL FT TFL & |
TRoUHoUFo H W SET FoT dqg
gAY w99 ¥ arfagi aF o age=r, &
IE F I F SART T FFAT, W qGY
wee qfe@ aF a1 foUedlo & ot
qgT AT E1 a1 57 H F4T q1o9a g | I
fad wa 3@ TET F AW G &
UFT I, 39 & & fFar Im ok
g § TF EY FHE aAred faw W
SR T g WA Y )

RER & 51 FORT 97 ag
qger Ay ¥ WY @ G 91, afwar &
W I F) AT T 9T, FE FEA L
M EET AT AT I I F IR IT A
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(Motn.)

T sy AT fafaeet a7 a1 ag Fwex
¥ OT AT | I F A 99 T A a8
Y YRR 9 T | § uw A wg
ST FEAT §— W FT [EAAE qg
A A § S 1947 F 91 | 1947
# g FAAR 9, affT wgrem  wnd,
FATET AT AEE HC »AY & fraar iy
1 T AR W AT Fmy FATE
e fgrgeam #1 wEawm d%e g
fofesm adf & 1 oF qr €1, wF & &,
el i

W) @M (Mzer)
JovHA |gd, § §Ew ¥ gmy
A & AT ;A g
@Wm%ﬁ?gum?%
geegl q gA% faun § W% g
FL €9 {qEA H &g g.
gr @t w1 =ifge fw fsﬁm“rgtr
AT AT g, 3 g9 =41 § gamn

UF-ZEY 9T gieEw g1 @ & #iw
g AT ElTEWr FT WEET Al
@Y, a1 ag Al ¥ g {wEr
AT 9T g ogw FFAY

qg FgT wHAE am g fw
e fegmE § O & @ W@
g 91 gR weF & fAw wew &7
IFT § | |A A1 gW WM Fr w7
g f5a & A9 Fa0 & W) g

oA
§ 7 it #1 s § gl A
¥
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wi & Fuy & s o FEar @
f& e R df¥q @@ FvFUT E

gy & HRA weem S wie dfed S
wﬁmglﬁﬂmﬁﬁg
7 foanly &% @@ & weeifaw &
g‘ﬁgﬁtwwwﬁfﬂm
FEC @ F1 FEEQ T gfew
T o F Gt @ & 9§ )
gz S &0 g &, 39 mhuwfai
F 7 g gu o, &1 9 feq aw
A & fegg wiew wamr ww
¥ T IW A @H FE@T A X |
g gH W1 &0 FHT waEa g HIT
F! gaq § g A TH a AT TS
¢ 5 @ uF Agd F T BN R
My gafaq & &l qF Fed @/
gz Ao w1 s A FT ogar
ar wfgr fe 4 @@t g & AR
9 9 W E W AT weEERE §
it Hiw gE ¢, ;w fegmm & faw
At e gf & Wk 3w A adw
e fae w1 @ie v faar @
TRER WS gEr g, 9@ H
TS & FFd agt HT a7 A
TAY FATE qE @ ) oA WO @
g fF gAry wieyR gETe W faa
WAt § sdfaur # & wiT aga &
a1 e fegr oar w faae
g wfgamil & @ gETE {F,
AT A A wiE § g e @,
ST % ww gfew § ag fear fe oA

A o

FHAEY & | T A& FT 40
Ve W fow ogaR wE &

communal riots (Motn.)
W & fau #1 f&fy ofusrd v
wufaer feam war, gfem & fedy
wEd &1 wufaw fear wm ?
fer & seue gf @ = g, &
A% & 98 g o gFar § R owmw
¥ frgmmammi § frar HEa
F F dRm fael gEaw

FV R 1 FgT & &9 7 T F oA
q Fg g AT W T TEARE ag
g fF o @, o @ 7 oagr 9w

%favaagrﬁgfw%aﬁmﬁ
wfa® T v @, ©woo@. F
SICEE I G

gl A § ag Fgwm fF gy
SASIRSIL 2R LI (i B O
FT, @, w. &, 9 T F FI,
gfaFfEl 97 7 g1 &3, 799 9 &
gqg Azl 9T gAr wfgu agife
T & aE T ogw oW 9T §
Fe favzr @, @1 g9 g Wy
awg & & € | T sl F -
FE AH ¥ TR OAWEET FT ARG
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SHRI B, V. DESAI: Mr. Deputy--
Speaker, Sir, after the long explana-
tion of the Home Minister, 1 do not
think there are any points which need
to be replied to. I wil] take only one
or two minutes. In the beginning, Mr.
Speaker just addressed the House and '
told us that we should speak in such
a way that our speeches should not be
inflammatory outside. In the begin.
ning, of course, some of the members
did speak very well but later on all
superlative phrases were used. I would
humbly request and put before them
that this is not going o golve the prob-
lem. All of us have to join and work
together and find out g solution, With
these words, I conclude.

SHRI G. M. BANATWALLA. 71
thank the hon, Home Minister for the
assurance that all the points given in
the substitute motion wil] be consider-
ed and action thereon wil]l be taken
by the Government. In view of that
assurance, I seek leave of the House
to withdraw my substitute motion.

21.36 hrs.

The Substitute Motion was, by leave,
withdrawn,

Thea Lok Sabha then ad-
journed till Eleven of the
Clock on Thursday, Decem-
ber 4, 1980/Agrahayana 13,.
1902 (Saka),
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